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LOK SABHA DEBATES

LOK SABHA

Monday, April, 4, 1988/
Chaitra 15, 1910 (Saka)

The Lok Sabha mer at Eleven of
the Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

[ Englisk]
Pulses through P.D.S.
+
*532. SHRI MATILAL HANSDA :

SHRIMATI D.K. THARA
DEV] SIDDHARTHA -

will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether there is any proposal to
supply pulses through the Public Distribu-
tion System to the poor people ;

(b) if so, the details thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI SUKH RAM) : (a) No,

Sir. ’
(b) Does not arise.

(c) The Central Government has under-
taken the responsibility for the supply of
seven essential commodities, viz.,, wheat.
rice, levy sugar, imported ecdible oils,
kerosene oil, soft coke and controlled

-

2

cloth to the States/UTs for distribution
through the net-work of the Public Dis-
tribution System. The States/UTs are,
however, free to include any other
commodity including pulses under the
Public Distribution System, which they
consider essential for distribution.

SHRI MATILAL HANSDA : In view
of the severe drought and the steep rise in
the prices of all essential commodities, I
would like to know whether the Government
will supply the essential commodities
including pulses at least for SC and ST
people in the drought affected areas.

SHRI1 SUKH RAM : As I have already
made it clear in my reply to the main
ques:ion, ' the State Governments are at
liberty to include any item for the public
distribution system. It is not possible for
the Government of India to include other
items because already on distribution of the
foodgrain we are incurring expenditure of
more than Rs. 2000 crores as subsidy.
In view of the financial and administrative
constraints, it is not possible to add other
items.

SHRI MATILAL HANSDA : I would.
like to know whether the Union Govern-
ment will give financial assistance to the
State Governments who will be supplying
pulses through public distribution system.

SHRI SUKH RAM : There are States
which are supplying pulses also through
PDS. There are about 7-8 such States.
If any other State wants to add this item
we have no objection but it is not possible
for us to subsidise. Subsidy has to be
borne by the respective State Governments.

KUMAR!I MAMATA BANERJEE , Is
it a fact that Central Government is not
supplying essential commodities properly
to West Bengal and that is why—T have
come to know from the newspapers—our
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State Government has reduced the people’s
quota which they were earlier getting
through PDS ? 1 would like to know the
correct picture. Will the Minister enhance
the quota for West Bengal ?

SHRI SUKH RAM : We have alloca-
ted foodgrains to the State Governments
on the basis of the off-take etc. and there
is no discrimination. West Bengal Govern-
ment has teen supplied adequate rice and
wheat quota and there should not be any
complaint on that score.

Devclopment of Sea Beaches for
Tourism

*537. SHRI SHANTARAM NAIK :
Will the MINISTER OF TOURISM be
pleased to state :

(a) whether his Ministry propose to
develop sea beaches from tourist point of
view ;

(b) if so, the details thereof, with

special reference to beaches on the western
coast :

- we——
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(c) whether his Ministry have establi-
shed any contact with the concerned State
Government in this regard ; and

(d) if so, the reaction of and/or plans
or schemes of these State Governments
with respect to the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) to (d) A State-
ment is given below,

Statement

Development of tourism infrastructure
on the sea seaches is one of the approted
schemes of the Ministry of Tourism. The
Ministry provides financial assistance for

,the creation of tourism infrastructure at

tourist centres on the basis of specific pro-
posals received from the State Govern-
ments. This includes development of
infrastructure on sea beaches subject to
cetain safeguards. The Minjstry maintains
regular contacts with the State Government
and reviews the progress of plan projects
including beach tourism projects. During
the 7th Five Year Plan so far, the Minis-
try has sanctioned the following projects

development of beach tourism on the
Western Coast :—

(Rs. in lakhs)

S. State Name of Project Amount Amount
No. sanctioned released
1. Gujarat Cottages at Ahmedpur

Maandyvi 21.¢2 10.00
2. Gujarat Beach Cottages at

Nargol 30.17 25.00
3. Kerala Beachk  Resort at

' Kappad 46.69 8.00

4. Maharashtra Cottages at Ganpa-

thiphule 8.77 5.00
5. Maharashtra Beach Report at

Velneshwar 34.10 10.00

TOTAL ; 140.75
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SHRI SHANTARAM NAIK : Some time
back the Cential Government had imposed
a ban on the construction activities inside
500 mttres from sea-coast as a result of
which nobody could have any sort of cons-
truction whether it is house or industry
inside 500 metres from sea coast. I
would like to know whether the said rule
or ban still exists or whether it has been
relaxed ? If so, to what extent.

SHRI GIRIDHAR GOMANGO : The
ban was impoSed when the former Prime
Minister dirccted that there should not be
any industry or construction upto 500
metres from the hightide linc of the sea
coast. After that the position was reviewed
and recently we have relaxed it from 500
metres to 200 metres in some exceptional
cases. A high-level inter-Ministerial com-
mitteec has okayed this relaxation subject
to certain saleguards.

SHRI SHANTARAM NAIK : Recently
the Government of Goa has prepared a
master-plan on tourism which covers all
the aspects of tourism in detail to be valid
for the next 10 or 20 years. I would like
to know whether similarly the Government
of India proposes to prepare any master
plan on tourism for the country or any
part of the country.

SHRI GIRIDHAR GOMANGO : Sir,
we have received master plan prepared by
the State Government of Goa. [Tt is under
examination of the Ministry, Apart
from that, we are going to have our own
master plan for West Coast so that
the beach rcsorts alongwith other
important tourist places are devcloped.

After the examination is over, we will

develop the Goa beach as will as the proposal

which the State Government has incorpora-
ted in their report.

SHRI D.N. REDDY : Is the hon.
Minister aware that the sea beaches in the
States are becoming rapidly polluted thus
depriving the beauty of these spots. The
Marina Beach in Madras, onc of the most
beautiful beaches in the whole country, is
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ugly now because of the in difference of the
State of maintain it. Ugly buildings have
come up now in the beach and the public
are not now enjoying it for their cvening
walks as before. In Puri, peopic who go
to pray before Lord Jagunpath find the
beach very dirty.

Will the Centre take steps to direct the
States to unkeep the beaches and stop
erecting ugly structures within the beach
area ?

SHRI GIRIDHAR GOMANGO
Keeping 1n view the pollution duc (o cons-
truction ou sea beaches, the ban was
imposed. After that, when the States pur-
sued for reducing the distance from 500
melres to 200 metres, we rclaxed on the
basis of the safeguards. The places to be
cleared in that process were Goa, Madras,
Mahaballipuram and Trivandrum.

We requested the Statc Government to
have a coastal management plan so that all
the aspects are covered under the master
plan of the State Government, which needs
considerable  expertise. Thercfore, all
aspects will be put in the master plan as
per the coastal management plans to be
prepared by State Govcrnments,

SHRI BRAJAMOHAN MOHANTY :
The 500-metre limit has no statutory basis.
It is only a wishful thinking of the Govern-~
ment of India. Nobody is bound to abide
by it.

I would like to know whether there is
any proposal to give a statutory basis to
the limit of 500 metres from the sea beach.

Now the sea beach is merrily encroached
upon. No action is being taken. FEven,
in some cases, the State Government and
the GOvernment of India are a party to it.
That means, five-star hotels are permitted
just by the side of the sca beach without
any hindrance. So, in that background,
my question would be whether this would
be given a statutory basis and whether
they would take positive action to remove
all encroachments and all activities of un-
cleanliness in the sea beaches. Particularly,
I refer to Puri, Konark and Gopalpur.

SHR1 GIRIDHAR GOMANGO : I
have already answered this question but we
have conserided only few cases to reduce



9 Oral Answers

from 500 to 200 metres, Keeping n view
the similar points mentioned by the hon’ble
Member, when the coastal management
plan is prepared all these aspects will be
couered.

Low Cost Tourist Hotels

+
SHRI ANIL BASU :

SHRI MANIKRAO HODLYA
GAVIT :

Will the Minister of TOURISM be
pleased to state :

*539,

(a) whether there is a shortage of hotel
accommodation at places of tourist interest
particularly near the places like Agra,
Jaipur, Kodai Kanal, Udaipur, Darjeeling
Digha, Khajuraho. etc ;

(b) the steps taken during the last two
years to augment ho'el accommodation for
the tourists ;

(c) the proposals which are under consi-
deration for construction of new hotels
tV provide low priced accommodation for
low budgot tourists ;

\d) wheteer any funds have been relea-
sed to State Governments for implement-
ing the schemes in this regard ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) to (e) A state-
ment is given blow.

Statement

Shortage of hotel accommodation is
generally experienced at places of tourist
interest like Agra, Jaipur, Kodai
Kanal, Udaipur. Darjeeling Digha, Khaj-
uraho. etc.

Augmentation of hotel accommodation
for tourists is a continuing effort, During
the last two years, the India Tourism
DevelopmentCorporation added 144 hotel
rooms. Some of the Hotels approved by
the Department of Tourism at the project
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stage have also been commissioned during
this period.

The India Tourism Development Cor-
poration is having the following hotel
projects under construction/consideration :

S. Name of the Star Rooms
No. Hotel Project category
I. Hotei Konyi Polo

Ashok Itanagar (JV¥*) 1.2 20
2. Hotel Pondicherry,

Ashok (JVv*) 1-2 20

*JV. Joint venture projects
in collaborations  with
State Governments/
Corporations

The Department of Tourism has also
approved 69 hote] piojects planned for the
1 and 2 star categories in the private
sector which on completion are expected
to provide 2615 rooms.

In addition, Central Government also
provides assistnnce to State Governments
for the construction of Yatri Niwases.

The Department of Tourism has sanc-
tioned funds to the State Governments for
the implementation of the following pro-
jects at the places out of those mentioned
in part (a) :—

S. Name of the
No. project

Amount
sanctioned

Amount
released

(Rs. in lakhs)

1. Beach cottages and 40.17 20.00
Tourist Lodge at
Digha (West Bengal)

2. Tourist complex at 69.17 63.00
Fatehpur Sikri (Agra)

3. Yatri Niwas at 47.30 10.00

Darjeeling

SHRI ANIL B:SU : Tousism nowa-
days is considered as one of the most
important sectors which can earn foreign
exchange for the country. It is also an impor-
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tant sector which can provide gainful
employment to the unemployed educated
youths of this country. In the reply, the
Minister has stated that there are shortages
of accommodation for the tourists He
has also stated that increase of accom-
modation is a continuing effort on the part
of the Government. I would like to know
from the hon. Minister that whether it is a
fact that the number of both foreign and
domes:ic tourists have increased consi-
derably duriug the last two years and. if
so, the details thereof and what is the
ratio of the increase of accommodation to
the increase of ths number of tourists
during the lasi two years ?

SHRI GIRIDHAR GOMANGO : This
* question mainly relates to the low project
houtel accommodation for domestic as well
as the foreign tourists, those who come
and stay in the low cost (ourists accom-
modation available now. Sir, over the
years, the number of domestic and foreign
tourists have increased. The arrival of
tourists in India in 1986 had clossed 29.1
per cent over the ycar 1985 which was 0.2,
In 1987, it wos 7.8, So, the arrival of
tourists has increased The accommoda-
tion which is available and the plan for
providing accommodation for domestic
and foreign tourists in various Cities and
towns have been identified. Perhaps, by
1990, wc will achieve the target. All
thesc are not done by thc State Govern-
ments and the private sector as well.  So,
Sir, the plan we have got will be successful,
only if thesc three sectors co-operate to
construct hotels and ounly then the problem
will be solved to some extent.

SHRI ANIL BASU : My qucstion was
regarding the ratio of increase of accom-
modation to the number of increase in the
tourists. However, the Minister has not
replied to that part of the question.

I would like to know whether the
Department of Tourism or the Tourism
Development Corporation of India has
undertaken any study regarding the increase
of number of tourists at ‘the end of the 7th
Plan and how the Government is contem-
plating to provide accommodation to such
tourists at the end of the Plan period,

SHRI GIRIDHAR GOMANGO : There
is shortage of accom - odation as compared
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to the tourist arrival in the country. i!y
1990, we hope to augment the existing
accommodation, but still the gap between
existing room capacity plus the projected
hotel accommodation and the rooms
required would still be there. During 7th
Plan, we have got a number of schemes
mainly confined to the provision of
Yatri Niwases roadside amenities for
tourists and one and twe star hotels—as
also lodges and small restaurants to be
constructed by the Tourism Department.
However, hotel accommodation would not
be a bar to the tourists. Wec will be able
to augment the available .accommodation
by 1990 to a great extent, ’

PROF. K. V. THOMAS : A number
of proposals for the construction of Yatri
Niwas in Kerala have been approved by
the Government of India. I would like to
know the amount so far released for the
construction of these Yatri Niwas in Kerala
and the progiess made in the construction
thercof,

SHRI GIRDHAR GOMANGO : We
have approved the construction of Yatri
Niwas at Cochin. The amount sanctjoned
for that in the year 1988 was Rs. 3§
lakhs and the funds released so far are
Rs. 10 lakhs. The work is in progress.

[ 7vans lution|

SHRIMAT! VIDYAVATI CHATUR-
VEDI : Mr Speaker, Sir, T would like to
know from the hon. Minister as to when
the construction work on the proposed §
star hotel at Chhatarpur, the district head-
quarters of Khajuraho, will be started and
when thc work is likely to be completed,
Besides, there is a palace called the Rajgarh
Palace along the bank of a river on the
mountain ranges very close to Khajuraho,
which is surrounded by a very beautiful
valley and a beautiful forest. [Is ther: any
proposal to convert this palace into a hotel
or to open & hotel there in view of its
beautiful location ? Do the Government
proposc to develop this site from tourists’
point of view ?

[English]

SHRI GIRIDHAR GOMANGO : ]
require a fresh notice for this,



11 Oral Answers

Supply of Kudremukh Trom ore to

Bahrain
+
*542  SHRI V., KRISHNA RAO :
SHRI S.M. GURADDI:
Will the Minister of STEEL AND

MINIES be pleased to State :

(a) whether an agreement has been
rcached between India and Bahrain under
which iron ore from Kudremukh will be
exporicd from India this year ;

(b) if so, the total quantity of iron ore
to be exporled ;

(¢) to what extent
production position at
ore plant ;

(d) whether some other countries have
also agreed to import Kudremukh iron
ore ; and

this will ca<e the
Kudremukh iron

(¢) if so. the details thereof ?

THE MINISTLER OF STATE IN TH!
DEPARTMENT OF STELL IN THE
MINISTRY OF STEEL AND MINES
(SHR! YOGENDRA MAKWANA) : (a) to
(e) : A Statement is given below.

Statement

(a) to (¢) A long term agreement was
signed in  September, 1985  betwecen
Kudremukh Iron Ore Company Limited
and the Arab Iron anJ Stecl Co. Ltd.
(AISCO) Bahrain, for supply upto 1.5
million tonnes of iron otc concentrate in a
year, for 5 years However, the AISCO
plant has not been cnerating since Septem-
ber, 1986 and hence the off-take envisaged
has not materialised. Should this plant be
restarted Kudremukh will have an opport-
unity (o supply jion ore concentrate ; in
that case the production performance of
Kudremukh would improve significantly.

(d) and (e) Yes, Sir. Kudremukh has
been able to book orders for iron ore (con-
centratc as well as rellets) from several
other countries, including Japan, Czecho-
slovakia, Yugoslavia Hungary, Australia and

Turkey During 1987-88 (upto February, 1988),
Kudremukh exported 27.32 lakh tonnes of
concentraic and 6.60 lakh tonnes of
pellets.

SHRI V. KRISHNA RAO : Sir, it is
understood that the Kudremukh project is
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not having sufficient demand after Baharain
faild to purchase the suflicient quantity of

iron ore. If that is so, it could be diverted
to other countries like Japan. T would
like to know whether the Kudremukh

Project is running at profit or loss.

SHR]L YOGENDRA MAKWANA : At
present it is running at loss.

SHRI V. KRISHNA RAO: Is ita
fact that the Kudremukh Company has
formed a pipeline from Kudiemuhh to
Mangaloie to transport fron ore concent-
rate 7 1 learnt that it is not functioning
properly. So, what action has been taken
against the concerned rersons for non-func-
tioning of the pipeline ?

SHRI YOGENDRA MAKWANA : It
is a fact that there is a piplinc to t-ansport
the Iion ore concentratc but there is no
such information with me that it is running
properly. 1t runs properly.

Need to instal Tube-wells in States

f
SHRI PRAKASH V. PATH :
SHRI V. TULSIRAM :

¥516.

Will the Minister of AGRICULTURE
be pleased to statc :

(a) whether the agriculture planners in
a National Conference hcld in  Delhi
recently have emphasised the need to instal
six lakh shallow tubeweils in the States for
harnessing of watcr resources, especially
ground water;

(b) if so, whether Government 1.ave
accepted this recommendation;

(c) if so, the State-wise installation of
tube-wells;

(d) the State-wise acreage of land 10 be
broaght under irrigation as a result of he
installation of these tube-wells ;

() whether Government have given any
additional financial assistance for this pur-
pose to States; and

(f) if so, the State-wise details there-
of ?
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THE MINISTER OF AGRICULTURE
(SHRI BHAJAN LAL) : (a) and (b) Yes,
Sir.

(c) and (d)
below.

A Statement is given

CHAITRA 15, 1910 (54K4)
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(e) and (f) : Required financial assis-
tanc will be provided through the on-going
Centrally Sponsored Scheme for Assistance
to Small and Marginal Farmers for Increas-
ing Agricul Production.

Statement

State-wise Number of Districts| Blocks Selected, Ailocation of Central Assistance
and Number of Shallow Tube-wells| Dug-wells 10 be Installed

—

State No. of Allocation of No. of Tentative
districts/ central assistance  shallow tube- area to
blocks (Rs. in lakh) wells/ be brought

dugwells under
irrigation
(In ha.)
1 2 4 5

1. Assam 3/25 122.22 8,148 8,148

2. Andhra Pradesh 8/127 €20.88 41,392 41,392

3. Bihar 18/327 1,598.94 1,06,576 1,06,576

4, Madhya Pradesh  22/273 1,334.39 88,960 88,950

5. Maharashtra 7(80 391.10 26,073 26,073

6. Orissa 5/148 723.54 48,236 " 48,236

7. Uttar Pradesh 36/651 3,182.62 212,175 2,12,175

8. West Bengal 7/188 919.10 61,274 61,274

Total 1061819 8,892.49 592,834 5,92,834
[ Translation) SHRI BHAJAN LAL : Maharashtra

SHRI PRAKASH V. PATIL : Mr.
Sreaker, Sir, those states where ground
water level is high, will be benefited by the
shallow tube-well scheme, but Maharashtra
whose water level has gone much below
will not get the benefit of the above
scheme. Will the Minister of Agriculture
be pleased to state if there is any scheme
with the Government to meet such a situa-

tion ?
A very small amount has been allecat-
ed for the State of Maharashtra. Since

our irrigation potential is limited to 13
per cent only, will he please try to enhance

this amount ?

. Bihar,

has already been included in this scheme
Eight States like Assam, Andhra Pradesh’
Madhya Pradesh, Maharashtra,’
Orissa, Uttar Pradesh and West Bengai
have been included in thijs scheme. 7
districts and 80 blocks of Mabharashtra
have been covered under this scheme. We
have efz:rma;ke;i an amount of Rs. 3.9%
crores for installation o i

oores fox ins f 26073 wells in

SHRI PRAKASH V, p :
Government has provided a: ?;oimtﬂ;;
Rs. 3 crores to Maharashtra whereas other
States have been provided Rs. 15.20 crores
I would like to know whether there is an):
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scheme with the Government t0 preparé a
joint scheme for Maharashtra where the
depth is more.

SHRI BHAJAN LAL: There is a
separate scheme for installation of deep
tubewells. Besides, we want to instal more
than 10 lakh dug-wells ip a year in the
country. After the new scheme is ready,
we will see if those in Maharashtra where
the water level has gone down very much,
can be brought under this scheme.

SHRI BALKAVI BAIRAGI : Mr.
Speaker, Sir in his reply the hon. Minister
has stated that if it is found necessary to
instal deep tubewells, he will consider that.
In this connection, | would like to know
from the hon. Minister upto how many
feet tubewells are not treated as deep and
upto how many feet tubewells are treated
as deep 7 Has he prescribed any definition
for this because the farmers are facing
injustice and bungling in the name of the
depth.

SHRI BHAJAN LAL : Mr. Speaker,
Sir, generally, shallow tube-wells are
successful upto a depth of 100°. 125" and
150°. Therefore, if the water is more
than 150 feet deep, it is called a deep well.
1t requires a big motor i.e a motor of
higher horse-power. We will also try in
this regard, 1 have already said that Uttar
Pradesh has been included in shallow tube-
wells scheme. At those places where the
water level is deep, deep tube-wells will be
installed. Apart from these schemes. other
schemes could also be introduced. We are
conducting survey for this purpose and
examining the matter. It is hoped that we
will be able to take a final decision in this
regard very soon.

[ English)

SHRI SRIBALLAV PANIGRAHI : I
would like to know from the hon. Minister
whether there is any element of subsidy in
this scheme. [If so, is the benefit of it
such subsidy available to poor cultivators
regardless of their caste, j.e. even if they
do not belong to the Scheduled Castes and
Scheduled Tribes ? If not, in view of the
urgency of the situation and also in view
of the anexiety of the Government to bring
more and more land under irrigation, will
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the Governmeni consider giving subsidy to

all poor cultivators regardless of their
caste ?

1 would also like to know whether these
shallow tubewells are meant to provide
irrigation only during Kharif season or
during Rabi too, During Rabi also, the
existing water level may not be sufficient.
Therefore, is there any scheme to deepen
these tubewells to provide irrigation even
during Rabi season ?

[ Translation)

SHRI BHAJAN 1AL : Mr. Speaker,
Sir, there is no question of Rabi and
Kharif crops in it. The question is about
installation of tube-wells and for this an
assistance of Rs. 3000/- i.e. Rs. 1500/
from the Central Government and Rs.
1500/- from the State Government is given
A total amount of Rs 88.92 crores will be
spent in the whole country for this and
5,92,834 tube-wells will be installed.

SHRI SRIBALLAV PANIGRAH! :
Will the Scheduled Castes and Scheduled
Tribes be provided any assistance under
this scheme ?

SHI.U BHAJAN LAL : Marginal far-
mers will be given assistance under this
scheme and the Scheduled Castes and
Scheduled Tribes are also covered under
it

Bonded 1 abour

| English]
*547, SHRI PKAKASH V. PATIL :
- Will the Minister os LABOUR be

pleased to state :

(a) whether due to lock of prorer
follow-up action, a large numben of releas-
ed bonded labourers are reverting to
bondage;

(b) whether Government have conducted

a survey in this regard and if so, the details
thereof; and

(c) the steps being taken ty Govern-
ment to prevent such reveision of Jabour
bondage ?

[ Translation]

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI RADHA-
KISHAN MALAVIYA): (a) No such report
has been received by the Government.
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(b) No specific survey on this aspect
has Leen conducted. However, certain
evaluation studies have been conducted.
These studies hav: made some suggestions
for improvements in the programme.

(c) The responsibility for rehabilitation
of released bonded labourers lies wtth the
concerned State Government. The ﬁnan‘cial
assistance under the Centrally Sponsored
Scheme for rehabilitation of bonded labou-
rers has been increased from Rs. 4,000/-
to Rs 6,250. per bonded labourer w.e.f,
1.2.1986. In addition to this, thec State
Governments have been requested to inte-
grate the Centrally Sponsored Scheme for
rehabilitation of bonded labour with other
on going anti-poverty programmes like
IRDP, NREP, RLEGP ctc,

A scheme for involvement of voluntary
agencies in work relating to identification
and rehabilitation of bonded labour has
been introduced from 30.10.1987.

[ Zransiation]

SHRI PRAKASH V. PATIL : Mr.
Speaker, Sir, I would like to know from
the hon. Minister of labour that when our
country has reached the gateway of 21st
century and made progress, why the bonded
labour problem is still prevalent in the
society 7 This problem is not only an
administrative problem but also a social
evil. Has the Government taken any
measures to solve this problem at social
level ? It has been scen that the whole
responsibility is thrust upon the State
Governments. I, therefore, would like to
know whether the Central Govern-
ment also iiterfere in this work and
whether the State Governments have made
any suggestions in this regard ?

THE MINISTER ®F STATE OF THE
MINISTRY OF LABOUR (SHRI JAGDISH
TYTLER): Therz are two to three
agencies that have identified them and
according to the figures made available to
us 2.24.562 persons have been identified
upto 20th February, 1988. Efforts have
been made to rehabilate them by providing
means of livelihood. shelter, bank assis-
tance and help from Central and State
Governments.  ...(Interruptions)...  Just
listen. please. It is not a thing, which can
be done. by thrusting it on others. We are

CHAITRA 15, 1910 (S4KA4)

Oral Answers 18

as much concerned with the bonded labour
as you are. Out of 2.24,562 persons
identified by us, 1,798,508 persons have
already been rehabilitated in co-operation
with the State Governments. As regards
remaining 26,054 persons, the Government
is making every effort to see that they get
full assistance from the States and the
banks haie also been asked to provide
assistance to them. Each bonded labour
is given an assistance of Rs, 6,250/- which
is met by the Central Government and the
State Government on fifty-fifty basis. Apart
from this, kceping in view the schemes
launched by the Government and the banks
each bonded labour has been provided a
benefit of Rs. 15,000.

SHRI PRAKASH V. PATIL: What
measures is the Government taking for the
social and cconomical security of the
bonded labourers. Is there any proposal
with the Governmert to pay wages to these
labourers through crossed cheques so that
their economic exploitation could be
checked ? Besides, what provisions have
been made to pay wages for the leave
period ? At the same time whut steps the
Government is taking 10 check the
tendency in these labourers not to do any
work ?

SHRI JAGDISH TYTLER : The whole
responsibility in this connection lics on the
State Governments. 1t is up to them to
enforce their own Jaws as they deem fit
keeping in vicw the prevailing situation.

{Englisi] ‘

SHRI THAMPAN THOMAS: A
Commuttee of the Membeis of Parliament
was formed by the Labour Ministry under
the Leadership of Shri Gurudas Dass
Gupta, M.P., Ralya Sal ha. They conducted
a study of these agricultural lakourers in
various parts of the country, say Bihar.
etc. They have stated that agriculture is the
major place where bonded labourers are
there. A number of such people are
recruited by the people and they use them
as bonded laboureres for taking work from
them in their States and alil that,

I would like to know whether the
recommendations inade by that Committee
have been implemented and ajso whether
the Government will consider implement-
ing the minimum wages for the agricultural
sector ?
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And if the minimum wages are not
paid and the regulations which are given
in that field are not observed and the pro-
secution are launched against such persons,
will it help to prevent abolition of bonded
labourcrs by landlords and people like
that ?

SAR! JAGDISH TYTLER : This
question relates to two distinct kind of
labours bonded labour and the labour
which works in the field.

1 would like to answer by saying that
as per thc Committee’s Report—I think
1 am subjcct to correction—most of the
recommendations which were given by that
Committee have been accepted, except these
two.

PROF. MADHU DANDAVATE : This
is the question which 1 am asking to the
fiftth Labour Minister. 1 hope, I will get a
satisfactory reply.

Is it not a fact that the Supreme Court
had already deputed its representative to
visit the stone quarries in Faridabad and
try to find out the first-hand evidence
regarding thc complaints concerning bonded
labour ?

Is it not a fact that the report was
submitted sometime back and that the
Supreme Court had given its directions and
those directions regarding the bonded
labours in Faridabad still remains unimple-
mented ?

1f so, will you use your good offices to
see that once and for all this problem is
settled ?2 Because you are a fresh Minister.
you can do it with a fresh mind.

MR. SPEAKER : Young too,

SHRI JAGDISH TYTLER : 1 would
like to assurc the hon. Member that the
Report which was given by the Supreme
Court has been sent to the State Govern-
ment. But I will see to it that with our
good offices, 1 will try to persuade the
State Government to implement it as
quickly as possible.

[ Translation]
‘FCI Godowns in Rajasthan

*548. PROF. NIRMALA KUMARI
SHAKTAWAT ;
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Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether the Food Corporation of
India has got constructed the godowns on
scientific lines through private parties in
Rajasthan;

(b) if so, the storage capacity of those
godowns;

(c) whether there is a scheme of send-
ing the foodgrains for storage to other
places from Rajasthan;

(d) whether foodgrains remained lying
in the open and got damaged and rotten;

(e) if so, the details of such damages;
and

(f) the effective steps proposed to be
taken for proper storage of the foodgrains
produced in the country ir future ?

[English}

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIlViL
SUPPLIES (SHRI SUKH RAM) : (a) to
(f) A Statement is given below.

Statement

(a) Yes, Sir. These godowns were
constructed by the private parties as per
the specifications prescribed by the Food
Corporations of India (FCI).

(b) The FCI had hired covered storage
capacity of 3.71 lakh tonngs from private
parties in Rajasthan.

{c) The foodgrain stock is moved to
and stored in Rajasthan not only to meet
the requirement of the State but also meet
the requirements of other. States. Stocks
are, therefore, despatched from Rajasthan
to other States also to the extent required.

(d) and (¢) During 1986-87, the food-
grain stock held in cover-and-plinth (CAP)
storage in Rajasthan varied from 2.69 lakh
tonnes to 4.84 lakh tonnes at different
points of time. Of these stocks, 1356
tonnes of wheat was damaged during the
year.
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(f) The foodgrain stock is held in ‘the
covered capacity to the extent posible. The
remaining foodgrains stock, which

cannot be accommodated in covered godowns
‘is held under cover-and-plinth (CAP)
arrangement. Following steps arc taken by
the FCI to protect the stocks under cover-
and-plinth (CAP) arrangement :

(i) Stocks are stored in CAP storage
with proper drainage and dunnage
arrangement;

(ii) The stocks are covered with poly-
thene covers and _lashed with
nylon ropes;

(iii) aeration of stocks in the open is
undestahen during clear weather
to maintain the health of grains;
and

(iv) periodic inspection is undertaken
to control insect infestation,
damage by rodents, birds etc

[ Transtation]

PROF. NIRMALA KUMARI SHAKT-
AWAT : Mr. Speaker, Sir, it is regretful
that 156 million toonnes of foodgrains have
got rotten on account of inadeque storage
capacities. Today, our country is in the
grip of a serious drought and it is very
regretful that under such a situation, large
quantities of foodgrains have got damaged.
I want to know from the hon. Minister
whether this entire damage was confined to
the godowns in Rajasthan alone ?

Secondly.....s,

MR. SPEAKER : The second supple-
mentry can be asked later.

SHRI SUKH RAM : Mr. Speaker, Sir
the storage capacities in Rajasthan are not
inadequate. The abovesaid stock was
damaged on account of natural
causes. There are two systems of storing
foodgrains. One is the covered capacity
and the other is the cover-and-plinth (CAP)
system. The foodgrain stook was stored in
these two godowns but were damaged due to
natural causes. Therefore, the damage was
not on account of inadequate storage capa-
city.
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PROF. NIRMALA KUMARI SHAKT-
AWAT : Mr. Speaker, Sir, the hon. Mini-
ster has not answered my supplementary.
I wanted to know the total quantity of
foodgrains which got rotten but the han.
Minister has not even clarified whether the
damage is confined to Rajasthan or it coy-
crs the whole country. He has stated that

- the foodgrains have got damaged due to

natural causes. I want to know whether in
the situation arising out of a serious dro-
ught, and resulting in shortage of foodgra-
ins is proper ?

My second supplementary is whether in
your existing storage capacities, there arc
any possibilities of foodgrains getting
damaged in the near future ?

SHRI SUKH RAM : Mr. Speaker, Sir,
the hon. Member’s question was related to
Rajasthan and that is why I gave figures of
that State : If she gives a separate notice
about the total damage caused in the
country, then I will also let that be known.
As the question was related to Rajast han,
therefore I gave figures of that State.

PROF. NIRMALA KUMARI SHAKT-
AWAT : Perhaps the hon. Minister has
not read my question properly. It was
asked about the details of the total damage.
Rajasthan was not mentioned anywherc
That heading was put by you. I had asked
about the total damage of foodgrains in the
wholc country and not in Rajasthan alone.
Of course, one part of my question was
whether you intended to shift foodgrains to
other places from Rajasthan, but I did not
ask about the details of the damage in that
particular state. Therefore, if the hon.
Minister does not have the figures at this
moment, he may give these figures later on
but he should not give us incorrect figures.

SHRI SUKH RAM : Out of the total
F.C.I. stocks during 1986-87 the total
damage was 0.64 percent. In 1986-87, the
damage was 0.64 per cent of the total
stocks in the country.

PROF. NIRMALA KUMARI SHAKT-
AWAT : Sir, .the hon. Minister has not
replied to my second supplementary. I want
to submit that you have stated that food-
graips have been damaged not on account
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of storage system but because of improptr
packing in polythene btags. I wanted to
koow also whether you propose to shift this
storage capacity to some other corner of
the country ?

Thirdly, whether you have taken any
protective measurcs tQ ensure against suck
damage in future ? Has it been verified that
the stocks will not get rotten in near
future ?

SHRI SUKH RAM : Mr. Speaker, Sir,
Rajasthan has a storoge capacity of 11.03
lakh tonnes.

SHRI RAM PYARE PANIKA : Mr.
Speaher, Sir. the Lkon. Minister is replying
about thc storage capacity in Rajasthan
whereas she wants to know about thc whole
country.

SHRI SUKH RAM : Since she is from
Rajasthan, she has asked about Rajasthan,

PROF. NIRMALA KUMARI SHAKT-
AWAT : You have not gone through my
question,

SHRI SUKH RAM : 1 have read the
question in which you have asked about
the storage capacity in Rajasthan, so I have
told you that in Rajasthan the Food Cor-
poration of India has a covered storage
capacity of 11.03 lakh tonnes....(Interrup:-
ions)

MR. SPEAKER : The question relates
to the whole country. Just sec the last para
of the question, -

(Interruptions)

PROF. MADHU DANDAVATL : You
just read part (f) of the question....({nter-
ruptions)

SHRI SUKH RAM : The reply has
bee given in the statcment itself which has
been laid on the Table of the House as to
what effectlve steps have been taken to
check damage of foodgrains. This has
been stated in the reply which you might
have read You have asked about Rajasthan
so I have told you that the storage capac-
ity of foodgrains in Rajasthan is 11.03
lakh tonnes and godowns Wwith a capacity
47,910 tonnes are being constructed in
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Rajasthan. So far as the whole country is
concerned we have a storage capacity of
269 lakh tonnes of foodgrain. If you want
to ask about Rajasthan, I have already
given you the reply.

PROF. NIRMALA KUMARI SHAKT-
AWAT : 1 asked about the whole country
and you have nct given any reply about it,

MR. SPEAKER : It is enough. Now
it is over,

Allocation of Controllcd Cloth to M.P.

*549, SHill KAMMODILAL JATAV :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether cloth is also being distri-
buted in addition to wheat, rice and oil to
the weaker sections of the people in States,

(b) if so, ‘the total quantety of cloth
distributed to such people in chambal Divi-
sion of Madhya Pradesh ; and

(¢) how Union Government ensure that
thesc articles actually recach the people for
whom distribution is meant ?

[English|

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI SUKH RAM) : (a) Yes, Sir.

(b) As reported by the M.P. State
Consumers Cooperative Federation, which
is the State Agency for handling controlled
cloth, 488 bales of controlled cloth were
distributed in Chambal Division of Madhya
Pradesh during 1986-87.

(c) The distribution of controlled cloth
is the responsibility of the State Goyern-
ment. Howcever, Govt. of India have been
advising the States and Union Territories to
ensure the distribution of controlled cloth

to the people, for whom it is aneant.

[ Translation)

SHRI KAMMODILAL JATAV . Mr.
Speaker, Sir, the hon. Minister has stated
in his reply that 488 bales of controlled
cloth have been gdistributed in Chambal
Division, but the poor do not get cloth
because neither it is distributed against
ration cards nor any notice board is dis.
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played for this purpose. [ would like to
know from the hon. Minister whether he
wouid order an enquiry into the noao-
distribution of controlled cloth ?

SHRI SUKH RAM : M. Speaker, Sir,
the Central Governnent has approved
S C.C. as a nodal agency and it is the res-
ponsibility of the S.C.C. to allocate either
to the State Consumer Federation or to
the nominees of the State Government.
After that it is distributed through the
Public distribution system and the State
Govern nents are responsible for its proper
distribution. Whenever we get any com-
plaint we write to the State Goveinments
to ensure proper distribution. We have
not received any complamnt from Madhya
Pradesh regarding such irregularities. [If
the hon. Mgcmber informs us about any
irregularity, we will definitely write to the
State Government to ensure proper distri-
bution.

SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANI : Mr. Speaker, Sir,
part (a) of the qu:stion is—whether cloth
is also being distributed in addition to
wheat, rice and oil to the weaker sections
of the pcople in States ? Keeping in view
that Saurashtra and Rajkot district in
Gujarat are affected by drought, may I
know whether there is any schcme for
distribution of more controlled cloth to
the weaker sections of the people there 7

SHRI SUKH RAM : Mr. Speaker, Sir,
this cheap controlled cloth is mainly for
the poor and wcaker sections of the people
and in drought aficcted areas, it is the
duty of the Consumer Cooperative Federa-
tion to distribute controlled cloth to the
people belonging to the weaker sections.
If the hon. Member has any complaint, we
will write to the State Governments which
has to make this arrangement,

[English]
Civic Law for Municipalities and
Municipat Corporations

+
DR. A.K. PATEL :
DR. PHULRENU GUHA :
Will the Minister of URBAN DEVE-
LOPMENT be pleased to state :

(a) whether Government propose to
frame a model civic law for municipalities

*550.
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ard municipal corporations of the entire
country and a committce has been consti-
tuted to consider and recommend the
same ;

(b) whether Government have received
recommendations of the committee ;

(¢) if so, the details thereof ; and

(d) the action taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) to (d)
Government of India have set up a CCom-
mittee to consider and recommend a ‘‘Single
Muaicipal Corporation Act” for the entire
country. The Committee has yet to submit
its report to the Government.

DR. AK. PATEL : I am surprised to
se¢ that a single reply is given to all the
four parts of my question. It is found
that where the oppusition parties are in
charge of the municipal corporations,
especially in my State where we have three
corporations in the hands of the opposition,
there’ is a step motherly attitude on the
part of the State Government. Therefore,
I want to know on what date this com-
mittee was constituted and if any time limit
is mentioned to submit the report

[ Transiation]

SHRI DALBIR SINGH: Sir, a Major’s
Confcrence was held here in 1985 and in
that it was recommended that there should
be a single Municipal Corporation Act for
the whole of India. It is wrong to say

" that some State Governments are discri-

minating against certain Municipalities. In
that conference, the Mayors belonging to
opposition partics also took part and a
Joint-Secretary level Committee has also
been set up.  Again in 1986 the Mayors
wanted to be included in that Committee.
They also want to submit their views.
Three or four meetings have already held
and as soon as the report comes we will
deliberate on it.

[English]

SHRI E. AYYAPU REDDY : The
multiplicity of enactments governing the
construction of houses in the urban areas
has become a fertile ground for corruption,
The Municipal Act, the Urban Ceiling Act,
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the Town Planning Act, the bye-laws, the
building bye-laws, the zonal regulations,
any number of enactments are there which
a citizen has to encounter if he wants to
construct a small house in any one of the
urban agglomerations. As [ said, it has
become a fertile ground for corruption in
almost all the Stales. There should be a
uniform enactment consolidating all these
Acts and a ceatral authority wherein the
citizen can go and get not only the civic
amenities but also will be in a position
to construct houses. Will the Minister
assure us that such an enactment can be
brought up within a quarter or within six
months at least ?

( Franstation)

SHRT DALBIR SINGH : The hon.
Member has pointed out that so many
organisations and bodies are engaged in

this task The Myors werc of the view that.

this creates confusion in people’s mind and
therefore, there should be a single Act for
the whole country. Taking into considera-
tion the programmes of the respective
States, the Mayors have met and given their
suggestions. As soon as we get their re-
commendations, we shall look into them.
Two meetings of the Committee were held
in Delhi and one zach in Calcuita and
Bombay. The existing Acts in force in
different big cities and the amenities being
provided there are being studied. Muni-
cipalities are of the opinion that they are
facing a lot of difficulties due to tremendous
increase in urban population and abolition
of Octroi duty, Their financial position
is required to be strengthened. These are
the aspects which will be looked into as
soon as we get the report from the Com-
mittee,

[English]

SHRI HANNAN MOLLAH : Will the
hon. Minister kindly say how many muni-
cipalities are there in the whole country
and how many of them have conducted
elections and how many of them are
nominated bodies ?

MR. SPEAKER : This does not come
under this question.
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[ Translation)

For this you have to ask another
question.

[English]

SHRI HANNAN MOLLAH : Whether
the Mimster will consider, in all the Munbi-
cipal clections, cighteen years o) age for
voting.

MR. SPEAKER : It is a dillerent
question.

MR. SPEAKER : Dr. B.L. Shailesh...
Absent.

MR. SPEAKER : Shri T. Busheer...
Absent,

MR. SPEAKER : The question list is
OVver,

WRITTEN ANSWERS TO QUESTIONS

[ English]

Amount Aliocated under Rural Deve-
lopment Programmes

*53], SHRI PARASRAM BHARD-
WAJ : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the amount allocated, relcased by
the Centre and the States’ share for each
scheme of rural development during the last
three years, State-wise/Unjon Territory-
wise ; and

(b) the amount actually utiliscd by
each State/Union Territory and s per-
centage to total allocation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA
POOJARY) : (a) and (b) Statemenis show-
ing the required information under the
major Rural Developinent Programmes of
this Department, viz., Integrated Rural
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Development Programme (IRDP), National
Rural Employment Programme (NREP),
Rural Landless Employment Guarantee
Programme (RLEGP), Drought Prone
Areas Programme (DPAP), Desert Deve-
lopment Programme (DDP) and Rural
Water Supply Programme are placed on
the Tatle of the House. [Placedlin Library.
See No LT—5853/88].

Management of Toarist Lodge,
Kaziranga

*533. SHRI SAIFUDDIN AHMED :
Will the Minister of TOURISM be pleased
to state :

(a) whether Union Government have
handed over the management of tourist
lodge at Kaziranga permanently to the
State Government of Assam ; and

(b) if so, whether the employees of the
tourist lodge initially appointed by the
India Tourism Development Corporation
have been absorbed with full pay Dbenefits
by the State Government of Assam ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) With a view to
exercising better supervision and control
by the State Government, Department of
Tourism, Government of India, has trans-
ferred Forest Lodge at Kaziranga to the
Government of Assam.

(b) The ex-employees of ITDC working
in the Lodge who opted for employment
in the Government of Assam have been
allowed corresponding Scale of pay of the
State Government and their pay has been
protecied.

Construction of Warchouses

*534. SHRI PRAKASH CBANDRA:
SHRI SRI HARI RAO :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether there is any proposal under
considepation of Government to construct
more warehouses in Public and Private
Sectors during 1988 and 1989 ;
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(b) if so, the details thereof ; and

(c) the allocation of funds made for
the purpose ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI SUKH RAM) : (a) to (c) A
statement js given below.

Statement

(a) and (b) The Food Corporation of
India (FCI) and the Central Warehousing
Corporation (CWC), the two Public Sector
Undertakings under the control of the
Ministry, propose to construct storage
capacity of 14.82 lakh tonnes during 1987-
&8 and 1988-59, of which a capacity of
4.52 lakh tonnes has already been com-
pleted upto February, 1988 during 1987-
88. A capacity of 7.99 lakh tonnes is at
present under construction by these two
undertakings. The remaining capacity is
proposed to be taken up during 1988-89.

No proposal for construction of storage
capacity in the private sector is under the
consideration of the Ministry at present.

(c) During 1987-88, the Government
has released Rs. 38.00 crores to FCI to
enable it to take up the construction pro-
gramme. An outlay of Rs. 27.75 crores
has been approved for FCI for 1988-§9
for the same purpose. The CWC is financ-
ing its construction programme from its
own resources and no budgetary support
has been provided/is likely to be provided
to the Corporation during 1987-88 and
1988-89. The CWC is expected to incur
an expenditure of about Rs. 18.00 crores
during 1987-88 und Rs. 20.00 crores dus-
ing 1988-89 from its own resources to
finance its construction programme.

Production of Frauits

*535. DR. G. VIJAYA RAMA RAO :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether there has been increase in
the area and per capita production of fruits

" during the Seventh Five Year Plan period;

and
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(b) if so, the details, State-wise, for
the last three years ?

THE MINISTER OF AGRICULTURE
(SHRI BHAJAN LAL) : (a) Land utilisa-
tion data is available upto 1984-85. It
teveals that area under fruits has been
showing an increasing trend, Official
estimates of production of fruits, except
banana, are not available.

(b) Does not arise.

Allocation of Funds to States for
Urban Development

*536. SHRI A.J.V.B MAHESHWARA
RAO: Will the Minister of URBAN DEVE-
LOPMENT be pleased to state :

(a) whether Union Government allo-
cate funds for wurban development to
States ;

(b) if so, whether these funds are pro-
vided on ad hoc basis also ; and

(c) the quantum of financial assistance
provided to Andhra Pradesh during the last
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) Yes, Sir. Allo-
cation of funds by the Union Government
to the State Governments is made under
Centrally Sponsored Schemes of Integrated
Development of Smali and Medium Towns
(IDSMT) and Urban Basic Services (UBS),
on matching basis.

(h) These funds are provided as per
schematic pattern. A Special Central
grant of Rs, 100 crores to the Govt. of
Maharashtra, to be spent during the 7th
Plan period, was, however, approved for
tackling the acute problems of housing and
slums in the city of Greater Bombay,

APRIL 4, 1988

(c) The quantum provided is as
under :
Year Rs. in lakhs Rs. in
for lakhs for
IDSMT ‘UBS

1985-86 117.00 Nil (Scheme
was not
there)

1986-87 123.50 5.60

1987-88 108.70 13.60
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Population and Production of Blue
Green Algae

SHRIMATI  VYJAYANTHI-
MALA BALI : Will the

Minister of AGRICULTURE be pleased to
state :

¥538,

(2) what measures have been taken te
popularise the production of very low cost
blue green algae in the country; and

(b) whether Government propose to
ensure production and supply of this cheap
fertilizer to the small and marginal farmers
in Tamil Nadu since it is meant for use in
rice fields 9

THE MINISTER OF AGRICULTURE
(SHRI BHAJAN LAL) : (a) The Govern-
ment is implementing a National Project on
Development and Use of Biofertilisers
under which the production of Blue Green
Algae is being promoted.

(b)  For the production and supply of
Blue Green Algae to the farmers, 5 sub-
centres were sanctioned in Tami] Nadu
during the 6th Five Year Plan. The
number of these centres has teen raised to
eight during 1987-88.

Allocation for F roductjon of Certified -
Seeds

¥540. SHRIY.S MAHAJAN : will

the Minister of AGRICULTURE te pleased
to state :

(a) whether there has been an increase
of about 40 per cent in the budget alloca-

tion for agriculture during 1988-89 as
compared to .937-88;

(b) if so, whether there has been a
similar increase in the amount allocated for
accelerating production of certified seeds
to achieve the target of production of 175
million tonnes of foodgrains; and

(¢) if not, the reasons therefor ?

THE MINISTER OF AGRICULTURE
(SHRI BHAJAN LAL) : (a) and (b) Yecs,
Sir.

(¢c) Question does not anse.
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Target set for Poreign Exchange

Earnings
*541. SHRI RADHAKANTA
DIGAL : Will the Minister of

TOURISM be pleased to state :

{p) whether Tourism has emerged as
the single largest earner of foreign exchange;

(b) if so, the
exchange earned from
Sixth Plan;

(c) the target set for foreign exchange
earnings during the Seventh Plans; and

amount of foreign
tourism during the

(d) the achievements made so far, year-
wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI
GIRIDHAR GOMANGO) : (a) Tourism
1s the largest net foreign exchange earner
in India.

(b) The amount of foreign exchange
earned from tourism during the Sixth Plan
period was Rs, 5,886 crores.

(c) The projected foreign exchange
earning from tourism during Seventh Plan
period is about Rs. 9,305 crores.

(d) The estimated foreign exchange
earnings from tourism during the first 3
years of Seventh Plan period were as
follows :

Year (Rs. in crores)
1985-86 1,460
1986-87 1,780
1927-88 1.890 (P)
(P)—Projected
[ Transtation]

Alleged Illegal Constructions in the
Walled City

*543.° DR. CHANDRA SHEKHAR

VERMA : Will the Ministey

of URBAN DEVELOPMENT be pleascd t.
state * .

(a) whether Government are awarce of

the jllegal construcstion, both residential
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as well as commercial, in the walled city
areas of Delhi like Vaidwara Cheerakhana,
Maliwara, Khari Baoli, Charkeawallan etc.,
as reported in the Jamsatta dated 17
Febryary, 1988;

(b) if so, the details thereof;

{c) whether these constructions satisfy
fire fighting regulations and are safe from
construction point of view and if not, the
action or contemplated against the
owners; and

(d) whether it is proposed to hold an
enquiry inte these constructions ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) and (b) The
relevant Jansatta news item has come to
the notice of the Government.

As per details furnished by MCD in
this behalf, the following three properties
are involved.

1. Property No. 3749/VI, Gali
Charan Dass, Delhi.
2. Property No. 3390, Gali Hakim

Baga, Hauz Qazi, Delhi.

3. Property No.
Delhi.

936-41, Maliwara,

(c) and (d) These constructions are
violative of Delhi1 Municipal Corporation
Act, Building Bye-laws and Fire Fighting
Regulations. MCD have already taken
cognisance of this and started action
against the owners/builders of such pro-
perties Since action is already in
progress, it is not proposed to hold any
enquiry,

LEnglish]

New Dairy Scheme

*544, SHRI C. JANGA REDDY :

Will the Minister of AGRICULTURE be
pleased to state :

(a) the salient features of programmes
undertaken to encourage small and margi-
nal farmers to own and raise dairy
animals;
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(b) the outcome of these programmes
during the last three years, State-wise;
and

(c) the target fixed for 1988.89 for
different items under these programmes ?

THE MINISTER OF AGRICULTURE
(SHRI BHAJAN LAL) : (a) Small and
marginal farmers and agricultural labourers
are encouraged to own dairy animals under
Integrated Rural Development Programme
(IRDP) and other schemes like Special Com-
ponent Plan, Tribal Development Progra-
mme. Credit facilities with refinancing from
National Bank for Agriculture and Rural
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Development (NABARD) are alsd avail-
able. Subsidy for rearing of heifers is
availabie undér Special Livestock Bfeeding
Progratmnie (SLBP),

(b) Statements I to Il showing. state-
wise position of disbursement of relinance
to financial institutions for dairy develop-
ment under and outside IRDP and the hum-
ber of beneficiaries assisted for rearing of
cross-bred heifers under SLBP, during the
last three years, are given below.

(c) The targets for 1988-89 foi thess
programmes liave not yet been finalised.

Statement—1
Stare-wise Position of Disbursement af Refinance for Dairy Development undér
IRDP
Rs. in Jekhs)
S No. State 1984-85 19585-86 1986-87
1. Chandigarh 2 4 3
2. Delhi 35 22 7
3. Haryana 307 466 243
4. Himachal Pradesh 119 71 101
5. Jammu & Kashmir 137 117 103
6. Punjab 578 512 464
7. Rajasthan 280 321 277
8. Assam and N.E. States 42 102 81
9. Sikkim 1 1 1
10. Bihar 1159 688 550
11, Orissa 118 62 6§
12. West Bengal & Andaman 97 189 219
Nicobar .

13. Madhya Pradesh 480 559 323
14. Uttar Pradesh 1914 1620 1232
15. Gujarat 587 599 408
16. Maharashtra & Goa 457 637 431
17. Andhra Pradesh 144 166 176
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18. Karnataka 718 719 565

19. Kerala 405 370 348

20, Tamil Nadu 1482 1111 543

21. Pondicherry -— 23 5

TOTAL 9u32 8359 6i45
Statement—1II

State-wise Position of Disbursement of Refinance for Dairy Development to
Financial Institutions (outside IRDP)

(Rs. in lakhs

S1. No. State 1984-85 1985-86 1986-87
1. Chandigarh — 3 —
2. Delhi 5 12 38
3. Haryana 517 675 547
4. Himachal Pradesh 6 9 72
5. Jammu & Kashmir 2 - 23

. 6. Punjab 700 463 1560
7. Rajasthan 39 58 49
8. Assam & N.E. States 10 10 16
5. Sikkim - 2 e
10. Bihar 21 1 1
11. Orissa 12 36 . 47
12. Weat Bengal & Andaman and 14 9 12

Nicobar
13. Madhya Pradesh 39 48 179
14. Uttar Pradesh 55 136 169
15. Gujarat 171 175 166

16. Maharashtra & Goa 132 171 247
17. Andhra Pradesh 195 218 258
‘¥8, Karnataka 157 389 694
‘88, Kerala 84 148 182
20. Tamil Nadu 148 374 511
21. Pondicherry 2 6 2
TOTAL 2309 2943 4773
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Number of Baneficiaries Assisted under cross-bred calf-rearing Component of
Special Livestock Brecding Programme

40

Sl. No. Name of the State/ . Years_ . ____
Union Territory 1984-85 1985-86 1986-87
1.  Andhra Pradesh 3371 1794 394
2. Assam N.A. 75 204
3. Bihar 736 4.2 40
4. Gujarat 1392 1218 1287
5. Haryana 3382 3242 2044
6. Himachal Pradesh 1015 732 655
7. Jammu & Kashmir 933 817 N.A.
8. Karnatai(a 3164 3584 3505
9. Kerala 4024 1090 10 1
10. Madhya Pradesh 2079 2267 823
11. Maharashtra 3287 3148 32();
12. Meghalaya Nil Nil 27
13. Nagaland 2078 2200 500
14. Orissa 296 871 2328
15. Punjab 4308 2590 4182
16. Rajasthan 3363 5438 4139
17. Tamil Nadu 5000 3700 1702
18. Tripura - 7303 5821
19. Uttar Pradesh 3316 3330 3349
20. West Bengal 1433 669 670
21. Goa, Daman & Diu 327 165 343
22. Pondicherry 1196 787 997
23. Delhi —=————Not taken up——-—— —

N.A.=Not Available
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Development of Tourist Centres in
Hill Areas

*545. SHRI G. DEVARAYA NAIK ;
Will the Minister of TOURISM be pleased
to state :

(a) whether Government propose to
develop more tourist centres in hill
areas;

(b) if so, whether Uttar Kannada
district in Karnataka is being developed
for prometion of tourism and whether
Union Government are going o sanction
more centres in this hill district; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE

MINISTRY OF TOURISM (SHR!I
GIRIDHAR GOMANGO) : (a) Yes,
Sir. .

(b) Yes, Sir.

(c) On the basis of a proposal received
from the Government of Karnataka, the
Central Ministry of Tourism has approved
in principle construction of a Beach Resort
at Karwar at an estimaled cost of Rs.
13.33 lakhs. Other proposals will be
taken up for sanction of financial assis-
tance as and when they are received from
the Government of Karnataka,

Workers Participation in Manage-

ment
*551. DR. B.L. SHAILESH :
SHRI T. BASHEER :
Will the Minister of LABOUR be

pleased to state :

(a) whether .as a follow-up of the
announcement, made by Finance Minister
in bis Budget Speech, extending 100 per
cent exemption from income tax to companics
on expenditure incurred in connection with
the introduction of the workers participa-
tion in management schemes, Government
have worked out any mechanism for
determination of the representative strength
of the Unions;

(b) if so, the details thereof; and
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(¢) if not, how the workers’ representa-
tion on the companies is proposed to be
determined ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI
JAGDISH TYTLER) : (a) to (¢) No
change is contemplated in the Scheme of
Employees’ Participation in Management
notified by the Government vide Resolution
No. L. 56011/1/83-Desk I (B) dated 30th
December, 1983. The management is
required to consult the concerned trade
union leaders and evolve, through con-
sensus, the mode for the representation of
workers at all levels at which the Scheme
would be implemented. Any expenditure
incurred in the implementation of the
Scheme would be covered by the Finance
Minister’s announcement.

Accident in Pandaveswar Colliery
5508. SHRI PURNA CHANDRA
MALIK :

DR. SUDHIR ROY :

Will the Minister of LABOUR be
pleased to state :

(a) whether any accident took palce in
Pandaveswar colliery’s West section ‘B’ pit
on 1 December, 1987;

(b) if so, the details thereof:

(c) whether the required minimum
medical facilities and the primary safety
equipments are not available at the
colliery, if so, the reasons thereof; and

(d) the steps being taken against the
colliery for violations of the rules ?

THE MINISTER OF STATE OF THE

MINISTRY OF LABOUR  (SHRI
JAGDISH TYTLER) : (a) Yes, Sir,

(b) An underground loader received
serious bodily injuries owing to blasting at
a working face and succumbed to his
injuries subsequently.

(c) Medical facilities including primary
equipment are provided at the colliery.

(d) The shotfirer who was held respon-
sible for the accident was suspended.

-~
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Pension and GPF cases pending
Finglisation in Government of India
Press, Minto Road, New Delbi

5$509. DR. C.P. THAKUR : Will
the Minister of URBAN DEVELOPMENT
be pleased to state :

(a) the numbcr ©f Pension and General
Provident Fund cases pending finalisation
in Goyernment oi India Press, MintoRoad,
New Delhi;

(b) the details thereof and the reasons
for these cases remaining pending;

(c) the number of cases pending for
appointment on compassionate grounds in
this office;

(d) the reasons thereof; and

(e) the steps taken by Government to
clear these cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b)
There are 10 pension cases pending due to
one or the other of the following reasons :

(i) Pending authorisation by Pay and
Accounts Officer.

(ii) The case being sub-judice due to
dispute about date of birth,

(iii) Pending vigilance cases.

(iv) Non-submission of pension papers
by the retired officials.

(v) Cases under process.

As regards the GPF cases, there are 20
cases pending finalisation due to one or
the other of the following reasons :

(i) Casss being in progress.

(i) Authority awaited from the Pay
-and Accounts Office.

(iii) No claimant,

(iv) Employee is missing—Police report
awaited.

(v) Question of

sucessor pending
finalisation. :

(c) to(e) At present, 23 cases are
pending where no final decision has been
taken. It is, however, mentioned that
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even after .the applicant is informed about
the non-acceptance of the request, appea's
continue to be received. The employment
to the son/daughter/near relative is given
in direct recruitment posts and subject tp
the condition that the total reservation
including that on compassionate grounds,
does not exceed 50% in the posts.
Moreover, the Govt. has since decided not
to add further staff to Minto Road Press
due to its modernisation, except in very
exceptional circumstances.

[ Transiation)

HUDCQ Assistance fer Sagar City

*5510. SHRI NANDLAL CHOU-
DHARY: Will the Minister of URBAN

DEVELOPMENT be pleased to state :

(a) whether there is a proposal teo
provide Jloan by HUDCO to Madhya
Pradesh for construction of houses in Sagar
city; and

(b) if so, the details thereof ?

THE MINISTER QOF STATE IN THR
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b)
No such proposal is with the HUDCO as
of now. However, the HUDCO has
already sanctioned loan assistance of Rs.
187.06 lakhs for 4 schemes in Sagar city
for construction of 561 dwelling units
Sagar has b:en identified as one of the
four medium towns in the World Bank
assisted M.P., Urban Development Projece
and a loan.sanction of Rs. 111.86 lakhs
has been approved for area development of
867 plots and 660 core houses.

[English]

Allotment of sites by
Dbaramkantas

DDA for

5511. DR. KRUPASINDHU BHOI .
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether there is a proposal for
allotment of sites for installation of weigh-
ing machines by the D.D.A. in West Dells;
and

(b) if so, the details thereof ?



£S  writien Answers

THE MINISTER OF STATE IN THE
MtNISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) DDA has
reported that-there is no such proposal.

(b) Question does not arise in view of
reply to part (a) above.

Increase in Price of Palmofien
Oil

SHRI C. SAMBU :

SHRIMATI D/K. BHAN-
DARI :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether the price of Palmolien Oil
suoplied through Public Distribution
system has been recently increased;

5512,

(b) whether the consumers are agitating
against the increase in price of Palmolien
Oil; and

(c) if so, the steps taken to reduce
price of Palmolien oil ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CiVIL
SUPPLIRS (SHRI SUKH RAM) : (a) Yes,
Sir.

(b) No such complaints have been
redeived.

(¢) Does not arise.

[ Zransiation)

Transfer of Civil Amenities of Maya-
puri Colony to Municipal Corpora-
tion of Déhi

5513. SHRI BHARAT SINGH :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) the reasons for which transfer of
¢ivic amenities in Government Press
Celony, Mayapuri in West Delhi to the
Delhi Municipal Corporation has been
withheld ;

() whether it is a fact that the Delhi
wﬁﬁnlﬂipaf Corporation has demanded the
fquisite amount for taking over the
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various services from the coné¢erned
C.P.W.D. office, if so, the details thereof ;
and ,

(c) the time by which the civic ameni-
ties would actually be provided to the
people of the said colony ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) and (b) The
fin al: assessment of deficiencies in regard to
Roads, Drainage, Sewerage system and
Water Supply was pending. The final
assessment hag singe been made and the
sanction for payrpeﬁ of the requisite amount
as deficiency chiidges, to the MCD has been
issued,

(c) As "for "tHE civic amenities, these
are alteady being provided to the residents
of ‘the colony by the CPWD to the extent
possible but full-fledged municipalisation
will take place only after the services have
been taken over by the MCD,

LEnglish]

Help to Sugarcane Growers

5514, SHRI R.M. BHOYE : Will the
Minister of AGRICULTURE be pleastd to
state :

(a) whether the came growers in 'States
have been left with sizeable stendiag crop
at the end of the current crushing season ;

(b) whether Government propose to
restructure the cropping pattern to avajd
this situation 1n the coming years :

(c) if so, the details thereof ; and

(d) the measures Government propose
to take to help the farmers to avoid loss
on account of glut of sugarcane ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHR! SHEYAM LAL
YADAV) : (a) The corrent crushing swason
extends from 1st October, 1987 to 30th
September, 1988  The Siate Governments
generally ensure that all the bonded sug-
arcane is crushed by the sugar mills before
they close down for the crushing. There
is BO likelihood of glut of sugarcane during
the current yoesr, |
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(b) to (d) As and when necessary,
steps are taken to avoid glut situation by
taking various measures including exemp-
tion from basic excise duty and recommend-
ing alternate cropping patterns suitable to
&n area.

Implementation of MNP

5515. SHRI SYED SHAHABUD-
DIN : Will the Minister of AGRICUL-
TURE be pleased to refer to the reply
given on 7 March, 1988 to Unstarred
Question No. 1731 regarding implementa-
tion of MNP and state :

(a) the quantitative targets under each
head, scheme-wise and Stafe-wise ;

ih"
(b) the achievetﬁeﬁ, Sthte-wise and
scheme-wise in quantitative terms during
the last three years ;

{c) whether any comparison has been
made about the unit cost under various
schemes in various States/Union Terri-
tories ; and

(d) if so, the conclusions drawn there-
from ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-

CULTURE (SHR1 JANARDHANA
POOJARY) : (a) and (t) The physical
targets and achievements under MNP,
head-wise, scheme-wise and year-wise

during the last three years are iudicated in
the statements laid’ on the Table of the
House. [Placed in Library See No. LT-
5854/88.]

(c) and (d) MNP is in the State sector.
These schemes are implemented, by the
State from their own funds. We are not
aware of any unit cost study undertaken
by them.

Designation of J.Es. in CPWD

5516. SHRI ANANDA PATHAK
Wiil  the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether Junior Engineers of CPWD
were designated carlier as “'Overseer” and
then ‘Sectional Officer’ ; .

\b) if so, when these changes were
made and the reasons therefor ;
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(c) whether the nature of duties and
responsibilities for each change of designa-
tion have also been changed ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTKY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) and (b) :

(i) The designation was Overseer till
early fifties.

(ii) It was changed to Sectional

Officer in the fiftees.

(iii) It was changed to Junior Engineer
in 1970.71.

(c) and (d) The decision to call them
Sectional Officers was based on the func-
tional ground of their being incharge of a
Section in a Sub-Division. The designa-
tion was changed to Junior Engineers when
a representation by one of the Associations
of Jnior Enginecers was made in this regard.
The basic nature of duties and responsi-
bilities remains the same.

Assistance to Building Agencies

5517. PROF. NARAIN CHAND
PARASHAR : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether any house buijlding agen-
cies like HUDCO have been given substan-
tial assistance by Government for launching
programmes of urban/rural housing during
the Seventh Plan ;

(b} if so, the amount released to each
one of these agencies, Statewise, during
the past three years ;

{c) whether any stock has been taken
of the amount spent and the number of
housing units built by them during the
past three yecars, State wise ; and

(d) whether the amount of assistance is
proposed to be increased substantially
during the Seventh Five Year Plan and if
so, the nature and size of the increase ¢on-
templated ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) to (d) The
information is being collected and will be
placed on the table of the Sabha,
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Inland Fish Catch in Orissa

5518. SHRI CHINTAMANI JENA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether a new programme was
started during 1984-85 to evolve sampling
methodology for estimating the total catch
of inland fish in Orissa, if so, the colla-
borating agencies involved in the project ;

(b) the places where the survey was
taken up ;

(c) whether any survey report was sent
to Union Government ; and

(d) if so, the follow-up action taken
thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAV) : (a) No, Sir.

(b) to (d) Do not arise.

Assessment of Marine Wealth of
Kerala Coast

5519, SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
AGRICULTURE be picased to state :

(a) whether any study or survey has
been conducted to assess the marine wealth
of Kerala Coast ;

(b) if so, the details thereof ;

(c) whether there are any proposals
from the State of Kerala for the processing
and preservation of fish, prawns, mussels
etc. ;

(d) if so, thc details thereof ; and

(e) the decision of the Centre in this
regard ?

THE MINISTER OF STA(E IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAV) (a) and (b) Fishery
resources of South West Coast, including
Kerala Coast have been extensively surve-
yéd. The coastal and pelagic surveys
indicate that possibilities of augmenting
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fish production from coastal region are
very limited, However there is ample
scope for exploitation of demersal fishery
resources such as squids, cuttle fish,
daepsea prawns, deepsea lobsier, etc., in
areas between 50 to 500 m. depth in the
outer continental shelf and slope. The
oceanic sprvey has also indicated availa-
biltty of tunas, bill fish and sharks in the
Keraln coast.

(c} Yes, Sir.

(d) and (¢) Government of Kerala has
sent a project proposal for production of
value added products from low priced fish,
by the Kerala State Co-operative Federa-
tion for Fisheries Development Ltd.
(MATSYAFED) at Cochin, at an estimated
cost of Rs. 49.03 lakhs, The State
Governmeut has been asked to revise the
project.

Civic Amenities in Group Housing
Colonies in Pitampura

5520, KUMARI MAMATA BANER-
JEE : Will the Ministet of URBAN
DEVELOPMENT be pleased to state :

.(a) whether a number of housing
colonies sponsored by the various Group
Housing Societies are fast nearing com-
pletiion at Pitampura on the Outer Ring
Road, Opposite Mangolpuri, Delhi.

(b) if so, whether civic amenities like
water/electricity tclephone and sewerage
lines have been laid down for these
colonies ; and

(¢) if not, the steps Government pro-
pose to take to expedite the completion of
the services before allotting the flats ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) Yes, Sir.

(b) Water lines have already bLeen laid
and handed over to MCD. Peripherial
electricily services are available at Pitam-
pura and electricity has been made avai-
lable by DESU to all societies which kave
approached them. For telephones the com-
petent authories may be approached The
peripherial sewerage lines are teing laid by
DDA and the work is expedited to be com-
pleted by December,’ '88. The sewerage
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lines to wflich this sewer are to be con-
nected are being laid by MCD and that
wosk is in progress.

(c) Does not arise in view of reply to
part ‘b’ ahove.

Revision of Norms of HUDCO
Loans to States

5521. " SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether the existing norms of
giving loans to the backward States for
construction of houses in the rural areas
need revision ; and

(b) if so, the details of suggestions
given by Government to HUDCO and LIC
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) and (b)
There are a number of schemes with
special focus on the Economically Weaker
Sections and rural landless and artisans
being implemented in rural areas. The
Housing and Urban Development Corpora-
tion provides loan assistance for EWS and
rural landless at subsidised interest rate of
6%. Under the 20-Point Programme of
rural house sites-cum-construction scehmes,
free house sites are distributed and a cons-
truction assistance of Rs. 2,000/- is pro-
vided. In addition, the Indira Awas
Yojana has been especially introduced for
Scheduled Castes and Schuduled Tribes
wherc the cost of housing units with a
ceiling of Rs. 10.200/- may be available to
these category of population, The existing
norms of giving loan for the rural house
sites by HUDCO has been finallsed in
December, 1985 and for rural house sites
in March, 19.6. In addition, the Govern-
ment has also set up a’standing empowered
committee to review the financing terms of
HUDCO and approve modifications,

Palmolien Oil allotted to Kerala

5522. SHRI SURESH KURUP :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Government have reduced
the quota of Palmolien oil to Kerala for
public distribution system ; and
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(b) if so, the quantity reduced and the
reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI-SUKH RAM) : (a) Yes, Sir.

(b) Kerala has been allocated 4600
MTS of Palmolein in April, 1988 as
against 4,250 MTS in March, 1988. Tbe
allocation of imported edible oils to State
Governments/Union Territories under PDS
is adjusted to availability and prices of
edible oils in the open market. The imported
ed.ble oils quotas for all States have been
reduced since January, 1988 as price situa-
tion in the open market has improved,

Hi gh Powered Committee on
Tourism

5523. SHRIMATI GEETA
MUKHERJEE : Will the Minister of
TOURISM be pleased to state :

(a) whether the India Tourism Deve-
lopment Corporation management consti-
tuted a high-powered committee in order
to boost the profitability in its different
properties, activities ; and

(b) if so, the terms of reference of the
committee, the names and designations of
the members represented therein and the
targets set for the said Committee and
results achieved, if any, as on date ?

THE MINISTER OF STATE IN
THE MINISTRY OF TOURISM
(SHRI GIRIDHAR GOMANGO) : (a)
With a view to improving their operational
efliciency and profitability 1TDC consti-
tuted a High Powered Committee which
inspected its variovs Hotel Units.

(b) The Committee was required to
inspect various hotel units, study the
various operational areas such as Hotel
Operational,  Marketing, Engineering,
Personnel, Accounts and Store and take on
the spot decisions where necessary. The
Committee’s recommendations covered
inter-alia, defreezing of posts, reduction in
expenditure on overtime. food cost control,
reduction of inventories and sundry
debtors, evolving marketing strategies for
better capacity utilisation, repairs and
maintenance, minor and major renovations,
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etc. The names and designations of the Year Net Loss of Profit
Members of the Committee are given in the (Rupees in lakhs)
tat t be . -
statemen low 1984-85 (—) 55.47
The Committee has contributed to the
improved overall performance of the ITD 1985-86 260.63
ho(cls as well as profitability as indicated
below : 1986-87 436.25
Statement
Sl. Name Designation
No.
1984-85
1. Shri R.S. Jolly Sr. Vice President (Hotels)
2. Shri O.N. Verma Vice President (Personnel)
3. Shri N.N. Khetrapal Vice President (Finance)
(Replaced by
Shri C.S. Jain General Manager (Accounts)
on 14,12.1984
4. Shri R.K. Puri Vice President (/Marketing)
5. Shri S.C. Dwivedi Chief Vigilance Officer
6. Shri LSH Dacha General Manager (Maintenance)
(Replaced by
Shri LR Pawa Vice President (Engineering-Hotels)
on 14.12.1984)
7. Shri P.B. Mathur Vice President (Operation-South
and West) w.e.f. 14.12.84
1985-86
1. Shri R S. Jolly Sr. Vice President (Hotels) Chairman
2. Shri L.R. Pawa Vice President (Engineering-Hotels) Member
3. Shri B.K. Dhingra Vice President (Accounts) Member
4. Shri S.N. Sharma Vice President (Coordination and Member
Personnel)
5. Shri C.K. Samuel General Manager (Hotel Sales) Member
Secretary
198687
1. Shri Rajan Jetley Managing Director Chairman
2. Shri R.S. Jolly Sr. Vice President (Hotels) Member
3. Shri R K. Puri Sr. Vice President (Commercial) Member
4. Shri N.N. Khetrapal Sr. Vice President (Finance and Member

Accounts)
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5. Shri S.C. Dwivedi

Chief Vigilance Officer

Member

6. Shri Y.P. Kapoor Sr. Vice President (Human Resources Member
Development)
7. Shri B.K. Dhingra Vice President (Accounts) Member
8. Shri L.R. Pawa Vice President (Engireering- Member
(Hotels
1987-88
1. Shri Y.P. Kapoor Sr. Vice President Chairman
(Human Resources Developnient)
(Replaced by |
Shri S C. Diwivedi Chief Vigilance Officer
wef 41287
2. Shri B.X. Dhingra Vice President (Accounts) Member
3. Shri L.R. Pawa Vice President (Engineering- Member
Hotels)
4. Mr. A. Handa General Manager (Housekeeping) Member
5. Shri C.K. Samuel General Manager (Hotel Sales) Member
Secrutary
Area Vice President/~rea General Manager of the Member

concerned Unit,

Programme of Spices Cultivation

5524. SHRI YASHWANT RAO
GADAKH PATIL : Will the Minister of
AGRICULTURE bc pleased to state :

(a) whether a Committee has been set
up to study the existing programmes of
gpices cultivation ; if so, the details
thereof ;

(b) whether the study has been com-
pleted ; and

(c) if so. the details ot recommenda-
tions of the Committee and the action taken
thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAV) : (a) to (¢) Government of
India has set up a Committee on Spices to
make suitable recommendations on short
term and long term strategy for the deve-
lopmient of spices The Committee has been
requested to make available its recommen-
dations not later than 4 months from its
first meeting.

Deep Sea Fishing

5525. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Will the
Minister of AGRICULTURE be pleased to
state :

(a) whether Government have acquired
trawlers/vessels/mechanised boats to under-
take deep sea fishing ;

(b) if so, the number of such vessels/
trawlers/ mechanised boats acquired during
the last three years ;

(c) whether there are some bottle-necks
in the procurement of these vesscls/traw-
lers/mechanised boats ; and

(d) if so, the steps taken to remove
these bottle-necks ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHR[ SHYAM
LAL YADAYV) : (a) No, Sir.

(b) to (d) Do not arise,
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Post of Labourer in Rashtrapati
Bhavan Press

5§526. SHRI NATVARSINH SO-
LANKI : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether certain guidelines have
been issued on the period of validity of
panels for the candidates selected through
direct recruitment ;

(b) whether these guidelines have not
been followed in respect of Scheduled
Castes/Scheduled Tribe candidates for
appointment of labourer in Government of
India Press, Rashirapati Bhavan, New
Delhi ; and

(c) if so, the reasons thereof aund steps
proposed to be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) Yes, Sir,

(b) The guidelines are being followed.
{c) Does not arise.

Comsensation to Press Workers in
Lieu of Public Holidays

5527. SHRI GANGA RAM : Will the
Minister of URBAN DEVELOPMENT
be pleased to state : :

(a) whether Public holidays were
declared on 24 Decem'er, 1¢87 and 22
January, 1988 to mourn the death of high
dignatories ;

(b) whether Government of India
Presscs were also clozed on thesc days ;

(c) il not, the rcasoas therefor ; and

(d) whether any proposal is being
contemplated 1o compensate the Press
Workers by allowing them compeznsatory
holidays in licu of these days ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) Yes, public
holidays were declared on 24 12.87 and
22.1.88 under the Negotiable Instruments
Act, 1881.

(b) and (c) Government of India
Presses are Industrial Establishments and
are governed by the provisions of the
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Factories Act and the Industrial Disputes
Act. Industrial Establishments of the
Central Government are not to be closed
on the death of any high dignitary except
in the event of death of the President or
any other dignitary specified by the Central
Government. As such, the declaration of
public holidays under the Negotieble Ins-
truments Act, 1881 does not automatically
cover Industrial Establishments. The
Government of India Presses were, there-
fore, not closed on 24.12 87 and 22.1.88.

(d) In view of above, the question of
allowing the workers of the Government of
India Presses any compensatory holidays
does not arise.

Social Insurance Scheme for Indians
Ewployed in Gulf Countrics

5528. SHR{ MURLIDHAR MANE:
Will the Minister of LABOUR be pleased
to state :

(a) whether Government are aware of
the social insurance scheme for Indians
employed in Saudia Arabia and other Gulf
countrics ;

(b) whether it is a fact that the benefits
under the schemc have not yet been ex-
tended to the exvatriate workers ; and

(c) if so, the steps proposed to be
taken by Government for payment of the
amount under the scheme to the expatriate
workers ?

THE MINISTER OF STATE OF THE
MINISTRY GF LABOUR (SHRI JAGDISH
TYTLER) : (a) Indian workers employed
in Gull countries are entitled to social
insurance benefits as per respective local
labour laws including those of Saudi
Arabia,

(b) and {c) The expatriate workers who
were earlier contributing 1o General Orga-
nisation of Social Insurance (GOSI) in
Saudi Arabia have been erempted from
such contribution since March, 1987. This
decision was taken by Saudi authorities as
majority of expatriate workers were unable
to get the benefit of old-age pension be-
cause of their contractual employment.
The question of refunding workers’ contri-
bution by GOSI of Saudi Arabia is yet to
be decided.
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Suggestions from States Regarding
N.C.R.

5529. DR. V, VENKATESH : Will
the Minister of URBAN DEVELOPMENT
be pleased to state :

(a) whether any suggestions have been
received by Government from lhe partici-
pating State Governments on the draft plan
of the National Capital Regions ; and

(b) if so, the details thereof ;

THI: MINISTER OF STATE [N THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) Yecs, Sir,
except from Uttar Pradesh and Delhi UT
Administration.

(b) From the Haryana Government,
the suggestions are for not clubbing Delhi
Metropolitan Area (DMA) with Delhi for
application of the policy of disincentives
for economic activities ; location of large
and medium industrial units in the DMA
towns, ban on new industrial infrastruc-
ture in Delhi, location of major import-
cxport clearing centre in DMA, declaration
ol entite NCR excluding DMA as indus-
trially backward area, nced for uniform
sales tax in the region and levy of con-
sighment tax in Delhi, availability of
power in NCR at par as in Delhi Urban
Area, rail and road links between Dethi
and NCR towns, green buffer along express-
way and highways, deveclopment of infra-
siructure and creation of employment
opportunities in rural areas.

1n the case of Rajasthan, the sugges-
tions are with regard to inclusion of addi-
tional areas into the NCR, likelihood of
more urban population than projected in
Rajasthan sub region by 2001 A.D. provi-
sion of road link to Alwar from Rewari,
conversion of Delthi-Alwar railway line to
B G., provision of aerodromc at Alwar,
need for additional education and health
institutiont in the NCR town under Rajas-
than, proposal for a change in the share of
investment funds between State and Central
Government and dispersal of the activities
to NCR towns outside DMA,

Setting up of Luxury Hotels

5530. SHRI HARIMAR SOREN:
Will the Minister of TOURISM be pleased
to state :
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(a) whether Government have set up
some luxury hotels to promote tourism ;

(b) if so, whether any such hotels have
been set un in Orissa ;

(c) if not, the steps taken to set up
luxury hotels in Orissa to promote tourism;
and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) The total No
of hotels presently operated by 1TDC and
HCI is as under :

1TDC 24%

HCI 5*%* (Includes  Inde
Hokke Hotel Ltd
at Rajgir which is
a subsidiary of
HCY).

*One is of 1 Star, Three of 2 Star,
Six each of 3, 4 and 5 Star, One of 5 Star
Deluxe and onc of economy class.

*“Onc of 3 Star and four of § Star.

(b) 1TDC is operating a 2 Star hotel
viz. Kalinga Ashok Bhubapeshwar in
Orissa.

(c) and (d) 1ITDC in collaboration with
Orissa Tourism Development Corporation
is presently setting up a 3 star joint venture
hotel at Puri. The revised estimated cost
of the joint venture project is of the order
of Rs. 278 lakhs. The hotel is likely to be
completed/commissioned during 1988-89,

Allotment of Flats/Plots on out of
Turn Basis by DDA

5531. DR. G.S. RAJHANS : Wil
the Minister of URBAN DEVELOPMENT
be pleased to state :

(a) the number of applications received
from widows for transfer of registration
for allotment of flats/plots on out of turn
basis during the last three yeais by the
Delhi Development Authority -;

(b) the nuraber of applications acxept-
ed and flats/plots ailotted on out of turn
basis ;
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'¢) the number of applications which
are 1-ending consideration with the DDA ;
and

(\1) the number of applications rejected
togerher with reasons therefor ;

"'HE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR1 DALBIR SINGH) : 810 applica-
tions were received during the last three
years from widows for allotment of flats on
out of turn basis. As far as plots are con-
cerned, no applications for allotment were
called for.

(b) 117 widow registrants have been
allotted flats,

(c) 47 applications are pending con-
sideration with DDA,

(d) 646 applications have been reject-
ed after taking into consideration all the
facts of the case. Out of turn allotment
Is to be made in exceptional circumstances
only.

Delay in Supply of seeds to Punjab

5532. SHRI KAMAL CHAUDHRY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether there has been an inordi-
nate delay on the part of the National
Seeds Corporation in supplying seeds to
Punjab ; if so, the reasons therefor ; and

(b) the steps taken to avoid such

delays ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM

‘LAL YADAY) : (a) No, Sir.

(b) Question does not arise.

Allotment of Houses/Shops by DDA
on Fake Documents

5533. SHRI KALI PRASAD
PANDEY : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether allotment of shops/houses
on fake doguments has been made by the
Delhi Development Authority ;
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(b) if so, the number of such cases of
allotment of houses/shops which have
come to light during the last two years;
and

(c) the action taken against the persons
responsible ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) to (c) Only
two cases of allotment of shops/houses
have come to the notice of DDA during
the last two years i.e. 1986 & 1987. In
one case the matter is under investigation
by the C.BI In the second case three
officers of the DDA have been suspended
and orders have been passed for initiating
disciplinary proceedings against them for
imposition of major penalty.

News Captioned ‘‘Delhi Facing Crisis
of Urbaniration™

5534. SHRI! JITENDRA PRASADA:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether the attention of Govern-
ment has been drawn to the newsitem
captioned ‘“‘Delhi facing crisis of urbanisa-
tion”” which appeared in the ‘‘Hindustan
Times” dated 8 February, 1988;

(b) if so, the reaction of Government
thereto; and

(c) the steps taken and schemes devised
to check the inflow of rural population to
th e cities including Delhi by providing
employment opporfunities, recreational faci-
lities und civic amenities in the rural
areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) Yes, Sir.

(b) and (c) Government is taking all
steps to ensure planned development of
Delhi. The National Capital Regional
Plan now under finalisatlon aims at
ensuring balanced development in the
NCR to stem the tide of migration to the
capital,
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Cnnsolidation of 1.and in Hoshiarpur,
of Punjab

5535. SHRIMATI USHA CHOU.
DHARY : Will the Minister of AGRICUL.-
TURE be pleased to state :

(a) whether Director Consolidation
had ordered for the consolidation of the
land of village Bhavanipur. Tehsil Garh
Shankar, District Hoshiarpur, Punjab;

(L) if so, whether these orders have
been implemented;

(c) whether Girdawari of the land in
the said village has not been done for the
last five years which resulted in the non-
payment ol compensation to cover the
losa of crops suffered due to ‘halistorms
and drought in the year 1923 and 1985;

(d) whether 2700 cases of Mutation of
the said village are lying pending ; and

(e) if so, steps Government propose to
take to immediately eradicate the grievances
of the inhabitants of the said village ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA
POOJARY) : (a) Kilabandi was ordered
by the Director of Consolidation of Hold-
ings, Punjab on 8th July, 1980.

(b) The orders could not e executed
due to the non cooperative attitude of the
majority of the villagers and subsequent
stay ~rder which they obtained from the
then Hon'ble Revenue Minister, Punjab on
9th June, 1982. Thereafter, a Committee
of the then Additional Director. Consolida-
tion of Holdings, Chandigarh and the then
Settlement Officer, Consolidation of Hold-
ings, Jalandhar was formed to visit the
village, hear the right holders and suggest
remedial measures hereby the consolidation
of the village could be put through. After
all the pros and cons of consolidation
were explained to the right holders by the
above said officers, they were able to
mobilise the public opinion in favour of
continuation and completion of the conso-
lidation proceedings in the village. After
the committee sent 1ts report to the
Government on 22nd July, 1987 vacated
the stay corder,
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Since the consolidation targets for the
year 1987-88 had already been fixed and
staff deputed for the purpose, this village
could not ke taken up in the year 1987-88.
However, it is proposed to take up this
village fixed as target for the year
1988-89,

(c) No Sir. As per the official record
the Girdawari of the village has been
carried out regularly which includes the
period 1983-85. The claims, if any,
concerning relief on account of baslstorms
or drought could be taken up with the
Revenue Department who are the concerned
authorities.

(d) Only 283 mutation cases are pend-
ing for disposal.

(e) When the village is taken up for
consolidation in the year 1988-89, villagers
will get an opportunity to get their griev-
ances sorted out.

Loss to Sail due to Import of Sieel
Billets from Turkey

5536. SHRI H.N. NANJE GOWDA:
Will the Minister of STEEL. AND MINES
be pleased to state :

(a) whether Steel Authority of India
Limited has suflered a heavy loss in
awarding contract to MMTC on M/s,
Daval, France for import of 335,000
million toanes of steel billets from Turkey
for Steel Authority of India Limited; if so,
the details thereof;

(b) whether the contract was signed at
a higher rate than the ruling interrational
price; if so, the reasons therefore;

(c) whether the material suppllied did
not conform to the specifications asked for;
and

(d) if so, the action taken in this
regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEFL IN THE
MINISTRY OF STEEL AND MINES
(SHRI YOGENDRA MAKWANA) :
(a) Steel Authority of India Limitea (SAIL)
have reported a loss due to import of
35,000 tonnes of steel billets from Turkey
through Minerals & Metals Trading Cor-
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poration of India Ltd, (MMTC). After
using tulk of the material, SAIL preferred
a claim of Rs. 5.98 crores on MMTC on
account of loss. This claim is likely to
be reduced further since SAIL have utilised
more of these billets after the claim was
lodged.

(b) As reported by MMTC, the con-
tract was finalised at the lowest price
against a tender.

(¢) Yes, Sir.

(d) Up-to-date the entire material has
been utilised. However, the claim has to be
settled between SAIL and MMTC.

Indemnity Claims against GIC

5537. SHRI SRIBALLAV PANIG-
RAHI * Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the total amount of indemnity
claims received by General Insurunce
Corporation of India from the farmers
during Rabi and Kharif 1985 and Kbharif
1986;

(b) the amount out of the claims made
by the affected farmers cleared so far,
State-wise;

(c) whether Government have directed
the General Insurance Corporation of India
to expedite the payments claimed by the
farmers; and

(d) if so, the steps taken by General
Insurance Corporation of India in that
direction ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPEFRATION IN THE
MINISTY OF AGRICULTURE (SHRI
SHYAM LAL YADAV): (a) The total
indemnity claims received by General
Insurance Corporation of India (GIC)
during Kharif® 1985, Rabi 1985-86 and
Kharif 1986 were of thc order of Rs. 101
crores, Rs. 2.96 crores and Rs. 160,22
crore respectively.

(b) State-wise details regarding claims
cleared so far are given in the statement
below

(¢) and (d) Under the Comprehensive
Crop Insurance Scheme Stare Governments
are required to submit to the GIC compiete
yield data within four months of the end
of every season for insured crops. There-
after, GIC processes indemdity claims.

Statement
(“ig. in lakhs)
S. No. h i;Stwa;;/l"J' T~ - Claims paid Claims paid mCIaims paid
Kharif 1985 Rabi 1985-§6 Kharif 1984
1. Andhra Pradesh 3RS 48 68.67 112518
2. Bihar 1.23 0.59 No claim
3. Gujarat 5471.25 26.48 929.07
4 Karnataka 303.58 29.78 . 212 91
5. - Kerala 37.95 1.24 115.21
6. Himachal Pradesh — —_ 5.08
7. Madhya Pradesh © 21.59 14.27 —
8. Maharashtra 1978.85 88.60 3887.72
9. Orissa 8.05 4.14 8.29
10, Tamil Nadu 56.40 24.62 31.53
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1 2 3 o ﬂ- 5

11. Rajasthan — 13.15 1932.72
12. Uttar Pradesh 9.96 7.48 63.05
13. West Bengal 23.31 13.04 212.94
14. Tripura — 3.93 1.28
15. A & N Island No claim ~— 0.24
16. Pondicherry 2.94 —_— 0.69
17. Goa Daman & Diu — -—_— 2.80
18. Delhi — —_ -_

8300.59 295.99 852871

{ Translation] (a) the installed capacity of scientific

Non-Availablity of wheat at FPS in
Delhi

' 5538. SHRI RAJ KUMAR RAI :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether it is & fact that there was
no wheat in some godowns of the Food
Corporation of India in Delhis during the
third week of February as a result of which
the Delhi State Civil Supplies Corporation
Limited had to suffer loss to the tune of
lakhs of rupees every day and the Fair
Price Shops were not getting wheat and
the consumers had to face the difficulty;

(b) if so, the reasons therefor; and

(c) the mecasure being
Government in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI SUKH RAM) : (a) Yes,
Sir.

taken by

(b) and (¢) Do not arise in view of (a)
above.

[ English)

Capacity utilisation of cotton seeds
processing units

5539, SHRI B.B. RAMAIAH:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

cottonseed processing in the country;

(b) how much installed capacity is
being utilised at present; and

(c) the steps proposed by Government
to improve the efficiency to make these
units economically viable ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHR1 SUKH RAM) : (a) and
(b) On the basis of the information avail-
able from the concerned Association, the
installed capacity for decorticated cotton-
seed crushing and extraction is about 25
lakh tonnes. At present production of
cottonseed oil by scientific process is quite
small,

(c) Government has allowed cash
compensatory support of 10% of FOB
prices of the ezport of extraction. The
vanaspati manufacturers are nllowed excise
rebate of Rs. 400/- per MT on usage of
solvent exiracted cottonseed oil.

[ Translation]

Setting up of Testing Centre in
States during Eighth Plan Period

5540. SHRI SHANTI DHARIWAL:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether Goveanment propose to
set up a testing centre in each State with
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a view to raise the quality of goods
produced by small scale industries during
the Eighth Plan period; and

(b) if so, the place where these centres
are proposed to be opened at the initial
stage and the facilities to be provided
through these centres to small entrepre-
neurs ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIlVIL
SUPPLIES (SHRI SUKH RAM) : (a) The
Bureau of Indian Standards (BIS) propose
to set up by the ¢nd of the Eighth Five
Year Plan a laboratory each in all those
States where it has presently a, Branch
Office. The laboratories of the BIS are
primarily meant for testing .of samples of
the BIS’s licencees with a view to ensuring
that the quality of products is upto the
prescribed level irrespective of the fact
whether the licencee is in large scale sector
or small scale sector.

(b) BIS propose to establish testing
laboratories during the Eighth Plan at
Lucknow, Bhopal, Hyderabad, Jaipur and
Trivandrumn besides strengthening testing
facilitics at Guwahati and Bombay. The
facilitics cxtcnded by the BIS towards
upgradation of quality of products of
small scale industrial units are to;

(a) provide assistance in the establish-
ment of laboratories by providing
information on the set up needed,
equipment to be procured, sources
of availabilty of equipment, etc.

(b) provide training to their quality
contro] personnel in methods and
techniques of testing, and

(c) undertake testing for  special

requirements.

[English)

Payment of Wages to Workers of
Rohtas Industrics

5541. SHR1I SANAT KUMAR
MANDAL : Will the Minister of LABOUR
be pleased to state :

(a) whether the management of the
Rohtas Industries Limited, Dalmianagar
(Bihar) have not paid arrears of salaries
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and wages to their workers who had been
out of jobs for about four years due to
closure by the management; and

(b) if so, the action Government pro-
pose to take to afford necessary relief to
such employees ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI
JAGDISH TYTLER) : (a) and (b) The
Supreme Court by its order dated
27.4.1987, directed the Official Liquidator
appointed by the High Court to dispose of
the stocks lying with the Company and
pay the arrears of wages for the period
May, 1984 to 8.7.1984 out of the sale
proceeds. The Official Liquidator is taking
further steps to comply with orders of the
Supreme Court.

| Transilation)

Accidents in Coal Mines

5542. SHRI ASHKARAN SANKHA-
WAR :  Will the Minister of LABOUR be
pleased to state : '

(a) the details of accidents in various
coal mines in the country during the last
three years, year-wise as on 31 January,
1988,

(b) the causes of the accidents;

(c) the number of persons killed in the
accidents;

(d) the amount of compensation paid;
and

(e) the number of cases in which safety
rules were violated and the penal action
taken by Government against the persons
found responsible therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF [LABOUR (SHRI
JAGDISH TYTLER): (a) to (d) The
details of accidents which occurred ip
various coal mines in the country during
the last three years as on 31st January,
1988 and the number of persons killed in
these accidents is given in the table
below :
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Yeat Accidents
Fatal

1985 176

1986 180

1987* 163

1985% 17

(Upto 31.1.1988}
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__No. of persons kjlled

gcrious
1007 204
1167 214
890 177
63 17

*provisional ‘

These accidents were caused due 1o
reasons such as fall of 1vof, fall of side fall
persops, fall of objects, grourd movements,
rope haulage, tron<poriation  machinery,
explosives, clectricity  elc. Compensatien
is paid uner the Wokmen’s Compensation

Act, 1923 which s adminictered by the
State Governments ¢énd Unicn Territeries
Information 1n this 1cgard js& not main-
tained.

(¢) The 1cquired information is gnen
lclow : ’

Year Totel No. of Action taken by DGMS againsl persons found
accideuat cascs l'Cgpon\"ikﬂc_ . N _ R
i which Warning Certificate Numbe: of persons
safety rules suspension prosecuted
were viclated
" 1985 13+ ) 123 & 35
1986 145 79 12 28
1987* 137 47 10 3
1988%* 16 — — —
*provisional.
[English] AND COOPERATION IN THE MINIS-

Scaacity Conditions in Tribal Arcas

5543 SHRI BHADRLSWAR TANTI :
Will the Minister of AGRICULTURE be
pleascd to state :

(a) whetler scarcity conditions presail
in many tribal arcas of the country ;

(b) whether these areas have been
declared as drought hit areas ; and

(c) the steps taken by Union Govern-
ment to mitigate the sufferings of the tribal
people ?

THE MINISTER OF STATE IN THE
D! PARTMENT OF AGRICULTURE

TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAV) : (a) and (b) Identification
of areas affected by drought is done by the
respective State Governments on certain
established norms Among the districts
identified by various State Governments as
drought affected during 1987, there are
tribal areas also.

(c) Central Government has extended
assistance for various items under drought
relief. These include agriculture inputs
subsidy, employment generation program-
mes, supply of drinking water, special
nutrition programmes etc.

_ Thf: execution of relief operations is
primarily the responsibility of the State
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Governments. The Central Government
supplements the efforts of the State Govern-
ment by extending Central assistance on
receipt of specific_ memorandum from the
affected States. State Governments decide
the nature and volume of operations to be
taken up in the affectcd districts on the
basis of the severity of the scarcity con-

ditions.

Delay in Implementation of Special
Relractories Project in Quilon

5544 SHRI K. KUNJAMBU : Will
the Minister of STELL A™D MINES be
pleased to staic :

(a) whether the implemcutation of
Rs. 70 croie special refractories project in
Quilon in Kerala in collaboration with
Russtan firm has been finalised ;

(b) whether the representatives of the
Soviet firm who were at Trivandrum earher
this month expressed concern over the
delay ; and

(c) if so, the steps Government pro-
pose {o take to ensure the implementation
of this project at Quilon which was origi-
nally mooted in 1972 at an cstimated cost
of Rs. 49.63 crores ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL IN THE
MINISTRY OF STEEL AND MINES
(SHRT YOGENDRA MAKWANA) . (a) to
(c¢) The information is being collected and
will be laid on the Table of the House.

Production of Fish

5546. SHRI S.G. GHOLAP : Will
the Mimster of AGRICULTURE be pleased
to state the total production of fish and
fish products in India and their demand in
the country and also in foreign countries ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAV) : The Production of fish in
India in 1985 is 2.82 million tonnes as
against the demand estimated at 4.60
million tonnes. World fish production in
1985 is 84.95 million tonnes. The data
on World demand for fish and fish products
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is not available. However, the World
import of fish and fish products data indi-
cates an increasing trend in the demand of
fish and fish products (9.86 million tonnes
in 1980 to 12.47 million tonnes in 1985).

Finding of Committee on Imported
Butter

5547. SHRI H.A. DORA : Will the
Minister of AGRICUf TURE be pleased to
state :

(a) whether it is a fact that two nobel
laurcates have doubted the findings of the
committee which cleared the Irish butter,
allegedly contuminated by the Chernoby!
nuclear accident, as fit for human consump-
tion ; and

(b) f so, the reaction of Government
thercto ?

THE MINISTER OF STATE IN THE
DEPARTMLNT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAV) :(a) and (b) In the
Special Leave Petition No, 15408 of 1987
filed in the Supreme Court of India by Dr.
Shivarao Shantaram Wagle and Others,
against the Union of India and Others, the
petitioners had filed letters sent in reply by
two Nobel Laureates tending 10 show that
it is desirable to avoid foodstufls contain-
ing low level radio-activity. However,
their contention was accepted by Supreme
Court on the ground that these letters were
in general terms and only represented a
particular school of thought. In its Order
dated 8.3.1988 the Supreme Court also
observed that surely, the Committee of
Experls comprising of two eminent Scien-
tists and an equally well known Agro-
Economist was weil aware of this point of
view, The Special Leave Petition has
been dismissed by the Supreme Court,

Sanction Limit Under RLEGP

5548. SHRI ANANTA PRASAD
SETHI ; Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether there are any, specific
norms for fixing the sanction limit for each
State under the RLEGP,
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(b) the State-wise sanction limit fixed
for the financial year 1987-88 under the
RLEGP ; and

(e) the total amount provided State-
wise upto March, 1988 out of the same ?

THE MINISTER of STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA
POOJARY): (a) to (¢) Yes, Sir. The ceil-
Ing for approval/sanction of new projects
during a year is worked out after jeducing
fiom 2009, of the State allocation for the
year the spitl over costs of the incomplete/
pending projects, The spill over costs 1s
the eacess of the total costs of approved

State]UT-wise sanction inuts fixed fcr projects under RLEGP Sor
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projects over the releases during the pre-
vious year This mechanism of fixing the
sanction limit has been deviscd to ensure
that there are always enough projects
available with Jhe State Governments for
implementation and the work under
the programme does not get interrupted be-
cause of lack of apprcved projects. Be-
cause of this pr. cedure, thc sanction hmit
fixed for a State is generally more than the
allocation durmg the year. A statement
showing  State/UT-wise
fixed for approval of projects under the
RLEGP for the financial ycar 1987-88 and
the total amount, including the value of
toodgrains at subsidiced 1ates, provided
during the ycar is given below.

sanction limits

Statement

19Y87-%8 and

total amount including the value of foodgrains provided during the year

———— v e o e omm - - —

St State/UT
No.

Sanction limit for
projects for 1987

(Rs. n Jakhs)

Amount provided
including  value

1. Andhra Pradesh

2. Arunachal Pradesh
3. Assam

4. Bihar

5. Gujarat

6. Haryana

7. Himachal Pradesh
8. Jammu and Kashmir
9. Karnataka

10. Kerala

11. Madhya Pradesh

12. Maharashtra

13. Manipur

14. Meghalaya

15. Mizoram
16. Nagaland

17. Orissa

of foodgrains

7617.24 6199.31
122.16 30.03
934,16 920 17

2230.97 8525.36

1615.13 2377.40

1166 32 616 09
560.24 399.88
740.73 489.10

4604.15 3097.83

2567.57 2502.85

7561.40 5353.65

4595.85 4094.45
127.43 88.68

72.75 96.50
37.46 39 53
180.75 113.48

3752.54 2938.96
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18. Punjab 653.63 693,21
19. Rajasthan 3185.87 2739.59
20. Sikkim 62.21 101.76
21. Temil Nadu 7447.30 5452.80
22. Tripura 430.30 228.20
23. Uttar Pradesh 16152.48 11623.71
24. West Bengal 5662.33 4249.76
25. A & N Isands 160.99 62.81
26 Chandigarh 46 86 16.62
27. D & N Haveli 74.18 30.64
28. Delhi 41.53 52.03
29. Goa, Daman & Diu 157.74 36.74
30. Il.akshadweep 20.52 31.55
31. Pondicherry 105.47 60.27

All India 78686.76 63292.96

Inclusion of Sanchi in Buddbist Cir-
cuit Route

5549. SHRI  PRATAP BHANU
SHARMA : Will the Minister of TOURISM
be pleased to state:

(a) whether a high level committee met
in Delhi for including Sanchi in the
Buddhist circuit route ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) Yes, Sir.

(b) The Central Ministry of Tourism
has constituted a Task Force for identifying
Buddhist Centres in the States other than
Uttar Pradesh and Bihar. The Task Force
held detailed discussions with the State
Governmeat officials regarding inclusion of
Sanchi in the proposed Buddhist Circuit.

Amendment to the Delhi Rent Con-
trol Act

5550, SHRI C. MADHAV REDDI.:

SHRI JITENDRA PRASADA :

Will the Minister of URBAN DEVE-

LOPMENT be pleased to state :

(a) whether it is proposed to amend
the Delhi Rent Control Act in view of the
recommendations made by the Economic
Administration Reforms Commission in its
report on reat control laws and also the
recommendations of the working group on
private housing ;

(b) if so, ‘the salient features thereof ;
and

(c) when the Bill is likely to be intro-
duced in Parliament ?

THE MINISTER OF STATE IN THE
MINISTRY OE URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) to (c) The
amendment of Delhi Rent Control Act,
1958, in the context of recommendations
made by various CommlsslonsICommxttees
including Economic Administration Re-
forms Commission, is under consideration
of the Government with a view to strike a
balance between the interest of land]ord
and tenant.
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[ Transiation)

Relaxation of Land Celling for
Horticulture

5551. SHRI MAHENDRA SINGH ;
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government propose to
relax the land ceiling in respect of horti-
culture crops with a view to encourage big
farmers to take up tree plantation on a
massive scale at their own expense, since
small and marginal farmers are not able to
take up these ventures ; and

(b) if not, the reasons therefor ?

THE MINISTER OT STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRICUL-
TURE (SHRI JANARDHANA POOQOJARY):
(a) Land being a State subject, States have
enacted legislations imposing ceilings on
agricultural land holdings and inter-alia
have made provisions for exemptions from
ceiling limits ir respect of certain cate-
gories, Under the initiative of the Central
Government National QGuidelines were
drawn up on the basis of the conclusions
of tht Chief Ministers conferenee on
ceilings on agricultural holdings in July,
1972. These guidelines were evolved with
a view to bring about certain uniformity in
the ceiling laws in various States. In res-
pect of orchards, the National Guidelines
recommended to States that for the pur-
poses of ceiling the existing orchards may
be treated as dry land and no additiona]
land should be allowed. Coconut and
are canut gardens, banana orchards, gauya
gardens and vineyards will not be treated
as orchards. There is no proposal to rejgx
guidelines in this regard.

(b) The ceiling limits already permitted
for orchards under national guidelines are
sufficiently high, Besides, any further
relaxation in these limits would run counter
to the policy or distributive justice which
has been pursued since Independence.

1.T.D.C. Branch Offices

»

5552. SHRI K N. PRADHAN : Will
the Minister of TOURISM be pleased to
state ;
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(a) the names of the places where India -
Tourism Development Corporation have
opened or closed its branch offices separa-
tely during the last two years ; and

(b) the reasons for closing the offices ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) and (b) During
the last two years i.e. 1986-87 and
1987-88, ITDC has not opened any branch
office. A transport unit at Gwalior was
closed on 15.11.87 as it was not economi-
cally viable on account of various reasons
which included provision of transport
facilities by Stase Tourism Development
Corporation, Private Operators e¢1c.

L English]

Inadequate Central Aid to
Maharashtra

5553. PROF. MADHU DANDA-
VATE : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether Maharashtra Government
has to tackle over six thousand villages
under scarcity relief programme ;

(b) if so, whether Union Government
have sanctioned a meagre amount of Rs.
9.43 crores against the estimated require-
ment of Rs. 54 crores for deepening of
wells, supply of drinking water through
tankers etc. ; and

(c) if so, whether the shortfall of Rs.
44 crores is also proposed to be made
good by Union Government ?

THE MINISTER OF STATE IN THE
DEPARTMENT CF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHR1 SHYAM
LAL YADAYV) : (a) The State Govern-
‘ment, in their memorandum submitted to
Central Government, had proposed to cover
6170 villages and 5930 ‘villages in the
period October, 1987 to March, 1988 and
April-June, 1988 respectively ;

(b) The primary responsibility of
undertaking relief measures lies with the
State Government. The Central Govern-
ment only supplements efforts of the State
Government by providing Central assis-
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tance taking into severity of the calamity
and resources available with the State
Government. A ceiling of expenditure of
Rs. 9.43 crores has been approved for
rural water supply programmes, duly
following the established procedure.

(¢) No, Sir.

Profit Earned by Indian Farmers
and Fertiliser Cooperative Ltd.

§554. SHRI! SOMJIBHAI DAMOR :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that the net
profit of Indian Farmers and Ferttlisers
Cooperative Limited, New Delhi has been
fast dwindling over the last few years ; if
so, the reasons therefor ;

(b) the net profit/loss by Ihdian Far-
mers and Fertilisers Cooperative Limited
during 1984-85, 1985-86 and from July,
1987 to December, 1987 ; and

(¢) the steps proposed to be taken to
improve the profitability of Indian Farmers
and Fertilisers Cooperative Limited and
make it a more viable unit ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILISERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) and (b) The
profits of Indian TFarmers Fertilisers Co-
operative Limited for the cooperative year
1984-85 to December 1987, year-wise are
given below :

(Rs. in crores)

Years Net Profit

1984-85 36.27

8985.86 33.92

1986-87 10.18

July to Dec., 1987 7.54 (Pro-
visional)

The profits for 1986-87 are lower than
those of 1985-86 mainly due to low off-
take on account of unfavourable weather
conditions ; higher storage costs and inte-
rests on working capital, higher discounts,
etg.
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. (c) The profits are expected to increase
with higher off take in normal weather

conditions, reduced inventory holding costs,
etc.

Agricoltural Universities

5555. SHRI E. AYYAPU REDDY :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the number of agricultural Univer-
sities in the country ;

(b) whether there is any proposal to
have a common enactment to govern all
these universities ; and

(c) whether there are any proposals to
improve agricultural research by allocating
specific fields of research to specified uni-
versities, if so, the details theieof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURAL
RESEARCH AND EDUCATION IN THE
MINISLRY OF AGRICULTURE (SHRI
HARI KRISHNA SHASTRI) : (a) There

are 26 agricultural universities in the
country.

(b) No, Sir.
(c) No Sir

[ Transtation)

National Oiiseeds Desclopmennt
Schemes in States

5556. SHRI AJAY MUSHRAN: Will
the Ministure of AGRICULTURE be pleas-
ed to state ;

(a) whether State Governments are
introducing National Oilseeds Development
Schemes with the help of Union Govern-
ment ; and

(b) if so, the State-wise details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAV): (a) and (b) Yes, Sir.
National Oilseeds Development Project
(NODP) is being implemented by 17 Oil-
seeds growing States. The project is being
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financed on 30 : 50 share basis between
the Central and the State Govenments, The
scheme provides for assistance on various
critical inputs for increasing the production
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of oilseeds. The amount released to diffe-
rent States under NODP as Government of
India’s share during 1987-88 is given in
the Statement below.

Statement

Amount Released to States under National Oilseeds Development Project (NODP) during
1987-88 as Government of India’s Share

Si. No. Name of State

(Rs. in lakhs)
Amount released

1. Andhra Pradesh
2. Assam

3. Bihar

4. Gujarat

. Haryana

Himachal Pradesh
Jammu and Kashmir
Karnataka

. Madhya Pradesh

10. Maharashtra
11. Orissa

© 2 N

12. Punjab

13. Rajasthan
14. Sikkim

15 Tamil Nadu
16. Uttar Pradesh
17. West Bengal

[English)

Credit Requirement of Gujarat

5557. SHRIMATI PATEL RAMABEN
RAMIJIBHAI MAVANTI :

SHRI CHHITUBHAT GAMIT :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the credit requirement of
the drought hit farmers of Gujarat has

221,038
33.709
14.810

144.537

11.800
3.55
2.015
148 203
141.846
81.58
35.697
9.150
93.974
3.184

129.91
83.909
13 69

e . i et

Total : 1172.602

been assessed by any Government agencies,
if so, the details thereof ;

(b) the quantum of credits provided to
Gujarat during the year 1987-88 and pro-
posed to be given during 1988-89 ; and

(c) the rate of interest of the loans and
ratio of different loans provided ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
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AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAV) : (a) to (c) National Bank
for Agriculture and Rural Development
(NABARD) sanctions credit limits for
scasonal agricultural operations to the
District  Central Cooperative  Banks
(DCCBs) through State Cooperative Bank
after assessing their credit requirements and
on receipt of the applications from the
banks. During the year 1987-88 (upto
31st December 1987) short-term credit
limits sanctioned by NABARD to DCCBs
in Gujarat were of the order of Rs. 90.75
crore,

The short-term loans dishursed by co-
operatives in Gujarat during 1987.88 (upto
December, 1937) were 93.42 crore. Level
of disbursement of credit in 1988-89 will
depend on several factors like seasonal
conditions, level of overdues by the end of
1987-88 ctc.

A statement indicating the rate of in-
terest for short-term agricultural loans is
given below.

Statement

Rates of Inierest on short-term agri-
cultural loans effective from
1-3 1988

Rate of Interest

Range of advances

(P.A)—Y,
(a) Upto Rs. 7,500/~ 10.00
(b) Over Rs. 7,500/- 11.50

and upto
Rs. 15,000/-

(c) Over Rs. 15,000/-
and upto
Rs. 25,000/-

(d) Over Rs. 25,000/-

Shifting of Paradcep phosphate from
New Delhi to Bhubaneswar

12.50 to 14.00

14.00 to 15.50

5558. SHRI SOMNATH RATH ; Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether Government of Orissa has
been requesting the Union Government and
the authorities of Paradesp Phosphate to
shift the corporate office of the company
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from New Delhi to Bhubaneswar as the
plant is located at Paradeep ;

(b) whether Governmeat are aware that
the location of the Head Office in Orissa
would facilitate haison with Stdte Govern-
ment on various matters ; and

(¢) if so, the action taken in the
matter ? )

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) to' ) Yes, Sir.
However, on a careful consideration of all
the aspects of the matter, including the
facility of liaison with the State Govern-
ment, it has not been considered advisable
to shift the corporate officc of M/s. Para-
deep Phosphates Limited (PPL) to Bhuba-
neswar, at this stage.

Revamping of ITIs with World Bank
Assistance

5559. SHRI BALASAHEB VIKHE

PATIL :
SHRI SHANTI DHARIWAL :

Wiil the Minister of LABOUR be pleas-
ed to state :

(a) whether Government had discus-
sions with the World Bank authorities
recently for revamping the technical train-
ing facilities ;

(b) if so, whether the discussion re-
volved round a project to raise capabilities
of the Industrial Training Institutes ;

(c) if so, the estimated cost of the
project and the details thereof ; and

(d) the number of the LT.Is to be
covcred under the project and location
thereof 7

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI JAG-
DISH TYTLER) : (a) Yes, Sir.

(b) Yes, Sir.

«c) and (d) The discussions are at a
preliminary stage and details have yet to
be worked out.
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A.P. Cess for Animal Breeding

5560. SHRI LAKSHMAN MALLICK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the number of animal breeding re-
search schemes under the Agriculture Pro-
duce Cess Fund sanctioned during the last
three years ;

(b) whether the Funds sanctioned for
the animal breeding research piojects/
schemes remained unutilised ;

(c) if so, the details of such projects
during last three ycars, State-wisc and year-
wise ; and

(d) the amount that remained unutilis-
cd and the reasons theretor ?

THE MINISTER OF STATL IN THE
DEPARTMENT OF AGRICULTURAL
RESEARCH AND EDUCATION IN THL
MINISTRY OF AGRICULTURE (SHRI
HARI KRISHNA SHASTRD : (a) The
Indian Council of Agricultural Research
has sanctioned 22 anmimal breeding rcsearch
schemes during 1985-86, 1986-87 and
1987-88 under Agricultural Produce Cess
Fund.

(b) No, Sir.

(¢) and (d) Does not arise.

[ Transtation}

Intercom System in G.0O.1L., Press,
Minto Road, New Declhi

5561. SHRI HARISH RAWAT : Will
the Minister of URBAN DEVELOPMENT
be pleased to state :

(a) whether intercom system has been
introduced in the Government of India
Press, Minto Road, New Delhi ;

(b) if so, the name of the company
which executed the above job and the total
expenditure incurred thereon ;

(c) whether thesc intercom equipments
are functioning smoothly ; and

(@) if not, the steps contemplated to
bring about an improvement in this regard?
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THE MINISTER OF STATE IN THL
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) Yes, Sir.

(b) M/s Gap Bridges executed the job
at a total cost of Rs. 1,05,927.00.

(c) At prescnt, the intercom system is
not functioning smoothly.

(d) Action has been initiated to rectify
the defects and make the system work
well.

Development of Ayodhya as Tourist
Centre

5562. SHR! NIRMAL KHATRI:
Will the Minister of TOURISM be pleased
to siate :

(a) whether any scheme for the deve-
lopment of Ayodhya as tourist centre is
uoder consideration ; and

(b) if so, the details theieof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) and (b) On the
basis of a proposal recetved fiom the
Government of Uttar Pradesh, the Central
Ministry of Tourism has sanctioned a pro-
ject for construction of a Stage for Open-
air Theatre and Wayside amenities at
Ayodhya at an estimated cost of Rs. 26.80
lakhs.

[English]
Consumer Protection Councils

5563. SHRI K. RAMACHANDRA
REDDY : Will the Minister of FOOD
AND SUPPLIES be pleased to state ;

(a) the names of States which have set
up State level Consumer Protection Coun-
cils under the Consumer Protection Act of
1986 and the States which have not set up
these couficils so far ;

(b) whether any State have constituted
State Consumer Disputes Redressal Com-
mission ; and

(c) whether these councils have com-
menced work to provide protection to the
consumers ?
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THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI SUKH RAM) : (a) In-
formation available from the States, so far
show that the States of Andhra Pradesh,
Arunachal Pradesh, Assam, Bihar, Gujarat,
Goa, Madhya Pradesh, Maharashtra,
Mizoram, Nagaland, Rajasthan, Sikkim,
Tamil Nadu, Uttar Pradesh, West Bengal
and Union Territories of Andaman and
Nicobar Islands, Chandigarh, Delhi,
Lakshadweep and Pondicherry bave set up
State level Consumer Protection Councils.

(b) Government of Bihar has notified
establishment of a Consumer Disputes
Redressal Commission. In addition, some
States have also finalised action for estab
lishing the redressal machinery under the
Consumer Protection Act.

(c) Some of the States have held meet-
ings of State level Consumer Protection

Councils.
1.L. O. Conventions

§564. SHRI THAMPAN THOMAS :
Will the Minister of LABOUR be pleased
to state :

(a) the details of I.L O. Conventions
which have been adopted/not adopted by
Union Government so far ; and

(b) the reasons for not adopting them?

THE MINISTER OF STATE OI' THE
MINISTRY OF LABOUR : (SHRI JAG-
DISH TYTLER) : (a) The I1.L.O. has so
far adopted 166 Conventions Of these,
India has ratified 34 Convertions out of
which two werc denounced later
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(b) The next of a Convention together
with a statement of action taken or propos-
ed to be taken, including reasons for non-
ratification or denunciation is placed before
the Parliament in each case

| Translation|

Allocation of Essential Commodities in
Bihar

5565. SHRI RAMSWAROOP RAM :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the quaatity of essential commo-
dities allotted to Bihar in December, 1987
and January 1988 ;

(b) the extent to which this allotment
was less than the demand ; and

(c) the quantity demanded by Govern-
ment of Bihar for the coming months ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND C1VIL SUP-
PLIES (SHRI SUKH RAM): (a) to (¢)
Allocations of various cssential commodi-
ties to the States/UTs are decided from
time to time taking into consideration the
availability of stocks in the Central Pool,
relative needs and demand of various
States, market availability, past lifting and
other relevant factors, Allocation of these
commodities are supplementary in nature
and is not intended to meet the full require-
ments of a State/U.T.

2, The position about allocation of
essential commodities to Bihar for Decem-
ber, 1987 and January, 1988 is indicated

below :
(In tonnes)

Sugar

33,459

Levy Imported
Edible Oils K. Oil
33.459 3,100 34,327 o
2,100 36,327

Release of Controlled Cloth (in bales)

Wheat Rice
Deoember, 1,10,000 40,000
1987
January, 1,10,000 40,000
1988

Cotton Cloth
December, 230
1987
January, -

1988

Polyester Shirting

398
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[English]

Convenience of Psnama and Singa-
pore for Fishing

5566. SHRI ANAND SINGH : Will
the Minister of AGRICULTURE be pleased
to state : ;

(a) whether more than 50 per cent
Taiwanese vessels flying flags of conven-
ience of Panama and Singapore have been
given clearance for fishing in our territorial
waters ; and

(b) if so, the details thereo! ?

THL MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAYV) : (a) and (L) No foreign
fishing vessels have bcen given clearance
for fishing in our territorial waters. How-
ever, permils arc valid in respect of the
43 chartered forcign fishing vessels for
fishing in the Indian Exclusive Economic
Zone outside the territorial waters and
other restricted areas, out of which, 40
vessels are of Taiwanese origin with 38
vessels registcred in Panama and the re-
maining 2 vessels registered in Taiwan.
The other three chartered vessels arc of
Japancse registration.

Wage Revision in F.C.1.

5567. DR. DATTA SAMANT : Will
(he Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state :

(a) whether it is a fact that theie has
been no wage revision of workers of the
Food Corporation of India since 1979 ;

(b) whether he had a mceting with their
union leaders in Januiry, 1988 ; and

(c) if so, the reasons for delay in re-
vising wages of FCI workers ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI SUKH RAM) : (a) and (b)
Yes, Sir.

(c¢) A proposal was sent by FCI for
wage revision of its Category HI & IV
employees based on the Memorandum of
disoussions signed on 10.8.87 by its
management and the National co-ordina-
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tion Committce and now the same is under
consideration of thc Government.

Safety Rules for Stone Quarries in
Dclhi

5568. SHRI BANWARI LAL PURO-
HIT : Will the Minister of LABOUR be
pleased to state :

(a) whether Government are aware that
proper safety rules are not being enforced
mn stone quarries in Delhi ;

(b) if so, whether any survey has been
conducted about the working of the stone
guarrics ; and

(c) if so, when the rules arc expected
to be properly enforced in the stone
quarries ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI JAG-
DISH TYTLER): (a) to (¢} The provisions
regarding safety, health and welfare of
workers employed in mines are contained
in the Mines Act, 1952 and the rules and
regulations framed thereunder. These pro-
visions are rcquired to ke complied with
by the management of mines. {nspections
of stone quarries in Delhi are made regu-
larly by the officers of the Directorate
General of Mines Safety to enforce the
statutory provisions. In four stone quar-
ries where conditions were found to be
dangerous, prohibitory orders under section
22 of the Mines Act have been issued.
10 prosccution cases have also been instjs
tuled against the managements of stone
mines for various contraventions revealed
during the inspections.

Development of QOilseeds and Cereals

5569. SHRI AMARSINH RATHAWA:
Will the Minister of AGRICULTURE be
pleased to state :

(a) the details of the work done to
evolve new and improved varieties of oil-
seeds and cereals in the country ;

(b) the achievement made so far ;

(c) whether the seeds from foreign
countries were also obtained to develop
oilseeds and cereals ; and
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(d) if so. the variety thereof and the
progress made in this direction ?

THE MINISTER OF STATE FOR
AGRICULTURAL RESEARCH AND
EDUCATION IN THE MINISTRY OF
AGRICULTURE (SHRI HARI KRISHNA
SHASTRI) : {a) and (b) Under the aegis of
the Indian Council of Agricultural Re-
search, concerted efforts have been made
to evolve high yielding varieties of oilseeds
and cereals possessing inbuilt resistance
to various biotic and abiotic stresses. The
details of the most imporiant high yielding
varieties of oilseeds and cereals aeveloped
are given in Statements I and II respec-

tively
(¢) Yes, Sir

(d) A large number of improved varie-
ties and germplasm materials have been
introduced for direct exploitation and also
for use in breeding programmes. These
accessions have been evaluated under diffe-
rent agro-ecological situations for various
economic and other desirable attributes.
In oilseeds, sunflower accessions such as
EC 68414, EC-68415, Modern, lmproved
Peredovic and in case of Soybean varicties
such as Davis, Hardee, Bragg, Improved
Pelican have been introduced and these are
now under commercial cultivation. I ike-
wise in cereals, Lerma Rajo-64, Senora
63, Senora 64, and Mayo 64 in wheat ;
IR 8, Pankaj, IR 5, IR 20. IR 36, Mahsuri
in rice were approved for general culti-
vation in the country. Besides direct use,
a number of exotic lines such as Siam-29,
Leaung 142, Lab Muey Nahng in rice have
been extensively used in breeding improved
varieties. In wheat, amber seeded varieties
such as Kalyan Sona, Sonalika, Safed
Lerma and Chhoti Lerma were selected
from the breeding materials obtained from

Mexico.

Statement

List of Imporiant Improved Varie-
ties| Hybrids of Annual Oilseeds
Crops

1. Groundnut

JL-24, Kadiri+3, Kadiri-71-1, ICGS-
11, ICGS-44, Co-1, TMV-2, TMV-17,
TMV-10, TMV-12, DH-§, DH-3-30, GG-2,
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GG-11, UF-70-103, TG-1, TG-:, TG-17,
M-13, M-197, M-37, RSB-37, RS-138,
Kaushal, Chitra, Chandra, SG-84, AK-
12-24, RSB-87, Kisan, ALR-1, VLR-1.

2. Rapeseed Mustard

Toria—M-217, TS-29, Agrani, BR-23,
T-9, T-36, Bhawani, PT-30, PT-303,
Sangam, ITSA, TL-15, DK-1.

Brown Sarson—BS-2, BS-70, BSH-1,
Pusa Kalyani, KOS-1

Yellow Sarson—Benoy, T 151, K-88,
PS-66, YSpb-24.

Mustard—Seeta, Bbagirathi, Laha-101,
Varuna, Shekhar, Kranti, Krishna, Vai-
bhav, Vardan, Rohini, Patan Mustard 67,
Durgamani, Pusa.*Bold, Prakash, RH-30,
RIM-198, RLM-514, RLM-619.

Taramira-—T-27, ITSA,
Gobhi Sarsaon—GSL-1.

3. Sesame

Gauri, Madhavi, Krishna, Pratap,
Soma, Surya, Thilothama, E-8, Phule Til-1,
Tapi, JT-7, N-32, Vinayak, Kanak,
Kalika, TC-289, TC-25, TMV-6, Co. 1,
Punjab Til-1.

4. Soyabean

MACS-58, MACS-13, Ankur, Alankar,
Bragg, Punjab-1, Shilajeet, PK-308, PK-

327, PK-262, PK-472, JS-2, GGauray,
KHSb-2.
5. Sunflower

Peredovic, Improved Peredovic
Modern, Surya, EC-68415, Co-1, Co-2,
BSH-1. KBSH-1, MSFH-1, MSFH-8,
MSFH-10.
6. Safilower

A-1, A-300, S-144, Bhima, Neera, N-7,
Manjira, Sagar Mutyaly, JSF-1, Type-65.

7. Niger

IGP-72, IGP-76, N-12-3, N-5, N-71,
RCR-18, GA-10.

8. Linseed
K-2, LC-185, LC-54, Himalini, T-397,

Hira, Mukta, Neelum, Jawahar-17, Jawahar-7
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Jawahar-S52, Jawahar-1, C-429, Chambal, 9. Castor
Necla, Pusa-2, Pusa-3, Jawahar-23, Garima, Aruna, Bhagya, Sowbhagya, GAUC-1,

Gaurav, Sweta, Shubia. GAUCHA-1, GCH-2, GCH-4, RC-8,
SA-2, TMV-5,

Statement —II

List of Important Improved Varieties| Hybrids [Composites in Cereals

A. Rice

(a) Rainfed uplands Subhadra, Suphala, Tripti, Triveni, Vijay, Sona,
Satthri, Shakti, Suhasini, Surya, Annada Parasanna,
Pushkala, Swarna Prabha, Bhagya, Onam, SKL-6,
ACK-S5, Neela, Pathara TPS-1, Ashwani.

(b) Rainfed Lowlands Jayashri, Savitri, CN 539, CN 540, Swarandhan,
PLA 1100, Suganda, Manasarovar, Seshu,
Mahendra, Abhilash, Avinash, Mandya Vijaya,
SYE-75, Mandira, Jogen, Sabita.

(c) Rainfed deepwater- Janaki, Baku. NC 490, NC 491. Birat, Suresh,
areas Jaladhi, Sarasa, Udaya.

(d) Sair affected areas CSSR 2, CSSR 3, CSSR 4, IET-6694, IET 6695,
IET 8117, Usar-1, CSSR-S.

(e) High Altitude areas  Himalaya-1, Himalaya-2, VL Dhan-39, HPU-2171,
Shafee, Shinbol, VL Dhan-16.

(f) Irrigated areas CR 4, CR 101, Mandyavani, Kunti, Khitesh, Vikas,
{GP-1-37, CO 43, Dhanya Laxmi, Sambga Mahsuri,
Srinivas, Pratibha, Sonasali, Vamshi, Vikramarya,
Birsadhan 202, Ratnagiri-1, Ratnagiri-I1, PR 108,
PR-109, Manhar, Narendra-80, Pant Dhan-6, GR
202, Himalaya-741.

(g) Resistance to Usha, Asha, Samelei, Vikram.
galimidge
(h) Resistance to Sasyashree, Vikas, Rama-Krishna.
stemborer
(i) Resistance to PR-4141.
bacterial blight
B. Wheat :
1. Northern hill zone CPAN 1796, HB 208, VL 421, VL
{Parts of J & K, HP, UP) 616, HS 207, HD 2380, UP 1409,
2. Northern Plains zone HD 2204, HD 2329, DWL 5023,
(Punjeb, Parts of Haryana, PBW-34, HD 2285, WL 410, IWP-72
Rajasthan, UP, Delhi, WH-311, Kundan, HD 2428, PBW

MP, J & K) 154, PBW 175,



97 Written Answers

3. North W estern Plains zone

(Rajasthan, Parts of Haryana

Gujarat)

4. North Eastern Plains zone
(Eastern UP, Bihar)

5. Far Eastern zone
(West Bengal, Far Eastern
States, Chhotanagpur)

6. Southern Eastern zone

(Orissa, Coastal AP, Chhatis-

garh region (MP) Parts of
Maharashtra)

7. Central zone

(MP, Bundelkhand region (UP),

parts of Gujarat, Rajasthan)

8. Peninsular zone
(Maharashtra, Plains of

Karnataka. A.P.. Tamilnadu)

9. Southern lill zone
(Hilly areas of Tamil Nadu
and Plain hills)

C. Maize :

D. Barley :

Steps to Bringe Marine Fish to
Hinterland Areas

5570. SHRI DAULATSINHII
JADEJA : Will the Minister of AGRICUL-
TURE be pleaced to state :

(a) whether Government propose to *

take steps to bring marine fish to hinter-
land areas both as a food supplement
and aiso 1o give economic incentives to
trawler owners to broad-base their opera-
tions;
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WH 147, HD 2009, Raj 1972, WH
283, Raj 1555, WH 291, Raj 2184
VW 120, Raj 3077.

HP 1102, UP 262, HUW 55, HUW
206, HP 1206, HD 2307, HUW 213,
HUW 234, K 8020 (Triveni).

UP 262, HP 1209, HD 2402, HD
2385.

Lok-1, WH-147, Swati, Sujata, Mukta,
Hyb 65.

Lok-1, WH-147, HD 2278, HD 2236,
Raj 1555, HI 1123, HI 1077, J 408§,
HD 2327.

HD 2189, HD 2278, DWR 39, HD
4502, NI 5439, 5439, Bijaga Yellow,
HI 977, Pragati.

nw 741.

NLD White, Hemant (Composite)
Kanchan Co-1, Diara-3, D-765, Swan
(composite), Pratap-l, Navjot, Sangam,
Navin, Farm Sameri, MCU 508, Arun
VL Makka 41.

VL-Barley-1, Jagrati, Lakhan, BH-75,
Kedar, BHS-46, PL 172, BHS 169.

(b) whether it is a fact that representa-
tions have bcen made to Government to
construct cold storages and also arrange

purchase of fish at reasonable rates at
various harbours; and

(c) if so, the steps
matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
AL YADAY) ; (a) Yes, Sir.

taken in this



99 Written Answers

(b) A suggestion has been received
reeently for the establishment of a chain
of cold storages linking the fishing har-
bours with consuming centres in order to
promote domestic fish marketing,

(c) A view will have to be taken on
the suggestion in consultation with State
Governments and considering the economic
viability of such a project.

Employment of Indsans in the Soviet
Union

5571.
Will the Minister of LABOUR be pleased
to state :

(a) whether an agreement for sending
to the USSR on quora basis Indians
specialised in professions like medical,
engineering, and skilled in trades like
carpentary, plumbering, black-smithy, is
proposed to be cntered into with USSR;
and

(b) if so, the details thereof ?
THE MINISTER OF STATE OF THE

MINISTY OF LABOUR (SHRI JAGDISH
TYTLER) : (a) No, Sir.

(b) Does not arise.

APRIL 4, 1988
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(a) the State-wise number of cases
under the Employees Provident Fund and
Miscellaneous Provisions Act, 1052 pend-
ing before courts for more than one year/
two years and more than (wo years;

(b) the reasons for delay in their
finalisation; and

(c) the details of steps taken for their
early disposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI
JAGDISH TYTLER) : (a) The available
information as on 31.3.1987 is given in
the statement below.

(b) The delay has been mainly due to
the workload in the Courts, which attend

to cases filed under various laws and are
unable to give priority to the piovident
fund cases.

(c) The Central Board of Trustees,
Employees’ Provident Fund has approved
a proposal for setting up two Special
Courts in West Bengal for tiial of offences
committed under the E.P.F. Act and the
Schemes framed thereunder., The Trustees
have also decided that similar courts may

ident Fund
Employees !’rm: en und - cases be set up in Maharashtra and Bihar, where
Pending in Courts
there was a large pendency of cases. The
5572. SHR1 KAMLA PRASAD proposed special courts are expected to
SINGH : Will the Minister of LABOUR ensure speedy disposal of the providemt
be pleased to state : fund cases.
Statement
Region Employees’ Family Employees’
Provident Pention Deposit Linked
Fumlw B __Fand Insurance Fund
1-2 Over 2 1-2 Over 2 1-2 Over 2
years ycars years years years years
Andhra Pradesh 41 219 20 53 21 45
Bihar 92 5184 - 810 66 282
Delhi 77 297 — 75 — —
Gujarrt 78 390 14 63 87 41
Haryana 346 209 346 209 68 125
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Karnataka 386 480" — —_ — —
Kerala 108 13 91 9 46 17
Madhya Pradesh ~ 117* 761* — — — -
Maharashtra 766 4012 518 1822 434 1676
N. E. Region 87 — — 61 — 26
Orissa 129 923 35 L] 35 173
Punjab 119 171 55 99 22 171
Rajasthan 16 144 1 8 2 37
Tamil Nadu 96 989 43 305 43 227
Uttar Prudesh 320 143 - - 142 353
West Bengal 5534 5963 1420 3502 501 1512

TOTAL 8,319 19,898 2543 7,087 1,467 4,685

*Including cases relating to Family

Pention Fund and Employees® Deposit

Linked Insurance Fund.

Raising of Balcony-walls in Vasant
Vihar Flats

5573 SHRI RAM PUJAN PATEL :
Will the Mimister of URBAN DEVELOP-
MENT be pleased to state :

ta) whether some rcquests for raising
height of balcony-walls of ground floor
flats in Vasant Vihar CPWD Complex,
New Delhi have been received by the
CPWD from the Arca Welfare Associa-
tions;

(b) if so, the reasons for delay in this
regard; and

(c) when the said requests are likely to
be acceded to 2

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRI DALBIR SINGH) : (a)
to () The technical and architectural
feasibility of the request is under examina-
tion. 1t is hoped that a decision will be
taken soon.

Production of Coconut

§574. SHRI MOHANBHAI PATEL :
Will the Minister of AGRICULTURE be
pleased to state :

(a) the names of the coconut produc-
ing States;

(b) whether production of coconut in
the country is fast deteriorating;

(c) if so, the reasons therefor; and

(d) the other measures being taken to
increase the production of coconut in the
country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAV) : (a) The coconut producing
states are Kerala, Karnataka, Andhra
Pradesh, Tamil Nadu, Orissa, Maharashtra,
Goa, West Bengal, Assam and Tripura.
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(b) The production of coconut in the
country for the years 1983- 84 to 1986-87
is g.wven below :

Year Production
(million nuts)
1983-84 5808
1984-85 6913
1985-86 6770
1986-87 6404

(b) The productivity of coconut is low
because (i) farmers do not generally adopt
improved cultivation practices; (ii) there
are large number of old and disease affect-
ed palms (iii) lack of irrigation facilities;
(iv) use of inferior genctic stock for plant-
ing; and (v) cultivation even in marginal
and unproductive lands.

(d) During the 7th Five Yecar Plan,
the Ccconut Development Board is
implementing various programmes such as
project for production of quality cononut
seedlings and the project for improving
productivity of coconut in the major
coconut growing states for increasing the
production of coconut in the country.

Working of Rice and Flour Mills

s575. SHRI VIJAY N. PATIL :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :-

(a) whether Government have under-
taken any survey of working conditions of
rice flour mills affected by drought in the
country in 1987;

(b) if so, the number of rice and flour
mills closed due to poor supply of rice and
wheat, State-wise; and

(c) the steps taken for re-opening of
these mills ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL

SUPPLIES (SHRI SUKH RAM) : (a) No,
Sir.

(b) and (c) Do not arise
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High prices of Busiding Materials

5576. SHRIMATI KISHORI SINHA:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether therc is an increase in
scarcity of building materials like bricks;

(b whether the scarcity and consequent
high prices of these materials is affecting
the pace of housing constuction; and

(c) if so, the stcps taken to make
construction material available in plenty ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOP-
MENT (SHRT DALBIR SINGH) : (a) to
(c) The information is being collected

and will be laid on the table of the
Sabha.

[ Translation)

Cattle Development
Bihar

Schemes in

5577 SHRI YOGESHWAR PRASAD
YOGESH : Will the Minister of AGRI-
CULTURE be pleased to state :

(a) the names of the States where the
Centrally Sponsored cattle programme was
introduced;

(b) the main achivements of the pro-
gramme, State-wise;

(c) the average national level milk
production per cattle-head in the country,
particularly in Bihar;

(d) the details of development work
carried out under these schemes in Chota-
nagpur; and

(e) the steps taken to make this
programme more effective and to increase

per cattle-head milk production in the
country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINISTRY
OF AGRICULTURE (SHRI SHYAM
LAL YADAV) : (a) to (e) The requisite
information is being collected and will be
placed on lhe Table of the Lok Sabha.



105  Written Answers

[English)
Setting up a Study Group of Horti-
culture
5578. SARIMATI BASAVARAIJES.

WARI : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether Union Government propose
to set up a study group on horticulture
and marketing to examine the possihilities
of horticultural development in various

parts of the country ;

(b) if so, the main features of the study
group; and

(¢) the time by which the group is
likely to submit its report ?

THE MINISTER OF STATE IN THE
DEPARTMENY OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAYV) : (a) A study tcam on the
development and Marketing of horticulture
produce in the States of Arunachal
Pradesh and Meghalaya has becn consti-
tuded by the Gove;nment of India.

(b) The main tasks of the study team
are :
(1) TIdentification of suitable horticul-
tural crops and their potential for
development and production.

(ii) Suggesting mcasures for marketing
and processing of these crops.

(iii) Preparation of an action plan for
the remaining years of Seventh
Plan and Eighth Plan.

(¢) The Study Tcam is ecxpected to
submit its report during 1788-89.

Increase in Production of Steel

5§579. SHRI P M. SAYEED : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether a plan has been drawn out
to raise steel output during 1988-89;

(b) if so, the details thereof enumerat-
ing and identifying the new steel plants to
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be set up and expansion of the existing

ones with capacity to be added in each
case;

(c) the estimated total cost for increas-
ing the annual output; and

(d) the resources to be mobilised ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL IN THE
MINISTRY OF STEEL AND MINES
(SHRI YOGENDRA . MAKWANA) : (a)
and (b) Yes, Sir. The envisaged produc-
tion of crude steel in the integrated steel
plants during 1988-89 is planned to be as
under :

(Million Tonnes)

. Target
SAIL TISCO
Crude Steel 8.94 2.40

While it is expecied that the on-going
expansion of Bhilai and Bokaro Steel
Plants to 4 MT each will be completed
during the current year, the Visakhapatnam
Stecl Plant, under exccution at present,
is also likely to go into production towards
the end of the current year. In addition,
Government is also planning to modernise
Duigapur, Rourkela, 11ISCO and Bokaro to
upgrade technology and optimise existing
facilities. While substantive action on
these modernisation schemes will be initiat-
cd during the current year, it will take
some time before capacities are restored/
added.

(c) and (d) The investment envisaged
on the various capital schemes in the
SAIL plants including 1ISCO for the year
1988-89 is Rs. 855.50 crores. The resou-
rces of SAIL, Steel Development Fund and
borrowingse

Quallty of DMS Milk Pouches

5580, SHRIMATI D.K, BHANDARI! ;
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether polythene pouches being
used by the Delhi Milk Scheme burst while
handling; and
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(b) if so, the actiop taken to improve
the quality of these pouches ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAV): ‘a) and (b) The poly-
thene pouches do not burst during the
process of handling. However some
leakage has been reported sometimgs. When
the leaky pouches are dctected, e same
are replaccd.

Khauij Bhavan, Hyderabad

5581. SHRI SULTAN SALAHUDDIN
OWAILSI :

SHRI MOHD. MAHFOOZ ALI
KHAN :

Will the Minister of STEEL AND
MINES be pleased to statc :

(a) the estimated cost of the ‘Khanij
Bhawan’ of Nitional Mineral Development
Corporation it Hyderabad and when the
construction work was originally scheduled
10 be complcted;

(b) the date on which ‘Khanij Bhawan'
was actually completed, the reasons for
delay in its construction and the extent of
cost escalation, it any, as against the
cstimated cost; and

(¢) whether any other public sector
unit shared the cost of construction; if so,
the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL IN THE
NINISTRY OF STEEL AND MINES
(SHRI YOGENDRA MAKWANA) : (a) The
cstimated cost of the ‘Khanij Bhawan® of
N.M.D.C. was Rs 251 lakhs, and the
building was originally scheduled to be
completed in September, 1984.

(b) ‘Khanij Bhavan' was fully com-
pleted by March, 1985, but was occupied
ror use 3 months earlier. There was some
delay in completion due to non-availability
of cement, delay in supply of mosaic tiles,
etc. Cost as completed was Rs, 273 lakhs,
i.e., Rs. 22 lakhs more ,than original
sanctioned cost, largely due to statutory
increase in prices of cement and steel and
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due to provision of firc fighting equipment
not provided for in the original estimate.

(c¢) Two other public sector undcr-
takings shated in the cost of this building,
as under :

Metallurgical &
Enginecring
Consultants
(India Ltd.)
(MLCON)
Sponge Iron

India Ltd.
(S11L)

: Rs. 30 lakhs

: Rs. 30 lakhs.

Increase in Number of Milk Booths
of Mother Dairy

5582, SHRI IPARASRAM BHAR-
DWAJ . Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whcther Mother Daity is having
less number of milk booths as compared
to the Delhi Milk Scheme;

(b) if so, the reasons theiefor; and

(¢) whether Government propose to
open more Mother Dainy milk booths
during the current year if so, the details
thereof ?

THE MINISTER OF STATL IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAV) : (a) and (b) Yes, Sir. The
system of distribution of milk by Mother
Dairy is different from that of Delhi Milk
Scheme,

(¢c) No, Sir.
Constrution of Yatrikas

5583. PROF. NARAIN CHAND
PARASHAR ; Will the Migister of
TOURISM be pleased to refer to the
reply given on 7 November, (986 to
Unstarred Question No. 667 " regarding
constrution of Yatri Niwas and Yatrikas
and state :

(a) the latest progress regarding the
construction of Yatrikas and Yatri Niwases
sanctioned, as mentioned therein,
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(b) the likely date of completion of the
construction work 1 respect of those which
have not been completed so far;

(c) whether any other Yatrikas/Yatri
Niwases have also been sanctioned in these
States; and

(d) it so, the details of progress made
thereon ? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR (iOMANGO) :. (a) Yatrika at
Kampil has been compeled and commis-
sioned. Yatrika at Vrindaban is in two
blocks, one block has been completed and
commissioned. Yatri Niwas at Kuruk.
shetra kas bLeen completed and commis-
sioned, The work on remaining Yatrikas
and Yatri Niwases is in various stages of
completion except that of Naina Devi
(Himachal Pradesh) work on which has not
yet started.

(b) As the work on construction of
Yatrikas is carried out by Bhartiya Yatri
Avas Vikas Samiti, a registered Society
and that of Yatri Niwases by various con-
cerned State Governments the likely date
of completion of each project cannot be
indicated.

(c) In addition to the Yatrikas and
Yatri Niwases referred in the answer to the
Lok Sabha Question No. 667 on 7-11-1886
following Yatrikas and Yatri Niwases have
been sanctioned :

Yatrikas one each at Mayapur, (West
Bengal), Dwarkaji (Gujarat) and Mahesh-
war (Madhya Pradesh).

Yatri Niwases one each at Nagapatnam
(Tamil Nadu), Konarak (Orissa), Pahalgam
(J&K), Quilon, Trivandrum, Cochin,
Trichur (Kcrala), Hyderabad (Andhra
Pradesh), Shegaon (Maharashtra) Allaha-
bad (U.P.), Aizwal (Mizoram), Agartala
(Tripura), Kohima (Nagaland).

(d) The Yatrikas and Yarri Niwases
mentioned in para (c) above are at various
stages of construction.

Panchayati Raj
5584. PROF. NARAIN CHAN

PARASHAR : Will the Minister of
VGRICULTURE be pleased to state :
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(a) whether Union Government are
aware of the action iaken by State
Governments on the Singhvi Committee’s
Concept Paper on Pandhayati Raj circulat-
ed to them;

(b) if so, tne details thereof; and

(¢) whether Union Government propose
to persuade the State Governments which
have not taken action in this regard
todate ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA
POOJARY)‘ : (a) to (c) The Draft Concept
Paper on ‘‘Revitalisation of Panchayati-
Raj Institutions for Democracy and Deve
lopment’’ prepared by a Committee under
the Chairmanship of Dr. L.M, Singhvi was
circulated for comments to State/UT
Governments. The Draft Concept Paper
was also discussed in a meeting of the
Chief Ministers of selected States held
under the Chairmanship of Union Agricul-
ture Minister on 7th August, 1987. While
most of the States were in favour of hold-
ing of Panchayati Raj elections on a
regular basis and also delegation of
sufficient powers to them, there was no
unanimity on the question of amending the
Constitution for the purpose,

Foreign Assistance to States for

Rural  Drieking Water  Supply
Schemes
5585. SHRI CHINTAMANI JENA ;

Will the Minister of AGRICULTURE be
pleased to state :

(a) whether any foreign assistance has
been provided to the States for augmenta-
tion of rural drinking water supply schemes
during the years 1986-87 and 1987-88; if
so, the details thereof; and

(b) the names of the States which are
likely to be benefited with the foreign
assistance ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI]-
CULTURE (SHRI  JANARDHANA
POOJARY) : (a) and (b) Yes, Sir. A
statement giving State-wise details of
externally assited rural water supply
projects which were approved in 1986-87
and 1987-88 is given below.
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Provision of Electricity - and Water
a2 Coa] Depots by D.D A.

5586. SHRI PRAKASH CHANDRA:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Delhi Development
Authority has not provided electricity and
water at coal depots sites which were
allotted five years ago on licence fee basis
under JIR scheme;

(b) if so, the reasons therecof and the
number of coal sites which are without
electricity and water till date;

(c) whether the DDA has recently
provided authority letters to the allottees
to take electric and water connections in
their names; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OFF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) DDA has
reported that ‘No Objection Certificate’ for
grant of individual electric and Water
connections for ccal depot sites are given
to the allottees on their request. Water is
available in most of the resettlement
colonies and whosoever applies for water
connections, he is given by DDA. Indivi-
dual electric connections, are to be obtain-
ed by the individuals from DESU.

(d) Does not arise in view of reply to
part (a) above.

(c) DDA has denied it.

(d) Does not arise in view of reply to
part (b) above.

ICAR Units

5587. SHRI SHANTARAM NAIK :
Wiil the Miniter of AGRICULTURE be
pleased to state :

(a) the number of 1CAR units func-
tioning in the country State-wise;

(b) the number of units opened or
proposed to be opened during the Seventh
Plan period;

(c) the main achievements of the ICAR
units in Goa during the last three years;
and

CHAITRA 15, 1910 (54K4)
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(d) the future plan envisaged for Goa
in this regard ?

THE MINISTER OF STATE FOR
AGRICULTULE RESEARCH AND
EDUCATION IN THE MINISTY OF
AGRICULTURE (SHRI HARI KRISHAN
SHASTRI) : (a) The Statement showing
the different projects in various States is
given blow.

(b) 39 more projects have been added
during the Seventh Five Year Plan,

(c) ICAR Units of crops, livestock,
fisheries and Transfer of Technology are
operating in Goa. The main achievements
of these Units are :

1. Crops
Food Crops The following promisng
varieties were identified.
Paddy. Bhavani and 1IET 6623.
Maize. Ganga-S$.
Groundnut. Spanish Improved.
Sogarcane. Co-7527.

11. Hotriculture Crops

Promising varieties of cassava, sweet
potato, coconut, pepper and cashew identi-
fied. Fruit varieties in mango, banana,
sapota, pineapple identified.

I, Fisheries

(i) Studies have shown that dusk
operations are more effective than
.dawn operations on encircling
gillnets for capture of macherets.

(ii) Gears fitted with pappering jibs
land more shrimps and fish than
net fitted with straight jibs.

Traditional gear improvement led to
the introduction of Chinese diplets for the
first time in Goa.

IV. Transfer of Technology

(i) 148 crop demonstrations have
been conducted through National
Demonstrations in which 3394
farmers and farm women partici-
pated.
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(i)

Highest paddy yield on the demo-
nstrations plots ranged between 78
g/ha to 112 g/bha.

(iii) Krishi Vigyan Kendra organised

121 training courses in which
2381 farmers, form women and
the rural youth were trained,

V. Livestock

(d)
plans :

In rabbits, ‘Russian Chinchilla’
showed good adaptability. Several
bieceds of poultry, ducks quails
were evaluated.

The following are the future

APRIL 4, 1683

)

(i)

(iii)

(iv)
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To identify better vrieaites
crops including fodder breeds of
animals, birds, and cropping
systems to be adopted.

Monitoring and assessment of
marine fishery resources and
improvement of indigenous gear
designs.

To organise on-farm and instity-
tional training  programmes
through Krishi Vigyan Kerdra.

National Demonstrations.

Part—(a) Stute-wise break-up of Projects

S1 No. State/Union Territory

10.

11.

12,

13.

14,
15.

Institute National Project All India Total
Research Diretorate Coordi-
Centre nateed
Research
Project

Andhra Pradesh 3 3 3 4 13
Arunachal Pradesh — 1 - — 1ﬂ
Andainan & Nicobar 1 — — - ]
Islands
Bihar 1 — — 1 )
Gujarat - 1 - 1 2
Haryana 5 3 1 7 16
Himac'hal Pradesh 1 1 - 4 6
Kerala 4 1 - 2 7
Karnataka 1 2 1 7 11
Maharastra 4 1 - 3 8
Madhya Pradesh 2 2 - 6 10
Meghalaya 1 - - — 1
New Delhi 3 1 2 17 23
Nagaland —_ 1 - — 1
Orissa 2 1 -~ 2 S
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)

1 2 3 4 5 6 7
16. Punjab - —_ - 2
17. Rajasthan 2 1 —_ 3
18. Tamil Nadu 2 — — |
19. Uttar Pradesh 9 4 2 7 22
20. West Bengal 3 — _— 1 4

Labour Welfare Scheme in Goa

5588. SHRI SHANTARAM NAIK :
Will the Minister of LABOUR be pleased
ty state :

(a) the dctails of the labour welfare
schemes in force in the State of Goa;

(b) the nature and scope of each of
the schemes, separately;

(c) the achivements made under e&ach
of the schemes during the last three years;
and

(d) the machinery through which the
schemes are implemented ?

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR (SHRI
JAGDISA TYTLEK) : (a) and (b) The
schemes framed under the Iron Ore,
Managanese Ore & Chrome Ore Mines
Labour Welfar Fund are being implemented
in Goa. These primarily relate to provision
of medical, educational, housing, water
supply and recreational facilities

(c) The achievements made under the
schemes during the last three years are
given in the statement below.

(d) The administrative machinery for
implementation of the schemes is headed
by the Welfare Commissioner with head-
quarters at Nagpur. He is assisted by and
Assistant Welfare Commissioner posted in
Goa.

Statement

Details of welfare activities undertaken by the Welfare Fund. in Goa for iran
ore/manganese ore miners and their dependents during last 3 years

Head _ Years Remarks
1984-85 1985-86 1986-87
1 2 3 4 5
Rs, Rs. Rs.
HEALTH
a) Payment of grant- 47,450.00 3,318,900 3,90,000
in-aid to mines-
managements for
maintenance of their
dispensaries
b) Payment of grant — 55,000 1,05,659
for purchase of
Ambulance Vans to
mines-managements,
¢) Financial assis- —_ —_ 4,906 One patient

tance to cancer
patient, ‘
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d) Financial assistance
to dependents/
widow or iron orc
muncrs under Fatal
& Serious Accident
Benefits Scheme

363,00

1,184 4,177

In addition to a 60 bedded Central Hospital at Tisca and a Statie-cum-mobile
Dispensary at Curchorme (Sanwarde) exists for providing medical facilities to

mine workers and their families.

HOUSING

No of houses construcred

Under Build Your Own ---
House Scheme

EDUCATION

1. Award of scholar-
ships to the children
of iron ore/
mangnese ore
miners.

1,12,540.00

RECREATION

1. Payment of financial
assistance to mines-
managements for
organising social,
cultural and sports

5,860.00

2. Grant of management
for purchage of sports
materials.

1,060.00

1,27,590-00

7,437.00

1,43,430.00

8,876.00

- 4,178.00

Development of Fisheries in Goa

5589. SHRI SHANTARAM NAIK :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether Government have any plan
of large-scale development of fisheries 1n
Goa:

(b) if so, the details thereof ?

(c) the Central Schemes in regard to
the development of fisherics in force in
Goa; and

(d) the details in respect of each
scheme ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAVY) : (a) to (d) Centrally
Sponsored Schemes launched by Govern-
ment of India during VIl Five Year Plan
in Goa are indicated below :

(1) A brackishwater aquaculture farm
with an estimated cost of Rs. 19.70 lakhs
to cover an area of 35 ha. and a brackish
water Prawn Secd hatchery with an
estimated cost of Rs. 96 (0 Jakhs have
been sanctioned in 1986 and 1987 respec-
tively under the Centrally Sponsored
“Integrated Brackish Water Fish Farm
Development’’ scheme.
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(21 9,500 Fishermen have been insured
under the *‘Group Accident Insurance
Scheme for Active Fishermen.”” Govern-
ment ef India’s share for this scheme upto
1987 88 has been released.

(3} Conseruction of 100 houses, 1
Community Hall and 5 tubewells for one
Fishermen village has been sanctioned
under the Centrally Sponsored Scheme
*Natonal Welfare Fund for Fishermen’’.
An amount of Rs. 3,15,600 has also been
released during 1987-88. N

(4) For motorisation of 20 Craft under
the Centrally Sponsored Scheme ‘‘Motori-
sation of Traditional Craft” an amount of
Rs. 75,000 has been released during
1987-88.

Supply to Food Articles to Goa

5590 SHRI SHANTARAM NAIK :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :
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(a) the quantity of foodgrains allotted
and lifted by Government, of Goa during
the last three years, year-wise and item-
wise;

(b) whether any complaints regarding
the supply of poor quality foodgrains have

been received from Government of Goa;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI SUKH RAM) : (a) For
Public Distribution System, the following
quantities of wheat and rice were allotted

to and lifted by the Government of Goa
during the last three years :

Figs. in 000 tonnes)

Year 3 Wheat Rice

Allotted Lifted Allotted Lifted
1985 27.6 12.7 44.5 39.4
1986 27.6 12.6 54.8 41.6
1987 22.8 133 51.7 51.4

(Figures are inclusive of Daman and Diu as well till July, 1987).

(t) and (¢) During 1987, no complaint
regarding supply of poor quality food-
grains has been received in this Ministry
from the Gqvt. of Goa. Hcwever, a few
such camplaints were received earlier,
which were duly investigated, and remedial
measures were taken by the Deptt. to
ensure supply of only good quality food-
grains to the State Govt. of Goa for
Public Distribution System,

F.C.I1. Godowns in West Bengal

5591. SHRI PURNA CHANDRA
MALJK : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the number of the Food Corpora-
tion of India godowns ih West Bengal and
their location; and

(b) whether there is any proposal to
construct more godowns in that State ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI SUKH RAM): (a) As on
1.1°1988, the number of centres in West
Bengal where the Food Corporation of
India (FCI) bad owned and hired storage
godowns, was 155. A statement showing
the location of these centres is given
below.

(b) A storage capacity of 10,000
tonnes is at present under construction by
Food Corporation of India at Dhankunij
"(Distt. Howrah),
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Statement
S. No. Name of the Centre/
location

1 2

1. Bankura |

2. Beliatore |

3. Bishanpur

4, Indus

5. Indpur |

6. Meghia |

7. Ranibandh

8. Somamukhi

9. Shankartee
10, Saltora
11. Ahmedpur |
12- Abinaspur !
13. Bolpur |
14. Dubrajpnr |
15. Mollarpur |
16. Rampurhat |
17. Sainthia |
18. Suri |
19. Asansol ]
20. Burdwan
21. Gushkara
22 Galsi |
23. Katwa |
24, Kalna |
25. Memari |
26. Raniganj |
27. Ramjibanpur |
28, Sitrampur |
29. Sehrabazar |
30. Gopalpur |
31 Durgapur |
32. Shyamnagar
33. Agarpara
34. Barrackpore ]
35. Khardah Jute Mill |
36. Kelvin Jute Mill |
37. Suburban |
3s. Cossipore |
39, Ambica Jute Mill |
40.  Bengal Jute Mill l
41. Foreshere |
42. Hanumangarh Jute Mil} {
43.  Howrah |
44, Shalimar
45, Behala
45. Lake
47. Calcutta Silo Plant

438. Brookiyn

49, Jinjer Pool

Revenue District

BANKURA

BIRBHUM

BURDWAN

CALCUTTA
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1 2 3

50. Cooch Bihar | .

51. Dharababa

52. Dinahata

53. Gossairhat

54. Haldabari GCOOCH BIHAR
55. Tufanganj .
5e6. Changrabandba

57. Anta

58- Andul

59. Anantpur | HOWRAH
60. Bagnan |

61. Munshirhat |

62. Panchpara |

63. Arambagh |

64. Belmuri |

65. Bhadreswar |

66 Champadanga |

67, . Chinsurah | HOOGHLY
68. Chanditola | .

69. Jangipara |

70. Khankul |

71. Mogra |

72. Mandal |

73.  Pandua I

74. Rishra l

75. Seragpore J

76. Tarakeswar l

77.  Alipurdwar |

78. Birpara |

79. Berubari |

80. Debgram | JALPAIGURI
g1. Dhupguri |

82. Falakata |

83.  Haldibari I

84. Jalpaiguri |

8S. Malbazar

86. Maynaguri

87.  Oodlabari I

¥8. Sourani i |

89.  Sukhiapokri |

90. Algarrah |

91. Darijeeling |

9>.  Ghoom l DARJEELING
93, Kurseong |

94. Kalimpong

935. Kamakahyaguri

96. Bulbul Chandi

97. Harishchandrapur MALDA
98. Mangalbari

99, Samshi
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1 2 3

100, Belda
101. Balughata
102. Balichak |
103, C.K. Road
104. Garbeta
105. Ghatal

106. Contat
107. Jhargram
108. Midnapore MIDNAPUR

109. Kharagpore
110. Panshkura
111. Terrapokhia
112. Tamluk
113. Andi

114. Beldanga
115. Berhampur
116. Dhulian

117. Cossimbazar % MURSHIDABAD
118. Jaiganj {

119 Kandi I

120. Raghunathganj |

121. Bhatjungla |

122. Bagula |

123. Nabadwip |

124. Karimpur |

125. Plassey | NADIA
126. Tehatta |

127. Krishnagar |

128. Kalyam |

129. Balrampur |

130. Charrah PURULIA
131. Jhalda

232 Adra

133. Ashoknagar

134, Bonganon

135. Basirhat
136, Barasat

137. Canning
138 Harbour

24-PARGANAS

— B e —

139, Kakdwip

140 Mathurapur

141, Naihat:

142. Hasnabad

143, Santoshpur |
144, Mograhat |
145. Joka l
146. Budge-Budge |
147, Buniadpur

148. Belurghat
149, Bangalberi

150. Dalkolha | WEST DINAJPUR
151. Gangarampore i
152. Hill

153. Islampore
154. Raiganj

155.  Debgram | GOPARPUR
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AHocation for Fish Landing Centres
in Kerala

5592. SHRI MULLAPPALLY RAM-A
CHANDRAN : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether any allocation has been
made to the State of Kerala for setting up
fish landing centres in the State for 1987-
88 and 1988-89 ;

(b) if so, the details thereof ; and

(c) the proposed location of these

centres ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAYV) : (a) and tb) Statewise allocations
are not made but expenditure on fish
landing centres sanctioned for Kerala is met
out of the respective annual budget alloca-
tion for the scheme of fishing harbour
facilities at minor ports.

(c) No proposal for the fish landing
centres in Kerala was sanctioned during
1987-88 and 1988-89. However a list of
fish landing centres sanctioned and presently
under construction is given is the statement
I below.

Statement-1

1 ist of fish landing of centres sanctioned
and Presently under Construction

Kerala

1. Kasaragode

2. Cheruvathoor

3. Neeleswaram

4, Palacode

5. Dharmadam

6. New Mahe

7. Munakkakadavu
8. Chettuvai

9. Thottappally

10. South Paravoor
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11, Vallikkunnu

12. Chalil Gopaletta

13. Vellayil beach

14. Pallithottam (Quilon Port)
15. Vizbinjam North

16. Vizhinjam South

Outstanding Performance of FACT

5593. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
AGRICULTURE be pleased to state :

(a) Whether the Fertilizers and Chemi-
cals Travancore Limited (FACT), (Kerala)
has received any international award during
1987-88 for outstanding performance; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) (a) and (b) Yes, Sir.
M/s. Fertilizers and Chemicals Travancore
Ltd (FACT) were selected by the Trade Lea-
ders Club, Madrid for presentation of the
1Ind International Europe Award, 1988.
The award has been instituted by the Trade
Leaders Club, Madiid.in association with the
Editorial Office, an international publishing
Company and is given annually to selected
companies from 120 European countries
based on performance. Nominations for
this award are made on the basis of infor-
mation received from the Chambers of
Commerce, International Organisations and
surveys and market reserach carried out
periodically by the Editorial Office.

Setting up of Fisheries Cooperative
Socieiies in Kerala

5594. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
AGRICULTURE be pleased to state :

(a) the quantum of grant/assistance
allocated to Kerala for setting up of fisher-
ies cooperative societies and fisheries villa-
ges in the State during 1986-87, 1987-88
and 1988-89;

(b) the quantum of funds utilized during
the last two years ; -
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(c) whether Government have any
agency to monijtor the proper utilization of
these funds ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAV) : (a) to (d) N.C.D.C have allo-
cated Rs. 222.224 lakh in 1986-87, Rs.
119, 333 lakh in 1987-88 and Rs. 177.193
lakh for 1988-89 (provisional) for develop-
ment of Fishery Cooperatives in Kerala.

Kerala Government utilised an amount
of Rs. 234. 607 lakh (Rs. 162.94 Jakh as
loan and Rs, 71 667 lakh as subsidy) in
1685-86 and Rs. 92.086 lakh (Rs. 77.068
lakh as loan and Rs 15.018 lakh as sub-
sidy) in 1986-87. N.C.D.C is monitoring
utilisation of the funds by obtaining quart-
erly progress reports and by periodic field
visits by officers of Head Office and Reg-
ional Office at Bangalore. A Project Office
at Trivandrum has also been established
in December, 1987 for closer monitoring
of the projects.

Under the Centrally Sponsored Scheme
of Nationai Welfare Fund for Fishermen,
an amount of Rs, 400 lakh has been carm-
arked as grant in the Seventh Plan for
extending welfare activities to the fisher-
men. Under this scheme six Fishermen
Villages have been allotted to Kerala in
1987-88 to provide welfare activities at a

APRIL 4, 19838
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cost of Rs. 76.94 lakh. Pattern of assist-
ance being S0 : 50 for shuring between the
Central Government and State Government,
Rs. 10 lakh has been released as Central
Government Share to Kerala in 1987-88
for providing facilities to 3 fishermen
villages.

Foreign Assistance For Fisheries
Development

5595, SHR1 MULLAPPALLY RAMA.
CHANDRAN : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether there are any proposals for
fisheries development with foreign assistance
in the State of Kerala ;

(b) if so, the details of projects, the
countries extending help and the quantum
of assistance proposed to be granted by
scuh countries ;

(c) whether prawn culture, fresh water
fish culture and deep sea fishing are also
proposed to be undertaken ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF  AGRICULTURE (SHRI
SHYAM LAL YADAYV) : (a) Yes, Sir.

(b) to (b) A Statement is given below
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International Convention on Feed
Techaelogy

5596. SHRI V. KRISHNA RAO :
SHRI S.M. GURADDI':

SHRIMATI BASAVARAIES-

WARI :

Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state:

(a) the impact of food technology
imports on sclf-reliant development in
Africa was discussed at the Second Inter-
national Food Convention held in Mysore
on 23 February, 1988 ;

(b ' if so, whether India has also agreed
to have a technology to employ it in the
food probuction ; and

(c) the countries that have agreed to
transfer technology for the agriculture
production ?

THE MINISTER OF STATE OF
THE MINISTRY OF FOODP AND CIVIL
SUPPLIES (SHRI SUKH RAM) : (a) to (¢)
The information is being collested from
the cencerned Department{Organisations.

Sale of Asiad Flats

5597. SHRIMATL D.K THARA DEV]
SIDDHARTHA : Wil the Minister of
URBAN DEVELOPMENT be plegsed to
sjate °

(a) Whether Government propose to
sell the remaining Asiad flats ; if so, the
details thereof ; and

(b) the critesia proposed to be followed
for their disposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELORMENT
(SHR} DALBIR SINGH) : (3) and (b) The
matter is under consideration. of the
Govoezmmest,
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Pension Scheme for Jourmlists

5598. SHRI PRAKASH CHANDRA :

SHRI MANIKRAO HODLYA
GAVIT :

SHRI MANIK REDDY :
SHRI SUBHASH YADAY :
SHRI SITARAM J. GAVALI :

Will the Minister of LABOUR be ple-
ased to state :

(a) whether necessary details -of the
scheme for a ‘pension scheme’ for the wor-
king journalists, as announced by the
Minister of Finance in his budget speech,
have been worked out ;

(b) if so, what are the details; and

(c) when the scheme will be intro-
duced ? .

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI JAGDISH
TYTLER : (a) No, Sir. .

(b) Does not arise.

(¢) Various suggestions have been
received, as already stated by the Finaace
Minister in his Budget speech. The process
of consultation with all concerned will have
to be completed before the schéeme can be
interoduced.

Personnel of New Housing Bodies in Delhi

5599. SHRIMATI VIJAYANTHI-
MALA BAL! : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) Whether the officials to man the
Delhi Housing Board and Dethi Slum Impr-
ovement Board will be drawn from the
present DDA itself or from various other
Departments and States; and

(b) if so, the details of the scheme in
this regard?

THE MINISTER OF STATE IN' THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) and (b) It
is proposed to man the Dethi Housing
Board, Delhi Slum Improvement Board by
re-deployment of the existing staff working
in the prescat DDA and there is me pro-
Posal at present to draw any staff from other
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departments and states for the Delhi
Housing Board and Delhi Slum Improvement
Board. Details of the scheme are, however,
yet to be worked out.

Amount Allocated to States for
Tourism Sehemes

5600. SHRI RADHAKANTA DIGAL:
Will the Minister of TOURISM be pleased
to state :

(a) the total outlay in the Seventh
Five Year Plan for development of tourism;

(b) the amount spent so far out of
that outlay; and

(c) the details of schemes taken up by
State Governments for development of
tourism and the amounts allocated and
released to them so far for these schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGD) : (a) and (b) An allocat-
ion of Rs. 68.68 crores has been made by
the Planning Commission for Seventh Five
Year Plan for the Department of Tourism.
The following amount has so far been
utilised out of this allocation :

(Rs. in crures)
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(c) the amount gpent on their rehabili-
tation during the 1987-88 under the Cen-
trally Sponsored Schemes,

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI JAGDISH
TYTLER) : (a) and (b) The required in-
formation as received from the State
Government of Orissa on identification and

Year Amount utilised
1985-86 12.85
1986-87 18.42
1987-88 18.81 (upto 25.3.88)

(c) A statement giving details of
amounts sanctioned and amounts released
to States/Union Territories for various
schemes during the Seventh Five Year Plan
is laid on the Table of the House [Placed
in Library. see No 5855/88],

Bonded Labour in Orissa

5601. SHRI RADHAKANTA DIGAL :
Will the Minister of LABOUR be pleased
to state :

(a) the number of bonded labour ide-
ntified and rehabilitated in Orissa during
1987-88 ;

(b) the number of Scheduled Castes/
Scheduled Tribes out of them ; and

rehabilitation of bonded labour during
1987-88 is given below :-

Po ition as on 31.12.1987
Scheduled Scheduled Others Total
Castes Tribes

Identification

438 741 575 1754
Rehabiliation

2500

669 1215 616

(c) Information about amount spent on
rehabiliation in a particular year is main-
tained by the State Government. However,
a sum of Rs. 840,875 has been released as
Central share, to the Orissa Government
during 1987-88.

High Rates of Fertilizers

5602. SHRI PRAKASH V. PATIL :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether it is a fact that fertilisers
are being sold to farmers at a very high
rate mainly because the tax component is
very high and this has discouraged the use
of more fertilisers in the country ;

(b) is so, the real cost of fertilisers per
bag (50 kg.) and the tax levied on it in
different States ;

(c) the total amount Government coll-
ected by way of tax during 1986 and 1987
all over the country and the total subsidy
given on fertilisers during this period ; and

(d) the reasons why the tax component
is not being reduced and whether any excer-
cise is being made in this direction, if so,

.the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE

AND COOPERATION IN THE MINISTRY
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OF AGRICULTURE (SHRI SHYAM LAL
YADAYV) : (a) No, Sir."

{b) Question does not arise.

(c) The Central Government do not
collect any tax on fertilisers. Sales tax
being the State subject of Taxation under
the Constitution, different States have the
powers to levy different rates and adopt
different procedures in respect of assessment
and collection.

The total subsidy paid on fertilisers by
the Central Governmet during 1986-87 and
1987-83 is about Rs. 1900 crores and
Rs. 2200 crores, respectively.

(d) The State Governments, where fer-
tilisers are subject to tax under the State
Sales Tax Act, have been requested, time
and again, to exempt fertulisers from the
ptrview of sales tax and other levies or to
reduce their rates to the minimum possible.
The State Governmets concerned are not in
favour of any reduction due to financial
constraints.

Assistance From International Agenies
For Housing

5603. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
URBAN DEVELOPMENT be pleased to
state

(a) the financial assistance received
from the international institutions during
the last two years to solve housing problem
in the country ; and

(b) the places in the couniry where
housing development activities were under-

CHAITRA 15, 1910 (SAKA)
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taken with the help of the money received
from these institutions and the number of
housing colonies for houases constructed in
each State ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH): (a) and (b)
The details of financiaf assistance received
from international agenciés for housing and
related programmes are as below :
Institution Programme Foreign Amount
country/
agency

- ——

United £ 14.75
Kingdom Million

1. HUDCO HUDCO-I

2 HUDCO HUDCO-N v £24.0
Million
3. HUDCO KFW- West Rs. 69.1
Phase-] Germany Million

4 HDFC — United $40.0
States Million

(USAID) (Rupee

equiv-

alent)

The details of schemes sanctioned by
HUDCO under these programmres are indi-
cated in Statements I, II & Il below.
The HDFC by itself does not undertake
construction activities directly as it offers
only financial assistance for house constru-
ction to individuals, Cooperative Societies
companies etc. Details of housing upits
constructed through this assistance are
hence not available,
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[ rranstation]

University Status for Nationa! Dairy
Research Institute

5604. PROF. NIRMALA KUMARI
SHAKTAWAT : Will the Minister of
AGRICULTURE be pleased to state :

(a) whether the National Dairy Rese-
arch Institute, Karnal is proposed to be
given the status of a University ;

(b) whether any commitlee has been
appointed Ly the U.G.C. in this regard and
if so, the salient features of its report ;

(c) whether Government propose to
open branches ot the National Dairy Rese-
arch TInstitute in various parts of the
country ; and

(d) if so, whether Dairy Department
under Udaipur (Rajasthan) Univeristy would
be affiliated with this University ?

THE MINISTER OF STATE FOR
AGRICULTURAL RLSEARCH AND ED-
UCATION IN THE MINISTRY OF
AGRICULTURE (SHRI HARI KRISHNA
SHASTRI1) : (a) The proposal is under
consideration of the University Grants
Commission.

(b) A Committec has been constituted
by the Univeisity Grants Commission to
examine the proposal to grant the “‘Deemed
to-be University” Status to the National
Dairy Research Institute, Karnal (NDRI).
The Committee has already visited NDRI
and the report of the committee is under
consideration of the University Grants
Commission.

(c} No, Sir.

(d) Does not arise.

Development of Tourist Spots ia
Madhya Pradesh

S5€05. SHRI1 KAMMODILAL
JATAYV : Will the Minister of TOURISM
be pleased to state :

(a) the names of tourist centres opened
during the last three years in Madhya
Pradesh and the oxpenditure incurred
thereon ;

CHAITRA 15, 1910 (S4KA)
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(b) whether poposals to develop the
Shanidev and Shihonia-Kankan Math of
Chambal division have been received from
the State Government ; and

(c) if so, the details thereof and the
time by which a decision would be taken
thercon ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM  (SHRI
GIRIDHAR GOMANGO) : (a) The Cen-
tral Micistry of Tourism does not ulder-
take opening of tourist centres in States
but provides financial assistance to States
for creation of tourism infrastructure,
During the flrst three years of the 7th
Plan so far, the Ministry has released
Rs. 78.98 lakhs for various ongoing and
new projects in Madhya Pradesh.

(b) No, Sir.

(c) Does not arise.

[English]
Procurement of Foodgraings in
Andhra Pradesh
5606, SHRI SRIHARI RAO : Will

the Minister of FOOD AND CIVIL
SUPPLIES be plcased to state ;

(a) the normal proucrement target of
foodgrains for Andhra Pradesh and how
much is released back to that State for
public distribution system ;

(b) whether any request has been
received from the Government of Andhra
Pradesh not to procure grains during the
eoming rice season in view of drought and
flood conditions there ;

(¢) if so, whether Government  have
acceded to their request ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI SUKH RAM): (a)
Annually, about {5 lakbh tonnes of levy
rice are procured in Andhra Pradesh, out
of which more than 10 lakh tonnes are
allotted to the State Government for the
public distribution system.

(b) No, Sir,
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() ard (d) Do not arise
Threat to Sheep Production and
Livestock Development

5607. SHRI H.A. DORA :
DR. B L. SHAILESH :

Will the Minister of AGRICULTURE
be pleased to state :

(a) whether high concentration  of
nittate and magnesium in well waters is
posing a serious threat to shecp production
in ihe arid tracts of Rajasthan according
to studies undertaken by the Central Arid

Zone  Rescarch Institute (CAZRD,
Jodhpur ;
(b) whether the problem of nitrate

toxicity is also posing serious hazards to
livestock development in somc border
districts of Rajasthan ; and

(¢c) if so, the steps pioposed to be

taken to meet the situation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURAL
RESEARCH AND EDUCATION IN THE
MINISTRY OF AGRICULTURE (SHRI
HARI KRISHNA SHASTRD : (a) Yes,
Sir,

(b) Although no investigation on the
effect of high concentration of nitrate and
magnesium on cther livestock has been
carited out, 1t is presumed that it will
have similar effect, as in the case of sheep.

(c) Animals, espccially, sheep can
telerate concentration of these two salts
upto 1.0 gm per litre and 4.0 gm per litre
of water 1espectively. To meet the situation
dilution with fresh water will be helpful.

CAZRI is working on methods for
desalinization of water  using solar
energy-

ICAR Projects

35608. SHRI ANANTA PRASAD
SETHI : Will the Minister of AJRI-
CULTURE be pleased to state :

(a) the total number of projects which
started functioning under the Indian
Council of Agricultural Research during the
Sixth Plan ;
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(b) the number of projects added to
them in the Seventh Five Year Pl#n ;

(c) the States which have been benefited
by these projects ; and

(d) the funds spent so far on these

projects during the Seventh Five Year
Plan ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURAL
RESFARCI AND EDUCATION IN THE
MINISTRY OF AGRICULTURE (SHRI
HARI KRISHNA SHASTRI) : (a) The total
number of projects which started function-
ing during the Sixth Plan is 19-

(b) 39 more projects have becn added
during the Seventh Five Year Plan.

(¢) The projects are for the benefit of
all the States in the country.

(d) The funds spent so far on these
projects during the Seventh Five Year Plan
are Rs. 1097.20 lakhs.

Consum.r Awareness Training

5609. SHRT C. MADHAV REDDY :

SHRI BANWARI LAL
PUROGHIT :
Will the Minister of FOOD AND

CIVIL SUPPLIES be pleased to state :

(a) whether Government have prepared
any consumner awaieness training programme
to educate the voluntary consumer organis-
ations and the public of thar rnghts and
protections under the various lawy ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD ANI> CIVIL
SUPPLIES (SHRI SUKH RAM) : (a) and
(b) Serveral measures have becn -aken by
the Government to create awarencss
amongst cohsumers and consumer drganisa-
tions of their rights and obligations. Such
measures include holding of seminars,
workshops, publication of brozhures, etc.
Mass media, particularly TV and AIR are
creating awareness through their various
programmes oOn consumer protection.
However, Government has not prepared
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any formal training programme to educate
the voluntary consumer organisations for
this purpose.

Shortage of Funds for National
Capital Region Plan

5610, SHRI C. MADHAV REDDY :

SHRI DHARAM PAL SINGH
MALIK :

SHRI SITARAM J. GAVALI :
SHRI PRAKASH CHANDRA :
SHRI MUKUL WASNIK :
SHRI SUBHASH YADAYV :

Wil the Minister of URBAN DEVELOP-
MENT he pleased to stale :

(a) whether it is a fact that the
National Capital Region Plan is not
making any progress due to shqrtage of
funds ;

{b) whether the National Capital Region
Board has prepared any revised plan in view
of the shortage of funds if so, the details
thereof ,

(c) whether the revised plan has been
cleared by thc Planning Commission ;
and

{8) whether Government have taken
any measures to expedite the implementat-
ion of the National Capital Region Plan
and provide adequate funds for its timely
implementation ?

THE MINISTER OF STATE IN THE
{INISTRY OF URBAN DEVELOPMENT
(SHRI LALBIR SINGH) : (a) No, Sir.

(b) and (¢) The N.CR. Planning
Board had prepared a project having an
estimated cost of Rs, 305 58 crores—Rs.
146.11 crores in the Central sector for
railways, telecommunications and national
highway and Rs. 159.47 crores in the
State sector for urban development schemes
including regional roads for the period
1987-90, The Planning Commission is
exploring the possibility of providing
additional funds to the NCR Planning
Board.

(d) The matter is being reviewed from
time to time.

4
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Tourist Complexes in Delhi

$611. SHRI C. MADHAV REDDY :
Will the Minister of TOURISM be pleased
to state :

(a) whether the tourist complexes cons-
tructed by the Dethi Development Autho-
rity near Nehru Place have not so far been
made functional ;

(b} if so, the details of such tourist
resorts in Delhi ;

(c) whether Government have made
any enquiry into this matter and if so the
outcome thereof ; and

(d) the measures proposed to be taken
to make such tourist resorts fully opera-
tional ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) and (b) Yes,
Sir. The Tourist Resorts constructed by
the Delhi Development Authority in Delhi
which have not so far been made functional
are as under :—

(i) Restaurant and Picnic Hut Com-

plex st District Park, Kalka Ji
(Nehru Plage}

(li) Restaurant and Picnic Huts etc.
at Woodland Area, Mehrauli

(c) and (d) Delhi Administration has
proposed that the above complexes may be
banded over 1o Delhi Tourism Develop-
ment Corporation for operation.

National Housing Policy Draft

5612, PROF MADHU DANDA-
VMATE @ Will the Minister of URBAN
DEVELOPMENT be plensed to state :

(a) whether it is a fact that March,
1987 draft of India’s National Housing
Policy was placed before UNN Commission
on Human Settlements in April, 1987 ;
and

{b) whether Government wilj place
the National Housing Policy draft finalised
after discussions in Parliament, before the
next U.N. Commission on Human Settle-
ments scheduled to meet at Delhi on 6th
April, 1988 ?



159  Written Answers

THE MINISTER OF STATE N THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) No Sir.
The March 1987 preliminary draft of the
National Housing Policy was not placed
before the UN Commission on Human
Settlements but its copies were circulated
among the delegates who had come to
attend the 10th Session of the Commission
held in April, 1987 at Nairobi {Kenya) as
as a part of the exchange of ideas and

experlences.
(b) No Sir.

Clearance of Irish Butter
Consignment

SHRI SANAT
MANDAL :

SHRI YASHWANTRAO
GADAKH PATIL :

5613. KUMAR

Will the Minister of AGRICULTURE
be pleased to state :

(a) the manner in which the consign-
ment of 3,000 tonnes of Irish butter is
proposed to be released by the National
Dairy Development Corporation, following
clearance by the Supreme Court ;

(b) the remaining shelf life of the
butter ;

(c) whether it was received as gift or
purchased by Government ;

(d) the price at which the butter is pro-
posed to be sold ; and

(e) whether the fact that butter is
imported shall carry any label along with
the date of its manufacture and expiry of
the shelf life ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAV) : (a) The butter is being
released by the National Dairy Develop-
ment Board (NDDB) to Dairies for recons-
titution into liquid milk.

(b) The butter is of good quality and
its quality is periodically checked and
monitored. )

(¢) The butter was received as gift.
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(d) The current NDDB issue price of
butter is Rs. 20,000/- per M.T. for Metro
Dairies an¢ Rs. 30,000/- per M.T. for
Non-Metro Dairies.

(e} The date of manufaciure is men-
tioned on the cartons and quality of butter
is periodically checked.

Lease Rent of Meridian Hotel

5614. SHR! SOMJIBHAI DAMOR :
Will the Minister of URBAN DEVELQOP-
MENT propose to take to realise the out-
standing lease rent amount due from Hotel
Meridian, New Delhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHR! DALBIR SINGH) : The NDMC
have entered into a licence agreement with
M/s. C.J. International Hotels Ltd. for
constructing a five star hotel at Windsor
Place. They have 1eported that in order
to facilitate the completion and commission-
ing of the hotel and taking into account
the availability of eash liquidity with the
hotel they have granted moratorium to the
hotel from payment of licence {ee upto
September, 1988  The entire amount due
from the hotel as licence fee for the period
of moratarium alongwith interest will be
recovered from them by the NDMC after
the period of moratorium is over,

National Water-Shed Development
Programme

5615. SHRI SOMNATH RATH :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether the Orissa State Govern-
ment has prepared comprehensive schemes
for soil conservation work in catchment of
upper Kolab and Indrawati ; if so the
estimated cost thereof ;

(b) whether scheme for integrated
water-shed management of flood-prone
river Subarnarekha has been prepared by
Orissa Government and sent to the Unjon
QGovernment ; if so, the details of the
estimated cost ; and

(c) whether Orissa Government has
written to Union-Government for providing
funds in the Central sector for implemen-
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tation of these schemes during the Seventh
Plan ; if so, details of action taken
thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPFRATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAYV) : (a) and (b) Yes, Sir. In
the year 1985, Drissa Government
had furnished propcsals for Soil Conserva-
tion works in the catchments of Upper
Kolab, Indravati and Subarnarekha at an
estimated cost of Rs. 3203 crores, Rs.
32.10 crores and Rs. 18 85 crores, res-

pectively.

(c) Yes, Sir. The new catchments
proposed by Govcrnment of Orissa were
considered in consultaticn with the Plann-
ing Commission for inclusion in the 7th
Plan by extending the coverage under the
two on-ging Centrally Sponsored Schemes
of ‘Soil Conservation in the catchments of
River Valley Projects’ and ‘Integrated
Watershed Manigemsnt 1n the Flood Prone
Rivers of Gangetic Basin’. However, due
to resource constraints it was not possible
to include these catchments in the 7th Plan
schemes.

Inland Fish Production

5616. SHRI SOMINATH RATH :
Will the Minister of AGRICULTURE be
pleased to state :
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(a) the inland fish produced vis-a-vis
target fixed in the country during the last
three years, State-wise ; and

(b) the steps taken for producing
quality spawn and fry and providing facili-
ties for pisiculture, to the fishermen,
particularly in Orissa, and its acLieve-
ments ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAYV) : (a) State-wise inladd fish pro-
duction targets and achievements during
the last three years are furnished in the
statement below.

(b) In Orissa, for production of quality
fish seed, 4 commercial fish seed hatcheries
are under operation and one hatchery is
under construction, under the World Bank
assisted Inland Fisheries Project. These
fish seed hatcheries are designed to pro-
duce about 93 million fish seed per annum
on full production level.

For developmeut of pisciculture 13 Fish
Farmers’ Development Agencies (FEDAs)
have been sanctioned in 13 districts of
Orissa under the World Bank assisted
Inland Fisheries Project. These FFDAs
have so far brought under fish culture about
22,432 ha water area benefiting nearly
33,000 fishermen/fish farmers
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Apnapurna Variety of Grain

5617. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of AGRICUL-
TURE be pleased to state ;

(a) whethcr the National Bureau of
Genetic Plan Research, regional station,
Simla, has reccently developed a high-
yielding drought-resistant variety of grain
calledAnnapurna ; if so, the details thereof ;
and

(b) whether Government has made usc
of this grain, if so, the details thereof ?

THE MINISTER OF S{ATE IN THE
DEPARTMENT OF AGRICULTURAL
RESEARCH AND EDUCATION IN THE
MINISTRY OF AGRICULTURE (SHRI
HARI KRISHNA SHASTRI) : ¢a) Yes,
Sir Annapurna variety of grain Amaranth
developed by Regional Station of National
Bureau of Plant  Genetic Resources
(NBPGR) located at Shimla, is drought
resistant and has a potential to yield of
20-25 g/ha. 1t has been recommended for
releasc in 1986.

(b) The seed of Annapurna has been
multiplied and supplied to farmers and
other agencies for further multiplication
and cultivation in the hilly regions of north
India,

Per Capita Consumption of Edible
Oijl
5618. SHRI BALASAHEB VIKHE®

PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) the per capita comsumption of
edible oil in the country ;

(b) the steps taken to make the coun-
try self-sufficient m the requirement of
edible oil ;

(c¢) whether priority is given to self-
reliance in oil-seeds under the technology
mission to boost its production ; and

(d) whether there is a shortage of
edible oil and if so, the reasons thereof ?

THE MINISTER QF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP.
PLIES (SHRI SUKH RAM) : (a) The
average per capfta consumption for oil
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years 1985-86 to 1986-87 is about 6.6 Kg.
per annum,

(b) The various measures taken/to be
taken by the Government to increase the
production of oilseeds/oils are given below :

(i) Introduction of special Oilseeds
Production Thrust Programme
(OPTP) with 1009, assistance to
States for rendering help to oil-
seed farmers regarding seeds,
plant protection and extension of
technology, in addition to the
rmplementation of National Oil-
sceds Project,

{ii) National Dairy  Development
Board’s Oilseeds Projects,

(iin) Better incentive
through fixation
support price.

to producers
of minimum

(iv) Intensification of research efforts
for increasing the preductivity of
oilseeds.

(v) Increase in area under non-tradi-
tional oilseeds crop like soyabean
and sunflower and exploitation of
oilsecds of tree and forest origin,
rice bran, etc,

(vi) Setting up of a Technology Mission
on oilseeds production under
orders of the Prime Minjster.

(c) Yes, Sir.

(d) There 15 a gap between demand for
and supply of indigenous edible ojls. The
muain reasons for the shortfall are (i) Jower
production of oilseeds during the last two
years and (ii) way-ward behaviour of mop-
soon

Uniform Prices of Edible Of} in
States

5619, SHRI BALASAHEB VIKHE
PATIL : Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to state :

(a) whether the Eastern India Oil
Industry has made suggestion to Unijon
Government recently for uniform prices of
edible oil ; and

(b) if so, the decision taken thereon ?



169 Written Answers

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI SUKH RAM) : (a) No such
suggestion has been received recently.

(b) Does not arise.

Development of Tourism in
Maharashtra

5620. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of TOURISM be
plezsed to siate : the schemes taken up or
proposed to be taken up and the amount
released for development of tourism in
Maharashtra during the current Five Year
Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : During the current
Five Year Plan so fir, the Central Minis-
try of Tourism has provided financial
assistance for the following tourism pro-
jects in Maharashira :

(Rs. in lakhs)

Name of the Project Amount
released

1. Floodlighting of Bibi-ka-
Magbara, Aurangabod 2.56

2. Provision of toilet and

drinking Water facilities

at Elephanta, Ajanta and
Ellora 3.00

3. Beach Cottages at Can-
patipule 5.00

4. Beach Resort at Velnesh-
war 10.00
Yatri Niwas at Shegaon 10,00

Development of Ajanta
Foothills 2.00

7. Wayside amenities at
Khopoli 15.00
Total 47.56

— ——— s

The Ministry provides tinancial assis-
tance to States for creatlon of tourism
infrastructure on the basis of specific pro-
posals received from the State Govern-
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ments, The proposals received from the
Government of Maharashtra will be consi-
dered for financial assistance subject to
merits of the proposals, availability of
funds and inter-se priorities,

Indian Labourers in Foreign Countiies

5621. SHRI H. N. NANJE GOWDA :

SHRIMATI BASAVARAJESW-
ARI :

Will the Minister of LABOUR be plea-
sed to state :

(a) whether there has leen an increase
in the demand of Indian labour in foreign
countries during 1987-88 ; if so, the details
thereof ;

(b) whether there was a fall in the
demand of Indian labour in foreign count-
ries during 1984-85 ;

(c) the total number of Indian labour-
ers working 1n foreign countries including
Gulf area and increase expected in their
number in near future ;

(d) whether the Indian labourers are
getting the wages as settled at the time of
recruitment ;

{e) whether the service conditions and

weltare of Indian labour abroad are fully
ensured ;

(f) whether some cascs of misbehaviour
with Indian labour have come to the notice
of Government ; if so, the details thereof
and the stcps taken in this regard ; and

(g) the total number of Indian labour-

ers waiting clearance by Government during
1988 ?

THE MINISTER OF STATL OF THE
MINISTRY OFLABOUR (SHRI JAGDISH
TYTLER): (a)Yes Sir, Indian manpower
export registered 107, increase in the year
1987 as ccmpared to 1986,

(b) Yes, Sir.

(c) About nine lakh Indians are work-
ing abroad including Gulf area. Some

increase in overseas employment is expected
during 1988,
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(d) to (f) Wages scttled at the time of
recruitment are generally paid to workers
besides adequate service conditions and
welfare. However, a few complaints are
received regarding ill-treatment/misbehaviour
and less payment of wages etc. On receipt
of such complaints, the matter is taken up
with foreign employers through Indian
Missions in respective countries.

(g) Emigration clearance is granted on
receipt of an application furnishing ncce-
ssary informalion.

Toursim at par with Export Industries

5622. SHRI H.N. NANJE GOWDA :
Will the Minister of TOURISM be
pleased to siate :

(a) whether a dclgation of repre-
sentatives of tourism industty, comprising
of Government, private and public sector
ofiicials, have submitted a memorandum
and urged the Prin e Minister to put toursim
industry at par with other export industnes
for incentives and support measurcs ,

(b) if so, the contents of thc memoran-
dum and whether Government are consider-
ing their proposal ; and

(c) the time by which a decision in this
regard will be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OE TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) Yes Sir The
Executive Commitec of Pacific Asia Travel
Association (Jndia Chapter) which comprises
Government, privatc and public sector
officials, submitted a memorandum to the
Prime Minister last month,

(b) The memorandum contained, among
other things, proposals tor the placement
of touirism industry at par with other export
industries, grant of fiscal reliefs, augment-
ation and impiovement of tourism infrast-
ructure facilities in the country. Consider-
ation of such proposals is continuing
process in the Ministry of Tourism

(c) The decision of various proposals
will depend on the concurrcnce of the
concerned Ministries/ Departments.

Horticulture Crops in Bangalore

5623, SHRI H.N. NANJE GOWDA :
Will the Minister of AGRICULTURE be
pleased to state-:
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{a) whether wasteland could te vsed to
grow horticultutal aceps in Pargalcie as
suggested by the Indian Institute of Hor-
ticultural Research ;

(b) if so, the amount allocated for this
work ;

(¢c) the time by which the woik is likely
to be started ; and

(d) whether it would help in doubling
the <i1ops in the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM 1AL
YADAYV) : (a) Some of the wasteland in
and around Bangalore could be used for
growing horticultural crops.

(b) to (d) No proposal has been recei-
ved from the State Government in this
regard by_the Ministry of Agriculture,

District Cooperative Banks

5624, SHRI SYED SHAHABUDDIN :

Will the Minister of AGRICULTURE be
pleased to state :

(a) the number of districts, State-wlse,
where District Cooperative Banks were
found ineligible for financial assistance by
the National Bank for Agricultural and
Rvral Development ;

(b) the financial assistance given by the
National Bank for Agricultural and Rural
Devclopment during 1987-88, State-wise :

(c) whether the National Bank for Agri-
cultural and Rural Development has received
any complaint regarding the mismanagement
in extension of loans to the farmers and
the nial-administration of the primary coo-
peratives : and

(d) if so, whether National Bank for
Agricultural and Rural Devclopment has
set up a monitoring mechanism to ensure
that their assistance is properly utilised ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAYV) : (a) to (d) The information is
being collected and will be laid on the table
of the House.
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Mandays Lost Due to Lock Outs,
Strikes and Ciosure in Organised
Industrial Sector

5625. SHRI SYED SHAHABUDDIN :
Will the Minister of LABOUR be pleased
to state :

(a) the number of mandays lost due to
lock outs, strikes, closures and lay offs in
the organised industrial sector during the
last three years. year-wise ;

(b) the number of industrial units
which remained closed due to labour pro-
blems for more than 90 working days
during these years, year-wise ;

(c) whether Government propose to
review the institutional machinery for
settling industrial disputes and for minimi-
sing production loss ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI JAGDISH
TYTLER) : (a) According to latest infor-
mation received {rom the Labour Bureau,
the loss of mandays due to strikes, lock-
outs and lay-offs was 29.86 million in 1985,
36.09 million in 1986 and 31.08 million in
1987.

(b) The number of industrial units
which were affected for more than 90 days
due to strikes and lockouts was 259 in
1985, 279 in 1986 and 293 in 1987,

(c) and (d) In order to restructure the
industrial relatians and the disputes-settle-
ment systems, & number of amendments are
proposed to be made to the Industrial Dis-
putes Act, 1947. The proposed amend-
ments among others provide for the
establishinent of highpowered Tribunals.

Housing Shortage in Urban Areas

5626. SHRI SYED SHAHABUDDIN :
Will the Minister of URBAN DEVELOP-
MENT be pleased to refer to the reply given
on 7 March 1988 to Unstarred Question
No. 1719 regarding housing shortage in
urban areas and state :

(a) the actual achievement under the
three schemes of rural housing for which
targets were fixed, year-wise ;
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(b) the total amount invested
these schemes, year-wise ; and

under

(c) the names of the funding agencies
involved and the break-up of the invest-
ment, agency-wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) (a) to (¢)
Information is being collected and will be
laid on the Table of the Sabha.

Bihar’s Reguest For Revision of
Royalty Rates

5627. SHRI SYED SHAHABUDDIN :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether the Government of Bihar
has reqgested for a review of the royalty
payable on coal and other minerals/orers
mined in Bihar ;

(b) the date of their last fixation ; and

(c) the reasons for the delay in revie-
wing the royalty ?

THE MINISTER OF STEEL AND
MINES (SHRI M.L. FOTEDAR) :
(a) For revision of royalty on minerals
Governmet of India had set up two Study
Groups in 1984 - one by the Departmest
of Mines for minerals other than coal,
lignite and sand for stowing ; and the other
by the Department of Coal in regard to
coal. Government'of Bihar had sent their
suggestions for revision of royalty rates on
various minerals including coal.

(b) and (¢) The revised royalty rates
for minerals other than coal, lignite and
sand for stowing was notified on the S5th
May, 1987 ; the royalty rate for coal and
sand for stowing was last notified on 12th
February, 1981 and the recommendations
of the Study Group regarding revision of
royalty on coal are under consideration.

Modernisation of Rice Mills

5628. SHRI LAKSHMAN MALLICK :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether any scheme has been
evolved by Government to compulsorily ,
modernise the rice mills in the country ;
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(b) whether any directions were issued
to the State Governments to ensure compul-
sory modernisation of rise mills ; and

(c) if so, the details of the progress
made so far in this regard, State-wise ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUPP-
LIES (SHRI SUKH RAM) : (a) and (b)
The modernisation of rice mills is provided
for, statuiorily, in the Rice Milling Industry
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(Regulation and Licensing) Rules, 1959.
An extract of the relevant portion of the
Rules is laid on the table of the House
|Placed in library .See No LT-5856/88).
The entorcement of the Rules 18 ihe

respons:bility of the State Governments,

(c) A statement, which is based on the
information received from the State Govern-
menis, is_given below.

Statement
S. No. Name of the State/ Total No. of Modern/Modernised

' Union Territory rice mills rice milis

1 2 > 4
1. Andhra Pradesh 19730 11728
2. Assam 3287 1016
3. Bihar 4872 51
Gujarat 3394 1052
Haryana 1887 1080
1181 313

Jammu & Kashmir

4

s

6. Himachal Pradesh
7

] Karnataka

9

Kerala
10. Manipur
11. Maharashtra
12. Madhya Pradesh

13. Meghalaya
14. Nagaland
15, Orissa

16. Punjab

17. Rajasthan
18. Sikkim

19, Tamil Nadu

20. Tripura
21. - Utrtar Pradesh

Information not received —_

10855 1370
14796 1303
169 1
4623 890
3674 94
93 —

Information not received —

743 289
5940 1789
441 86

—=—No rice mil] ——

20847 2728
703 . 1
5485 2216
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1 2 3 4
22. West Bengal 9462 250
23. Chandigarh 29 27
24, Delhi 33 26
25, Pondicherry 220 30

26. Andaman & Nicobar Islands
27. Arunachal Pradesh

28. Dadra & Nagar Haveli

29. Lakshdweep

30. ., Goa

31. Mizoram

— No rice mill —
— No rice mill e
32 23
— No rice mill —

6835 17

— No rice mills —

TOTAL

1,13,181 26,390

[ Translation}

Aid To U.P. For Poultry and Fisheries
Development

5629. SHRI RAJ KUMAR RAI:
Will the Minjster of AGRICULTURE be
pleased to state :

(a) the amount sanctioned for promo-
ting poultry and fisheries in Uttar Pradesh
during the last three years ,

(b) whether the entire amount sanctioned
therefor has been utilised ; if so, the way
in which it has been utilised ;

(c) if not, the reasons therefor ; and

(d) the amount proposed to be provi-
ded to promote the aforesaid industries
during the next two years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (8HRI SHYAM LAL
YADAV) : (a) The amount released, as
central share, on aid to Uttar Pradesh for

poultry and fisheries development, during
the last three years is as under :

(Rs, in lakhs)

1985-86 1986-87 1987-88
Poultry — 5.0 1.50

Fisheries 0.611 82.00 43.64

(b) The central share is utilised—(i)
towards the establishment of backyard
poultry production units for the benefit of
rural poor and providing employment opp-
ortunities to women in backward / tribal
and other remote arcas ; and to provide
financial assistance to national and State-
level poultry corporations/federations and
other similar organisations to streamline
marketing of eggs and poultry and supply
of feed.

(ii) towards development activities
on fish pond development and first year
inputs as subsidy, training of fish farmers
and cost of incremental staff salary etc,

(¢) Dones not arise.

(d) A tentative allocation of Rs 105.30
lakhs is proposed to be made for Uttar
Pradesh during the next two years,
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Compensation Paid Under Crop Insurance
Scheme

5630. SHRI RAJ KUMAR RAI:
Will the Minister of AGRICULTURE be
pleased to state :

(a) the number of farmers in Uttar
Pradesh who are to be paid compensation
under the Crop Insurance Scheme for their
crops which had got damaged due to
drought in the state ;

(b) the amount of compensation to be
paid to the farmers in the State ; and

(c) the time by which compensation
amount is likely to be paid to the farmers ?

THE MINISTER OF STATE IN THE
$OEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAV): (a) to (¢) In Kharif 1987
season, 4 58 lakh farmers were covered
under the Comprehensive Crop Insurance
Scheme in Uttar Pradesh, Details, regar-
ding number of such farmers whose insured
crops have been damaged due to drought
and the amount of indemnity claims payable
to such farmers have not been finalised by
the General Insurance Corporation of
India. No time frame for payment of
compensation to the farmers has been fixed.

Assistance to Uttar Pradesh for
Drinking Water Supply Schemes

5631. SHRI RAJ KUMAR RAI : Will
the Minister of AGRICULTURE be pleas-
ed to state :

(a) the details of the Central assis-
tance sanctioned for the rural drinking
water supply schemes in Uttar Pradesh
durirg the current year ;

(b) the number of villages to be in-
cluded in these schemes ; and

(¢) the time by which the remaining
villages will be included in these schemes?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI1 JANARDHANA
POOJARY) : (a) Central assistance for
implementing rural drinking water supply
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schemes is provided to States/UTs under
the Centrally Sponsored Accelerated Rural
Water Supply Programme (ARWSP). Dur-
ing 1987-88, an amount of Rs. 3750

crores has been provided to U.P. under
ARWSP,

A sum of Rs. 10 lakhs each has been
given under the National Technology
Mission on Drinking Water for Mini-
Mission Project areas (districts) of Agra ;
Sultanpur and Unnao.

As part of drought relief assistance,
ceilings of expenditure of Rs. 8.70 Jcrores
were approved for tackling drinking water
supply situation in rural areas apart from
Rs. 53 lakhs approved for purchase of rigs
and geophysical equipment.

(b} During 1987.88, the target for
coverage of Problem Villages with safe
drinking water facilities in U.P. under
ARWSP and State sector Minimum Needs
Programme (MNP) is 9700.

(c) 1t is expected that all residual
Problem Villages will be covered with safe
drinking water supply facilities by the end
of the Seventh Plan period (March, 1990).

[English]
Cases Against Travel Agents

5632. SHRI THAMPAN THOMAS :
Will the Minister of LABOUR be pleased
to state :

(a) the number of cases taken up by
the Protector General of Emigrants against
the travel agents and other persons for
violating the rules for recruitment of jabour

to work in foreign countties during 1987;
and

(b) the eflective steps taken by Govern-
ment to prevent exploitation of labour by
such agencies ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI JAG-
DISH TYTLER): (a) and (b) During
1987, 31 cases were registered against the
recogniséd recruiting agencies on the basis
of which, 8 persons were arrested. Sidj.
larly, 268 cases were registerod ngainst
the un-recognsied recroiting  ageucies §h
which 252 persons were arpested and 5
convicted. Besides police action, the re-
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gistration certificates of 6 erring recruiting
agencies have been suspended and 1 can-
celled after verification of complaints.

Man-Hours Lost in Karnataka due
to Power Shedding

5633. DR. V. VENKATESH : Will
the Minister of LABOUR be pleased to
state :

(a) the number of man-hours lost in
Karnataka due to power shedding in 1986-
87 and 1987-88 upto-date ; and

(b) the steps taken by Union Govein-
ment to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI JAG-
DISH TYTLER) : (a) Information on loss
of mandays due to lay-offs resulting from
power shortage is maintained by calendar
years. According to information received
in the Labour Bureau, the loss of mandays
in Karnataka due to lay-offs on account of
shortage of power during 1986 and '1987,
respectively, was 310,854 and 229,751.

Karnataka gets its share of power from
the Central Sector stations of Ramagundam
STPS, Madras Atomic Power Project and
Neyveli second mine cut in addition to
which assistance is also provided to the
State from the neighbouring systems to the
extent possible. During the Seventh Plan
Period, a capacity of 593.25 MW is pro-
grammed to be commissioned in Karnataka.

Coconut Trees along Gujarat Sea
Shore

5634. SHRI MOHANBHAl PATEL :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether any experiment has been
made on the Gujarat sea shore to plant
coconut trees ;

(b) if so, the details thercof and the
result achieved ; and

’

(¢) if not, whether Government propose
to consider to plant coconut trees along
the Gujarat sea shore to increase the pro-
duction of coconut in the country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
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TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAYV) : (a) to (c) Government of
India appointed an Expert Committee to
study the feasibility of raising coconut
plantation on the saline fallow lands of
Khambat in Gujarat in 1986. According
to the report submitted by the Committee
in 1987 this land in Gujarat is only mar-
ginally suitable and extensive coconut cul-
tivation will be risky. The Committee,
however, recommended to start a pilot
plantation in ten hectares to study the
performance of coconut by the Coconut
Devclopment Board. The Coconut Deve-
lopment Board has requested the State
Government to alienate ten hectares land
for the purpaose,

Conversion of Indian Institute of
Advance Study Builiding into Hotel

5635, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
TOURISM be pleased to state :

(a) the latest progress in the proposal
to take over the existing building housing
the Indian Institute of Advance Study at
Shimla to convert it into a Five Star/
Four Star Hotel ;

(b) the likely date by which the build-
ing would be taken over and Class 111 and
IV employees will be absorbed in the new
establishment ; and

(c) if not, the alternative arrangements
proposed to be made for rehabilitating the
existing staff ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) to (c) There is
no provision in the Seventh Plan for
setting up a Five Star/Four Star Hotel in
the building housing the Indian Institute
of Advanced Studies at Shimla.

Aid to Pjlgrimage Centers in
Assam

5636. SHRI BHADRESWAR TANTI:
Will the Minister of TOURISM be pleased
to state :

(a) the names of pilgrimage centres in
the State of Assam which have received aid
during the last three years ; and
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(b) the amount earmarked in the
Eighth Plan for the development of tourism
and pilgrimage centres in the State of
Assam ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) The Central
Ministry of Tourism has not received any
specific proposal from the Government of
Assam for aid to any pilgrimage centre in
the State.

(b) Allocaticns in the FEighth Plan for
development of tourism and pilgrimage
centres have not yet been finalized.

Houses for Low Income Group in
Assam
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(a) the number of houses built for
lower income group people/weaker sections
in Assam under 'he various housing
schemes during 1985-86, 1986-87 and
1987-88 ; and

(b) whether such houses have lcen
built in rural areas of Assam and if so,
the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) and (b) The
schemes of Allotment of House-site-cum-
Construction Assistance for Rural Landless
Workers and Indira Awas Yojana aie in
cperation in rural areas of Assam. Simi-
larly in urtan areas of Assam houses are
built under the schemes of EWS Housing
and L.I G. Housing. Year-wise achive-
ment in respect of the above schemes in

5637, SHRI BHADRESWAR TANTI: '
Will the Minister of URBAN DEVELOP- Assam during 1985-86, 86-87 and 87-88
MENT be pleased to state : is as below :
1935-86 1986-87 1987-88
(upto 31.12.87)
(a) Allotment of House-
sites (Families) 9551 10000 5476
(b) Provn. of Constn. 9551 10060 5476
Assistance
(Families)
(c) Indira Awas Yojana
(Dwelling Units) N.R N.R. 215
(d) E.W.S. Housing 2589 2285 1757
(Dwelling Units)
(¢) L.1.G. Housing N.A, N.A, 74

(Dwelling Units)

N A.—Net Available. N.R. Net Reported.

Vanaspati Quota to Assam

$638. SHRI BHADRESWAR TANTI:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the annual allotment of Vanaspati
made to Assam during 1987-88 ;

(b) whether the allotted qunantity is
adequate to meet the demand ; and

(c) if not, the steps being taken in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI SUKH RAM) : (a) to (¢)
Government does not make any allotment
of vanaspati to States, However; no
shortage of vanaspati in Assam has been

seported.
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Steps to Sell Commodities at Fair
Prices

5639. SHRI BHADRESWAR TANTI:
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) whether any steps are taken by
Government to ensure that traders sell
their commodities at fair prices ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL SUP-
PLIES (SHRI SUKH RAM): (a) to (¢)
Government js making available seven
essential commodities, namely, wheat, rice,
levy sugar, imported edibje oils. controiled
cloth, kerosene and soft coke to the people
at reasonable prices through the PDS.

Following are some of the measures
taken by the Government to ensure that
traders sell their goods at reasonable
prices :

(i) States/UTs have leen asked to
gear up their enforcement rrachi-
nery and launch drives against
hoarders, black-marketeers, specu-
lators, etc. to prevent cornering
and hoarding of stocks.

(ii) The States/UTs have been advised
to constitute Advisory Committecs
consisting of elected representa-
tives, representatives of consumer
organisations, industry, trade,
voluntary organisations, etc. at
the State, district, sub-divisional
and fair price shop levels for
surveillance and monitoring of
prices and availability of essential
commodities.

(iii) District Collectors have been
asked to (a) review the availability
and prices of essential commodi-
ties on a continuous basis ; (b)
undertake a constant dialogue
with the Trade and Industry to
ensure the availability of essential
commodities at reasonable prices;
(c) cldsely review the availability
and prices of selected essential
commodities Jike foodgrains,
edible oils, pulses, meat} ea,
coffee, sugar.
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(iv) A Control Room has been set iip
in the Deptt. of Civil Supplies for
the continuous monitoring of
prices and availability of essential
commodities.  States/UTs have
also been advised to set up such
Control Rooms

Fishing Harbours

5640. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of AGRICUL-
TURE be pleased to state the steps taken
to expedite the construction work of the
fishing harbours under construction in the
country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAYV) : Implementation of minor
fishing harbours according to schedule. is
the responsibility of the State Governments.
The Central Institute of Coastal Engineer-
ing for Fishery (CICEF) provides advice
on technical matters to State Governments
during the period of construction,

Major Port Trusts are responsible for
timely implementation of fishing harbours
at major ports.

The progress of implementation of
fishing harbours is regularly monitored
through field visits, reports and discus-
sions.

Assistance to Small and Marginal
Farmers

5641, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the States where Centrally Spon-
sored Schemes for the tenefit of small and
marginal farmers are under implementa.
tion ;

(b) the amount contributed by Union
Government and State Governments for
implementing the programme ;

(c) whether State Government which
have requested Union Government to_ in-
crease the Central contribution for this
programme ; and

(d) the stops taken by Union Govern-
ment in that direction ?
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THE MINISTER OF STA1TE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINISTRY
OF AGRICULTURE (SHRI SHYAM LAL
YADAV) : (a) The Centrally Sponsored
Scheme for Assistance to Small and Mar-
ginal Farmers for Increasing Agricultural
Production is in operation in all the States/
Union Territories,

(b) A sum of about Rs. 73 crores has
been refeased ‘to the States/Union Terri-
tories during 1987-88 as Central share.
The scheme provides for equal contribu-
tion by the State Governments.

(c) and (d) Funds are released to the
State Government based on the utilisation
of funds and the matching grants provided
by the State Governments in their budget
for the implementation of scheme.

Proposal Submitted by Orissa under
RLEGP

5642. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) whether some proposal submitted
by Government of Orissa under the
RLEGP are pending clearance by Union
Government;

(b) if so, the details thereof;

(c) the steps taken to approve those
proposals; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELLOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA
POOJARY) : (a) and (b) There is only
one project relating to canal and river
embankment roads over right bank of
Daya West branch canal etc. in Puri
district which is under consideration of
the Government of India, The additional
details called for from the State have only
recent]ly been received,

(c) and (d) For each Siate, there is a
ceiling for approval of new projects during
a year, This is worked out after reducing
from 200%; of the State allocation for the
year the spill over costs of the pending/
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incomplete projects, The spill over costs
is taken to be the excess of the total cost
of approved projects over the releases
during the previous year. The ceiling
limit for Orissa for the year 1687-88 was
Rs. 37.52 crores. Against this. the
Government of India approved the
projects worth Rs. 52.85 crores during the
year. This is far in excess of what could
be done durirg 1987-88. Nothing more
could accordingly be approved during the
year.

Rural Sanitation Programming in
Oirssa
5643, SHRIMATI JAYANTI !;AT-

NAIK : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the amount sanctioned to Orissa

under the Rural Sanitation Programme
during 1986-87 and 1987-88;
(b) whether the programme needs

expension;

(c) if so, the allocation made under
this programme to Orissa for 1988-89;
and

(d) the steps proposed to be taken to
increase this allocation ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHR1 JANARDHANA
POOJARY) : (a) Under the Centrally
Sponsored Rural Sanitation Programme
(CRSP), Rs. 37.10 lakh was released to
Orissa in 1986-87, and Rs, 23.00 lakh in
1987-88.

(b) Yes, Madam.

(¢) Uader CRSP, a provisional
allocation of Rs. 71.40 lakhs has been
made for the State for 1988-89.

(d) The provision at allocation for
1988-89 has been increased substantially
compared to allocation for 1986-87 and

amount released in 1987-88.

U.G.C Scales for Teachers of Ari-
cultural Unlversities

5644, SHRIMATI BIASAVARA-
JESWARI : Will the Minister of AGRI-
CULTURE be pleased to stgte ¢
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(a) whether the Association of Teachers
of the University of Agricultural] Sciences
has urged State Governments to implement
the revised pay scales of the UGC for
teachers of agricultural Universities in their
States;

(b) if so, whether Union Government
also propose to extend Universitics Grant
Commission’s Pay scales to all agricultural
universities in the country;

(c) the number of States which have
agreed to and implemented the decision;

(d) whether Karnataka Government
has not so far taken any action in this
rcgard; aod

(e) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURAL
RESEARCH AND EDUCATION IN THE
MINISTRY OF AGRICULTURE (SHRI
HAR/ KRISHNA SHASTRI) : (a) The
information is being collected from the
Government of Karnataka State,

(b) The Government of India/Indian
Council of Agricultural Research (ICAR)
have already agreed to provide necessary
financial assistance to all the State Govern-
ments for lfnplementing the revised Univer-
sity Grants Commission (U.G.C.) pay
scales in cheir respective State Agricultural
Undbversities, subject to the State Govern-
ments accepting the terms and condition
of the UGC scheme. All the State
Governments and  State  Agricultural
Universities have been informed by the
ICAR accordiugly.

(¢) The informatlon is being collected
from the State Governments.

(d) and (¢) The information is being
collected from the Government of Karna-
taka State.

Salem Steel Plant

5645, SHRIMAT] BASAVARA.-
JESWARI : Wili the Minister of STEEL
AND MINES be pleased to state :

(a) whether Union Government has
finally cleared the second Sendzimir mill
of the Salem Stesl Plant of the Steel
Authoerity of India;
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(b) if so, the total amount to be spent
on this mill; and

(c) the capacity of the plant ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEETL IN THE
MINISTRY OF STEEL AND MINFES
(SHRI YOGENDRA MAKWANA) : (a)
Yes, Sir

(b) Rs. 69.37 crores (base first quarter
1987 prices).

(c¢) 70,000 tonnes of stainless steel per
annum, including 32,000 tonnes from ]st
SendZimir mill.

Allocation of edible oil, sugar,
kerosene ofl in Punjab

5646. SHRI KAMAL CHAUDHRY :
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a’ the steps taken by Government to
meet the demand of edible oil, sugar,
kerosene oil in Punjab due to acute shor-
tage for the last year;

(b) the additional quantity of these
commodities allotted and lifted by that
item-wise, and month-wise;

(c) whether any guidelines have been
issued for fair distribution of the above
and other essential commodities to that
State; and

(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI SUKH RAM) : (a) to
(d) Allocation of imported edible oils to
States/Union Territories is decided from
time to time keeping in view the availablity
of stocks with the Central Government,
relative needs of various States/UTs,
market availability, etc. The allocation
of imperted edible oils is supplementary
in nature and is not expected to the entire
demand of a State,

Allocation of kerosene oil to Punjab,
like in other States, has been made at a
rate of 7 to 7%% over the allocation
made for the corresponding period of the
previous year. Suitable ad-hoc rcleases,
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as and when asked for, are also made to
States/UTs to meet specific situations like
drought, floods, shortage of LPG etc,

The monthly sugar quota is allotted to
States/UTs on uniform basis of 425 grams
per capita availability for the projected
population as on 1.10.86 and not on the
basis of demand or requests reeeived from
them.

Guidelines have bzen issued to all the

States including Punjab, to strengthen and
streamline the PDS to ensure adequate
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supplies of PDS items. Among other
suggestions, it has also been impressed
upon the States/UTs that enforcement
measures should be intensified to ensure
that the fair price shops function properly
and essential commodities reach the people
for whom these are meant.

The month-wise position regarding
allocation and lifting imported edible oils,
levy sugar and kerosene oil in respect of
Punjab for the last one year is given in the
statement below.
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Action Plan for Development of
Paddy

5647. SHRI SURESH KURUP : Will
the Minister of AGRICULTURE be pleased
to state :

(a) whether an Action Plan has been
formulated by Union Goveinment for the
development of paddy cultivation;

{(b) if so, rhe names of the States that
are included within the purview of this
plan;

(c) whether Kerala has not been
included in thi> Plan: and

(d) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM

LAL YADAV) : (a) Yes, Sir, an Action
Plan for Special Foodgrain Production
Programme for increasing Foodgrain

production including paddy during the
remaining two years of Seventh Five Year
Plan has been formulated

(b) :3 States viz., Andhra Pradesh,
Assam, Bihar, Gujarat, Haryama, Karna-

taka, Madhya Pradesh, Maharashtra,
Orissa, Punjab, Tamil Nadu, Uttar
Pradesh and West Bengal have been

selected for Special Foodgrains Production
Programme on rice.

(c) Yes, Sir, Kerala has not been
included in this Programma,

(d) The States have been identified
on thc basis of their productiom potential
and the contribution they can make for
enhancing foodgrain production during the
remaining two years of the Seventh Five
Year Pian. In the case of Kerala, there
is declining trend of paddy produetion for
the last five years, and it has come down
from 13.06 lakh tonnes during 1982-83 to
11.34 lakh tonnes during 1986-87. The
contribution of this State to be total Rice
Production in the country during 1986-87
was hardly 1.8 percent Comparatively
there is lesser potential for imcreasipg the
rice production spectacularly in the next
two years in this State and as such it has
not been included for the implementation
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of the programme. However, the normal
programmes to promote the production of
foodgrains in Kerala is being continued.

Project for Wells under NREP/
RLEGP

5648. SHRIMATI USHA CHOU-
DHARY : Will the Minister of AGRICUL-
TURE be pleased to state ;

(a) whether Government have formula-
ted a project for one million wells under
NREP with 20 per cent funds for the
benefit of Scheduled Castes/Scheduled
Tribes; and

(b) if so, the details of the proposal ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF RURAL DEVELOP-
MENT IN THE MINISTRY OF AGRI-
CULTURE (SHRI JANARDHANA
POOJARY) : (a) Yes, Sir. A scheme for
construction of a million wells for Schedul-
ed Castes/Scheduled Tribes under National
Rural Employment Programme (NREP)
and Rural Landless Employment Guarantee
Programme (RLEGP) during the year
1988-89 has been formulated. Over 30%,
of the allocations under the two program-
mes are likely to be utilised on this
scheme.

(b) A copy of the Scheme is laid on
the table of the House. Pleaced in liberary
See. No. LT-5857/88)

Revival of token System in DM S.

35649. KUMARI MAMATA BANER-
JEE : Will the Minister of AGRICULTURE
be pleased to s:ate :

(a) the year in which the token
system for distribution of milk from the
booths under the Delti Milk Scheme was
discontinued; and

(b) whether Government propose to
revive the token system of the acute mal-
distribution in DMS milk ?

THE MINISTER OF STATE OF THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TQY QF AGRICULTURE (SHRI SHYAM
LAL YADAV) ; (a) and (b) The token
system was discontinued in 1978. The
system was, however, reintroduced in a
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few arcas in 1983 but was discontinued in
1985. As the present system is working
satisfactorily, there is no proposal to
revive the token system.

Krishi Mela

5650 SHRI P.M. SAYEED : Will
the Minister of AGRICULTURE be
pleased {0 state, :

(a) the important features of the
armual Krishi Mela orgamised by (he FCAR
in New Delhi :

(b} whether the ICAR invites farmers
and agriculturists only from agricufture
institutes or invitation is also extended to
village Panchayats to send their representa-
tives to visit the Mela; and

(c) the approximate expenditure incur-
red on the Mela ?

THE MINISTER OF STATE IN THE'

DEPARTMENT OF AGRICULTURAL
RESEARCH AND EDUCATION IN THE
MINISTRY OF AGRICULTURE (SHRI
HAR! KRISHNA SHASTRI) : (a) The
Rrishi Vigyan Mela is organised annually
by the Indian Agricultural Research
Pnstitute functioning under the ICAR, to
popularise the important advances made in
sgticultural science and techology cspecially
among the farmere and agticultural exten-
sion workers Keeping in view the policy
of the Government in the field of agricul-
ture, a focal theme is selected every year
to highlight the importance of a particular
aspect requiring attention to achieve the
targetted goals. The focal themo for this
year's Krishi Vigyan Mela was ‘Low Cost
Agricultural Technology for Higher Produc-
tion’

(b): The Institute extends iavitation not
only to farmers and agriculturists from
agricultural institutions, but also to
village-level workers and farmers through
the District Agricultural Officers in the
country. Wide publicity is given to the
M :la through mass media sach as Tebovi-
sion, Radio,- Newspapors for larger parti-
cipation of the agricultural clientele.

(o) The approximato expenditure ingor-
red on the Mela in 198788 was Rs.
39,000-.
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Hoarding of Food items in Delhi

5651. SHRI P.M. SAYEED: Will
tke Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(2) whether the Delhi Administration
has formulated a separale wing to conduct
raids to uncarth essential food articles
hoarded by the dealers;

(b) if so, the details of the functions
of that wing and the nurnber of cases
checked by it during the last six months;

(c) the number of cases filed and the
action taken against the defaulters; and

(d) the details of food articies recover-
ed and seized ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND ClVIL
SUPPLIES (SHRI SUKH RAM): (a)to
(c) The Enforcement Branch and Anti-
hoarding/Ant1 Profiteering Cell of the
Crime Brnch of Delhi Police functioning
under the control of Commissioner of
Food, Bupply and Consumer Affairs of
Delhi Admin. are the agencies responsible
to conduct checking/raids on licencees,
hoarders and black-marketeers of essential
commodities. During the last six months
from September, 1987 to February, 1988,
1,711 checkings/raids were conducied by
these agencies.

The following action has been taken as
a result of these ohcckings/ raids :

(i) Departmental aetion leading to
forfeiture of security amount in
611 cases.

(ii) Stern departmental action amount-
ing to suspension/cancellation of
licence was initiate¢ in 40 cases.

(iii) FIRs were Jodged in 55 cases.

(d) The following food articles were
seized :

items Quantity
CGroundnut oil (15 kg) 439 tins
Edibic oil (imported loese 7560 tins
' tims)
Rapeseed oil (2 kg pack) 78 packs
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Rapeseed oil (15 kg) 46 tins
RBD palm oil (15 kg) 05 tins
Pulses 316 bags
Edible oil 1500 Kg.
Construction Activities in Andaman
and Nicobar
5652. SHRI RADHAKANTA
DIGAL : Will the Minister of URBAN

DEVELOPMENT be pleased to state :

(a) whether there is a need to monitor
and review the construction activities in
the Andaman and Nicobar and Laksha-
dweep Islands; and

(b) «f so, the details of steps taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) and (b) The
Government has constituted two Apex
Bodies for the purpose, one each for the
Andaman & Nicobar Islands and the
Lakhadweep Islands. A copy of Govern-
ment of India Resolution No. 28812/124/
85-W 4/W.3 dated 2nd February, 1988 in
this regard is laid on the Table of the
House. [Placed in Library. See No.
LT-5858/88]

Assistance to Soviet Union in Con-
struction of Houses

5653. SHRI RADHAKANTA DIGAL :
Will the Minister of URBAN DEVELOP.
MENT be pleased to state :

(a) whether Soviet Union have sought
Indian expertise for construction houses in
their country; and

(b) if so, the reaction of Government
thereto !

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) and (b) No
such proposal has been received. However,
for construction of three hotels in USSR,
contracts have been awarded to Indian

firms,
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Percentage of Cholesterol in Pal-
molein Bleached Ol

5654. SHRIMATI D.K. BHANDARI:
Will the Minister of FOOD AND
CIVIL SUPPLIES be pleased to refer to
reply given on 17 November; 1987 to
Unstarred Question No. 1528 regarding
percentage of cholesterol in palmolein
bleached oil and state :

(a) the other major constituent in
refined, bleached and deodorised palmolein
apart from minor constituents;

(b) the reasons for not printing these
constituents on the containers;

(c) whether it ts a fact that regular
consumption of Palmolein 1s harmful to
the health;

(d) if so, the details thereof; and

(e) if not, the medical advice on the
constituents of the refined bleached and
deodorised palmolein oi] and the remedial
measures supposed to be taken by the
consumers ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI SUKH RAM) : (a) The
other major constituents in refined, bleach-
ed and deodonsed palmolein are glycerides
of palmitic and oleic & linoleic acids.

(b) The ehemical composition of
ingredients in food products is not required
to be given on the label as per the provi-
sion of P.F.A. Rules.

(c) No, Sir.
(d) Does not arise.

(e) The palmolein is an edible oil and
no precaufion is required when used by the
consumers.

Distribution of Palmolein in Delhj

5655. SHRIMATI! D.K. BHANDARI
Will the Minister of FOOD AND CIVIL
SUPPLIES be pleased to state :

(a) the total number of 2 Kg. tins of
Palmolein supplied to Fair Price Shops in
Delhi between September, 1987 and March,
1988, month-wise; :
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(b) whether the tins supplied bear the
names of packers from XKandla in
Qujarat.

(c) whether the quality of these tins as
compared to the tins: packed and supplied
by the Hindustar: Vegetable Oil Corpora-
tion was found to be sub-standard;

(d) if so, the reasons for such a
difference in quality;

(e) whether it is a fact that all Fair
Price Shops in Delhi are getting supphes of
Palmolein after 20 to 25 days from the
date of making payment; and

(f) if so, the action Government
propose to simplify the existing practice to
ensure supplics at a shorter time ?

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI SUKH RAM) : (a) The
Delhi Administration supplied the following
quantities of Palmolein (2 kg. small packs)
to the Eair Price Shops during September,
1987 till 25th March, 1988 :

September, 1987 — 143000 Tins.

October, - — 86000 ,,
November, ,, — 193000 ;,
December, ,, — 156000 ,,
January, 1988 — 72172 ,,
February, ., - 57800 ,,
March, " — 20000 ,,

(upto 25.3.88)
(b) Yes, Sir.
(c) No, Sir.

(d) Does not arise.

(e) Accordidg to Delhi Administration,
it is not correct.

(f) Does not arise.

Simplification of Procedure for Import
of Iron and Steel

5656. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
STEEL AND MINES be pleased to state :

(a) whether Government are consider-
ing to simplify the procedure for import of
iron and steel?
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(b) if so, the details thereof; and

(c) the difficulties being felt under the
existing procedure ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL IN THE
MINISTRY OF STEEL AND MINES
(SHRI YOGENDRA MAKWANA) : (a) to
(¢) The New Import Policy announcement
of Ministry of Commerce for the years
1988-91 takes care of the simplification in
procedure to the extent necessary. Difficul-
ties, if any, under this Procedure will be
known only after the new Policy/Procedure
has been given adequate trial.

[ Translarion)

Qilseeds Production

5657. SHRI KALI PRASAD
PANDEY : Will the Minister AGRICUL-
TURE be pleased to state :

(a) the details of steps taken by States
to encourage production of oilseeds with
the help of Uniun Government during the
last three years;

(b) the expenditure incurred, targets
fixed and oilseeds produced during the
last three years, State-wise and year-wise;
and

(c) the States where the production of
oilseeds was below the targets together with
the reasons therefor during the said
period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAYV) : (a) Duriug the last three
years seventeen oijlseeds growing States are
implementing the National Oilseeds
Development Project (NODP) sponsored by
the Government of India for increasing the
production of oilseeds. The project
provided 100Y, Central assistance during
1984-85 to the States. From 1985-86
onward. the assistance has been provided
to the Staces on 50 : 50 basis.

In addition, another Centrally Spon-
sored Oilseeds Production Thrust Project
(GPTP) with 100 % Central assistance has
been put into operation during 1987-88
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in thrust Zreas of 14 oiksceds growing
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States. Under these projects, financial
dssistance is given on various critical

inputs.

(b) A statement iadicating Stale-wise

expenditure,

production

targery  gnd

achisvamonts during the lgst thmee years,
is piven telow.

(c) In most of the States, the fargefed
praduction of oilsseds could set be achieved
due te the continueus dreught dusiag the
lesy thyee years.
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Crops Insured under Crop. Insurance
Scheme

5658. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of AGRICUL-
TURE be pleased to state :

(a) the different crops insured in Origsa
under the Crop. Insurance Schemes ;

(b) whether there is any proposal to
bring groundnut under Crop. Insurance
Scheme as it has emerged as the second
crop in the State ; and

(c) if so, the steps taken by Govern-
ment to bring groundnut under the Crop
Insuranee Scheme ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COQPERATION IN THE
MINISTRY OF AGRICULTURE
(SHR1 SHYAM LAL YADAYV) : (a) The
Comprehensive Crop Insurance Scheme
covers Wheat, Paddy, Millets (including
mazie), Pulses and Oilseeds (including
Groundnut). However, the State Govern-
ment of Orissa has so far covered only
Paddy crop under the Scheme.

(b) and (c) The State Government is
free to cover groundnut under the Scheme
provided the required yield data could be
given by them,

New Technology foy Fertilizer
Plants

5659. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of AGRICUL-
TURE be plaesed to state :

(a) whether Government have a pro-
posal to adopt new technology in some
fertiliser plants in the country ;

(b) whether the adoption of new tach-
nology is a part of the modernisation pro-
gramme of the fertilizer plants ;

(c) if so, the names of the fertiliser
plants where new technology is going to
be adopted ; and

(d) the details thereof ?

THE MINISTER OF STATE IN: THE
DEPARTMENT OF FERTILIZERSS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) There is no pro-
posal to adopt a new technology for
fertilizer plants, at present.
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(b) Modernisation programmes of the
existing plants involve upgradation of
technology by retrofits aimed at energy
conservation and improved efficiency and
not necessarily replacement of the existing
technology by new technology.

(¢) and (d) Do n6t arise.

Discount Package Tours to Middle
Class Tourlsts

5660. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of TOURISM
be pleased to state :

(a) whether the Delhi Tourism Deve-
lopment Corporation have introduced a
cheaper tourist package scheme to encourage
middle-class tourists ;

(b) if so, the details of the scheme ;

‘(¢) the response to the new tourist
package scheme ; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO! : (a) and (b) The
Delhi Tourism Development Corporation
has introduced cheaper package tours to
promote tourism (domestic) as well as to
cater to non-affiuent tourists. The details
are os under :

(1) Economy local sight seeing tour :
Inclusive of guide and entry fee
for Rs. 20/. for full day.

(2) Same day Tour to Agra and
Fatehpur Sikri Inclusive of
Guide and entry fee for Rs. 125/-
per head.

(3) Museum and Appu Ghar Tour :
“ For Rs.-25/- to encourage children
and students.

(4) Pichic
students,

(5) Delhi by Evening Tour : Showing
Birla Mandir, India Gate, Appu
‘Ghar, Sound and Light Show at
Red Fort.

(6) LTC Tours are made available to

' Srinagar-Gulmarg. Badrinath-
Kedarnath, Badrinath, Shimla-
Kulu-Manali, Naipital, Bembay-

Tours : For  school
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Goa, 8outh India, Kathmandu at
reasonable rates in the months of
April, May, June, July, September,
October and December,

(c) and (d) The Delhi Tourism Deve-
lopment Corporation has received encourag-
ing response to their package tours. The
details are as follows :—

(1) Local Sight Seeing Tour (Econo-
my) : This tour has been intro-
duced with effect from September,
1987 and so far 5,752 tourists
have availed of this tour.

(2) Same Day Agra-Fatehpur Sikri
Tour is a regular tour and since
1.4-1987, 6,281 tourists have
availed of it.

(3) Declhi by Evening Tour : 1,909
tourists have availed of this tour
since 1.4.1987.

(4) Museum and Appu Ghar Tour :
405 tourists have undertaken’ this
tour since 1.4.1987.
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(5) Haridwar-Reshikesh Tour : 420
tourists have undertaken this tour
since 1.4,1987.

Production Target of Bharat
Aluminium Company

5661. DR. KRUPASINDHU BHOI :
Will the Minister of STEEL AND MINES
be pleased to state ;

(a) the target set for the production of
aluminium by Bharat Aluminium Company
in 1987-88 ;

(b) the achievement made in the pro-
duction of aluminium by Bharat Aluminjum
Company Limited during that year ;

(c) whether highet targei has teen
fixed by Bharat Alumivium Company for
aluminium production in 1989-90 ; and

(d) if so, the details thereof ?

THE MINISTER OF STEEL AND
MINES (SHRI M.L. FOTEDAR) : (a) and
(b) The target and actual production of
salealile aluminium products of
Bharat Aluminium Company Limited
(BALCO) during 1987-88 at.its Aluminium
Complex at Korba in Madhya Pradesh are
as under :—

Year Installed Target Actual
Capacity
1987-88 1,00,000 97,000 i) 82,629 tonnes (up-
tonnes tonnes to Feb. 88)
ii) 91,100 tonnes

The target and actual production
of saleable aluminium products at Fabrica-

expected upto 31st
March, 1988,)

tion Unit of BALCO at Bidhanbag in West
Bengal during 1987-88 are as vnder :—

Year Assessed Target Actual

capacity on

take over in

1978
1987-88 6400 3000 i) 1497 tonnes (up-
’ tonnes tonnes to February, 88)

ii) 1610 tonnes
(expected  upto
31st March,

1988)
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The Sick Unit at Bidhanbag which has
old and worn-out plant and equipment was
nationalized and vested with BALCO in

June, 1984.

(c) and (d) The target of production of
saleable alumininm products for the year
1988-89 at Korba Complex of BALCO has
been kept at 95,000 tonnes,

The target of production of saleable
aluminium products for the year 1988-89
at .Bidhanbag Unit of BALCO has been
kept at 2,000 tonnes.

The target of production of BALCO
for t4e year 1989-90 has not been fixed.

Exploitation of Salt Workers

5662, DR KRUPASINDHU BHOI :
Will the Minister of LABOUR be pleased
to stase :

(a) whether salt workers in salt pro-
ducing units in various States are being
exploited ; and

(b) if so, the steps taken by Govern-
ment for their Protection ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI JAGDISH
TYTLER) : (a) and (b) Information which
is being collected will be laid on the Table
of the House in due course.

Energy Conservation Measures taken
by Bharat Aluminiom Company

5663. DR. KRUPASINDHU BHOI :
wWill the Minister of STEEL AND MINES
be pleased to state :

(a) whether Bharat Aluminium Com-
pany has taken some energy conservation
measures ;

(b) if so, the success achieved by
Bharat Alumimmum Company in fuel
saving ; and

(c) the details of the energy conserva-
tion measures taken and success achieved
by Bharat Aluminium Company ?

THE MINISTER OF STEEL AND
MINES (SHRI M.L. FOTEDAR) : (a) to
(c) With the assistance of UNIDO, Bharat
Aluminium Company Ltd. (BALCO) has
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undertaken modification of one of the two
rotary alumina calciners of Aluminium
Complex at Korba (Madhya Pradesh) to
conserve fuel oil. The modifications are
likely to be completed in June, 1988 which
is expected to reduce fuel oil consumption
by about 21%, resulting in an aonual
saving of about Rs. 1.4 crores. Besides,
in an attempt to conserve electrical energy
in smelting operation, plant scale exgeri-
ments are proposed to be conducted in
1988-89 to study the cfficacy and economics
of use of Lithium Carbonate in conserva-
tion of energy and to establish the process
parameters.

The Company had launched an energy
corservation drive in 1987-88 which has
resulted in 199 saving in fuel oil cons.
umption in the Foundry shop of its Plant
at Korba. The annual saving in this
regard is estimated at Rs. 50 lakhs,

Construction of a Tourist Lodge at
Rewalsar, HP.

5664. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
TOURISM be pleased to state :

(a) whether the project for the cons-
truction of a tourist Jodge at Rewalsar in
Mandi District of Himachal Pradesh has
since been firalised ;

(b) if so, the ecstimated cost, other
details of the Project, the date of com-
mencement of the construction work and
the likely period of completion ; and

(c) if not, the likely date by which the
project would be finalised, sanctioned and
taken up for construction ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) Yes. Sir.

(b) On the basis of a proposal received
from the Government of Himachal Pradesh,
the Central Ministry of Tourism sanctioned
an amount of Rs, 12.05 lakhs for cons-
truction of a Tourist Inn at Rewalsar.
The project comprises eight dormotiries,
six suites, a kitchen, a dining room and a
cloak room. The construction woik com-
menced on 16th June, 1987 and is likely
to be completed by March, 1989.

(c) Does pot arise.



213  Written Answers

Financial Status of Kudremukh Iron
ore Project

5665. SHRIMATI D.K. THARA
DEVI SIDDHARTBA : Will the Minister
OF STEEL AND MINES be plecased to state
the profit and loss occount of Kudremukh
Iron Ore Project, during the last three
years, year-wise ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL IN THE
MINISTRY. OF STEEL AND MINES
(SHRI YOGENDRA MAKWANA) :

Kudremukh Iron Ore Company
Limited (KIOCL) has incurred the follow-

ing losses during the last three years
operations -

Ycar Loss Rs./crores
1984-85 22.27
1985-86 * 11.03
1986-87 14.92

Indo-German Talks on Modernisa-
tion Rourkela Steel Flant

5666, B. L. SHAILHSH: Will the
Minister of STEEL AND MIEES be pleased
to state.

(a) whether at the meeting of the Indo-
German Joint Committee on Economic
Co-operation held on 14 March, 1988 in
New Delhi, any discussion was held
regarding the modernisation programme of
the Rourkela Steel Plant ; and

(b) if so, the financial package offered
by the German Government in this
behalf ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF STEEL IN THE
MINISTRY OF STEEL AND MINES
(SHRI YOGENDRA MAKWANA) : (a)
Yes, Sir.

(b) No financial package has yet been
offered by the West German Government
for Rourkela Steel Plant modernisation.

Dandia Assistance for  Animal

Husbaodry

5667. SHRI CHNTAMANI JENA':
Will the Minister of AGRICULTURE be
pleased tostate :
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(a) whether Danish International
Development Agency (I*ANIDA) which
visited Orissa in 1985, advised the State
Government to formulate a project report
on development of animal husbandry .
scheme for Koraput District ;

(b) if so, the objectives of the project;

(c) whether Union Government have
received the survey report ; and

(d) if so, the action contemplated by
Government thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAV) : (a) Yes, Sir.

(b) Basic developmental objcctives of
the project proposal are :

(i) to progressively develop uniform
uniform types of cattle and
buffaloes with improved pro-
duction efficiency for milk and
draught capacity.

(ii) to build a cooperative
marketing structure
pattern.

-milk
on Anand

(iii) to improve the economic status of
livestock owning farmers in
general and those among the
poorer strata of rural popujation
in particular, in the project
area.

(c) Yes, Sir.

(d) The project proposal together with
the survey report has already been sent to
the Danida Mission. The Damida autho-
rities are cxpected to mount an Appraisal
Mission in due course, based on the report
of which the project propcsal may be
finalised jointly by the Government of
India and Danida Mission, in consultation
with all concerned.

Cattle Development in Orissa

5668. SHRI CHINTAMANI JENA :
Will the Minister of AGRICULTURE be
pleased to state :

(a) whether artificial insemination with
frozen semen is more beneficial than inse-
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mination with liquid semen, for the batile

breeding programmes ;

(b) the places in Orissa where frozen
semen banks are situated and the names of
animals which are or being inseminated ;

(¢c) whether any proposal has been
submitted by State Government for cattle
breeding programme ; and

(d) if so, the action taken by Govern-
ment thereon ?

THE MINISTER OF STATE IN THE

DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF

AGRICULTURE (SHRI SHYAM LAL
YADAYV) : (a) Yes, Sir.
(b) Frozen Semen Banks are

Jocated in Cuttack, Kalahandi Koraput,

Bolangir, Phulbani and Sambalpur. Both

cattle and buffaloes are being inseminated.
(c) Yes, Sir.

(d) Central assistance of Rs. 7.15 lakhs
and Rs. 9.67 lakhs has been released to
the State Government during 1987-88,

*‘Own Your Flat Scheme’’ in Delhi

5669 SHRI HARIHAR SOREN : Will
the Minister of URBAN DEVELOPMENT
be pleased to statc :

(a) whether any proposal like ‘own
your flat scheme’ has been introduced by
the Delhi Development Authority ;

(b) if so, how many members of group
housing societies have benefited under the
scheme so far ; and

(¢) the number of new group housing
societies registered during 1987-88 ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH), (a) No. Sir.

(b) In view of reply to part {a) quest-
ion does not arise.

1986-86

APRIL 4, 1988

Written Answers 216

(c) Informotion is being collected and
will be laid on the Table of the Sabha,

Allocation for Housing Schemes

$670 SHRI T. BASHEER : Will the

Minister of URBAN DEVELOPMENT be
pleased to state :

(a) the 1otal allocation made by the
Centre under the various housing schemes
in Kerala during the Seventh Five Year
Plan period so far year-wise ;

(b) whether any target has been fixed
regarding the number of houses to be built
with this allocation ; and

(¢) if so, the targets achieved, year-
wise ? :

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI DALBIR SINGH) : (a) Housing is a
State subject and all social housing sche-
mes are implemented by State Governments
and U.T. Admns. as per their requirement
and plan priorities, Central financial assist-
ance is given in the shape of block loans
and block grants without being tied to any
particular schemes or head of development.

The seventh Plan allocation and allo-
cation made for housing in Kerala for the

first three years of Seventh Plan are as
follows :—

Seventh Plan 1985-86 1986-87 1987-88

(Rs. in lakhs)

6500 1000 800 889

(b) and (c) The targets are fixed for
M.N.P. schemes namely Rural House-
Sites-cum Construction Assistance schemes
by the Planning Commission in consultation
with State Governments, The targets are
fixed on year to year basis and the details

fo the last three years and the achieve-
ments are as under :

1986-87 1987-88

T. A T. A T. A.

(a) Allotment of 8000 11039 6000 7892 5000 4013k
house-sites
{Families)

(b) Provision of 8000 3237 3000 3656 15000 16606*

construction
Assistance
(families)

*upto 29.2.88
T—Target.
A—Achievement,
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Visit of Foreign Tourists to Kerala

5671. SHRI T, BASHEER : Will the
Minister of TOURISM be pleased to state :

(a) the number of foreign tourists who
visited Kerala duaing the years 1986 and
1987 ; and

(b) the steps taken or proposed to be
taken to increase the flow of forecign tourists
to the State of Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) As per the stati-
stics available from the State Government,
the foreign tourists visiting some of the
centres ih Kerala during 1986 and 1987
are as given below :

CHAITRA 15, 1910 (SAKA)

Centre 1986 1987
Kovalam 44,626 39,526
Cochin 24,388 26,813
Trivandrum 6,215 12,287
Thakkady 10,238 10,213

The State Government has not yet

started the collection of statistics in other
centres.

(b) The steps taken by the Union
Government to increase the flow of foreign
tourists to Kerala include wide publi-
city of places of tourist interest in that
State and strengthcning of tourism infrast-
ructure.

Relief Work in Kerala

5672. SHR1 T. BASHEER : Will the
Minister of AGRICULTURE be pleased to
state :

(a) the number of the districts of
Kerala, affected by drought, where relief
programmes are being run ; and

(b) the details of expenditure incurred
on providing financial assistance for various
items viz. irrigation drinking waler, agri-
culture, food grains etc. ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAYV) : (a) The Government  of
Kerala reported that 14 districts were
affected by drought in 1987. The State
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Government decides the nature and volume
of rclief programmes in various districts kee-
ping in view the severity of drought in each
district,.

(b) The expenditure reported by the
State Government as on 15th January,
1988 in respect of various items is given
below ;:—

(Rs. in crores)

Item Expenditure
1. Employment generation works 3.16

(including irrigation works) ’
2. Drinking water 12.25
3. Special nutrition programme 1.50
4. Cattle conservation 0.73
5. Gratuitous relief 1.05
6. Agriculture input subsidy 3.90

Proposed Master Plan For Pepper
Productivity

5673. PROF. P.J. KURIEN : Will
the Minister of AGRICULTURE be pleased
to state !

(a) whether a master plan is being pre-
pared to set up production and productivity
of pepper ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAYV) : (a) No, Sir.

(b) Does not arise.

Import of Milk Products

5674. DR. G, VIJAYA RAMA RAO :
Will the Minister of AGRICULTURE be
pleased to State :

\a) whether milk products imported as
gifts or on commercial basis by NDDB are
supplied to State Governments as is done to
Mother Dairies operated by NDDB ;

(b) if so, the quantity of milk products
imported as gifts or on commercial basis
by National Dairy Development Corporat.
ion, during the last three years, year-wise ;
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(c) the quantity of milk products sup-
plied to the States in the above period,
year-wise, and State-wise; and

(d) the price charged and the purpose
for which these product were supplied to
the States ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION !N THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAYV) :(a) to (d) The information is
being collected and will be laid on the
Table of the House.

International Conference on Tourism

5675. SHR1I HARIHAR SOREN :
Will the Minister of TOURISM be pleased
to state :

(a) whether any international Confer-
ences on tourism in which India participated
have been arranged during 1987-88 ;

(b) if so, the venue of the international
conferences and the names of the countries
who participated ; and

(c) the ouscome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM (SHRI GIRI-
DHAR GOMANGO) : (a) to (¢) The in-
formation is being collected and will be
placed on the Table of the Sabha.

U. K. Assistance for Drinking Water
Schemes in Urban Areas

$676. SHRI H.N. NANJE GOWDA :
Will the Minister of URBAN DEVELOP-
MENT be pleased to state ;

(a) whether U. K. Government have
agreed to provide assistance for drinking
water scheme in the Urban areas ;

(b) if so, whether any agreement in
this regard has been sigped ;

(c) the amount of aid that will be
provided ; and

{d) the schemes that are proposed to be
undertaken with this aid ?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRT DALBIR SINGH) : (a) No, Sir.

(b) to (d) Do not arise.
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Setting up of Ammonia and Urea
Projects at Paradeep in Orissa

5677. SHRI CHINTAMANI JENA :
Will the Minister of AGRICULTURE Lle
pleased to state :

(a) whether the Orissa Government had
recommended to the Industrial Development
for issue of Letter of Intent to an Industrial
unit to establish a 900 TPD ammopia and
1,500 TPD Urea project at Paradeep in
Orissa, if so, the details thereof ;

(b) whether the proposed project has
the facilities of the raw material and finis-
hed product being transpoited by sea there-
by reducing the burden on the rail trans-
port ;

(c) whether the report of the Expert
Group has been received and is under
consideration ; and

(d) if so, the decision taken in the
matter ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF FERTILIZERS IN
THE MINISTRY OF AGRICULTURE
(SHRI R. PRABHU) : (a) to (d) A state-
ment is given below,

Statement

An application for issue of a Letter of
Intent to M/s. Century Spinning & Man-
ufacturing Company Limited for setting up
of a 500 mtpd Amonia plant and 1500
mtpd Urea plant at Paradeep in the State of
Orissa was forwarded to the Department of
Fertilizers by the Ministry of Industry
(Department of Industrial Devélopment) on
12-5-1986. The Government of Orissa has
also recommended (o the Denartment of

Fertilizers for issue of Letter of Intent to
the Company.

The cost of the project is estimated to
be around Rs. 600 crores. The project
envisages transportation of feedstock
(naphtha) by sea as also despatch of urea

by coastal shipping to Vishakpatnam and
Calcutta,

With regard fo the setting up of new
projects. during VIII plan the Government
of India constituted a Study Group in June
1986 to indicate suitable locations, num-
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ber(s) and size(s) and nitrogenous fertilizer
plants and their feedstock. The Report of
the Study Group has since been received
and is under the active consideration of the
Government. The Goverpment has yet to
take a final view in the matter,

Equal Pay for Equal Werk

5678. SHR{ KAMLA PRASAD
SINGH :

SHRIMATI KISHORI SINHA :

Will the Minister of LABOUR be plea-
sed 1o state : o

(e) whether any steps have been taken
to implement the principle of equal remun-
eration to men and women workers for the
same work or the work of similar nature
“as embodied in the Constitution and
various judicial pronouncements of the
Supreme Court’ ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR (SHRI JAG-
DISH TYTLER) : (a) and (b) The princi-
ple of equal remuneration to men and
women workers for the same work or work
of a similar nature is incorporated in
Section 4 of the Equal Remuneration Act,
1976 which provides that no employer
shall pay to any worker, emplyed by him in
any establishment or employment, remun-
eration, whether payable in cash or in kind,
at rates less favourable than those at
which remuneration is paid by him to
workers of the cpposite sex in such establi-
shment or employment for same work or
work of a similar nature.

Production of Pepper

5679 PROF. P.J. KURIEN : Will
the Minister of AGRICULTURE be pleased
to state :

(a) the totai production of pepper in
1987-88 ;
(b) how much was exported last year ;

(c¢) whether the productivity of pepper
has iheréased ; ahd '

(@) if so, the details thereof ?

THE MINISTER OF 8TATE IN THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY QF
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AGRICULTURE (SHRI SHYAM LAL
YADAV) : (a) According to the latest
avaifable statistics the production of black
pepper in 1986-87 was 32,900 tonnes.

(b) According to the tentative figures
available for the year 1986-87 the quantity
of pepper exported was 36,879 tonnes.

(c) and (d) The productivity of black
pepper has increased from 167 kgs./ha. in
1984-85 to 240 kgs./ha. in 1986-87.

Cultivation of Black Pepper in Phulbani
District of Orissa

5680. SHRI RADHAKANTA DIG-
AL : Will the Minister of AGRICULTURE
be pleased to state :

(a) whether the climate of Phulbani
district, Orissa is favourable for black
pepper cultivation ;

(b) if so, the steps taken by Govern-
ment to grow black pepper in that ares ;
and

(c) the total hectares of land in that
area brought under black pepper qultivation ?

THE MINISTER OF STATE OF THE
DEPARTMENT OF AGRICULTURE AND
COOPERATION IN THE MINISTRY OF
AGRICULTURE (SHRI SHYAM LAL
YADAV) : (a) Yes, Bir,

(b) Government of India sanctioned a
scheme for establishment of 2.5 ha. pepper
progency garden during 1978-79.

(c) The estimates of area brought under
black pepper cultivation in Phulbani district
of Orissa are notwavailable.

— —— ———

11.85 hes

PROF. MADRU DANDAVATE
(Rajapur) : Mr. Speaker Sir, 1 have bne
submission fo make. The sisyation in
Punjab is very serioys. (Interruptions

PROF. K.K. TEWARY (Buxar) : 1 am
going to raise a very important matter.
The massacrg in Punjab.duging the Inst one
week is an extremely serious matter. The
Government is in \pessession of evidence
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that Pakistan has got a direct hand in it.
Why is not the Government lodging &
protest with Pakistan ? We want a
discussion. We want the Government to
respond this, (Interruptions)

Sir, by the way the Opposition has
behaved by opposing Fifty Ninth Amend-
ment Bill and spread disinformation, they
have enccuraged the terrorists. The terror
in Pupjab is the direct result of that...
(Interruptions). Throughout the country
disinformation is spread by the opposition
parties (Interruptions).

SHRI SHANTARARAM NAIK
(Panaji) : The opposition is responsible.
They are encouragin...(Interruptions)

MR. SPEAKER : Order, Order.
(Interruptions)

PROF. MADHU DANDAVATE : Sir,
1 want to submit that the situation in
Punjab is extremely serious. There seems
to be involvement of foreign arms and the
terrorists have actually destroyed. Article
21, I mean, the protection of life and
liberty is not there. Therefore, we should
have a discussion 'on “this subject under
Rule 193...(Interruptions).

SHRI SHANTARAM NAIK : You are
indirectly giving support to them (Interrup-
tions).

MR. SPEAKER : We will do it.

(Interruptions)
MR. SPEAKER Order Order
please.
(Interruptions)
PROF. MADRU DANDAVATE :

Today probably the attendance in thin.
You may fix it up on some other day
(Inserruptions).

The House is not divided on this
issue. Let us not divide the House on this
issue. We all want a discussion on this
issu¢ (Interruptions),

MR. .SPEAKBR I know.
(Interruptions)

[ Tvansiation]

MR. SPEAKER ;
Now you sit down.

Let me also speak

(Interruptions)

MR. SPEAKER : Do you want to say
something ?

(Interruptions)

[ English]

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI
H K.L. BHAGAT) : Sir, I wish to submit
that the Government would very much like
tbe situation in Punjab to be discussed in
this House as quickly as possible. We can
agree on the time and date and we can
have a discussion on Punjab. The happen-
ings in punjab do require a discussion-
(Interruptians)

[ Translation) :

MR. SPEAKER : In my opinion it
would be better if you take it up unitedly.
Sece that Punjab is not lost sight of,

(Interruptions)
[English]

PROF. MADHU DANDAVATE : We
do not want to devide the House. We are
glad that there will be a discussion (/nser-
ruptions).

SHRI SANTARAM NAIK : Let them
speak with some sense (Interruptions).

[ Translation)

MR. SPEAKER : Life is dear to
everyone. You have guaranteed security of
life.

(Interruptions)

[English}

PROF. MADHU DANDAVATE :
Restrain this Member please (Interruptions).
When we say that the entire House is
united, one Member has. the temerity to
say, let them have a semso of...(Interrup-
tions).
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SHRI SHANTARAM NAIK : Why did
you oppose the Fifty Ninth Amendment ?
(Interruptions)

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : You are against democracy (Inter
ruptions).

MR. SPEAKER : Okay. We will do
it.
(Interruptions)

——— ——

11.58 hrs
PAPERS LAID ON THE TABLE

| English)

Annual Reports and Reviews on the
working of Natiohal Federation of Labtour
Cooperatives Ltd New Delhi for 1986-87
and National Federation of Fishermen'’s
Cooperatives Ltd. New Delhi for 1986-87
etc.

THE MINISTER OF AGRICULTURE
(SHRI BHAJAN LAL) : 1 beg to tay on
the Table—

(1) () A copy of the Annual Report
(Hindi and English versions) of the
National Federation of Labour Coape-
ratives Limited, New Delhi, for the
year 1986-87 along with Audited
Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Government
on the working of the National Federa-
tion of Labour Cooperatives Limited,
New Delhi, for the year 1986-87 [Placed
in Library. Sse No. LT 5839/88]

(2) (i) A copy of the Annual Report
(Hindi and English versions) of the
National Federation of Fishermen’s
Cooperatives Limited, New Delhi, for
the year 1986-87 along with Audited
Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Government
on the working of the National
Federation of Fishermen’s Cooperatives
Limited, New Delhi, for the year
1986-87. [Placed in Library. See No.
LT-5840/88.
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(3) 0) A copy of the Apnua Repor
(Hindi and English versions) of the
National Federation of Cooperatives
Sugar Factories Limited, New Delhi,
for the year 1986-87 along with Audit-
ed Accounts.

(ii) A copy of the Review (Hindi and
English versions) by the Government
on the working of National Federation
of Cooperative Sugar Factories Limited,
New Delhi, for the year 1986-87. [Placed
in Library. See No. LT 5141/88].

(4) (i) A copy of the Anpnual Report
(Hindi and English versions) of the
All India Federation of Cooperative
Spinning Mills Limited, Bombay, for
the year 1986-87 along with Audited
Accounts,

(ii) A copy of the Review (Hindi and .
English versions) by the Government

on the working of the All India

Federation of Cooperative Spinning

Mills Limited, Bombay, for the year

1986-87. {Placed in Library. See No,

LT-5842/88).

(5) i) A copy of the Annual Report
(Hindi and - Enghsh versions) of the
National Cooperative Agriculture and
Rural Development Banks’ Federation
Limited, Bombay, for the year
1986-87.

(ii) A copy of the Annual Accounts
(Hindi and English versions) of the
National Cooperative Agriculture and
Rural Development Banks' Federation
Limited. Bombay, for the year 1986-87
together with Audit Report thereon.

(iii) A copy of the Review (Hindi and
English versions) of the National
Cooperative Agriculture and Rural
Development Bank’s Federation Limit-
ed, Bombay, for the year 1986-87.
[Placed in Library. See No. LS-
5843/88].

(6) (i) A copy of the Annual Report

(Hindi and English versions) of the
National Federation of §tate Coopera-
tives Banks’ Limited, Bombay, for the
year 1986-87.

(ii) A copy of the Annual Accounts
(Hindi and English versions) of the
National Federation of State Coopera-
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[Shri Bhajan_Lal]
tive Banks Limited, Bombay, for the

year 1986-87 together with Audit
Report thereon.

(iii) A copy of the Review (Hindi and
English versions) of the Government
on the working of the National Fede-
ration of State Cooperative Banks
Limited, Bombay, for the year
1986-87. [Placed in Library. See No.
LT-5844/88].

Ntification under Essential Commo-
dities Act 1955

THE MINISTER OF STATE IN THE
DEPARTMENT OF AGRICULTURE
AND COOPERATION IN THE MINIS-
TRY OF AGRICULTURE (SHRI SHYAM
LAL YADAYV) : I beg to lay oh the Table
a copy of the Fertiliser (control) (Amend-
ment) Order, 1988 (Hindi and English
versions) oublished in Notification No
$.0. 252(E) in Gazette of India dated the
11th March, 1988 under sub-section (6)
of section 3 of the Essential Commodities
Act, 1955. [Placed in Library. See No. LT-
5845/88]

Notification under Consumer Protec-
tion Act 1986

THE MINISTER OF STATE OF THE
MINISTRY OF FOOD AND CIVIL
SUPPLIES (SHRI SUKH RAM) : On
behalf of Shri D.L. Baitha.

1 beg to lay on the Table a copy of the
Delhi Consumer Protection Rules, 1987
(Hindi and English versions) published in
Notification No. F. 50(131)/86-F&S/CA
in Delei Gazette dated the 29th September,
1987 under sub-section (1) of section 31
of the Consumer Protection Act, 1986.
| Placed in Library See No. LT-5846/88]

¥inter uptions)
| English)

PROF. MADHU DANDAVATE
(Rajapur) : Todays the pews has come
that the Indian High Commissioner in Sri
Lanka has revealed that lakhs of rupees
were paid to Mr, Prabhakaran in order to
have a secret deal on Sri Lanka. This is a
serious matter (Interruptions).
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[ Transiation)

MR. SPEAKER : You give me in
writing. [ shall get the facts.

(Interruptions)
[Englisa)

PROF. MADHU DANDAVATE : Let
them make a statement on this (Interrup-
tions)

MR SPEAKER :
out.

I will have to find

(Interruptions)

PROF. MADHU DANDAVATE: If a
secret deal has been arrived at, it is a
seriods matter (Interruprions)

MR. SPEAKER : 1 will have to find
out.

(I nterruptions)

PROF. MADHU DANDAVATE : Will
you direct them to make a statement on
this ? (Unterruptions).

MR. SPEAKER : 1 will find out,

(Interruptions)

KUMARI MAMATA BANERJERE
(Jadavpur) : Sir, Haldia Petro Chemicals
Project in West Bengal is a long pending
project. Ministry of Industry have already
stated that they have cleared * s project.
But it is not cleared. The Finance Minister
should clear this project as early as possi-
ble because it is an important project of
my State (Interruptions)

MR SPEAKEFR : We will see to it.
(Interruptions)

MR. SPEAKER : Secretary-General.

12.00 brs
MESSAGE FROM RAJYA SABHA

[English]

SECRETARY-GENERAL : Sir, I have
to report the following massage received
from the Secretary-General of Rajya
Sabha :
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“In accordance with the provi-
sions of-rule (6) of rule 186 of
the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, 1 am directed to return
herewith the High Court and
Sureme Cour Judges (CTonditions
of Service) Amendment Bill, 1988,
which was passed by the Lok
Sabha at its sitting held on the
21st Maich, 1988 and transmitted
to the Rajya Sabha for its recom-
mendations and to state that this
House has no recommendations
to make to the Lok Sabha in
regard to the said Bill.”

[Englisk|

SHRI THAMPAN THOMAS (Maveli-
kara) : Sir, Sri lLanka issue has to be
discussed...(Interruptions).

SHR! BRAJAMOHAN MOHANTY
(Puri) : Sir, in pakistan, there is forcible
and full conversion of Hindu Scheduled
Castes women. This is a violation of
Human Rights. It is not the interna!l
problem of Pakistan. So, I have given a
notice. Kindly allow it.

MR. SPEAKER : I will ask the
Minister about the information.

[ Translation)

THE MINISTER OF AGRICULTURE
(SHRI BHAJAN LAL) : Mr. Speaker, Sir,
I would like to take one minute. We
have got an enquiry conducted into the
fertilizer sample which was displayed some
days ago in the House by some hon.
Members belonging (o Punjab. The
enquiry report would be placed on the
Table of the House with your permission.
A formal case has been registered against
two manufacturers, the society concerned
and other persons found guilty. Arrest has
been made and stern action has been taken.
(Interruptians)

[English)

PROF. MADHU DANDAVATE (Raja-
pur) : How can he just get up in the
House and make a statement ? He has to
give a notice under the rules and then make
a statement...(Interrup tions).
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SHRI S. JAIPAL REDDY (Mahbub-
nagar) : Under the rules, he has to give a
notice for making the statement...(Interrup-
tions).

PROF. MADHU DANDAVATE
First ask him to read the rules.

[ Transtation]

MR. SPEAKER : You do one thing,
you give me in writing and then you make
the statement in the House.

SHRI BHAJAN LAL : Mr. Specaker,
Sir, you had asked to furnish the informa-
tion within a week.

MR. SPEAKER : [ agree with you.
But you give me in writing so that it is
done under the rules, Thereafter, you can
make a statement in the House accord-

ingly.
[English]
We should not break the rules.

SHRI THAMPAN THOMAS : Atout
Sri Lanka T have given a motion, sir.

MR. SPEAKER : 1 have secen it, I am
getting the facts. I told you also.

SHRI S. JAIPAI: REDDY : Our High
Commissioner has made a statement.

MR. SPEAKER : I do not know
whether he has made a statement or not.
I have to find out. Whether he has said it
or not. I have to confirm it.

SHRI S. JAIPAL REDDY : Our High
Commissioner in Colombo...(Interruptions)

MR. SPEAKER : That is what T have
said. He might have said it, he might not
have said it. 1 have to get the facts and
then come to you.

SHRI THAMPAN THOMAS : 1t is
said that billion dollars...(Interruptions).

MR. SPEAKER : Might be, whatever
it is.

SHRI S. JATRPAL REDDY :
paying even for peace agreement !

We are

[ Translation]

MR. SPEAKER : Nothing is achieved
in this world without paying a price. Even
life has to be sacrified for that,
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PROF. MAD:.{U DANDAVATE : We
have sacrified lives and are also paying
money.

MR SPEAKER How can we say
whether money has been paid or not ?

[English]

That is something else which has to be
found out.

12.03 brs.

STATEMENT RE. INCIDENTS AT
A1ZAWL ON 29YTH AND 30TH
MARCH, 1988

| English)

THE MINISTER OF HOME AFFAIRS
(S. BUTA SINGH) : Aizawl, the capital
of Mizoram was affected on the 29th and
30th March by two unfortunate incidents
involving the personnel of 22nd Battalion
of Assam Rifles and local civilans resulting
in the loss of ten lives. These werc
sparked off by misbehaviour of an Assam
Rifles jawan under influence of liquor with
the Superintendent of Police, Aizawl. The
situation is returning to normal. Reinforce-
ments of para-military forces were provided
to assist thz State Government in restoring
pormalcy. A magisterial enquiry has been
ordered into the incidents by the State
Government. The Army authorities have
also ordered a court of Inquiry. The
concerned Assam Rifles jawan has been
placed under arrest. I would like to
inform the Honourable Members about the
details of the incidents,

On the evening of March 29, 1988
around 7 p.m. Superintendent of Police,
Aizawl who was proceeding in his vehicle
found an Assam Rifles jawan misbehaving
in a drunken state in front of Assam
Rifies Battalion Headquarters Jlocated in
Aizawl. There was an altercation between
the bodyguard of the S.P. and the Assam
Rifles jawan. Meanwhile more Assam
Rifles jawans came from the nearby
Battalion Headquarters and in the scufile
that ensued, the S.P. was manhandled as
a result of which he was hospitalised.
The S.P. bodyguard who was seriously
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injured was also removed to the hospital
where he later succumbed to the injuries.
Local people rusned to the spot soon after
the incident and surrounded the Assam
camp areca. The mob indulged in heavy
stone throwing, damaged a portion of the
compound wall and the Unit temple. The
mob also tried to set fire to JCO’s club
and the temple. Repootedly, there were
attempts at snatching weapons from the
sentries and rushing in the camp area. At
about 10 pm the Assam Rifles personnel
opened fire. They again resorted to firing
late at night. In tke fiting, 34 civilians
injured, 13 of them seriously, 21 percons
were djscharged after first aid. Orders
uncer Section 144 Cr. P.C. were clamped
in the area thcreaflter. However, defying
ban orders, a mob surrounded and tricd
to storm the camp area again on the
morning ol March 30, 1988. As a result
thereof, the Assam Rifles personnel had to
resort again to firing in which 3 persons
were killed and 14 injured. The total
number of persons who died in these
incidents is now tcn. These include 3
Mizoram Armed Police personnel. Two
personnel of Assam Rifles have also
received head injuries Curfew was imposed
by the State Government in  Central
Aizawl. Additional reinfoicements of para-

military forces were moved in and placed
at the disposal of the State Government of
Mizoram. Director General, Assam Rifles
reached Aizawl around noon on the 30th
March. He visited the Assam Rifles camps
and ordered that the troops would be
confined to the Unit lines and would not
move out, The Assam Rifles jawan who
misbehaved on the 19th has been placed
under arrest. Director General, Assam
Rifles met the Chief Secretary, IGP and
other ofhicers. He also called on the Chief
Minister of Mizoram and explained to him
the action taken by him including ordering
of a Court of Inquiry He assured the Chief
Minister that the 22ad Battalion of Assam
Rifles now located in Aizawl would be
replaced. He held detailed discussion with
civilian authorities to work out the
modalities for defusing the situation. The

Corps commander, 3 Corps also arrived at
Aixawl on 31st March, 1988. He called

on the Chief Minister and assured him
that 22nd Assam Rifles would be reptaced
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by another Battalion in phases. The
situation, improved on 31st Marzh when
schools were functioning, shops were open,
vehicles were plying and Government
Offices were fuactioning normally.

We are in touch with the State Govern-
ment of Mizoram and are closely monitor-
ing the situation. The night curfew is
continuing as a precautionary measure and
no untoward incident has been reported
after 30th March. The $tate Government
of Mizoram have announced ex-gratia
grant of Rs. 50,000/- each for the kith &
kin of those killed and Rs. 20,000/- each
for those injured in the incidents

I express my heartfelt sympathies to
the unfortunate victims, While the
enquiries ordered by the State Government
and the Army will bring out the circum-
stances leading to the incidents resulting in
loss of lives and fix the responsibility,
the need of the hour is that the State
Government and the Assam Rifles authori-
ties should make all possible efforts to
defuse the situation. The State Govern-
ment and the Assam Rifles authorities are
working in close coordination and the
situation has shown considerable and
steady improvement.

PROF. G.G. SWELL : There should
be a discussion on the Statement, Sir.,

MR. SPEAKER: Shri H.K,L. Bhagat.

12.08 brs.

BUSINESS ADVISORY COMMITTEE
[English]
Fifty-first Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRI HXK.L. BHAGAT): I beg to
move :

“That this House do agree with
the Fifty-first Report of the Busi-
ness Advisory Committee present-
ed to the House on the 30th
March, 1988.”

PROF. MADHU DANDAVATE
(Rajapur) : Sir, we couid not hear what he
said.
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Could yoa hear, Sir ? (Interruptions).

From his lip movement, you cuould
imagine what he had said.

MR. SPEAKER : Motion moved :

That this House do agree with the
Fifty-first Report of the Business
Advisory “‘ommittee presented to
the Hocuse on the 30th March,
1988.”

SHRI SHARAD DIGHE (Bombay,
North Central) : Sir, I want one clarifica-
According to this Business Advisory
Committee Report, Friday the 15th is
going to be a holiday, no sitting of the
Housc and for that day Privatc Members
Resolutions arc already ballotted. My
Resolution has also come in the ballot.
Therefore, I would seek a clarification from
you. I request that they may be carried over
to the ncxt Private Members Resolutions
day. Subject to that, this may be passed.
I have written a letter also to this effect.

SHRI THAMPAN THOMAS: (Maveli-
kara) : Sir, questions were also balloted
and my question has come in the ballot.

SHRI SHARAD DIGHE : The Private
Members Resolutions may please be carried
over to the next Friday.

[ Franstation)

MR. SPEAKER : It can be done only
if the House agrees to do so. Mr. Bhagat,
they are asking that if 15th is going to be
a holiday, when would the Private Mem-
bers’ Resolutions be taken up ?

| English]

SHRI SHARAD DIGHE : My Resolu-
trion has already come in the ballot. Let
it be carried over to the next Friday fixed
for Resolutions.

MR. SPEAKER : What is your view,
Shri Bhagat ?

SHRI H.K.L. BHAGAT : If the House
wants it, 1 am in your hands. No
problem.

MR. SPEAKER: Does the House agree
to this ?

SOME HON. MEMBERS : Yes.
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MR. SPEAKER : Okay.

The gucstion is :

“That this House do agree
with the Fifty-first Report of
the Business Advisory Com-
mittee presented to the House
on the 30th March, 1988.”

The motion was adopted.

12.10 hrs.
{English]
MATTERS UNDER RULE 377

(i) Commissicning of Electronic Tele-
phone Exchange at Nagpur.

SHRI BANWARI LAL® PUROHIT
(Nagpur) : Nagpur city consists of four
Telephone Exchanges namely, Main, Itwari,
Hingna and Kamptee, with a total installed
capacity of 20100 lines.

12,104 hrs.

[MR. DEPUTY SPEAKER 1n the
Clair,

Against this, there is a waiting list of
about 15,000 This clearly indicates the
backlog and the urgency to commission
more Exchanges at Nagpur. Even the

existing exchanges are very old and out-

dated Electro-Mechanical type. It is under-
stood that there is a proposal to "instal
10,000 tline Electronic Exchange which
is pending since long. 1t is essential that
this Exchange is commissioned immecdiate-
ly. In addition, there are proposals to
open new Exchanges at Sakhardhara,
V.R.CE,, Hingna and Kamptec. Due to
the delay in setting up ncw exchanges, the
old equipments are allowed to continue
thereby adversely affecting the service to
the public. Even this waiting list of 15,000
is not a real indication of the actual tele-
phone demand at Nagpur as pcople hesitate
to block their money, there being no scope
for new connections being given in the
immediate future.

In view of the position mentioned
above, I earnestly urge upon the Govern-
ment to immediately implement the propo-
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sal of commissioning of 10,000 lines
electronic exchange at Nagpur. Action
should also be initiated to open New
Exchanges at Sakhardhara, VRCE, Hingna
and Kamptee.

[ Transiution)

(ii) Need to bunild a memorial for Shri

Ganesh Shankar Vidyarthi and to

declare March 25 as National
Integration Day.

SHRI JAGDISH AWASTHI (Bilhaur) :
The metropolis of Kanpur occupies a
glorious place in the history of the country
for the role it played in the natjonal
freedom struggle and also in maintaining
and strengthening the national unity, inte-
grity and communal harmony. The great
martyr, Ganesh Shankar Vidyarthi ranks
among those front line martyrs who laid
down their lives for the cause of nation.
He was a man of undaunted courage who
valued his principles and ideals higher
than his life As an irrcpressible journalist,
he always held the torch of freedom high.
He made relentless efforts to make people
aware of their duties towards the nation.
Vidyarthiji displayed indomitable courage
‘in frustrating the despicable conspiracy of
the foreign rulers when they tried to give
a communal colour to the violence which
erupted following the hanging of the great
son of the nation, Bhagat Singh on March
23rd, 1931. In the wake of this voilence,
he tried to maintain communal harmony
and even laid down his life on 25th March,
1931 in this persuit. On being impressed
by bis sacrifice, Mahatma Gandhi had
commented that his sacrifice inspired the
countrymen to follow his path. But it is
highly regrettable that no memorial has so
far been raised in the memory of this great
martyr.

Therefore, the Government is requested
to raise a memorial in the memory of the
immortal martyr Ganesh Shankar Vidyarthi
at the site where he laid down his life and
declare 25th March as the communal har-
mony and national integration day. If
possible, 25th March should also be
declared a holiday add the people should
be inspired to follow the ideals of late
Ganesh Shankar Vidyarthi in order to
maintain communal harmony,
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(iii) Financlal Assistance to Goa for
purchase of Ferry Boats

SHRI SHANTARAM NAIK (Panaji) :
Since the collapse of Mandovi Bridge on
the river Mandovi in Goa on 5th July,
1986, the Department of River Naviga-
tion in Goa has been operating additional
ferry services across the River to ferry
passengers and vehicles, On an average,
the River Navigation Department is ope-
rating round the clock 10 ferry boats and
3 motor launches per day to transport
about 1 lakh passengers and 20,000
vehicles across river Mandovi. To meet
this huge demaad of traffic at least 25
ferry boats were assured by the Transport
Ministry to the Goa Government when an
official team visited Goa immediately after
the collapse of the Bridge. The Ministry
had also assured a sum of Rs. 50 lakhs
for the purchase of 2 motor launches. 4
ferry boats and 4 R.P.L. vessels provided
by the Transport Ministry to the Goa
Government to meet the situation are found
to be inadequate. The R.P.K, vessels are
lying practically unused as they have been
found not to be in good working condition.
The River Navigation Department had
also requested the Transport Ministry to
utilise/reinvest monthly revenue of Rs. 3
lakhs obtained by the Department from
the sale of tickets on ferry services.

In the circumstances, I request that the
transport Ministry should provide neces-
sary funds to the Goa Government for the
purchase of new ferry boats and also allow
them to 'utilise or re-invest the monthly
amount of Rs. 3 lakhs obtained from the
sale of tickets.

(iv) Need to take steps for modernisation
of Visvasvaryya Iron and Steel Ltd.

SHRI G.S. BASAVARAJU (Tumkur) :
Sir, the Visvasvaraya Iron and Steel
Limited was started by the great statesman
Bharat Rataa, Sir, M. Visvasvaraya in the
year 1922 and was the first public sector
steeil plant in the eountry.

It has grown up to the level of bighest
alloy and special steel plant in the country
and enjoys reputation for its quality in the
market,.
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The factory is jointly owned by the
Government of India through SAIL and
State Government in the ratio of 40:60
respectively, Due to paucity of funds,
steps for its modernisation have not been
taken so far,

The State Government is not in a
position to invest more funds for moderni-
sation of the plant.

Ten thousand people are working in
this plant. i, therefore, request the Govern-
ment of India to take steps for its moderni-
sation and take over,

(v) Conversion of highway bctween
Hyderabad and Ramagundam into a National
highway.

SHRI G. BHOOPATHY' (Peddapalli) :
Sir, Ramagundam is an important indus-
trial area with large potential for growth.
It has large coal reserves. Offices of
N.T.P.C., Fertilizer Corporation of India
and cement factories are located here.
Ramagundam being such an important
industrial centre, the road between Hydera-
bad and Ramagundam which is a State
highway is inadequate to cater to the
needs of such an important industrial
centre,

I, therefore, urge upon the Ministry
of Surface Transport that the State highway
may be taken up by the Centre as a
National Bighway.

(vi) Need to provide drinking water and
other basic amenities in Rohini Residential
Scheme, Delhi.

SHRI PURNA CHANDRA MALIK
(Durgapur) : Sir, in 1979, Delhi Develop-
ment Authority invited applications for
the plots developed by it in the Rohini
Residential Scheme, Delhi  As per infor-
mation given by thc Minister of Urban
Development, the number of plots were
more than the number of applications
received by the DDA for this scheme.
1982 onwards, DDA started allotting plots
to the applicants The allottces were
given 3 years’ time to construct the houses
on the plots. A large number of hoyses
have come up in sectors 3, 7 and 8 but
the DDA has failed to provide the basic
amenities of water, road, electricity and
sanitation, Those who have not built
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their houses within 3 years, have been
penalised for aot constructing the houses.
Those who have constructed their houses,

are not being provided with water connec-
~ tions on the ground that water is not
available. People have spent lakhs of
rupess on the construction of these houses
and it is impossible to live there without
_the basic amenities.

I. therefore, urge upon the Minister
of Urban Development to ask DDA to
provide water connections in all the above
sectors without any further loss of time.
If the DDA is not in a position to provide
water. the concerned authorities should be
asked not to levy any penalities or charge
the house tax etc., till water is made
available to them.

(vii) Needs to set-up a tribunal to
resolve. the boundary dispute btween Uttar
Pradesh and Bihar.

PROF. K.K. TEWARY (Buxar): I

I have been repeatedly drawing the atten-

tion of the Government of India from the
floor of Parliament to the festering boun-
dary dispute  betweep UP and Bihar in-
volving in particular Balia and Bhojpur
districts of the respective States.

There is an Act of Parliament on the
boundary - settlement between = the two
States. It was in pursuance of this Act
that an independent Body called Trivedi
Commission was appointed and it . submit-
ted its report deliaeting the broad para-
meters and guidelines for the final settle-
ment of the claims and counter-claims of
the States concerned.

In the light of the Trivedi award, all
disputes should have ceased but despite a
series of meetinns between the Chief Minis-
ters and also officials of the two States, no
solutions have been found.

In the continuing uncertainty, the
farmers of Bhojpur in Bihar along the
course of the river Ganges which acts as
the natural boundary between U.P. and
Bihar in this area are the worst sufferers.
They cultivate their land which legitimate-

ly belongs to them but during the har-
crops are forcibly

vasting season their
harvested by UP farmers. Almost every
year this leads to tension and Killings.
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Only last week a farmer from Nainijore
village in Bhojpur was killed in indiscri:
minate firing.  Following this incident,

- serious tension is building up and is bound

to result into more viole nce.

g urge upon the Central Government

. to appoint a Tribunal with independent .

authority to give its final award on the )
dispute and as a short-term measure,
ensure that the Bihar farmers harvest
their ripe crops without further harassment
.and violenee.

[ Zranstation]

(vii) Demand for taking over of Onent ‘
Power Cable Limited Kota

PROF. NIRMALA KUMARI SHAK-
TAWAT (Chittorgarh) Mr. Deputy
Speaker, Sir, under Rule 377 I want to
draw the attention of the Ministry of
Labour towards the miserable condition of
workers working ih the Orient Power
Cable Limited, Kota (Rajasthan).

Sprawling over an area of 375 acres,
the Orient Power Cable Limited was set
up in 1962 with the Japanes Collaboration.
This was one of the seven leading cable
manufacturing companies of India at that
time. Bat it was declared sick and closed
down in 1986 by its management. Workers
of this company are on the brink of star
vation. - They have not been paid any
remuneration for the last two years.

Even the colony of workers named
‘Cable Nagar® is deserted. Water and
electric supply to the colony have been
cut. g

In gross violation of all industaial and
labour laws, the company and its manage-
ment have usurped the dues of the workers.
The company is not only trying to mis-
appropriate the money it owes to the
Nationalised Banks, but has also usurped
375 acres of fertile-land of Kota, a fertile
district of Rajasthan. The Government is
requested to interfere in the matter and
take over this factory so as to revive it
and to save its workers and their famxhel}
from starvation.
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[English)

MR. DEPUTY SPEAKER : You have
to read whatever you have written, Only
the approved text will go on record.

—— e o

12.24 hrs.

DEMANDS FOR GRANTS—1988-89
Contd.

[ English)

(i) Ministry of Human Resource
Development - Contd.

MR. DEPUTY SPEAKER : Now we
will take up further discussion and voting
an the Demands for Grants under the
control of Ministry of Human Resource

Development.

[ Transiation}

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRI L. P. SHAHID) : Mr. Deputy Spea-
ker, Sir, the discussion has been going on
this House on the Demands for Grants
relating to the Departments of Education
and Culture and several hon. Members
have expressed their views jf this reggrd.
Without going into details,”l would like to
elaborate only one of its aspects. A lot
of discussion has already taken place
during question hour in this session
on the primary education, of which second-
dary education is a part. Durings the
discussion on Budget, several hon. Mem-
bers raised Qquestions about Navodaya
Vidyalayas and Central Schools also.

In 1985, the total number of secondary
and Higher Secondary Schools in the coun-
try was 66290, whereas the number of
Primary schools was 5 lakhs and 28 thous-
and. The number of students in Secondary
Schools was approximately 169 lakhs. In
Middie Schools, the number was 281 lakhs

.and "in primdry schools it was 864 lakhs.

Thére can be a slight varlation in the
fijufies as they 'pertain to be period upto
30985 only. Thé numbet of teachers’ in

SeGbndary schools is 11 lakhs,.in Middle
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schools, it is about 10 lakhs and in Primary
schools the number is 15 lakhs and 10
thousands ; i.e. about 25 lakhs teachers are
teaching in Primary and Middle Schools
and 11.5 lakh teachiers are teaching in
Secondary schools.

Now the question before us is as to
what modifications are being introduced in
the existing education system under the New
Education Policy. Are efforts being made
for its qualitative and quantitative impro-
vément ? Age of 18 years has been
accepted as an international standard by
almost every county of the world to pass
secondary course. In our own country also
the students who are eligible to get admi»
ssion in the Secondary course belong to the
same age group. But the Government
cannot afford to provide free education to
all of them. They are, at present concen-
trating on the universalisation of primary
education. Universalisation of secondary
has been achieved only by the developed
countries like Ameria and Russia. Since
our emphasis is on unpiversalisation of
primary education, a large number of child-
ren of school going age are still deprived of
getting secondary education. But through
the New Education Policy, it is our ende-
avour to improve the standard of education,
increase the resources for betterment of
schools, introduce reforms in examination
system, and prepare such text-books which
could be helpful in giving a new outlook to
their education.

The matter of disparity between scheols
is often raised here. We are of the view
that disparity can be removed only by
providing better teaching facilities in all
schools and by improving their standard.

Next comes vocationalisation of educa-
tion which provides an opportunity to the
students to learn some practial work along
with their regular studies, so that they could
find themselves in a position to do some
work after completion of school education
and might not feel that they would become
educated unemployed. The target for intro-
ducing vocational education in High Schaols 4
by 1990 is 10%. Vocational Eudcation is
in vogue in schools of Tamilpadu for quite
some time. Vocational Education council
is proposed to be set up at National and
state level and a number of courses are



243 D.G., 1988-89 of

[Skri L.P. Shahil

being designed for this purpose. It is
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believed that one can learn as many as 60U 7

tradec in different fietds like agriculture,
horticulture, commerce, craft and industry
through various courses being taught under
this scheme.

SHRI AZiZ QURESHI (Satna) :
Proper sitting arrangements is not there in
schools in rural areas. The schools do not
have even mats for the students to sit on.
First of all, you give priority to making
proper sitting arrangement in  primary
schools,

SHRI L.P. SHAHI: You were not
present on the day when discussion on this
subject took place.

SHRI MOHD. MAHFOOZ ALI KHAN
(Etah) : Sir, the same is the situation in
Uttar Pradesh. Neither black-boards nor
mats are there in the schools in rural areas.

SHRI L.P. SHAHI :
Science Education is the third point. We
shall try {o bring uniformity in schools by
providing them science kits in a phased
manner.

Fourth item is class project which is
primarily meant for removing mysticism
about coniputer or imparting knowledge
about it. This is called class project.
1200 computers have already been supplied
to High Schools and some more are likely
to be provided in the near future. More-
over, brilliant students do not come from a
particular class or parentage. They are
the wealth of society and the country. We
are paying spectal attention towards their
education, Government bears the expenses
on education of students selected on com-
pectitive basis under the National Talent
Scholarship Scheme. In Navodaya Vidya-
layas also, admission is given on competi-
tive Lasis and the Government is obliged
for thc admission of even the poorest
student holding the desired level of talent.
We want the education of talented _children
to get such a practical shape through these
two schemes that they neither have to face
any obstacle nor poor financial background
could deprive them from their proper
development. This is our endeavour to
provide every talented child an opportunity
to blossom. Besides, overall improvement
also matters a lot. Further impro vements

Improvement in -

™
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are being brought about in the College of
Teacher Education. These improvements
are being effected by strengthening its phy-
sical assets and improving the quality.

#NCERT has been charged with the respon-

sibility of suggesting changes in text books.
We are going to prescribe new text books
in a planned manner and for this purpose
we shall pursue the State Governments to
adopt these new text books

So far as administrative front and school
complex system is concerned, it has not yet
been implemented. But there is a proposal
to give supervision duty in respect of 5-10
Middle schools or 23-50 Primary Schools
located adjecent to a secondary school, to
the Principal or the concerned staff of the
Higher Secondary school. The School Com-
plex System Scheme was introduced some
10-12 years ago, but it could not be imple-
mented properly except in some states where
it was started on experimental basis. But
now we propose to extend it gradually to
more and more schools or areas.

The other important issue is that of
examination reforms. In the present system
of marking, the examiner feels satisfied by

awarding different marks to the students—say
73 to one and 7334 to the other. The
students’ attain first division or second
division with a very slight difference of
marks. Sometimes even half a mark makes
all the difference. But the quesiion is that
there are a number of examiners and the
level of concentration of different examij-
ners varies during actual checking of
papers. Therefore, it has been decided tq
reduce the under importance of examina-
tions for the present system. It can be
done by making regular assessment in place
of terminal examinations in schools. It
willt yicld two benefits. On the one hand the
students will be regular in att.ndence and

on the other teachers will also be regular in
teaching. The note books  will
indicate whether a particular lession has

been taught or n»ot or whether the stud-
ents have grasped it or not.

Moreover, it is quite difficult to find ou
who is more intelligent from amongst thos*
who score marks with a difference uf op®
or two. Therefore, if the present systeni oé
awarding marks is converted into g;mdaticmf

it will belp in forming an exactitude and
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there will be very little scope of under-evalu-
ation in a deserving case whiich results in
depression to the concerned student.

Another issue concerns semester system
and Credit Learning System. Semester
system will bring about improvement in the
present examination system. Formal asse-
ssment of a student in 5-8 subjects is done
under the present system of examination.
Therefore, it does not reflect “the overall
talent of an individual. Credit Learning
System is a way to judge what qualities
does an individual possess. Present exami-
nation system does not provide any opport-
unity to reveal the capabilities of person in
extra curricular activities like, NCC,
Debates, participation in social service camp
or sports. Therefore, we are of the view
that Credit Learning System is supposed to

include all these things so that the total -

personality of an' ind:vidual could be
reflected. We want to make further pro-
gress in this direction.

During the discussion on Navodaya
Vidyalayas in this House, many hon.
Members suggested that we should not
make haste in this matter, They said that
we should go slowly and make cfforts at
consolidation. Their suggestion is good
and it sounds plausible in the wake of
drought, because due to  drought, our
allotment has been reduced which has
already slowed down our progress. We
were planning to open more schools, but
due to drought, wc are not able to do so.
In the meantime, the pay scales of the
teachers were revised upwards and we had
to divert some funds from the plan to Non-
Plan, although our hon. Minister has made
it clear on the very first day that we did
not surrender any funds, We had a Budget
of Rs. 1210 crores in the Plan and Non
Plan out of which more than 1209 crowes
have nlready been spent. This figure too is
based on the reports received four days
back. It is not true that the scheme was
stopped midway, Actually speaking, we have
exhausted all the funds. For these reasons,
we had to divert Rs. 85-86 crores from
Plan to Non-Plan. So far as admission in
Navodaya Vidyalayas is concerned, it is
given on merit. Some hon. Members have
raised doubts as to the number of students
belonging to poor families, or socially
backward classes getting admission in these
schools. In this connection, I want to
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state that so far as the exisiing schools are

concerned, the percentage of students
belonging to scheduled castes and scheduled
tribes taken together is more than what is
supposed to be on normal population
basis. The percentage of students belonging
to scheduled castes and scheduled tribes at
present is 18.1 and 10.2 respeetively. So
far as the income group of parents is
concerned, the students whose parents have
an annual income of less than Rs, 3000
constitute 19.4 per cent of the total
students, those who have an annual income
of Rs. 3000 to 6000 constitute 21.2 per
cent and those who have an income of
Rs. 6000 to 12060 constitute 22.3 per
cent, Thus, you can sec that 41 per cent
students come from those¢ familics whose
income is less than Rs. 6000 and 22 per
cent students are from income group Rs.
6000—12000, Thus 639, of students are
those...

SHRI VIR SEN (Khurja): These
figures are from the Lekhpal’s report. If he
is given Rs. 100, he will issue income
certificate the way onc Jlikes.

SHRI L.P SHAHI: You have been a
Union Minister. Can you tell me on whose
reports you used to depend for figures? It
is only the official reports that are to be
replied upon for figures. 18 per cent
students are from the income group of
Rs, 12000 to 18000. Half per cent students
are from the income group of Rs. 50,000.
17 per eent students are from the income
group of Rs. 36000—50,000. Thus, an
attempt has been made to reflect in it the
social status of the country from income
point of view.

This is a new scheme and teachers are
being appointed on deputation from old
schools. For ideal conditions, the tcachers
should have been first trained according to
new scheme and then those trained teachers
saould have been appointed in the new
schools. But can we wait for such a long
time? In democracy, therc is always the
pressure of doing things at a fast pace and
thesc schools were also started under these
conditions. In 1985-86, two schools were
opened. In 1986-87, 81 schools and in
the year 1987-88, 117 schools have been
opened. In all, 200 sohools have been
opened and some others are going to be
started soon. It is our endeavour to make
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these schools among the best and for this
purpose good teachers are being appointed.
But going by the prevailing situation in the
matter of recruitment of teachers, the
appointments for the time being will be
made from amongst those who are already
teaching in schools. They will be replaced,
in a phased manner when we get good
teachers duly trained on the new pattern.
At present, the appoitments are being made
on deputation basis. They arc not appointed
on permanent basis.

Before concluding, I would like to say
that J thought it appropriate to in tervene in
order to clarify the points raised about
the Secondary Education.

[ English)

SHRI PARAG CHALIHA (Jorhat):
Mr. Deputy Speaker, Sir, 1 am sorry T have
to speak something concerning my region.
It will appear that the Kendriya Vidyalaya
Sangathan has not been able to or has
deliberately not given due importance to
the peculiar facets of the North-eastern
region. The number of teachers in Kendriya
Viayalays say in Manipur, Nagaland and
all the States of North-eastern region is
very very low, absolutely not in conformity
with the pattern followed in respect of
other regions. In 1984 there was a special
recruitment board constituted for recruit-
ment of teachers in the. Noith-eastern
region for Kendriya Vidyalayas. Only
people from outside the region who had
their own relatives and managed to make
some temporary, habitation there got
recruited. So the position has not improved.

There is another discriminatory thing.
Those coming to opt for appointment in
the North-castern region were allowed
extra allowance of 25 per cent over the
b®sic pay and the condition was that they
would not ask for any transfer. This is
discriminatory because the people of that
region, supposing somebody from Manipur
is appointed somewhere in Tripura or
Assam he is given but people from North-
eastern region are deprived of this special
allowance. Another peculiar thing is that
condition precedent upon that special
gliowance was that they would not ask for
sny transfer. But, somehow or the other,
we have a record that a lot of people,
enjoying that particular bonus, have been
transferred to their hometown.
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I have alicady trought it 1o the notice
to the Ministers concerned—both Shri
Sahi and Shri Rao—about certain very
objectionable attitudes shown by some
select principals of the region. I would just
relate one instance. In the Kendriya
Vidyalay, - Dipho, the principal was so
averse to the local conditions that despite
some very serious protests, he held the
annual examination on the very day when
Assam celebrates its most important festival
Bohag Bihu. I brought this to the notice
of the Minister. But till now, not a single
reply has been received.

Then, I refer to the central university
which forms part of the Assam accord. We
are sure, the hon Minister has been making
some headway. But we feel that as there is
a strong resentment about the Assam accord
not being implemented, this particular
central university should not become a
political issue, as it now appears to be,
The very purpose of its being included as
one of the provisions in the accord “shows
that we must bear to the peculidrities of
the demands of the local people. Therefore,
the sooner the central university makes
some concrete steps, the better it is,

Another point is about historical
monuments. Assam is very rich in historical
monuments But the tempo of any improve-
ment or tempo of any monument being
preserved Is such that despite several moves
from our side, nothing tangible has been
done. We have now the Sarkaria Commis-
sion’s report There have been refcrences
that a historical monument of a particular
region should not be taken as being
important only to that region. Perhaps it
has a national bearing.

We have quite a lot of people like
Jaimati, the great heroine who sacrificed
her life for the cause of the motherland
and Lachit Borphukon who annihilated the
Moghuls. They are known as npational
heroes but nothing has been done for mak-
ing a national monument in their memory.
We, therefore, implore on our very astute
and hon. Minister of Human Resource Dev-
elopment to look into this matter. This will
create a lot of resentment that the histori-
cal glory of Assam has not a: all been in-
vestigated in any way, much less honoured
and much less appreciated.
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Wehave very efficient and experienced
Minister. In Assam, we have brought out a
number of young men and women right
from the rural arcas. But the facilities
afforded for the rural sports have not Been
up to the mark, We request you 1o give

some special aitention regarding how to °

bring out, how to imbibe certain facilities
for the rural youth of Assam to make their
mark in the national forum. With these.
words, I thank the Minister for doing so
many things. But I particularly ask him
to bear these points also in mind.

PROF. NARAIN CHAND PARASHAR
(Hamirpur) ; Sir, 1 welcome the report
presented to this House by the Fon. Mini-
ster for Human Resource Development.
Also, I support the demands presented to
the House for this purpose.

At the very oulset, I would like to

congratulate the Minister for improving
efficiency in the implementation of the
national policy on education for which the
House gave its approval sometime back.
1t was on 3rd January 1977 that, with the
assent of the Presidcnt, the education te-
came a Concurrent Subject and our long-*
standing grouse, that the Centre was not
doing much in the field of education, was
removed. But vnfortunaicly, the new
Government that took over did not utilise
the opportunity properly and in fact, sought
to transfer the education back to the State
List with the result tha{ the precious days
were lost. So, the first National Policy
Resolution of 1968 could not be imple-
mented properly and it was only afterwards
and specialiy in the year 1985 when the
Government decided to go ahead with the
programme and this policy and ultimately
in May 1986, the new National Policy on
Education was evolved and presented to this
House and was approved.

Going through the various aspects of
the report and especially the implementation
report, I am happy that the Government
had taken adequate action and tried to
move in with the advancement of technol-
ogical aid and here is a report on improve-
ment in efficiency. The UGC has already
sanctioned installation of computer system in
93 universties and 200 colleges haee also
been provided assistance in small computers,
This is not a very big leap but it a
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significant beginning it the field of higher
education and another thing is that the

" Governmet set certain guidelines to the

State Governments for setting up of State
Councils of Higher Education Andhra
Pradesh Government started implementing
this but the Supreme Court objected to it
and new guidelines have been sent and
therefore, it is accepted that in due course
State Councils of Higher Education would
be set up. So, there is a lot to te said
about the UGC. 1 wish that the House
would find some time to discuss the
Annual Report of the UGC which has not
been discussed for many years so that the
higher education can be discussed in a
detailed manner in this House as higer
education and the standards of higher
education, its maintenance, etc. is the res-
ponsibility of the Central Government,.
Therefore, 1 plead with you to aliot some
time for a detailed discussion on UGC’s
Report. In higher eduatton, the Reports
of the National Commissions on teachers
were available and Mahrotra Commission
was appointed op tcachers for their grievan-
ces. Negotiations took place and then
it was implemented. Some discrepancies
still persist here and there, specially the
Delhi University Teachers Association, it is
stiil persisting on their demands. I would
request the hon. Minister to take this
also into siride and remove whatever
grievances the teachers have so that har-
monijous approach and concerted effort can
be made on the part of all, the Parliament,
the State Government, the teaching comm-
unity and everybodyelse concerned to put
into practical shape the new educational
policy in every campd#s, a college or a
university.

I would also like to appreciate the good
work by the NCERT which has gone ahead
to help you in training thc teachers to the
new orientation that they require and 1.5
lakh teachers have been trained. It is a
gigantic task and the Prime Minister also
had been pleased to appreciate the good
work by NCERT as one of the lead intell-
ectuals we have. Last year, Director, Shri
Malhotra has been doing good work., 1
hope that NCERT will still come up in its
effort to promote the quality of education

throughout the country, especially in the con-
sultation with the varioys States and also to
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carry out the programme which has also not
been so far carried out for paucity of funds
and things of this kind. My main concern
is with the new higher institutes of education
that are coming up, especially regional
colleges of higher education. regional engin-
eering colleges, Indira Gandhi Nationl Open
University and the new Central Universities
that are being set up. 1 want that these
institutions should be dispersed with a
national approach and all parts of the
country should bencfit. It should not be
the attempt of the Government that’ histori-
cally since some Central Uuniversities have
been located in certain parts of the country
where some other Central Universities may
also be located ncarby, certain pressures
have been developed. T request that ajl
parts of the country, the north-western part
like the Himachal Pradesh, Punjab, Jammu
& Kashmir, Haryana, etc. and also other
parts which have been left should also be
the beneficiaries of the location of Central
Untversities because they bicofme ultimately
" the pace sctters [ would plead for a
Central University in the North-Western
States and also a regional college of edu-
cation in Himachal Pradesh.

1 would also like the association of the
representatives of the people, cspecially the
Members of Parliament, in all the Central
schemes of education that you have been
putting into practice, especially the one
relating to the Navodaya Vidayalas and the
Central Schools. As the people expect
something from the Central Government,
they do not approach the M.L.As, they just
approach the M Ps for betterment in stan-
dards, for improvement in quality and also
sometimes tor admission. Therefore, I
would suggest that the Members of Parlja-
ment belonging to these areas, irrespective
of the parties, to which they belong, should
be involved in the implementation of the
National Policy of Education, especially the
new system that has been started, Navodaya
Vidayalas and the Central Schools, and the
new institutions that you are going to set
up like the State Council of Higher Edu-
cation. It would strengthen your hands, it
would give a voice and a role for the
Parliament to play at the district and State
level and that would be to the benefit of
all. I am also sure that the M.Ps. would
act in harmony with their State Governments
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because no Member of Parliment wants to
work against his own State Government or
even the Gentral Government, It is n the
interest of all, the State Government, the
Central Goveroment, the Members of Parlia-
ment as also the Members of the State
Legislatures that a uniform pattern of
management and participation of the repre-
sentatives of the people is enforced at the
district and the State level.

I would now come particularly to the
field of culture, which has been the focus
of attention of the Prime Minister, It is
with an eye on the cultural development
that he undertook the task of setting up of
seven Zonal Cultural Centres throughout
the country It is a good sign that all of
them started functioning, but a Jot remains
to be done in the field of functioning and
performance. From the various things that
I sce, they are not performing the role
which they should perform, One primary
role was to integrate the region and harmo-
nize their difTerence and contradictions.
But in case the big functionarise are aillowed
to head these institutions, what happens is
that they do not have timc. In our own
northern Centre, Mr Ray who is pre-occupied
with the Punjab aflairs is the Chairman of
the Governing Board of the Cultural Centre,
but he does not have enough time. May I
request you to look into this aspect instead
of big functionaries, the Heads of the
States in which the institutions are located,
if soine men of eminence are made to head
these institutions, I think. the participating
States would not be averse to this idea,
because it is some sort of a very special
attention that these Centres require at the
initial stage and unless special attention is
given at the initial stage, it would not be
proper to expect many good results from
them.

Now, I require your kind indulgence for
the promotion of languages. That is one
field which has been neglected though the
National Policy of Education has been
promoted, accepted and approved by Parlia-
ment and implemented, the National Policy
on Education is welcome, but the National
Policy on Language. Development has yet
to come. There are many languages which
are not included in the Schedule, but they
are living languages, languages having a
long literary tradition also, but they are not
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getting adequate patronage. In this conn-
ection. T would welcome the evolution of
Hindi as a national link language. No-
body eould object to that and Hindi should
be the repository of respect from all sides.
Though Hindi is spoken by less than forty
per cent of the people at the moment, but
census figures do not matter much, because
Hindi is our link language for the entire
country and we welcome that. We would
like that the regional languages should be
given a greater importance and I would like
to quote Shrimati Indira Gandbi in this
respect :

“India is a tapestry where many
colours exist side by side to make
a beautiful pattern. It is not a
melting pot where the ingredients
are compelled to lose their identity.
Hence the basic harmony between
so many racial groups, regions and
languages in our tradition. Each
has been able to retain its distin-
ctive personality and make its
contribution to national life’.

So, it is retention, preservation and
promotion of the distinctive personality of
the languages, that is important and for
this the Government should come to the
rescue, because though the developing lang-
uages, spoken sometimes by more than a
million people, are not getting adequate
resources and adequate patronage. Here,
it is the role of the Sahilya Academy and
the Depaitment of Culture that eomes out.

i3.00 hrs.

Sir, 1 am }Ihppy to see that a beautiful
report has been presented to this House by
the Department of Culture and it is more of
an artistic prcduction. There are very
many good points in it but what I would
like to refer 10 is this. In an answer to
one of my Starred questions Jast month, the
Hon. Minister of State for Education, Shri
Shahi was pleased to state that the Govera-
ment has decided to develop 34 such
regional languages which are spoken by
more than a million people and Pahari
language of Himacbal Pradesh is also one
of them. Sir, many State Akademies are
working and maay other institutions at the
voluntary level are also functioning for the
promotion of these languages. They are
preserving the rich cultaral heritage and
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our Department of Culture and the Ministry
of Human Resource Development ower to
the nation that the living languages do not
die away, that the folk lore is protected and
that it is preserved. The Sahitya Akademi,
Lalit Kala Akademi and the Sangeet Natak
Akademi have the responsibility to ensure
the promotion of Art and culture of these
languages. Sir, I would particularly appr-
eciale the. roie played by the Sahitya
Akademi which has recognised 22 languages »*
so, far, that is, more than those included in
the Schedule. But there are many more
which are to be developed and which are to be
recognised, which are clamouring for recogni-
tion. But recognition is not given to them
tor one or the other excuse. So, I would
expect a liberal approach and I would suggest
that the Language Development Board and
the Sahitya Akademi may be encouraged.

Sir, I would also welcome two other
statements which were made recently, that
is, the National Bureau of Translation and
the National Institute of Translation are
also being set up. Sir, these are the two ins-
titutions that will bring the country together
‘bccausc myrind varieties of our cultural
patterns are spread out across the country
but they are not able to reach others.
Because of lack of translation, is not
possible to appreciate the beauty of the
language of other part of the county and,
therefore, cannot contribute to the mains-
tream of cultural life. 1 would also suggest
that the link between education and culture
be widened and in this respect, I would
like to point out a very sad discrepency.
Even in the Central School the Music
teacher is given only the scale of the
primary school teacher whercas the music
is supposed to refine or lead to the refine-
ment of the soul and the intellect. I would
plead with you that all the subjects which
are being taught and which are there in

the syllabus of the Central Board of
Secondary Education should be introduced
jn the Central schools. At the ihoment,
Arts, Painting, Music and even the Physi-
cal education are at discount in the Central
schools,

SHRI A.ET. Borrow (Nominated
Anglo-Indian) : Because the University do
not recognise Arts,
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PROF. NARAIN CHAND PARA.-
SHAR : Therefore, it is not the fault of
the talented students who want to have
proficiency in them. Our talent, may be
in art, music or in any other field is going
waste because the students do not find any
opening after the 8th standard. Therefore,
please do something about it. The students
in the Central Schools should get more
attention and all the subjects which are
traditionally very good for our country
and which would bring about harmonious
development of the country are also
introduced at the higher level and students
are allowed to join late in the universities,
8), there will be close working and living
connection between the primary school
and the secondary school, may be Govern-
ment Secondary School of the State or
Central schoool of the Union or Navodya
School and ultimately the University and
the Ministry of Education.

Sir, now a word about the technical
education, Country looks forward to the
sdvancement in Science and technology and
you have done many good
starting the Indira Gandhi National Open
Udiversity and also the Engineering
college. Sir, in this respect I suggest that
more study centres of the Indira Gandhi
National Open University should be
opened throughout the various parta of
India, especially the Special category
States which do not have many universities
and many facilities for their students at
the Post-graduate level.

Sir, with these words I would appre-
ctate the good work being done by the
Department of Culture, the Secretary, the
Joint Seoretary culture, Shri Manmohan
Singh, and various Akademies but what |
would plead is that ecducation should be
linked and based on the culture, If you
are able to do this, the education pattern
of this country will survive and inherent
strength of our old educational, moral

and = nat  this
cultural and = ot valud that this

¢ountry had in the past which inspired
Mahatma Gandhi, Swamy Vivekadanda
and the scholars like Rabinderanath
Tagore and others who started the experi-
ment of the role of education would be
fruitful in the long run. I would suggest
that your attempt to provide a tcacher of
Culture in each school is a laudable
attempt but what is required more is that
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the cultural apparatus, the various infras-

tructure, required for the culture should also
be made available. The States, due to
paucity of resources at the primary
school level, dv not have enough funds
even to provide buildings for the schools.
So, I welcome the arrangement you have
made to get funds from the NREP,
RLEGP, etc., to construct buildings for
primary schools at the grassroot level.
But, I would like to stress here that
buildings won't make schools. It is the
educational and cultural infrastructure and
welltrained staff that would make schools
proper centres of culture.

Let every village bloom with its own
complex of culture through your initiative
and let cultural and moral values be
dovetailed in the system right from the
primary school to the university. That
would be a happy day for the country when
vitimately a child right from the primary
level to the university level, would be able
to develop his personality in association
with culture in the language of his own
region, his mothertongue and Tultimately
speak out through Hindi the national
language and international language like
English which should not be neglected on
any score because it happens to be the only
window available to an average Indian in
all parts of the country to see the horizoas
of the world.

With these words, I thank you and |
congratulate the hon. Minister and the
other Ministers who are in his Ministry,
especially Shri Sahi and Smt Alva for
doing good work in the field of child
welfare and other integrated subjects,

[ Translation)

SHRI MOHD. MAHFOOZ ALl KHAN
(Etah) : Mr. Deputy-Speaker, Sir, although
Tur couhtry achieved freedom 40 years
ago yet our education is still passing
through an experimental stage and not
much success has been achieved in this
field. If the foundation af a house in
strong, the upper gtoreys will also be
strong. But, here fhe whole system is in
bad shape. I would like to mention abiout
the condition of the teachers in the primary
schools, from where a child starts his
education. After ploughing their fislds' at
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seven O’clock the teachers come to sc:hoolsa

and the childien just run here and there.
Mostly therg ure only two teachers in a
school to teach one hundred and fifty
students. We can very well imagine the
situation. There is no proper sitting
arrangement in the schools. If at all, there
are some schools, they are without roofs,
The children are thus exposed to scorching
heat and rain. This is the situation in the
primary schools. The teacher
marks his attandence and leaves because
he lives in the nearby village. They get
handsome salary just for paying visits to
the school. I request you to give me a
job of a school teacher in lieu of my
memhership of Parliament...(Interruptions).
You try to understand the reality. Such
decent pay and four months vacation in a
There is no better a department

year,
than this. Make me the Principal of a
college. There are many pleasures in that

job which a Member of Patliament cannot
have. All that they do is just to defool
the students and go away. I have seen the
_notes of Professors and teachers. If you
see the papers, you will simply tear them.
The keep very old notes. They just come,
deliver lectures and go away. This is the
present condition of education in our
country. [ don't mind saying thai
Navodaya Vidyalayas are opened due to
political pressures, but actual survey is not
done in the places where these schools are
needed most. 1 want to submit that from
the point of view of education my consti-
tuency-Etah—is the most backward area.
In Etah, there is a small township named
Burgain which has a population of theirty
thousand mostly belonging to minority
community. Shri Khurshid Alam Khan,
who is present here, will surely support

it.
SHR1 KHURSHID ALAM KHAN
(Farrukhabad) : 1 am not supporting it,

SHRI MOHD. MAHFOOZ ALl
KHAN : There is not a single school.
Shri Khurshid Alam Khan is the Chancel-
ler of Jamia. He doesn’t speak for us,
but I will speak for his university. I would
like to submit to the hon. Minister that
the Jamia Millia was established by our
great leaders.
institution or else stop linking it with the
names of those great leaders. The hoa.
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Minister must pay attention to it. All
leaders like Pandit Jawaharlal Nehruy,
Dr. Zakir Hussain and Mahatma Gandhi
had sympathy with the instituation, but
today only the name is left. Therefore,
either you close down the Jamia or give it
the full status. 1 have told the Chancellor

also, but he will not speak for our
school.
THE  MINISTER OF HUMAN

RESOURCE DEVELOPMENT (SHRI P.V,

NARASIMHA RAO): Don’t worry. If he
does not say. I am here to listen to you.

SHRI MOHD. MAHFOOZ ALl KHAN:
Thank you. There is olny one school in
that area and that too upto class seventh
only. Thirty thousand population of that
town consists of minorities and scheduled
castes. It also fulfils the stipulated condi-
tion of three acres of land. DBesides, a
number of facilities like electricity, water,
railway line and road are also present

there for the benefit of the teachers. It will
be appropriate if a school is opened there.
I have given you -in writing also. So far as

the admission is concerned, a poor man has
no say anywhere. In Navodaya Vidyalayas

also, children of rich people get admission.
When a poor man in tatiered clothes goes
there for admission, the Principal tells him
to get out. The children of only those
people get admission, who give donation,
A common man’s child cannot study in the
expensive schools being run in* Delhi.
These schools are run by missioneries.
They have madc them into a business. Just
start a school, there is no need of any
agent. Make your men fight the elections
and get the money yourself Make propa-
ganda in your constituency: The Govern-
ment recognises even those schools where
there is no teaching at all. There are many
high-schools where degrees <re available

- for Rs. 500/-only. One such famous school

is there in the constituency of Shri Khan,
where a student is declared as passed in
exchange for Rs. 500/-even though he might
have actually failed in the examination,
These private institutions should be closed
completely. You should adopt a uniform
policy of opening at least one Navodaya
Vidyalaya in every district. A co-educatio-
nal Intermediate school should also be
there in the district. There is a degree
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college in Etah. The people of that area
have demanded that a Law college should
also be set up there. They want that law
classes should be started there. Etah is a
criminal infested area and, therefore, the
people want to practise law there itself
after obtaining law degree.,

Now, I want to speak about Aligarh
University. It is a great misfortune that
though four members are ejected for
representation in the court of (he university,
yet we are not able to win, The Vice-
Chancelor of the universjty js indulging
in high-handedness there, Nobody knows
better about Aligarh than me. The members
of the court also know ghout the condition
prevailing there. There are medical and
Engineering colleges but  admissions 8re
given to near and dear ones only. Adminis-
tration in the University is so poor that it
is beyond description. Today, the conditio
of Aligarh univergity, which produced
some of the best brains  in
the counry who occupied very high posi-
tions and earned a name for [ndia, has
become very critical, It is really regrettable.
Therefore, I TI€quest the Minister of
Education that Whoever is appointed Vice-
Chancellor in futyre, should be conversant
with the stat¢ of affairs there. He should
Je an old student of that university. You
may get an enquiry instituted. Vice-
Chanccllors lik¢ Shri Hashim Ali or any
other retired 1.A'S. officer are appointed
there who lacc a variety of difficulties, I
am not criticising arybody but if a view-
chancellor with an academic background is
appointed, he can control the situation
better, He can run the jnstitution in a better

way. I want that you may pay attention
towards it

There are many small Arabic schools in
our arca, but Government pays little
attention towards these primary schools.
There has been a school in Etah district
since 1929-30, which used to receive finan-
cial assistance of Rs. 5 Yfrom the Govern-
ment. The amount of assistance Has
now been raised to Rs 25. You can well
imagine what benefit an amount of Rs. 25
will yield to the institution and even this
much increase has been allowed after great
efforts. When Shri Hemwati Nandan
Bahuguna was the Chief Minister of Uttar
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Pradesh, he did frame a policy that Urdu
should be the second language in schools.
Urdu teachers were appointed during his
tenure. But the situation today is that many
vacancies of urdu teachers are lying vacant.
These vacancies are not being filled up. If
any student comes forward, he is driven
away. Intermediate pass boys want 1o work
as Urdu teachers but they are told that
there is no vacancy, whereas in fact the
vacant posts do exist. Thetefore, I would
like to request you that you may recognise
Urdu as second language and do not give
it a step-motherly treatment. The language
which you and we speak is none else than
Urdu, no matter whether you call it Hindi
or Urdu, both are alike. Both of them are
spoken by the human beings. Therefore,
step-motherly treatment should not be given
to Urdu or Arabic institutions and aid to
Arabic institutions should also be at the
same level. 1 hope that Government will
pay full attention towards it.

Although our hon. Minister is very
able and competent person and he must be
knowing that a great poet named Amir
Khusrau had existed in our country.
Incidently he was born in a town named
Patiali in my constituency. I had written
many times to the then Minister, Shrimati
Krishna Sahi that some school or college
should be built there after his name so that
the memory of the international poet who
wrote high grade riddles in Urdu as well as
Hindi could be made everlasting. I submit
that while you are setting up other insti-
tutions, you should sct up a college or a
shool in Patiali after the name of Amir
Khusrau, which would be a true tribute to
that great poet.

[English]
SHRI SATYENDRA NARAYAN
SINHA (Aurangabad) Mr. Deputy

Speaker, Sir, I rise to support the Demands
of the Ministry of Human Resource Deve-
lopment. In the last year, tbe Ministry
had taken some steps. For instance, they
have released money for 34,000 new
teachers under Operation Blackboard.
1,95 million non-formal education centres
have been set up. 98 district education
centres have started functioning. 2035
Navodaya Vidyalayas have been opened.
Nine lakh teachers have been retrained.
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And yet, I would say that we have not
»ynz far enough iu this field because, the
situation is such that it requure much more
efort, much moie fuands to improve the
situation. When the New Education Policy
was adopted here it raised hopes and
expectations all through the country. We
felt that it was intended to provide educa-
tion for social justice, for social equality,
for changing the social outlook, social
attitude for growth. for developmeft, for
everything, so that the social »structure
may be transformed, and the duality of
educational system that persists in the
society may go or there may not be the
necessity for maintaining such a dual
system in the society. Thyt is why em-
phasis was laid on operation black-board,
and the Prime Minister and our Minister
for Human Resource Development laid
emphasis on improving the quality of
primary education first so that in the rural
areas whatever cducation is imparted, is
imparted of a quality which will obviate
the need for students from rural areas fo
crave for going to public schools or to
schools run Dby persons who cater to the
affluent society. We were told that the
Government of India was determined
to make adequate allocation of funds.

At the time of that discussion 1 had -

cxpressed my doubts that all the educa-
uonal posicics have been framed with lofty
ideals but unfortunately when it comes to
implementation, thesc policies have foun-
dered on the rock of implemeutation itself,
for want of funds, for want of will, for
want of the requisite imagination to imple-
ment them,

Herc now we find that we had been
given Rs 800 crores last year 1987-88
as against Rs. 375 crores in 1986-87.
Unfortunately droughts and floods crashed
our hopes and obliged the Government to
make a cut of Rs. 100 crores, and in
addition Rs. 80 crores out of this was
diverted for non-Plan expenditure to pay
higher salaries to teachers.

SHRI A.E.T. BARROW Striking
teqchers !
SHRI SATYENDRA NARAYAN

SINHA : I will not say that, but [ would
say, to the teachers. This has made a
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serious inroad in the allocations and we
were expecting that this will be made good
at least in the budget year 1988-89, but
what I find is that the allocation for this
year and for the budget year 1988-89 also
is almost the same amount.

SHRI
growth.

AE.T. BARROW Zero

SHRI SATYENDRA NARAYAN
SINHA : Yes but growth in that way, I
agree with you, and the allocation js only
Rs. 800 crorcs or Rs, 835 crores which
means nothing,  This is against our
dcmaudw for Rs. 1439 crores made by the
Ministry. The Minister had exhorted the
members of the Central Advisory Board of
Efiucatiou for maintaining a sustained
climate of optimism and hope without ,
explaining the basis on which this hope
and optimism can be sustained.

SHRI A.E.T. BARROW : Both have
failed.

SHRI SATYENDRA NARAYAN
SINHA : They may have failed,

As my friend said, it is said that, both

these policies would not go together.
(Interruptions)

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI P.V.
NARASIMHA RAO) : We have been per-
sisting on Educaticn. How can you fail
on this ? (Interruptions)

SHRI SATYENDRA NARAYAN
SINHA : Surely, all credit for policies will
not be able to sustain our hope, unfortu-
nately, or optimism. And the expectations
raised are turning into some kind of des-
pair. We were told that there was a
political commitment, and thss political
will should be there. I would Iike the
hon. Minister to consider this aspect of
the situation. In view of the fact that we
do not have enough funds, I would submit
for consideration of the hon, Minister
that he should think of other alternatives
as to how he is going to educate those
children because 1 am afraid that at the
moment we have 254 million illiterate in .
the country. At this rate, perhaps, we will
be entering into the 21st Century with
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almost 400 to 500 million illiterates which

may not be a very good commentary on
our performance,

Sir, Operation Black-board has to
receive priority because this is the founda-
tion on which-the whole edifice of educa-
tion is to be erceted, 1 would like to
invite the attention of the hon. Minister to
the state of affairs or the situation prevail-
ing at the grass-root level at least in my
State where an official survey revealed a
dismal picture that 50% of the schools are
held in open air at all times, 409, of the
schools do not have any building at all,
another 207, of them have dilapidated
buildings. Some of them do nct have
black-boards, about 13,270 schools do
not have mats for students to sit. Only
7 schools had chalks and dusters. Tn 9453
schools there were no bells and only 2531
had any blackhoards. Sir, the situation
in several other Stales is not auy better.
The other day 1 read a news item in
‘Hindustan Times’ which stated that in
Punjab, the position was as dismal as |
have made out just now I do not think
that it is better anywhere. Sir, Bihar
alone require Rs. 72 crores for improving
the situation mn at least, 13,000 schools.

I do not know what allotment of funds
would be made.

MR, SPEAKER : Please wind up

SHR1I SATYENDRA NARAYAN
SINHA : Sir, ! am only at the primary
level., Please give me more time. So, Sir,
in these circumstances 1 feel that any cut
in allocation for primary education will
not be desirable because s¢ far as primary
education is concerned, we should give top
priority and in the countries of the v orld,
top priority is given to primary education.
1 beg of the Government and the Minister
particularly, to attach highest importance
to this,

Sir, cost benefit studies have been
made in this context. One such study
quoted by the Economic Times of Septem-
ber 19, 1987, said that returns of invest-
ment in primary educatlon were 20 to
339 as against 25% to 357, in private
investment in industrial assets. As I said,
alf over the world, the countrics are attach~
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ing importance to the primary stage. But

/pnfortunately, we are .giving importance
4

to the University and Secondary Education
and not primary educaticn. 1t is again
neglected. 1 do hope that this Operation
Blackboard will be implemented with full
dedication and zcal at every level and 1
hope the situation will start looking up
when the deprived section in the rural
areas will feel that they aie also getting
quality education which other sections of
students are getting because this will be in
tune with the spirit of socialist goal that
we have set befote us.

Sir, as I said, I would also like to go
into the other alternative, thart is, better
system of schooling. For instance, 1 am
told that xg'una based Indian Institute of
Education has tried communi'y based
system capable of attracting more st ‘dents
at primary level. Their classes arc hold at
convenient times resulting in high Jevels of
attendance, particularly of girls. Educa-
tion is made relevant to the community
necds, the cost is staied to be Rs. 50 per
student. The Ministry should go out of
the way to consider such alternatives to
get best results (or the available resources.
Mecanwhile, thc Government should be
able to tell us what happened to the re-
ported offer of the World Bank to finance
primary education in India.

SHRI A.E.T. BARROW : The Minister
has not hecard this.

SHRI SATYENDRA NARAYAN
SINHA : I have just said, 'if there was a
reported offer’. It was reported that the
World Bank had made an offer to finance
primary education. What had happened
to that offer, I would like to know from
the hon, Minister. (Interruptions).

Now, Sir, as 1 said earlier that national
literacy mission has bcen set in motion.
For that ye will be nceding about Rs. 550
crores, Does the Government have so
much of resources, the House would like
to know, because this is a very good
mission and I hope it will be able te re-
move the illiteracy and reach its goal, but
the funds will stand in the way. That is
why we¢ want to be assured whether the
Government will have the requisite funds
ot not. :
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Sir, I would like to know whether the
Government has thought about it* that this
kind of improvement in the quality of
education of the state of affairs cannot be
brought about without the involvement of
voluntary organisations also. So far as
adult education is concerried, I am not
very happy of the way it is being carried
on. I do not know about the experience
of other Members here, but my personal
expericnce is not one of great satisfaction
and there is also malpractice being indulg-
ed in, in rcgard to turning out books for
adult education, which I know from my
personal knowledge, and if you want to
improve the situation, if you want that
this adult education should succeed, there
should be a campaign. I think we have
got to involve voluntary organisations
public men and even the studeats who arc
public spirited, they may be asked to make
at least two persons literate in the country.
This way we can achieve our goal and this
has to be done and we have to take
requisite steps to involve thgge people in
this campaign because without public co-
vperation and without public volvemeat,
I don’t think we are going to succeed in
this, whatever amount of money we might
have spent. (Iaterruptions).

Sir, 205 Navodaxg Vidyalayas have
been opecned. A lot of criticism has been
made that these aie elitist schools. Well,
1 don’t share this view. [ have great
faith in the Navodaya Vidyalayas because
1 feel that they are intended to cater to
the students of rural areas and admissions
will be on the basis of examination. But
the schools have been opened in a very
hasty manner without assuring themselves
about the availability of land, about the
availability of building and even with
regard to ihe fairness of the examinations
held, I would like to submit lo the Minis-
ter on the basis of what I know in my
district that he must set up a monitoring
cell to Jook into these things. It is
because, you have to crcate and provide
the same type of education to rural boys
from poorer sections as well as to boys
from affluent section so that they may
enter the society without any complex. If
you have that high objective, lofty ideal,
then ynu must see that there is no mal-
practice. This can be achieved only
through monitoring by having a monitor-
ing cell at this level. What is happening
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todiy ? The way the schools are being
opencd, the missions are made, [ would
like you to have a kind of assessment and
a survey made as to how many students
are coming from poorer sections and how
many sludents from the affluent section and
the influential section. I know that about
40% of them have come from Scheduled
Castes andécheduled Tribes and backward
classes. But still in regard to the students
who have admitted to these schools, about
giving admission to students from affjuent
section, there is a lot of Golmal. These
things necd to be looked into.

In the Plan of Action, you have said,
District Council for
Education. If that has been set up, per-
haps these things could also be looked
into, without bothering to set up a separate
monitoring cell.  But the District Council
for Education has not yet been set up.
Even the State Council has not beea set
up in my State. It has not been done.
T would beg of you to see that at Jeast
these things start functioning at the
earliest. What else are you going to im-.
plement .in the New Education Policy ?
How dre you going to fulfil the expecta-
tions that have been aroused from the new
Education Policy ?

With regard to university, I kmow you
are going to introduce vocationalisation at
+2 stage. But that has not taken off the
ground so far. [ would like that this
should have a close link with the industries
concerned. But what will bappen to those
areas where there are no industries. How
are you going to establish any linkage in
those areas 7 You have got (o have a
dialogue with the Industry Ministry to set
up more industries or at least some indus-
tries in the No-industry districts so that
the linkage is established. This should be
done, if you want vocationalisation must
susceed and attract the students.

With regard to university education,
modern “couatries like U.S.A.. Japan,
USSR and France are acutely conscious
of the quality of their education system.
In these countries, universities are being
maiatained by industries. Now a stage
has co ne for us also when the universities
have also to be linked to the indu stries,
For instance, Stanford University htrough
their researchhas given birth to Micio
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Electronic Industry. Because of the assis-
tance of that university, it is starting the
industry in that way. We have got to lay
emphasis on identification of knowledge
and also giving importance to knowledge
and encouraging universities to devote more
time for rescarch.

With these words, I support the
Demands for Grants under this Ministry
and 1 do hope that the Minister will pro-
vide the necessary leadership in respect of
education at the State level.

[ Translation)

SHRI ABDUL RASHID KABULI (Sri-
nagar) : Sir, the unemployment is increa-
sing in our country and the number of
educated unemployed youths, who are aire-
ady in thousands and Ilakhs, is further
increasing as more and more of them are
coming out from our colleges and other
institutions. 1 am of the wviews that the
success of the Ministry of Human Resource
Development would be judged from the fact
to what extent unemployment is being
removed in our country. [ think that
basic objective of education shouid
have heen to provide employment to as
many youths as possible on completion of
their studies. If the objective of education
is to render them unemployed after passing
B.A. or M.A,, it will be nothing but har-
ming the strength of whole country and
wasting its resources. Therefore, 1 want
that before formulating their policies, espe-
cially in the sector of education, the Gov-
ernment should ensure that the policies so
framed must provide maximum employment
opportunities to the people. Merely obtai-
ning degree of doing graduation is leading
to increased unemployment and it is not
benefiting the nation in any way.

Sir, through you, I would like to draw
the attention of the Government towards
Jamia Millia University. The hon. Minis-
ter is aware of the fact that during the
freedom struggle, Mahatma Gandhi had felt
the necd for laying foindation of an instit-
ution of basic education which could help
in our intellectual devclopment besides
meeting the educational requirements of
post-independence era. He took initiative
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in this direction and his efforts culminated
in the shape of Jamia Millia University.
Great natjonalist leaders like Maulana
Mohd. Ali, Mahmudu! Hassan and Hakim
Ajmal Khan took initiative and established
this institution. Thereafter, this institution
started functioning formally from 1922,
We should not forget that Dr. Zakir
Hussan, the former President of India, had
at one time accepted service at a salary of
Rs. 40 to run this institution and, thus, he
nurtured it with his ability and dedication
to make it success, so that this institution
named Jamia Millia University could
progress. But 1 feel distressed to say that
Dethi Univsrsity which was eswablished in
1922 and Jawharlal Nehru Univeisity which
was established much later have progressed
a lot and the Government has spent enor-
mous funds on them to facilitate their
development, but surprisingly, the Govern-
ment has not so far recognised Jamia Millia
as full fledged University. It is a matier of
great regret that things go wrong right at
the top level wherce otir policies are framed
and that too deliberately—and, therefore,
there is need to remedy the situation. I
dcmand that Jamia Millia University should
be given the status which it deservcs.

I would also like 10 say that only two
languages i.e. English and Hindi have been
accepted in our country as official languages
practically. But in a vast country like
India, which has limited resoures and other
problems of its owp, two lanuages cannot
continue to work for a long time. We
cannot keep two official languages bzfore
the coming generation of India. It carries
a big danger. It has divided the country
into two, two different oatlooks. If Hindi
is the language of crores of people and it
has been accepted constitutionaiy for the
entrie country, than there is no reason why
it should not be accepted as a official lang-
uage. 1 understand that Hindi has not
been given that place and status which has
been envisaged in the Constjtution. I find
that in all competilive examination, whetter
they are conducted by Public Secrvice
Commission or are otherwise prestigious,
English is given more importance than
Hindi, English dominates. The result is
that the people who have no proficiency in
English, our young men who may be highly
capable and very talented but have no
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_proficiency in English are left far behind.
Their only fault is that they have no pro-
ficiency in English, English is not their own
language. As a punishment for this crime,
our generations are being ruined. 1 would
like to warn the Government that 1t will
have to take 8 decision in this matter or
else they will have to amend the Contitution
to make English rhe Official language which
in turn would be a signal of danger for the
country, because I am of the view that
English is the legacy which has supressed
our culture and civilization and, thus, it is
an obstruction in the path of our progress.
Therefore, 1 would like the Government to
take some decision in the matter of
language,

At the same time, I would like to most
humbly submit to the hon. Minister of
Human Resource Development that Urdu
is spoken by crores of people in the nbrthern
and southern parts of India. The hon.
Minister himself is very proficient in Urdu,

We are encouraging poets like Iqbal, Faiz,
Meer and Firaq Gorakhpuri on official
level. International confrences are being
held In Delhi and Lucknow. A few days
back, a big seminar was organised on Faiz
Ahmad Faiz in Lucknow, to which his wife
Begum Alis Faiz was invited from Lahore.
It was stated in the seminar that this
language was ours and these poets belonged
to our country. Igbal, the poet who wrote
““Sare Jahan se achcha Hindustan hamara”
was Indian. This language is ours and we
must adopt it. But is it possible to develop
this language in this manner, Government has
not so far accepted it as second language in
U P., Bihar, M.P. and Delhi. I belreve,
more than 10 crore people in this country
speak Urdu. Recognition of Urdu as
second language will not cause any harm to
Hindi. To my mind, due to neglect of
Urdu, development of Hindi is lopsided
one. Hindi-Urdu is one and the same
language. Urdu and Hindi are sisiers, the
only difference between them is that they
have different scripts, but despite this, the
mixture of both of them is Hindustani.
The speeches which the hon. Members
deliver in the country are in Hindustani and
the newspapers which are published in
Hindi and Urdu are also in this simple,
easy to understand language, The only
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language which is widely followed in the
country in films, dramas and in public life
is Hindustani. This Hindustani is the mix-
ture of Hindi and Urdu. The Central
Government must pay attention towards
this. My request to the Governmet is that
education to the children should be given in
the mother tongue. But it is really unfort-
unate that despite the inclusion of Urdu in
Eighth schedule of the Consitution, it is
discriminated against other languages. 1
would submit that promotion and develop-
ment of Urdu alone is not enough, the
Government should assure the coming
generations that after they complete their
education of Urdu language, there would be
fairly good job prospects and other opport-
unities of rising in life for them,

At the same tmme, I also want to
state that enough attention is not being paid
to our cultural heritage. By the grace of
God, State of Jammu and Kashmir in the
biggest Centre of ancient culture. But
despite this, the Department of Arehaeolozy
and other departments are not fulfilling their
responsibilities in the matter, The hon.
Minister should visit Srinagar himsef and
sec in the valley the old mounments of
the times of Pandavas in Avantipura, Patton
etc, and old localities in the ruins around
the city which date back to Kanishka period
or even earlier. Due to the negligence of
the Central Government, the imprints dep-
icting our cultural heritage are vanishing.
Therefore, I urge upon the hon. Minister to
pay attention towards this.

[ English)

THE MINISTER OF STATE IN THE
DEPARTMENT OF YOUTH AFFAIRS
AND SPORTS AND WOMEN AND
CHILD DEVELOPMENT IN THE MINIS-
TRY OF HUMAN RESOURCE DEVE-
LOPMENT (SHRIMATI MARGARET
ALVYA) : Mr. Deputy-Speaker, Sir, not
very many points have been raised so far
as Programmes for Women or Sports or
Youth Affairs are concerned. Therefore,
1 do not really have very many answess to
give. But I am intervening to place on
record some of the important programmes
of the Department which are part of
Human Resource Development and very
much a part of our work together. ’

v
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Sir, so far as education itself is con-
femed, I am glad to say that special
emphasis in the New Education Poficy is
being given to women's education, to
technical education for women and also
for removing the sex bias so far as women
and girls education is concerned through

the Special Cell in the NCERT which is -

looking into the Text-books, which, shall I
say, have been in the past propagating,
maybe, inadvertently through the text books
certain bias against women in soclety...
(Interruptions) Certain States have also
taken steps to reserve posts of primary
teachers for women which, I think, is a
/very healthy trend because getting more
women into the Primary School Stream
would really help very much in getting
more girls into the Primary Schools, parti-
cularly in the rural side. Further, non-
formal education, the Open University
System, the Condensed Course for women
have all been receiving special attention
and will, I know, lead to increase in
literacy figures for women in the years to
come.

So far as the women’s Department
itself is concerned, I am glai to announce
—there have been repeated questions in the
last few months about them—that the
National Committee, which had existed
before and which had not been reconstitut-
ed, has recently been reconstituted with
the Prime Minister as the Chairman and
experts from different fields of women’s
development serving on it.

A National Core Group was set up a
few months ago for the review of the exist-
ing plans and programmes for women and
to see where and why they have not suc-
ceeded and what requires to be done so
that by 2000 A.D. some concrete resources
in the field of women’s development could
be seen. The Core Group has submitted

its report and has sought certain corrective -

measures, certain positive interventions
and essentially for greater emphasis on
weman in the existing plans and pro-
grammes so that benefits could go to the
women in particular.
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[ Transiation]

SHRI RAJ KUMAR RAI (Ghosi) :
Barring the two lady Ministers, no lady
Member is present in the House at the
moment.

[English)

»
SHRI A.E.T. BARROW : Kindly make
note of it.

MR. DEPUTY SPEAKER : The point
is that she rcpresents the whole

SHRIMATI MARGARET ALVA :
Maybe, it is more important to win over
men as far as these issues are concerned.
So, I am grateful to you that atleast you
are here...This, 1 hope will form a back-
ground for the next Plan which is now in
-the process of being worked out because
this would really give certain facts, figures
and perhaps certain guidelines which could
help in improving women’s programme.
We had also set up last year, the Justice
Krishna Iyer’s Commission on Women
Prisoners—women under detention. I{ has
submitted its report and an inter Minis-
terial group has been set up to follow up
the recommendations and see how positive
mtervention both at the State-level” and
through the Central Ministries, could te
made to implemen! some of these recom-
mendations which are of vital importance.

Sir, a National Commission on Self-
Employed Women was set up. It has not
yet submitted its report. Mrs. Ela Bhatt
is the Chair person of the Commission.

- The final report is expected to be ready by
the first week of July.

We have launched a few new pro-
grammes for improving the emrployment
and employability of women and one of
the important ones is the Women’s Deve-
lopment Corporation in which 51 per cent
of the investment is from the State Govern-
ment and 49 per cent is the matching grant
from the Centre. It has been done in
order that we may be able to give not just
financial support but also to assess new
fields for women’s employment, small-scale
units for women which can be started in
different arcas. This would also assist in
design, development, marketing support
and other technical assistance.which would
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help women not only to go in for small
prejects on their‘own but also to train them
to be able to be better employed, in the
new areas.

We have tried to make some of the
existing schemes more viable—in view of
some of the suggestions from Parliament
and outside—and more efficient. For
instance, there is the scheme for working
women’s hostels. We have amended the
guidelines to make them more beneficial to

the lower income groups of women. In,

view of the problems which were discussed
about the widows, young widows in diffe-

rent parts of the country, we have taken -

steps to provide for accommodation for
them in these hostels by reserving a certain
number of seats in working women's
hostels for widows in distress. We have
also taken up a massive programme of
awareness generation and education—
formal and non-formal—for women spe-
cially the para-legal training and facilities
for legal aid to be provided through
voluntary organisation and social welfare
boards. Counselling Centres and these
training programmes have become extreme-
ly popular and are proving to be very very
useful to women’s group and individual
women in distress.

As far as legislation is concerned, the
House has discussed some of the amend-
ments and also the new Sati Prevention
Act which had been brought before Parliu-
ment. 1 will not go into the details be-
cause detailed discussion did take place
both at the time of amendments as well as
on the new Bills. I can only say that our
problem is not the law but the implemen-
tation and in this we are trying very much
to take the State Governments respond to
some of the problems which exist because
we require their cooperation. It is not
only cooperation but their active involve-
ment in implementation of these measures
that is required in order to make the legis-
lation more effective, We have also
expanded our programmes to assist women
in distress, through homes for women,
through the State Governments. We have
also launched and are in the process of
expanding the programme called STEP—
Suppott to Training for Employment—
which will, we know, help in probably
fighting many other social evils because the
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economic status of the woman is very
much . tied up with her social siatus amd,
therefore, it has to be a multi-pronged

" attack when you deal with atrocities or

other problems which women face.

The Dowery law was amended. But
you see the problems which we face in
implementing it. It is not because the
society is not aware but because the pro-
cedures and supportive - mechanisms have
got to be strengthened so that women can
benefit from the legislation which has been
passed. (Interruptions).

SHRI VIR SEN : 1t is because the pro-
visions of the law -are not deterrent.

SHRIMAT!I MARGARET ALVA :
They have been strengthened very mueh
last year after the amendment. But if
there are more suggestions which you feel
we must attend to, we are always prepared
to listen and to see how we can improve
on existing legislation. But I am one...
(Interruptions).

SHRI SAIFUDDIN CHOWDHARY
(Katawa) : But what happened to the Sati
law ?

SHRIMATI MARGARET ALVA: The
Private Members’ Bill is going to come
before the House and you can discuss
them. Nothing has happened since the
last sati incident in Deorala to tell us that
the existing law is not useful. Therefore,
there is no point trying to change the law
in every session of Parliament and amend
rules, We will have to see how and where
it has failed before we can really talk of
change in the existing laws.

As far as Children’s programmes are
concerned, the most popular—and I get
the maximum number of requests from the
Members of Parliament for them—is the
Integrated Child Development Services,
the ICDS blocks. I have repeatedly said
that our priority is for tribal blocks, for
Scheduled .Caste dominated blocks and for
urban slums. We are trying to see how
this can be phased in a way that all these
could be covered as far as possible by
1990.

Shrimati Kalpana Dévi and Shri V.C.
Jain, who are not here, had raised specific
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points about the ICDS blocks. Shrimati
Kalpana Devi said that the progress was
too slow to have an impact. Iwould just
like to point out that we started with 33
blocks in 1975 and at the beginning of
the Sixth Plan, we had only 150 blocks in
the country. Today, in 1987, we have
reached 1,480 blocks and with the new
blocks which have come, we will be able to
reach 1,718 blocks including 218 in the
State Secter. I cannot say that the pro-
gress has not been good. But I would
certainly agree with everyone that this pro-
gramme could be expanded farther, provid-
ed the Planning Commission gives us
necessary money which, as you know, is
always in short supply.

We have allotted specially this year 40
projects for drought-prone areas of Gujarat
and Rajasthan. We have even done away
with the procedures like training and so on
because it was an immediate need and they
have heen able to attend to children in
these badly affected area of Gujarat and
Rajasthan during the drought period.

Shri Jain has specifically asked about
the projects in two districts of Rajasthan,
He is not here now but he has spoken
about Barmer and Jaisalmer. I would like
¢0 place on record the fact that all the
development blocks in these two districts
have been covered by ICDS projects. So,
he should really have no complaint at
all.

About the other two programmes for
children, I would liké to say that other
one is the Creche programme which we
are expanding in a big way. I am not
going into the facts and figures because it
is already in the Report.  These are very
very essential because large number of
working women in the lowcr income groups
need, support when they go to work. So,
the Creches are being expanded in a big
way. I am glad also to say that the early.
childhood education and care programme
was transferred from the Department of
Education to the Department of Women
and Child Development, In the last one
year, we have expanded this programme
tremendously, 1 think that with the New
Education Policy, this programme will
receive increasing attention in the years to
come.
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As far as Youth and Sport$ depart-
ments are concerned, somehow the Depart-
ment of Youth Affairs tends not to get
very much attention in the House because
everybody looks for resulits as far as sports
are concerned, 1 would like to say that
we have introduced a number of pro-
grammes with relation to sports, because
we do realise the concern and the criticism
which we have been facing that not enough
had been done to achieve positive results
in the field of sports.

As I have said before, the budge! from
the last Plan which was Rs. 13 crores has
been increased to Rs. 200 crores—thanks
essentially to the intervention of the Prime
Minister who has been taking personal
interest in sports and is now the President
of the amalgamated Sports Authority of
India. So, he is giving directions personally
on many issues for the development of
sports,

I am glad also that sports is receiving
increasing attention because of the new
education policy. The school system itself
has at last begun to lay emphasis and
realise that sports has to form a part of
any educational programme The Navodaya
schools particularly will have the total
infrastructure for sports as part of the
whole allotments for the development of
the Navodaya schools. I am afraid that if
some States do not go in for the Navodaya
schools, they would be left behind in some
of these facilities which are being made
available for sports.

SHRI SATYAGOPAL MISRA : They
are advanced in sports, don’t worry.

SHRI SOMNAH CHATTERIJEE : But
completely don’t deny us everything

SHRIMATI MARGARET ALVA: 1
am only saying that you will miss out
something more than just the Navodaya
schools; but also the sports which go with
it.

I am glad to say that we have been
having repeated consulations by way of
meetings with Ministers of Youth Affairs
and Sports of the States which has become
a regular feature. It has been very useful
because we are able to discuss and sort out
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many problems of funding, follow-up and
S0 on.

One of the problems we face is that
we allot projects to the States; MPs write
to us; the first instalments goes; but unless
we get the utilisation certificate for the
utilisation of the first instalment of the
grant, we are not able to release the balance
of the grant, with the result that I find
half-completed projects all over the country
and a demand for new projects coming in
simultaneously. We have also taken up the
matter now with the Planning Commission.
Because we find that there is no point in
having half finished projects, in the States
without being able to utilise this. In this
matter we have appealed to the State
Governments to at lcast sec that the stafe-
ments which we keep sending to them
regularly are attended to, so that we get
feed back on the position as it stands
because otherwise the grants, as you know,
kept till March for the second instalment
cannot be carried over automatically to
the next year according to the procedure.

I am glad also to say that we have
signed four Sports Protocols ‘in the last
year with the USSR, GDR, Cuba and
Mauritius. There are many morc in the
offing because a lot of intcrest is being
generated in the ficld of sports cooperation
with different countries. I would like to
place specially on record the support being
given to us by the USSR in the development
of the Southern Centre at Bangalore which
is being developed into a national centre of
excellence for sports dcvelopment.  Equip-
ment, exports and other material are coming
from them,

The merger of SNIPES and SAI has
helped very much in sorting out many pro-
blems of overlapping and duplication Six
regional centres—we only had one at Patiala
before-——are coming up. The regional centre
at Imphal will start formally, the construc-
tion work tomorrow, when the Prime
Minister is laying the foundation stone of
the North Eastern Centre at Imphal on the
75 acres of land made available by the
State Government., The other centres are
at Calcutta for the East Zone, Gandhinagar
for the West Zone, Bangalore as I mentioned
for the South; basides Guwahati and
Aurangabad which are getting sub-centres
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for sports their development, Delhi of
course and Patiala have been there and a
high altitude centre is coming up at Shimla
and a winter games complex is planned for
Manali, We are in the process of develo-
ping the yachting centre at Bombay.
Besides these, synthetic tracks and artificial
fields are being laid ; nine of them have
already been sanctioned for different parts
of the country. 51 sports field stations are
functioning in cur universities. We have
also begun ta fund colleges through the UGC
in order that we don't interfere with the
autonomy of the universities. But the
funding is done by us and the universities
are getting special attention for sports in-
frastructure development. New guidelines
for improving our training, selection and
participation procedures in International
competitions have been brought out. You
have been probably reading about the vari-
ous views and reactions but we have respon-
ded to the demand made in both Houses of
Parliament after the last Asian games o
streamline procedures and to cnsure results
for the investments which are made in
sports and sports’ development at the tax-
payer’s cost. Therefore, we have gone
ahead and we are not calling them guidclines.
We have called it a challenge to excellence
—'operatijon excellence’ so that all of us
can work together to achieve results. It is a
time bound programme for the next three
years. (Interruptions)

We do not expect miracles in 1988.
For the Olympics our participation will be
limited because there are certain prelimi-
nary qualifying standards for the Olympics
but we are already in the process of long-
term prepirations for the next Asian games
in Beijing in 1990. (nterruptions)

The SAF games were successfully hosted
in India this year in Calcutta and the
national games in Kerala were also a very
big draw. We have changed the previous
practice of centralising all sports events in
Delhi. We are trying to take them to
different parts of the country so that not
only interest but also infra-structure can be
spread to different States.

The NSTC scheme has been decentr-
alised. We have today got with us 63
schools which we have adopted .as SAl
schools and 345 children specially selected
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are already admitted to those schools. We
do realise that with these 3 years, expereince
we need to review and see how we can
improve the facilities in all these schools.
Therefore, we have set-up a small group of
experts to visit these schools and see what
results have been achieved.

We have also launched a special areas
games scheme. A mention was made in
the debate about the need to taking sports

to the rural side, to the rural schools and |

rural areas. I would like to tell you that
we have been doing this in a big way.
This scheme aims at tapping talent
in tribal areas or uptil now uncxplored
areas. Where wc have had very good
success is archery. Water sports centres
are coming up in Andamans and Alleppy.
We are going in for contact sports in the
North-eastern States. We have picked up
long distance runncrs from Ladakh. We
have been able to reap some results. For
instance, there is our 1ecent performance in
the Asiad Archery Championship , where
after 40 years we came to the bronze level,
A tribal boy picked up a year ago under
this special area games schemes and put,
under specialised training won the medal
The boy wss in a stone quarry cutting
stones a year ago earning Rs. 2 per day.
Today he has reached Asian championship
mark winning a bronze medal So we do
see that there is talent under the special
scheme for setting up hostels. We have
already set-up seven hostels and we hope to
have 20"by 1990 where working youth,
working sports-persons or those who do not
have facilities in their own areas are being
put up. We also manage to get them trans-
ferred or get some kind of cmployment and
give them free facilities for training, board
and lodge.

The Dronacharya awards werc intro-
duced a year ago for outstanding coaches.
We have also introduced cash prizes for
winning medals in International champion-
ships. But what has been the most popular
programmc perhaps is prizc money for
schools at the district level. Eight disci-
plines have been selected. Schools winning
in the district-level competitions get Rs
10,000 prize money for increasing the
infrastructutre for sports in those schools.
Last year, we had given Rs. 1.8 crores by
way of prize money to district level shools.
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This year, it has gone upto 2.10 crores
showing that more and more districts are
participating in the competition.

For the first time, we have inttcduced
a ten-month post-MBBS diploma course in
sports medicine in the country in collabor-
ation with the Indian Medical Council
because we do feel that scientific inputs
mnto sports training and development are
very essentigl.  Sports medecine, imported
equipment and long term training have now
beeer made part of the whole (raining
process

I would like to say that in sports, we have
made a bid-for the Commonwealth Games
in 1994. The existing infrastructure, we
feel, is more than sufficient for conducting
the games. We hope that the Common-
wecalth Games will comec to us in 1994

adding a new dimensinrn to the sports
culture of the country.
I would likc to mention here that last

year, we had amended that we were sanct-
ioning Rs. 1.00 lakh per district for the
rural playfields development programme.
We felt that for a wholc district this was a
it too small. We have now gone down to
¢ the block level. Now each development
block will have a nodal school with all the
infrastructure. 1t will look after the sports
development in the block itself.

Special Sports Development Area Sch-
eme is also bcing worhed out which will
bring together a number of blocks which
will have the total infrastructure, including
stadia, hostels; all the facilities for the
development of sports. So, it could serve
as a nodal point for sports development at
the grassroots level,

As far as youth programmes are con-
cerned, the NYKS has become now an
autonomous organisation, By 1990, we
Lope to reach every district of the country.
They have a budget of Rs. 2 lakhs a year
for youth programmes in each district. We
now hope to allocate a goeod part of this
sports development as well,

The NSS is being expanded. But what is
important is that the NSS volunteers—3.§
lakhs of them—will participate in the
national literacy mission as part of their
ongoing programme. The integration camps
and other camps which are being organised,
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will not just be integration camps any more.
We are recasting the proforma to see that
youth participate in some kind of constructive
assot creation at these camps whether it is
building of an Anaganawdi or helping with
the local drainage or whatever it is, so that
some kind of physical labour is provided
through these camps for youth,

The youth awards weie introduced last
year. The youth week is being celebrated
in a big way in all parts of the country as
part of our youth programmes.

As far as youth hostels are concerned,
we now have 22 of them, Seven are under
construction and another eight have tecn
sanctioned but are awaiting allotment of
land by the State Governments. I can only
say in conclusion that wc hope that the
youth will be mobilised in a big way to
participate in many many more programmecs
as we go along, whether it is immunisation,
drinking water or any other kind of progra-
mmes.  We believe that if we can mobilise
them through our programmes, then a great
asset in national development would have
been mobilised. I thank you.

(Interruptions)

SHRI AMAL DATTA (Diamond

Harbour) The Freedom Run.

SHRIMATI MARGARET ALVA : That-”

was not from my department.

SHRI SATFUDDIN CHOWDHARY :
That was part of sports or...(Interruptions)

SHRI AMAL DATTA : You might
have run but your department did not
run ? (Interruptions)

SHRI SAIFUDDIN CHOWDHARY :
Freedom was on the run, it says.

SHRI PIYUS TIRAKY (Alipurduars) :
Sir, ours is a secular, socialist, democratic
republic. But nothing is secular and soci-
alist here as we have experienced so far
Democracy alsb is hanging. You have a

very vast arca to look after—human resource

development. First, I should like to draw
your attention towards Orissa. Efforts
have to be made to stop hunger. This is

happening in Orissa and the Governmet’s
attention has not yet been drawn towards
Kalahari and Ganjam districts which are
tribal districts of Orissa. Tribals are living
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there. Government is speaking every day
for the development of tribal areas. But
the Government has not gone there and no
statement is given. I expect that the state-
ment should be given as to what is the
condition of Orissa, espccially in the
districts of Kalahari and Ganjam. Many
people are starving of hunger. Hunger
Jeath was there. Children are being sold
s also women. This type of starvation is
there, I draw the attention of the Govern-
nent to sec that the conditions should be
mproved immediately.

As regards education, we are the largest
illiterates in the world. So, we cannot
boast of literacy in Thdia as the percentage
of illiteracy is the gieatesti here as compared
to other countries of the world.

Blindness is incressing. This is because
enough food is not given to children. We
have not been able to give them the
required food. We are speaking of socia-
lism. We are boasting ourselves that India
is secular and socialist couniry. But the
living conditions of the pcople' are the
lowest in the world. You have so many
schemes for sports in Calcutta, Bombay,
Delhi and other towns from where the
people are also participating. But what is
the condition of the people in the country-
side ? Development has not reached them.
They are lacking drinking water.. We are
speaking of the development of women and
children. But what is the condition of
such women and children today and before?
Dowry is there and ‘Sati’ is still present..
You are speaking of children in the towns.
Go to the villages and see their conditions.
1 have “repeatedly reminded of tea garden
people and you are speaking of the tribals,
No primary school or no such industry is
existing there. Neither the State Govern-
ment nor the Central Government is looking
into it. We are earning Rs 700 crores of
foregin exchange. Here these people are
poor and illiterate. I draw the attention,
once more, of this House that a special
look should be given to primary education
to the tea garden people and higher educa-
tion later on. Other facilities are also to
be given to them. Tribal people are there
in Assam. They are not even counted as
tribals, The entire tea garden labourers
and 90 per cent of the tribals have been
deprived of their rights so far. What kind
‘of human resources are there for them ?
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Resources arc not present there and not
developed.

MR. DEPUTY SPEAKER : When we
have decided, we have to stick to the time.
We have to finish including the Minister’s
reply. Otherwise, another Ministry cannot
be taken up.

SHRI PIYUS TIRAKY : So, how will
you develop ? We are the first in unem-
ployment in the world. In dowry death;
we are the first and also in the atrocities
towards women. In blindness also we are
the fitst in the world. 40 per cent is
below the poverty linc and no country has
got this much below poverty line. We have
the largest number of illiterates in the
world, we have the largest number of
beggars that any country in the world has. *

As I have stated, these are areas where
you have (o undertake development pro-
perly. I do not think these peoples arc
animals, they are also human beings.
Development should reach to them also. I
do not understand, how this Government is
calling itself as socialist, as secular. How
many riots havc taken place ? We are a
democratic country and must act democra-
tically. You are now thinking of bringingin
emergency all over India. The people are
starving every year. They are not concer-
ned who is at the helm of affairs, or who
is the person in power, You have a vast
responsibility towards such people.

For any development work, you have to
take into confidence the people of the arca.
Do not try to work with the help of the-
kadars alone. The development work in
every village, every place should be taken up
after taking the pcople into confidence. Not
by spending money alone, the development
would reach those places. Therefore, my
request to the Government is tha. for any
development work, the people of that area

must be taken into confidence, Only then
you would succeed.
THE  MINISTER OF HUMAN

RESOURCE DEVELOPMENT (SHRI P.V.
NARASIMHA RAO): Mr Deputy-Speaker,
Sir, I am very grateful to the hon. Members
who have participated in this discussion.
They have given some very good sugges-
tions, though their number had to be

APRIL 4, 1988

Min, of. HR.D. 284

necessarily limited because the debate is
one of an on-going programme. Last year,
quite naturally, and the year before last,
we had a qualitatively different debate
because something was on the anvil. T was
explaining to the House what the Govern-
ment proposed to do, and the House was
reacting to my proposals and, therefore, I.
8ot much more valuable suggestions last
year which got incorporated in the schemes,
in the proposals. Today, I am mostly on
the question of what has been done and
what reeds to be done. So, it will not be
qualitative, but it will be quantitative and,
of course, from the quantitative assessment
these can also be certain qualitative con-
clusions drawn. To that extent, it is valid.

Before I go on to any specific subject
on education, and implementation of the
policy, 1 would like to draw attention of
the Members to one very important fact.
It is not so much a fact alone, it is a
question of handicap. Several members
here hailing from all parts of the country
have spoken about what is happening and
what has not been happening m their
respective constitueneies. Fair enough. But
I should also be forgiven if I am not able
to report uniform progress in all the consti-
tuencics in one year, because this has bteen
taken up as a phased programme. If some
hon Member says that scmething which
needs to be done has not been donc in his
constitueney, I will have to refer back, to
what was undertaken during this one year
and if within this one year’s period, his
area has not becn included, it only stands
to reason that the complaint would
continue until it is taken up in the phased
programme. Operation Blackboard. for.
instance, has been taken up in twenty per
cent blocks in the country. There are some
arcas, some States which somehow preferred
to be left out. That is a different story, but
the States which have come into it have
given'us twenty per cent of their blocks,
They are listed, each school has been listed,
what is deficient, what was found deficient.
in each school has been listed and what has
been allotted to the State in respect of that
school has also been listed So we have
gone to that meticulous extent
of goning down to the grassroot level, to
each school, This has never been done
before. While the general remarks about
the constituancies are valid, I would like to
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know which school, which block, whether
it has been takn up, whether it has not
been taken up and whether it is going to be
taken in 1989 or not even now. So, one
will have to go into all the details before
being able to answer a specific question in
a specific manner. So, my proposal is, my
request and my appeal to the Members is
that we will make available to you all
these specific  details,  state-by-state,
district-by-district ;  the block chosen,
the district chosen for the establishment of
DIET for instance and whatever has been
done with of a specificity in the last one
year and for the next years to come because

the phase programme has been worked out
completely. [ will give to each Member of
Parliament that specific phasing as we have
done it. Will you kindly, will the Members
very kindly look into this phasing and
wherever they find that a particular place
or a block has been included but the
programme has not been started there, not
gone on as it ought to have, bring it my
notice?—In fact we will be sending out
teams and we are sending out teams
but monitoring for monitoring in the
very nature of things cannot be over
the whole country. It cannot be hundred
per cent monitoring. Monitoring can be
only by way of sampling and monitoring
itself takes its own time. Therefore, let 800

Members of Parliament become my monitorss

my eyes and and ears. This is my appeal. In
the next one month } propose to give them
all the specific details that we have gathered
and all the progammes with equal specificity
that are going to be taken up next year.
Let them come to our help because for the
first time in the history of education in
India, the Central Government has gone
down to the grassroot level in a big way.
The Operation Blackboard has not been
taken lightly, or started lightly because
when you go to the requirements of each
school in the country it means that a huge
stupendous programme has been taken up

by the Government. We want a little
sympathy ; we want a little cooperation

and we want a little less of general criticism

which can be valid anywhere, any time any
place. So, this is my offer and as a result,
if 1 get real response from the Members of
Parliament, T would say that they would be
the real the participants in the educational
programmes of the country.
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Some Members have approached me
and asked me how they can help. 1 am
very glad that for the first time I am seeing
Members of Parliament not only offering
criticism but also offering their services.
Now, here is how their services can be
made use of. If you bave any other
proposal, any other manner in which
services of the Members of Parliament can
be utilised, 1 will be very bappy to accept
it. In the Operation Blackbord Programme,
for instance special attention has been paid
to backward areas, Now, this is borne wut
by figures, We have given almost twice the
number additional teachers to the backward
areas when compared to the non backward
areas. In every respect, in every small
detaijl, we have seen to it that the back-
ward areas receive much more than other
areas. Therefore, the interests of the back-
ward areas to the extent it is possible in a
programme like this have been taken care
of. I claim very humbly that this has been
kept in view all the time If you find that
it has not been kept in view, if you find
there is violation here and there, I am
prepared to accept your word for it and
look into it. I know that in many pro-
grammes, Sir, two or three States in India
are going to set a tone for everything and
may be they are the bench marks of success
or failure I do not know which but all the
complaints are concentrated in these three
or four States. 1 would not like to name
them. In fact I would like to go there and
start the bench marking for whatever it is
worth.

Any programme gets into some trouble
in some areas, where probably trouble of
such kind is endemic. Well, we do not
know; we will have to go into it. But, I
would like to say that just as the chain is
as strong as its weakest link is, educational
programmes or their implementation, I am
prepared to accept, will be as successful as
in the areas they have not succeeded at all
or succeeded the least. I am prepared to go
to that extent in admitting failure where
failure has 10 be admitted. When it is
staring you im the face, how'can you not
admit it? So, I would like to tell hon.
members that I will talk to them separately
if necessary, about these areas. We will go
to those areas, see why the programme is
not functioning, why it is not taking off,
why it is taking off in the wrong direction
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and so on. We will have to take all these
things into account. Again, it is a question
of meticulous micro-planning along with
the State Governments, along with the
Members of Parliament and along with
the legislators. Everybody who is concerned
in this huge programme of education has
to be brought in. Only then, we will really
get some results. It is not a question of
just bandying charges against each other.
It is everybody’s work. And now for the
first time, it has become the Central
Government’s programme after the new
Education Policy has come in. So, let us
do this experiment in this new spirit.

My colleagues have made my burden
much easier. They have lessened 1t to a
very large extent by giving all the details
in regard to secondary education, vocational
education. sports and women’s programmes
and so om. I would like to say that the
very concept of human resources develop-
ment has been a new concept, 1ntroduced
for the first time during the last two or
three years in the New  Education
Policy and being implemented for the first
time, in the year 1987-83. Therefore, this
is an unexplored are a the area about which
no one is sure, about which no ene can say
that this is the Pathar Ki Lakeer, this is the
last word on this subject and that there is

nothing more to be said about it. It s
still nebulous, it is still experimental,
it is still open-very much open. And

challenge that we are
facing today. 1t is something which is
open and not the easy method of following
the beaten track-a track that has been beaten
by our forefathers for centuries. This is
not the kind of programmes that we have
today. It is a programme in which you
have to become—we have to become the path
breakers, the path finders, the pioneers.
And a pioneer is likely to commit more
mistakes than the one who has the conven-
ience of following the pinoeer behind. So,
I would like to warn the members that
there really is nothing set for us in advance
by anyene We will have to find the path
ourselves and in this we will have te do a
little trial and error also. We may commit
an error, but at the same time, we must
have the Irage-hecartedness to see¢ the error
and correct it. This is the kind of prag-
matic approach, dynamic approach which is

that is the
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forward-looking, that is needed
implementation of
Policy.

in the
the New Education

Sir, it is true that T am equally disa-
ppointed that we have nat been given more
money, more than Rs, 800 crores. Now,
where does this disappointment lead us ?
I would like to submit to this House that
we have to act just like an engineer. An
engineer does not go the fleld to start his
work in the rainy season. He does all the
paper work in the rainy season and only in
the months of October and November, he
goes and starts his field work. In the same
manner, we should concentrale on areag
which do not need additional funds.
Professor Bariow and I worked about 20
years ago on an All . India Committee
of Examination Reforms. I claim—and I
hope Prof. Barrow agrees with me—that we
produced a very practical, pragmatic and a
beautiful report. And I do not remember
to have come across any financial difficul-
ties in putting that through. Why has it
not been implemented for 20 years 7 1Is it
only finance that came in the way ? No,
it never came in the way. In fact, we
would have saved scme money if we had
implemented some parts of that report. 1
am sometimes aghast to find that I had to
make a special offort to find a copy of that
Report after I became Minister for Human
Resource Development. It 1s very much
there now in our possession, But when I
first wanted to have a copy, you said what
kind of report, wo do not remember,

SHRI A.E.T. BARROW :
have written to Mr. Barrow,

You should

SHRI P.V. NARASIMHA RAO : Yes,
Before ‘T worte to you, 1 could find it.
Otherwise 1 would have come to you as a
last resort or maybe I would have ransa-
cked my own books in Hyderabad or some
other piace and I would have foud it. So
this is the condition. When a Report is
presented, the cynicism that has developed
into educational programmes first looks to
the money.

[ Translation)

People would say that since no funds
are going to the allocated, nothing worth-
while is likely to come out of it.
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There are so many things, where paisa
is not needed and we will have to concen-
trate on those things and if for one year,
there has been a moratorium on expansion,
on new programmes because of drought,
which is of nobody’s méking, let us face it,
let us not be disappointed to the extent of
injecting the depression all over the country,
let us concentrate on certain things which
do not need additional outlays and I can
reel off anv number of such programmes
which are crying for a solution, crying for
a very clear cut understanding of the pro-
blem at the field level. That is not going
to be stopped by way of paucity of funds.
So we will have to be pragmatic in these
matters also. It is quite possible when you
are at the take off stage. After all, this
year also, we ook seven or eight months in
making up our minds, what we are supposed
to do. Is it a joke to go to every village
and find out the requirements of the school
in that village ? Has it been done so far ?
Can it be done justin a matter of one month
or two months ?  We had to take seven or
eight months. We had to send special teams
out to these States., We had to constitute a
specially authorised high-powered Commi-
ttees at the State level with the full co-
operation of the State Government. If in
any State Government that co-operation
was not forthcoming, where do we end ?
So this programme has been taken up as a
joint programme based on national cons-
ensus. Tt is in that gpirit that we went
about it. That is why we arc able to say
that we not only did in 1987-88, we also
did the exercise of what we are going to do

ip the next 2-3-4 years. So this has been
a five-year programme chalked out within
cight months. See the dimension of this
programme. The dimension of this work
has to be judged from that point of view
If we have more studies, if we have to find
more people to go and mointor the progra-
mmes, whatever has been done, we will
develop a mechanism by which all this
monitoring will be done this year, it will
not neced much morey,. it will not need
much expansion but it is only a question
of persons being available for such work.
I am prepared to enlist those who volunteer
for this work. Thousands of people would
be needed. Their TAs and DAs would not
really cost so mych. But so much of infor-
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mation will come back to vs. Solam
prepared to tell Parliment what are the .
areas of activity ‘in education which are

important and still do not need very huge

sums of money for investment, Let us

concentrate on that part of the programme

and when by God’s grace, rains come and

drought will no longer be there in the.
country, when it will be a thing of the past,

then let us ask for more money from the

Planning Commission, may be to make up

for what they could not give this year.

That should be the spirit in which we app-

roach educational progrmmes.

About women's education, my colleague
has already given informgtion. On the
Navodaya scheme all the details have been
given by Shahiji I just want to flag one
thing. This is a great experience, at least
to me has been a very new, refreshing and
at the same time startling experience. If
you go to any school, whether it is school
of the rich or school of (he poor-it does
not matter, because this school does not
judge a boy by the money, he has or the
bank balance of his father—you will find
boys and girls of all levels of intelligence.
So, the teacher finds it easler to level it out.
He will be teaching the backward boy,
while the boy who has already under-stood,
will not trouble him too much ; or may
be he will not be attentive, but to some
extent the task of the teacher is in a
multi-layered intelligence situation is easjer.
But here is a new situation in a
Navodaya School where to the last boy and
girl, they are hungering for knowledge.
They are so intelligent that it is becoming
more and more difficult for the teacher to
cope with that surfelt of intelligence coming
into the school at one place.

Today, the difficulties pointed out by
the hon. Members are not the real difficul-
ties. I can make the selection more fool-
proof. The class composition of the boys
has been given by Mr, Shahi. I have veri-
fied it myself ; I have gone to 1 or 2
schools where T have talked to each of the
students, to each boy and girl asking him
or her what is his or her father. Some,
times 1 get the answer that he is a police
constable, sometimes that he is a wage
earner and sometimes that he is a school
teacher—something like that. But I' have
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never found a zamindar’s, a big zamindar’s
child, i.e. child of a zgmindar having 1,000
or 2000 acres, in the Navodaya Vidyalaya,
yet ; and that ‘yet' is important and we
would like the class composition of these
schools 1o remain just at this level, and not
get corrupted by any means. This is going
to be a task by itsclf, 1 agree ; but my main
problem is the tzacher. 1 find that the
teacher, howsoever good he is otherwise, in
a normal school, multi-layered school, he
is likely to be found indequate in a school
where you have this surfeit of intelligence
coming from all side of the district. That
is what 1 am concentrating at the moment ;
and if you ask me, for the next one year
the Navodaya Vidyalaya Sanghathan would
have to concentrate only on this, not quite
to the exclusion of other things but mostly
to the exclusion of other matters we will
have to concentrate on this. Otherwise,
the scheme will fail by next year. If the
students’ interest cannot be kept up, if the
students' curjosity ¢annot be whetted time
and time and again, the school will start level-
ling off coming to plateau, beyond which it
will not go : and a Navodaya School is not
supposed 1o come {o a plateau ever. It has to
be an ever-ascending graph of achievement,
understanding, curiosity and challenge.
That is what we really want that school to be.
We will have to see how it becomes what we
want it to become, or whether it becomes.
Ultimately, as I said, this is all an unchar-
tered ocean ; and in this ocean, where we
are going to reach, we do not
know. For the last two years, the experi-
ence huas been extremely good ; and 1 am
«aying this, not because I am the Minister,
not because I am the president of the
Navodayd Vidyalaya Samiti, but because as
a worker in this field, as a person who was
born in a village where there was no school
when I was studying, 1 know that the
improvement that we find in these schools,
and the kind of intelligence we find there,
is fantastic. And we have to cope with it :
and this is the spirit in which we have to
take this challenge.

SHRI A.E.T. BARROW : What steps
are you going to take to get your teachers
trained for this purpose ?

SHRI P.V. NARASIMHA RAO : That
is what we are concentrating on, May be
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in the next Session I will be able to tell you
more about it. 1 am only flagging the
challenge that has come to our notice.
Not that every teacher is inadequate ; but
what 1 foresce is that the teacher may not
be able ‘to keep pace with the fund of
intelligence that he has to deal with. At
the moment, yes ; in the first 1 or 2 years,

the Principal being a very good person, it
is possible for the teachers also to do so.

But you cannot expect that 450 very good
Principals will be available just for the

asking. You will have Jo change the tea-

chers. That is why we have not recruited

them finally, on a permanent basis. They
can go back to where they came from, and

they have a job waiting for them there.

They lcft that job on deputation. and came

to us on attractive*deputation terms. This

is the real inmtention of not making a per-

manent recruitment, at least for the first §

or 10 years I do not know how long will be
the time-frame, But we have not done this,

with this purpose in view. Otherwise any

teacher, good, bad or indifferent, if by

mistake or by an honest misjudgement

considered to le very good, is recurited

here, he becemes a permanent liability for

the next 30 years ; and the intstitution

suffers.

So, this is the real thing to te flagged
in regard to these new schools.

One point which has not really been
fully brought to the notice of the House,
or not come to the notice of the Members
is that the All India Council of Educa-
tion—1 am now going into the area of
technical education— Bill has heen passed.
The Bill has become Jaw. Normally,
it takes its own time. After all, it is
said that a litipants trouble tarts when
she gets a decree from a court in India.
Likewise when a Bill is passed in

" Parliament, the trouble of the administra-

tor stands because in the implementation
there are many hurdles It is a kind of
invisible hurdle race. Invisible in the
sense that you cannot anticipate what the
hurdles are going to be. In a normal
hurdle race, you know there is a hurdle
but here, you do not know that there is a
hurdle, and suddenly it comes. So, itis a
kind of an invisible hurdle race that we
have to face, once we pass the Bill and
make it law. We havg not only made it
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law ; but order the law, the bodies to- be
formed have been formed ; and from the
next academic year i.c. from June onwards,
the All India Council of Technical Educa-
tion will start functioning in right earnest,
under the new law. This, I beg to claim
in all humility, is an achievemcnt because
we have sat over it ; days and nights we
have sat over it the officers have sat over
it ; we have got into the spirit of the whole
thing and we did it on a sort of war-foot-
ing, with the result that we will be able to
get this new body which we have brought
into force by legislation with such great
hopes ; as all hon. Members know. Those
hopes will not be belied, and the body
will come into existence and will start
functioning from the next academic year.

In this matler we have lots of things
taken care of : girls, technical education has
been taken care of ; community polytech-
nies blocks have becn taken care of, and
we have got all the lists of these institu-
tions where you will sce that very good
work is going on; and if you find any
lacuna therc, 1 am here available to get
your opinion on it and sec how it can be
corrected.

Then about higher cducation. [ am
rushing through, only becausc most of the
other points have been covered.  On higher
education, we have only two important
points to flag. Onc is the question of
autonomous colleges, about which therc are
differences of opinion. Dilferent opinions
are very natural in a matter like education ;
but we have taken up autonomous collcges
as a challenge, again to oursclves, because
if we give a college autonomy when it
does not deserve it, then the entire scheme
gets a bad name. I have no doubt about
that. We have to be very sparing in giving
autonomy (o thesc colleges. Even if a
college which deserves, does not get it, it
does not matter because it docs not have
it at the moment anyway. But if a college
gels it and makes bad use of it, or misuses
it or it becomes a failure in the hands of
the academic authorities of that college,
then it is a disaster. So, I would like to
say that although we have said 500 colle-
ges, we wanted that number to be taken
more as an illustration of our will, rather
than any calculated figure arrived at after
due deliberation, considering all the
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facilities available, all the possibilities
available etc. That is not a figure which
has to be taken as sacrosanct. What is
sacrosanct is that we do not want this
scheme of autonomous colleges to go
astray. Even it it is 200, it does not
matter cven if it is 100, it does not matter,
because on this, there has been a conscious
debate and a deliberate difference of opinion
expressed by a section of educationists,

So, we do nol want to take any
chances on that. There arc pros and there
are cons of course, some of them, But we
have taken a comscious decision and that
decision cannot be implemented in a manner
to defeat its purpose. So, I would like to
say, in al) humility, that the nomber 500
necd not be taken as if to make it an c¢nd
in itsclf. We may not bec 1éaching 500
within the Seventh Five Ycar Plan. What
we are reaching is the perfect manner in
which an autonomous college should start
functioning such,

About Jamia Millia, some speeches
bave been made. Mr. Ariz Qureshi is hese.
Let me say that there was no lack of inten-
tion on the part of the government to con-
vert this into a Central University, We had
taken a decision long ago. The decision
stands. There arc certain arcas in which
a standing institution, an institution which
has been inherited by us has to be brought
ihto a new framework of a Central Uni-
versity. Now, we came up against certain
difficulties ; those difliculties are well on
the way to settlement/solution and I would
like to say that the moment this is done,
I would come to introducc a Bill for con-
verting Jamia Millia into a Central Uni-
versity ; and I do hope most fervently that
this will be possible in this session,

SHRI AZIZ QURESHI (Saiana)
What about Aligarh University ?

S8HRI P.V. NARASIMHA RAO
About Aligarh University, I think the
matter is now pending with the Visitor.
When we talk of a university, I get into
one special difficulty. One argument is that
we shouid not talk of any action in a uni-
versity because they are all autonomous
bodies. On the other, whenever something
gOts Wrong iA a university, I am supposed
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to be answerable for everything that hap-
pens there. Tell mc one thing whether 1
have any power or 1 have not. It is only
the Visitor that has the power if any cor-
rection to be made. We have scen it in the
case of so many Central Universities. You
cannot have it both ways. Ts that simrle ?
What I would like to say is that I am as
much a respector of university autonomy
as any member, but. when one member
wants to makc an exceplion convenicntly
whenever it suits him, then1 am not pre-
pared to accept that because nothing suits
me ; it suits me to stick to a principle, not
to break it. Whenever somc hon. members
find it hecessarv for me to breuk it, I am
not going to break it ; I am going to stick
to the law. A Visitor has the power.
Representations have been made to him.
He will certainly consult whomsocver he
wants to consuit including the Central
- Government : he will take his decision.
Beyond that [ am not prepared to go.

SHR1 SRIBALLAY PANIGRAHI
(Deogarh) : What about the universities
which are autonomous, as you hnow, but,
they are under the control of the University
because autonomy has failed there ? Now
you arc talking of the autonomy to be
given to some colleges. That is welcome.
But some of thc universities, quitc a large
number of universities, are under the
direct control of the government, State
Government here and there. So, is there
any thinking about how to improve upon
*hem ?

SHRI P.V. NARASIMHA RAO : 1
aave not come across any university which
is being run by the State Government as a
department.

SHRI SRIBALLAV PANIGRAHI
here arc three universities in Orissa where
111 the universities are now directly managed

aby the government.

SHR! P.V. NARASIMHA RAO : I
shall Took into that. Under what circums-
tances that came to pass I really do not
know. I do not know whether it is a fact
what the hon. member is saying although
de jure, the position may be different. I
will lcok into that. You can give me some
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details and I will look into that and then
let you know what the position is.

About the development of Indian lan-
guages, questions have been asked and they
have been answeicd ; some details have
been given. But 1 must say that this is one
area in which lot more needs to be done ;
of course, lot more needs to be done in
every area. But if 1 have to pick up one
area jn which lot more and more needs to
be done, it is in thefdevelopment of India
languages. We have not been able 1o pay

- so much of atlention to languages. We

have been concentrating and rightly so on
science and technology, higher education,
ctc. Now, the whole emphasis has changed.
We are now to concentrate on the grass-
root, on the operation black board, on non-
formal education, on adult education and
on the national literacy mission. We have
also to concentrate on the development of
Indian  lacguages, languages not only
enumerated in the Constitution, but lan-
guages per se, they may be 34 today, they
will become 300 tomorrow. But to what
extent a particular language nceds to be
developed. or has the capacity to develop

that is something which only a language
cxpert can tell us, because a language can-
not be developed beyond its potential. It
should be allowed to reach its maximum
potential, If you force too much on it,
then it breaks. It creates difficulties. So
it is a very technical subject. I know a
little, but I know just a little, ve1iy little, a
drop in the occan. So, we will have to
enlist the support of many many language
experts in this country. We are trying to
do that. On Sanskrit we are doing that.
On other classical languages like Arabic
we are paying special attention. So, all

: these areas which have been mentioned in

the New Education Policy, not one of them
has been left, not one of them has
beecn postponed for a futuie day, we are
procecding on all fronts, the broadest
possible fronts one can imagine in the
field of education, we are proceeding on all
fronts. Of course, in some areas we have
to have a thrust, in other areas we may
hasten slowly but there is progress on all
sides; on all fronts, and that is the inten-
tion of the Government. I thank the
Members again for all the valuable sug-
gections. I appeal to them to give their
approval to the Demands for Grants.
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MR. DEPUTY-SPEAKER I shall

now teke up the Cut Motions.

SHRI1 G.M. BANATWALLA
(Ponnani) : My Cut Motion No. 1 has
already been moved. But in view of the
essurance given by the hon. Minister about
giving statutory university status {0 Jamia
Milia 1slamia in New Delhi, in view of
that assurance I seek leave of the House
to withdraw my*Cut Motion No. 1.

MR. DEPUTY-SPEAKER : Does the
hon. Member have the lcave of the House
to withdraw his Cut Motion ?

SOME HON. MEMBERS : Yes

Cut moticn No, 1 wuas, by leave,
withdrawn.

MR. DEPUTY-SPEAKER 1 shall
now put the remaining cut motions to the
vote of the House. )

Cut motions No. 2 to 15 were put and

negatived.
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MR. DEPUTY-SPEAKER : The ques-
tion is :

“That the respective sums not
~ exceeding the amounts on Revenue
Account and Capital Account
shown in the fourth column of
the Order Paper be granted to the
President, out of the Consolidated
Fund of India to complete the
sums necessary to defray the
charges that will come in course
of payment during the year ending
the 31st day of March, 1989, in
respect of the heads of Demands
entered in the second column
thereof against Demands Nos. 46
to 49 relating to the Ministry of

Human Resource Decvelopment ™.

The motion was adopted.

Demands f[or Grants for 1988-89 in respect of Ministry of Human Resource
Development Voted by 1ok Sabha

Amount of Demand for

Amount of Demand for

No. of Name of Demand
Demand Grant on Account voted Grant to be submitted
by the House on 18th to the vote of the House
March, 1988
1 2 3 4
Revenue Capital Revenue Capital
Rs, Rs. Rs, Rs,
Ministry of Human
Resource Development
46. Department of ‘
Education 261,85,00,000 12,00,000 1319,27,00,060 62,00,000
47. Department of
Youth Affairs
and Sports 15,74,00,000 42,00,000 78,73,00,000 2,11,00,000
48. Art and Culture 25,57,00,000  3,42,00,000 81,82,00,000 17,08,00,000
49, Department of
Women and Child
44,06,000 -_— 205,40,00,000 -

Development

——— e p —
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14.58 hrs.

[ Englis A}

(ii) MINISTRY OF TEXTILES

MR. DEPUTY SPEAKER : The House
will now take up discussion and vuting on
Demand No. 72 relating to the Ministry of
Textiles for which six hours have been
allotied.

Hon. Member present in the House
whose cut motions to the- Demands
for Grants have been circulated may, if he
desires to move his cut motions, send slip
to the Table within 15 minutes indicating
the serial numbers of the cut motions he
would like to move. These cut-motions
only will be treated as moved.
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A list showing the serial number of cut
motions moved will be put up on the Notice
Board shortly, In case the Member finds
any discrepancy in, the list, he may kindly
bring it to the notice of the officer at the
Table witaout delay.

Motion moved :

“That the respective sums not
exceeding the amonuts on Revenue
Account and Capital Account
shown in the fourth column of the
Order Paper be granted to the
President, out of the Consolidated
Fund of India to complete the
sums necessary to defray the char-
ges that will come in course of
payment during the year ending the
31st day of March, 1989, in respect
of the head of Demand entered in
the second column thereof against
Demand No. 72 relating to the
Ministry of Textiles.”

Demands for Grants for 1988-89 in respect of Ministry of Textiles Submitting

to the Vote of Lok Sabha

o [

No. of Name of Demand Amount of Demand for Amount of Demand for

Demand Grant on Account voted Grants submitted to

. by the House on 18th the vote of House
March 1988
1 2 3 ' ¢
-~ e S e

Revenue Capital Revenue Capital

Rs. Rs. Rs. Rs,

Ministry of Textjles
72. Minstry of Textiles

87,26,00,000 47,95,00,000 436,28,00,000 239,76,00,000

Shri G. M. Banatwalla has tabled Cut Motions to the Demgnd for Grant relating to the

Ministry of Textiles.

SHRI G. M. BANATWALLA (Ponnani) :
3,4and 5

I beg to move :

““That the Demand under the Head
Ministry of Textiles be reduced to
Re. 1"

{Failure to take adequate measures
to help both the powerloom and
handloom weavers in the prolonged
crises being faced by them./(1)]

Yes, 1 am moving my cut Motions Nos. 1, 2

Does he want to move his cut Motions ?

“That the Demand under the Head
Ministry of Textiles be reduced to Re.
1”

[Failure to provide ' adequate yarn
at rcasonable prices both to hand-
loom and powerloom weavers. (2)]

“That the Demand under the Head

Ministry of Textiles be reduced to Re.
l’l
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[Failure to set up an All India
Powerlooms Corporation on the
lines of the one for handlooms.(3)]

“That the Demand under the Head
‘Ministry of Textiles be reduced to -Re.
l!!

[Discriminatory and step-motherly
treatment against powerlooms in
the coantry, (4)]

“That the Demand under the Head
Ministry of Textiles be reduced by Rs
100”

[Need to revise the Textiles Policy
in view of hardships being caused
1o all the sections of the texnle
industry. (5)]

15.00 hrs.

SHRI SATYAGOPAL MISRA (Tam-
luk) :  Mr., Deputy-Speaker, Sir, the De-
mands for Grants for the Ministry of
Textiles have been formulted in the context
of the Textile Policy of the Government
which was announced in the
year 1985, Sir, during the pre-indes
pendence period, we had a very glorious
history of our textile industry. But after
the independence, our performance has been
very bad. The Government of India had
announced three times about the Textile
Policy. First, it was announced in 1978,
then it was revised in 1981 and again it
was revised in 1985 Now, we are still
continuing with this new iextile policy.
Sir, that we had apprehended about the
new textile policy has come frue. A list
has been drwn up showing the number of
sick mills and closed mills. Now, sabout
133 textile mills are closed involving about
1.76 lakh of workers.

15.02 hrs.

[SHRI N. VENKATA RATNAM : in
the Chair]’

Sir, year after year, the mills
are becoming sick. I do not know how
this textile policy was directed resulted in
the closure of the mills. 14 mills were
closed, -in 1983, 16 mills were closed and
in the year 1984, and in the year 1985
when the new textile policy was announced
7 mills were closed. After that, intbh.
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year 1986, 33 textile mills were closed and
in the last year, that is, in 1987, 49 mills
were closed. Sir, this shows that our
apprehension regarding the new textile po-
licy has become true, Sir, what is the per
capita availability of cloth in our country ?
In the year 1984, it was 44.52 metre per
annum, in 1985, it was 14.04 nreires per
annum and in the year 1986, there was a
marginal rise in the availability of cloth.
It was 15,01 metres per capita per annum,
The target of the productioh at the terminal
yesr of the Seventh Plan, thatis, 1989-
1990, has been fixed at 16.44 metres of
cloth per head. ] do not know whether we
will be able*to reach this target figure of
16.44 metres per head or not.

Sir, what is the condition of the cotton
growers in the country ? Mr. Chairman’
Sir, you come from cotton growipg State.
Sir, last year, we came 10 know that due to
drought condition the price of cotton had
gone up. But in that year, that is, last
year, 20 people committed suicide in Prak-
asam and Guntur Districts in Andhra
Pradesh  This in the reality of the situa-
tion you must understand. The cotton
growers are suffering in many ways. They
are not getting remunerative price for their
produce and on the other hand, prices of
all the other commodities required for their
daily life are going up day by day. They
need remunerative price for their products.
The prices of all the raw materials and
means of production are rising up and they
are not getting the remunerative prices for
their produce,

Sir, half of the people of this country
go naked. This is the reality which we are
facing today. In spite of Government’s
high sounding words in the three successive
textile policies, this has become the reality.

The outstanding bank credit of the large
sick textile mills has inereased from Rs,
962 crores in 1985-86 to Rs 1,118 crores
in 1986-87, Banks are giving money to
the textile mill owners, but year after the
mills are becoming sick and there is nobody
to take action. The new textile policy has
given freedom to the mill-owners to close
the mills, You will be surprised to know
that they can close their mills at their
sweet will, It is the employers who will
decide whose mill has become sick and at
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their sweet will they will close their mills.
This is done at the expense of the workers
of our country, At the same time, the
cotton growers are suffering and the consu-
mers of our country are also suffering.
Now the Government is claiming that they
have done a very good job with the new
textile policy and they have given the figures
saying that export has gone up. That is
true. But to what extent it has gone up ?
This year’s estimate of our exports 18 about
Rs. 300 crorers, Can we compare it with
other countries 7?7 What about China?
Their export of textile goods is Rs. 12000
croers per year, Taiwan is exporting about
Rs. 10,000 crorers worth of textile goods,
whereas ours is only Rs. 3000 croers, and
we are taking credit that we are exporting
many things. Though the Government
bave a textile policy at their hands, they
always go on with ad hoc announcements.
That has become their habit,

Sir, the cotton export was permitted.
Then, the price went up and then what
happened in the year 1987 ? The Govern-
ment suspended the export of cotton. Now
they are thinking of importing cotton from
other countries. We are going on in this
way. Though we have a permanent export
export policy, yet we go on an ad hoc basis.
The Government have no long-term pers-
pective, no long-term plan for cottorl grow-
ers, rather for the textile industry itseif.

Regarding smuggling, about 2000 million
metres of textiles valued at Rs. 3000 crores
is estimated to be smuggled into India
every year, and the Government is sleeping.
Our production price is not compatibie
with that of the other producers in the
inernational market. The price of terryeot
having a mix of 67 per cent manmade fibre
and 33 per cent of cotton of comparabie
quality available in Thailand is Rs. 12 a
metre while in India it is available for Rs.
24 a mette. So, the production price is
also very high in our country. The profit is
going to the mil-owners and they are taking
advantage of the situation. In this year’s
Budget, the Governmenij has laid a greater
emphasis on polyester and other man-made
fibre which has seriously affected our tra-
ditional cotton industry, traditional hand-
loom and powerloom industry. The conce-

ssions which the Government propose tg
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give to the man-made fibres or other polyes-
ters would not be passed on to the consu-
mers. That would go the benefit of some
textile mill-owners like the Reliance and
Bombay Dyeing., -Textile magnets will
enjoy the benefits and the consumers and
the cotton industry will suffer—the ¢ottage
industry will suffer ; and the handloom and
the powerloom sector will suffer. That is
how the Government is functioning.

What is happening to the textile industry
after independence. The mill-owners have
got their profit but they had not revinvested
a part of their profit for the modernisation
of mills. That is why, the mills have
become sick. Nobody looked after these
things after independence. The Govern-
ment at the Centre had done nothing and at
this moment, they have allowed the mill-
owners to close down the sick mills and
retrench a large number of workers.

During the current year, our cotton
growers have done a good job. Earlier we
were a deficit country in respect of cotton.
Now we have some surplus production.
But the benefit is not going to the growers,
nor to the consumers of our country.
Government is formulating a policy to be-
nefit the big mill-owners and to earn some
foreign exchange through some exports. The
only basic thing they are doing is to export
some textile goods and earn some foreign
exchange and the benefit will go to some
mill-ovvners. The worst sufferers will be
the workers and the country as a whole,
Therefor€, a comprebensive, integrated and
realistic policy is needed. Every time we
are giving our suggestion. It is the mill-
owners who have destroyed the whole
industry.,  Therefore, wholesale national-
isation only can save the workers and also
the industry  But instead of going in that
direction, the Government is going in the
opposite. They are surrendering to the big
mill-owners and textile magnets.

What is happening to the cheap variet
of cloth ? Sir, you know that productio¥
of cheap variety of cloth is not very much
profitable. The profit is less in that areah
So, that has been shifted to the handloom.
sector. The mill-owners do not have to
produce any cheap cloth because they are
allowed to earn more profit. Where there
is less profit involved, that will go to hand-
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loom and the poor weavers will have to do
‘that, NTC used to produce some variety
of cheap cloth. They are also relieved
from that production and the entire burden
has been shifted from the mill-owners and
from the public sector to the poor handloomn
weavers, They have to produce cheaper
variety of cloth. What will the mill-owners
do ? They will produce high quality cloth.
The price of high quality cloth will be
also higher. So, they are allowed to have
more profits at the cost of the handloom
weavers in our country.

Much was talked about the moder-
nisation fund. But what has been done to
that ? The Textile Modernsiation Fund
was set up in August, 1986 in which Rs.
750 crores is to be utilised over a period of
five years. But at present actual disburse-
ment is Rs, 122.30 crores. That means
only a meagre amount has been disbursed
so far. You know that delays which take
place in making funds available to the sick
mills and another dimension to the difficul-
ties. Out of the total sanctioned amount,
only a fraction is actually made available.
As a result, the modernisation gets stalled
and in the meantime, the prices ot imported
machinery go up.

The Government is giving duty cut to
import sophisticated machinery from other
countries and our indigenous manufacturing
units are becoming sick. The employees
working in our textitle industry are being
retrenehed and, at the same time, the jobs
of workers working in the indegenous manu-
facturing units which manufactured machine
necessary for textile industry or threatend
and the Government has allowed that
process.

The duty cut import is being given to
sophisticated machimnes for the benefit of a
very selccted number of mill-owners. This
has become the policy of the Governmet.

Jute is our traditjonal industry. We
have enrned large foreign excahnge through
the years. Here you see the same thing of
the fate of the cotton and jute growers.
About 4 million agricultural families are
affected by the policy of the Government of
India. The export of jute is going down
and down. In the year, 1960-61, it was
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776.5 thousand tonnes and today it is only
224,6 thousand tonnes. If you calculate
in rupees after the announcement of new
tetxtile policy, it has also come down. In
the year 1984-85 it was Rs, 333 crores.
In the successive year, 1985-86, it came
down to Rs. 270 crores. Last year, (1986-
87) it further came down to Rs. 230 crores.
Most of the jute miils are lying idle and
closed. 2.5 million industrial workers are
seriously affected. They are out of job.
The policy of the Government has created
this rituation,

In this connection, what happend is one
day our Prime Minister went to West Ben-
gal in September, 1986 and announced a
package of Rs. 1,007 crores which includes
Rs. 150 crores for jute modernisation fund,

This is not modernisation find. This
is money lending fund. The Government
is lending money to some jute m:ll-owners
and money is given at an interest of
11.5% up to Rs. 6 crores and when it is
more than Rs. 6 crores, the interest rate
is normal ie. it is the interest rate which
exis{s as at presenl™ 14 per cent. But
what is the performance from September
1986 uptil now ? In these 19 months, six
jute mills have received only Rs. 21.89
crores out of the fund of Rs. 150 crores.
A sum of Rs. 150 crores has been allotted.
To exhaust this money, how much time
would be needed ? In the course of 19
months, their performance is this. How
much time is necded to exhaust the whole
amount ?

Another programme was also announc-
ed. That  was about the Special Jute
Development Fund consisting of Rs. 100
crores, A period of 19 months had
already gone. It is almost two years now,
In these two years, they have chalked out
a plan on paper and only a sum of Rs. 8
crores has been disbutsed so far out of the
fund of Rs. 100 crores. The fund of Rs,
six crores has been disbursed to the Minis-
try of Agriculture. The JCI has received
Rs. two crores. 1 do not know when the
Ministrry of Agriculture and the JCI will
spend this whole money. The JCI is not
going to spend this money before the
period. of September-Octobzr. So, the
performance in two years is only to the
tune of Rs. 8 crores out of the allocated
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fund of Rs. 100 crores. But the tall talks
will go on like this. S8ir, you know that
empty vessels always make much noise.
Like that, the Government are going on
doing things. For Jute industry, diversi-
fication is a must to produce some non-
traditional items which may suit today’s
needs. There are blanket and carpets and
they can be produced. These are necessary
things. Therefore, we will have to shift
from the traditional production to diversi-
fied products. We can produce jute
blankets and carpets., There is a very good
export market also. The Government is
not making much efforts. They are not
thinking on this project.

A lot of R and D work is necessary in
jute industry as well as Textile industry.
More money should be allotted for that.
Moderaisation in Jute industry, textile
industry and silk industry does not mean
purchasing some machinery and importing
it and installing. That is not actually
called modernisation. Modernisation is a
science. We have to go in for advanced
methods so that we can make ground for
further development, how can we modernise
our mills 7 How can we modernise the
textile industry, jute industry and silk
industry without a strong R and D using ?

The New Textile Policy was announced
with so much tall talks. But now that
has proved that it is for the benefit of some
big mill-owners. It is meant to make
profits by some of the mill-owners at the
cost of the crores of our handloom
weavers, textile workers (Powerloom and
Mills) and the consumers of our country.
But that will serve no purpose. Therefore,
a time has come when we can revicw our
policy and take a long-term comprehensive
policy in this regard. That is the cry of
the people today. That is the crisis which
exist today. I think the Government will
look into the matter and come with a new
comprehensive textile policy for the
benefit of the cotton-growers,- jute growers,
for the benefit of the consumers and the
industrial workers of the textile industry.

Sir, there is one more point which 1
would like to mention. Sir, we are suffer-
ing not from insufficient production in the
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textile industry. But, we are suffering
from insufficient purchasing power. There-
fore, we shall have to strengthen the pur-
chasing power of our people. The Textile
Policy should be framed on the perspective
of the purchasing power of our country.
We must look to improve the purchasing
power of our people particularly bring in
the rural sector. But you know, this
Government is callous to this attitude.
Day after day, the purchasing power of
the people in actual terms is going down
because inflation and price rise are
bringing down the actual purchasing power
capacity of the people. Ours is a big
country. We should put all the endeavours
so that our people particularly residing at
the rural sector can have more purchasing
power so that they can purchasg more
textile goods. In that perspeetive, we
shall have to look to our textile industry.
Unless we improve the purchasing capacity
of our people, we cannot improve our
textile industry also. I think, this aspect
will have to be looked into. With these
words, I conclude. Thank you. N

SHRI SHARAD DIGHE (Bombay
North Central) : Mr. Chairman, Sir, I
rise to support the Demands of the Minis-
try of Textiles. While doing so, I would
like to comment on the performance of
this Ministry during the last year. If we
see the performance of this Ministry or the
effect of the new Textile Policy which was
announced in June 1985, on certain sectors
of this Textile Policy, it will have to be
said that the new Textile Policy has failed,
It has failed and, thercfore, a serious re-
assessment of the situation is called for.
Upless the Government takes it very
seriously and reviews ihis Textile Policy,
it will result in less and less production
and also will result in more and more
closure of textile mills in the city like
Bombay resulting in a large scale unem-
ployment of the textile workers If we
test this Tcxtile Policy on the point of
production also, the production figures
which are given in the performance Budget
itself show that the production is also
going down. The target figures for produc-
tion of cloth during 1986-87 are 4,740
million square metres and the estimated
production is only 3,317 million square
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metres. A year thereafier, namely 1987-
88, again the (target is 4,660 million
square metres and the production for nine
months from April to December 1987 is
only 2,296 million square metres. These
figures also show that the production of
cloth is going down in these organised
textile mills and so also is the condition
in the NTC mills. The figures given, as
far as the NTC mills are concerned, in
the quality oloth at reasonable prices to
weaker secctions which was ©ne of the
aims of this Textile Policy also shows that
when the scheme was introduced for
polyester-cotton blended for these NTC
mills, the actual production of controlled
cloth in 1986-87—1thc target was 200
million squarc metres out of which 1535
million square metres was for cotton
varieties and 18 million square mectres for
polyester and cotton shirting—it is only
148.11 million square metres as far as
cotton varicty is concerned and 15 10
million squarc metres as far as polyester

blended shirting is concerned. Here also
the production has gone down.
If we go further to the year 1987-88,

the target was 175 million square mectres
out of which 130 million square metres
for cotton variety and 1§ million square
metres only for polyester-cotton shirting.
The actual production shows, for 9 months
of 1987-88 only 43 million squarc metres
cotton varicties and 8.2 million square
metres polyester-cotton shirting variety.
Therefore, applying the test of production
alse, it is clear that there is something
wrong in this textile policy which was
announced in June 1985 and a review is
necessary from this point of view.

15.32 hrs.

[SHRI
Chair).

ZAINUL BASHER in the

If we sce the closure of mills, e
picture is still darker. Since the announce-
ment of the Policy the closure of the num-
ber of units is increasing very fast. The
figures which I have got sbow that in
1985, 70 units were closed making 94997
workers unemployed. In 1986, 75 units
were closed turning 1,13,237 workers out
of the mills In 1987, the figure of units
closed rose to 120 and the workers who

CHAITRA 15, 1910 (S4K4)

Min, of Tetiles 310

became unemployed rose to 1,50,000 ;
whereas in the ycar 1988 the units closed
are 133 and the number of unemplioyed
workers are 1,78,000. This figure also
tallies with the answer given by the Minis-
ter himself on 26th February 1988 to the
unstarred question No. 865 of Lok Sabha
wherein he has stated that the number of -
units closed as on 31.12:87 is 133. This *
is the general position.

As far as the Bombay city is concern-
¢d, the position is borrifying. The Brad-
bury Mill, Mukesh Mill and Srinivas
Cotton Mills were of course closed before
the policy was announced. Since the
policy was announced. the Modern Mill,
the New Great Mill, one unit of Swan
Mill are closed and the other (wo units of
Swan Mill are on the verge of closure.
Another mill by name Raghuvanshi Mill
is also not making any payments to its
workers ; it is on the verge of closure. One
more mill—Sriram Mills—which is at
present utilising the unpaid bills for elec-
tricity and water charges and the dues of
workers viz., gratuity, provident fund,
employees’ State insurance contributioans,

feave, etc.. which amounts to Rs,
3,36,00,000. Only by using this amount
somehow or the other the Mill is running ;
but it s on the verge of closure. [n 1983
we had taken over 13 mills in Bombay
where nearly 41000 workers were on the
musters. Out of 41000 workers only
23000 workers were taken on duty and
18000 were not given any work, Out of
that nearly 10000 workers have reluctantly
taken gratuity and gone away but still
8000 workers are awaiting hopelessly for
jobs or they being taken inside the mills,
Further these mills which have been taken
over have not been nationalised. We are
not taking the responsibility of making
any payment as far as the dues of the
workers who have been retrenched are
concerned. Regular suits were filed by the
recognised Rashtriya Mazdoor Mill Sangh
on their behalf. In the Labour Court
they succeeded. They svecceeded before
the Division Bench of the High Court and
the mills were ordered to pay their dues
but our Government on behalf of NTC
moved the Supreme Court and obtained a
stay. It does not be fit a government
which champions the cause of workers to
take stay in such matters and go upto the
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lase court and make the workers wait for
their own dues from the mills which are
taken over by the Government. Only on
a technical point they have taken the stay.
All these workers whom you are .unable to
take back on duty at least pay their dues
so that they can be satisfied with that
amount. From this point of view the
textile policy is not making any impact.
It is resulting into more and morc¢ closure
of tuc mills and also further and further
unemployment 1n this field,

Now in the textile policy 1self we have
announced that as far as the power-looms
were concerned thcre will be compulsory
registratior.  Now this registiation has
been left to the State governments NoO
State government has been able to rcgister
the power-looms with the result that all
your figures as far as production of power-
looms is concerned are not authentic at
all. Theie are no restiictions as far as
these powerlooms arc concerncd regarding
the working conditions of the workers,
their hours of work, bencfit and social
schemes.  Nothing is theie. They are
freely victimised Production is so cheaper
in the powerloom sector that it is cffective-
ly competing with the composite mills,
That is also one of the reasons wny com-
posite mills cannot run at profit. I am
told that one report of the Reserve Bank
clearly says that the profit in these com-
posite mills is not even more than 10 per
cent of the investment. Therefore, if this
cost is increasing like this and we are also
allowing uncontrolied smuggling and allow-
ing uncontrolled powerioom ecxtension
without registration then there will be
chaos as far as the textile industry is
concerned.

We have also announced rehabilitation
schemes for workers. When a unit is to
be closed 75 per coent of therr wages will
be given for a particular period ; then 50
per cent and lastly 25 per cent foir a parti-
cular period as far as ichabilitation is
concerned. Now the experience shows
that one of the conditions for making this
payment is that the appropriate Govern-
ment must give permission for closure., No
appropriatc Government is giving permis-
sion for closure with the result that even

-
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though the mills are closed, workers be-
come unemployed. They cannot get any
benefit of these rehabilitation schemes
which we have announced "and hothing has
been done as far as this is concerned.

In the performance budget also, every-
thing is silent. It merely says at page 3 :

“A rchabilitation fund was
also set ip during 1986-87
on the lines enunciated in
Junc 1985 Textile Policy, for
workers who might be dis-
placed by permancnt closurg
of non-viable textile mills.”

It stops there. It does not say what
15 the performance, what amount has been
paid up to now, in which umt it bas been
paid. It cannot say auything fuither
because nothing has been done ac far as
the rebabilitation fund is concerned. There
is a hitch and wec have not been able to
,remove that hitch. Therefore, ny sub-
mission and request to the Govrrnment is
that this scheme will have to be reviewed
and must be liberalised so that when the
mills are closed, at least the advantage can
be taken by the workers of such mills as
far as rehabilitation fund is concerned. It
should be more liberalised and perhaps it
should be made available tll the actual
rehabilitation of the workets is made.

As far as the modernisation fund is
counzerned, the performance budget says
that Rs. 750 crores were provided for five
years in the ycar 1986-87. The figures also
show that up to now only Rs. 150 crores
have been disbursed for moflernisation.
That means, cven though in five years we
have to dishurse Rs. 750 crores, the speed
is 50 slow that till now— nearly two years
have clapsed—only Rs 150 crores have
been uctually disbursed as far as the
modernisation is concerned.

The labour participation was also one
of the objectives of this textilc policy. I am
sorry to say that even in the NTC mills,
there is not a single digector from the
workers at the national level as well as in
the subsidiary corporations of NTC. If
the Government itself is not keen about the
participation of the workers in our NTC
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mills, then how can we implement this
objective as far as the mills arc concerned?

From all these points of view, my
submission again is that we shall have to
review this policy. Policy objectives have
to be met. The textile policy should be
oricnted towards more and more cmploy-
ment, [t should not result in the closure
of the mills and morc and more unemploy-
ment as far as the textile workers are
concerned.,

We have no doubt given cerfain con-
cessions in tius budget by way of encour-
agement to this sector. I will not go into
the details of those concessions mentioned
in paragraphs 146 to 155 of the Budget
speech.  But 1 would submit that some of
these concessions are such that neither the
textile mills are bencfitted nor the con-
sumers have hzen benefited. The advantage
has been taken only by the manufactuiers
of polyester fi'res, namely, Reliance, Orkay
and JK Industries They would be benc-
fited from some of these concessions and
not the mills, not the consumers. I would,
therefore, urge upon the Government that
our excise duty policy, taxation policy,
should be so framed that cost of produc-
tion of the mill would be reasonable and

thete would be cheaper production as tar
as the consumers are concerned, Mills
also would not have become sick because
of our policy. Of course, some of the
faults are with the mill owners also. Many
times, it is found, as I said, because this
industry is not now profitab’e at all, the
Rescrve Bank says that the profit returns
are not more than 10 per cent.  Therefore,
no manufacturer is interested in this
industry and they are, therefore, siphoning
more and more funds out of this industry

to the other industries and in course of ,

time, | am sure, that if this situation is
allowed to continue, all the textile mills
belonging to the private owners would
" close down. Therefore, we must have not
only good policy and I would urge upon
the Government not to have a half-hearted
or hapharard policy of only taking over
some mills which are about to become sick,
not only nationalising onmly a few mills
which are about to become sick but the
time has come when we shall have to step
in and nationalise all these mills whether
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they are viable, not viable, whether they
prosperous or not so that you can have a
comprehensive look at this industry., We
should have good and cheaper production
' which the consumers can afford and at
the same time the employment in this
industry will also continue and the im-
dustry will go on and will have prosperous
days as far as this country is concerned.
From this' point of view, the* Textiles
Minisiry, { am sure, would ook into’' this
matter and have all these amends as far as
their policy is concerned.

With these  words,

. I support the '
Demands of this Ministry.

SHR1 KADAMBUR JANARTHANAN
(Tirunclveli) : Sir, 1 am glad to speak on
this subject and I must, first of all, con-
gratulate the Textiles Minister for bringing
the cotton yecar from August to October, a
practical thing which though very late, has
been brought on time now. Whether the
new textile policy according to the Treasury
Bench hon. colleague 1s successful or net,
after the new textile policy, particularly,
in 1986-87 and 1987-88, Lhe cotton far-
mers who form the backbone of India, have
been benefited a little bit. For the first
time in the history of cotton in India; the
kapas price has reachcd Rs. 1000 from
Rs. 800 for medium staple and for extra
Iong staple it is from Rs. 130Q to Rs.
1500. Therefore, according to the hon,
colleague, whether the textile policy hns
been successful or not, it has brought some
success (o the farmers. He was-telling that
all cotton mills aie closed. Though the
textile policy was to bring down the price
at a moderate rate, after the textile policy,
the cloth rate has increased and accor-
dingly, the cotton pricc has also increased.
In the whole Prass, they are yelling about
55 per cent increase in cotlton which is not
really a fact. We are in the Rajiv Gandhi
period but we arc taking our people to
‘Dandi Yatra’, the Gandhiji period. 1
request the hon. Minister to look upon the
Gandbiji period. Gandhiji gave wus not
the sword- I was a high school student
then. He gave us the ‘thakli and ratnam’
in our hand and not the synthetic fibres,
the unhealthy competition made by the
textile policy giving more soncessions to
the syathetic fibres which has deprived all
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the cotton and therefore, the consumption
has gone down. The cotton growers are,
therefore, suffering. That is why in
Andbra Pradesh some farmers committed
suicide and all that. We have to accept
the basic fact that we are cotton growing
country and the competition between the
synthetic, man-made fibre, and the natural
fibre, should be in such a way that the
cotton growers are not made to suffer.

The hon. Member just now was men-
tioning about the sickness of the mills. As
we know, thc sickness of the¢ mills was
created by the capitalists. They made
profits from the forties till seventics. After
making profit as much as they could, they
left the industry to run as far as it could.
Th=y did not bother, if it was going to die.
That i5 the attitude of the millowners
There are so many mill owners like this in
Andhra Pradesh as well as in Tamil Nadu
and other placss, who are ranking first in
the matter of export. The textile policy
has been a failure and to think that the
remedy lies in natjonalization, that is not
a correct argument

Take for instance the NTC mills. Out
of the 1027 mills on the 31st March, 1987,
95 mills are in the cooperative sector and
175 mills are owned by NI'C  Ninety-five
mills in the cooperative seector have been
built by our own money But what about
175 NTC mills ? These have not been
built by the Government, these were being
run initially by somebody else, They ran
away and just to give employment you
took over the mills and put in your money.
These 175 NTC mills were built with the
funds of private people, not the Govern-
ment funds. These were - private mills.
You took them over to provide employ-
ment. According to your Annual Report,
even the NTC- mills have been incurring
losses. '

According to the figures given in the
Report, we have 744 spinning mills and
283 composite mills with 26.10 million
spindles installed—the highest number in
the world. But we are also having pro-
blems never to be solved, We have sick-
ness and sickness all round. Why are we
having this sickness It
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capacity utilization is becoming thinner
and thinner day by day If you sce the
capacity utilization in cotton textile
industry, while in 1980-81, it was 77 per
cent, in 1987-88, it has come down to 72
per cent only. Even after that, you have not
cared to take steps to increase capacity
utilization. That was in respcct of spindles.

"In respect of looms, the capacity utilization

in 1980-8%1 was 77 per cent and in
1987-88, it has come down to 61 per cent
ooly. The capacity under-utilization has
been increasing and that is one of the
reasons for sickness.

To sirengthen my point further regard-

" ing cotton and synthetic fibre, according to

your report, the production of cotton yarn
in 1986-87 was 1302 million kgs, whereas
it has come down to 1000 million kgs in
1987-88. 1In 1009 non-cotton yarn, the
production in these 1two years was 80
million kgs and 91 million kgs respectively,
that is an increase of 11 million kgs. If
you scc the production of cloth, according
to the figures given herc, in 1980-8/, the
production of cloth was 8351 million mtrs,

" out of that cotton was 5443 millton mtrs.

This year out of the total 9539 million
mitrs, cotton is only 6146 million mtrs
In the case of synthetic fibre, it comes to

_nearly 3393 million mtrs in 1986-87, it

was 2903 million mirs in 1980-81. There-
fore, looking to this competition between
the cotton and synthetic fibre, which is
going against the interest of cotton day by
day; we do not know what the position
would be in future. Now the cotton prices
have fallen down by Rs 1000 to Rs. 3000
within three months.

In our State after the President’s Rule
is declarcd there, the officials have
asked for the power for industry. The
power for industry  includes  the
hoarding in of ymrns. The checking has
also been done but they did not so far
come to the Ginning factory. Because of
the hoarding those who were buying 10 to
12 bales for their power looms, are now
buying only two bales. Tierefore, natvrally
the consumption has gone down, and the
Kapas off-take has gone down. The LRA
Kapas which was sold at Rs, 1000 per
quintal in Tamil Nadu, today it is being
sold at Rs. 725. Therefore, I request the
Hon. Minister to look to it because CCI
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will vome to the Tamil Nadu- to buy
Kapas as.the cotton season is ahead.

Regarding the import of cotton, I
would like to say that the Government is
being pressurised to import the cotton.
The Textile Committee has decided to
import the cotton. But as a cotton grower,
I musi say that any staple of the length
below 22. mm should not be imported in
the interest of the cotton growers. Any-
thing, or any stap[é less than 22 mm length,
if imported will adversely affect the cotton
growers of Maharashtra, Tamil Nadu,
Andhra Pradesh, Punjab or for that matter
the entire India.
Minister that,the agriculturists - from every
cotton growing State must be represented
in the Cotton Advisory Board. Let there
be a Cotton ‘Board represented by the
agriculturists from the Tamil Nadu, Karna-
taka, Andhra Pradesh, Punjab, Maharash-
tra and Madhya Pradesh. Wherever the
cotton is produced, they should be repre-
sented in the Board.

- *

The various Indian ‘newspapers like -

Hindu are releasing articles and making
" lobbies to import catton. They are pressing
the Government, It s very sorry to note
that they given the Sankar cotton equi-
valent to the California cotton. The Cali-
fornia cotton is 1 and 1/8th whereas the
Sankar is not more than an <nch. In the
same paper the Pakistan cotton is shown as
1 and 1/16th. This shows their poor
knowledge of cottori.. They are making
ignorant statements in the Press: What
other countries will think about us. Will
they not laugh on us ? This article which
1 just now referred was written by the E. K.
Vasudevan. This is the state of affairs in
the cotten industry. If this is the position
then you can very ‘well understand their
practical knowledge about the yarus. There-
fore, I request the Minister that this uns
healthy practice of giving concession to the
* synthetic fibres which will deprive the
cotton growers of-their remunerative prices
should be stopped.  Mahatama Gandhiji
warned us against the use of foreign cloth.
If the present textile policy is followed then-
Iam sure a time will come when we will
have to ban the synthetic fibre cloth. A
time will come when oaly cotton will be
ufed and that time is not far away. 1 do
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-

- not say that "the new textile policy is not

good. It has got some good points also
but they réequire modification. The defects
in the policy should be rectified, My
friend from’ the Treasury Benches said
something, I'do not want to take his name,
The structure of the new textile policy
should be reformed.

Regarding the import . of Autocon
machinery, 1 would like to say that whate-
ver concessions were given so far since
1987 have been taken away because they
have raised the prices up to ‘the extent of
25 per cent,

16.00 hrs

Now, I would like to say a few words
about the export of ‘yarn During the
period ' of Shri Rajiv Gandhi, yarn pro-
duced in .Tamil Nadu has .found some
market in Czechoslovakia, Spain and Japan.
Japan is importing cotton from Rajapa-
layam in Tamil Nadu. The present policy
of exporting yarn with the present limit
should continue.

.

I would also like to submit that the
cotton waste industry is facing a new
difficulty after the Budget. As in the case

- of iron waste and agricultural waste, the

cotton waste industry is also expected to

_ declare 60 per cent of profit, of which 20

per cent has to be deposited as income tax.
Cotton waste industry is facing a lot of
difficulty because of this and I request that
must be removed. FICCI and other people
in the trade have also represented to-the
Government in this regard. I again urge
the government to safeguard the cotton
growers’ interests, With these ‘words, I
conclude.

-

SHR1 HAROOBHAI MEHTA (Ahmeda-
bad) : Sif, I rise to support the Demands
placed before this House by the Textiles
I do not share the pessimistic
attitude shown by some members, attribut-
ing every failure in the textite industry to
the New Textile Policy, Undoubtedly, the
objectives of the New Textile Policy are
laudable. The main objective of the policy
is to put all the three sectors, viz. hand-
loom, powerloom and the organised mill
sector, on a sound footing. And the
Government has persistently been follow-
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ing that policy since the pronouncement of
. the Policy. To ensure that the organised
sector also grows equally with the power-
loom sector was put on par with the
organised mill sector. Unfortunately,
however, despite the good intentions
announced at the time of the pronounce-
ment of the New Textile Policy, these
objectives have not been fuifilled. One of
the basic and main objectives of any
industrial policy including the textile policy
should be the protection of employment
and enhancement of employment opport-
unities. Perhaps, this objective  was
greatly overlooked at the time of the pro-
nouncement of the National Textile Policy.
I would particularly want to draw the
attention of the .House to the following
statement in the National Textile Policy in
this regard :

““When a sick unit has no expec-

. tation of becoming viable in a
reasonable period of time, there
may be no alternative but to close
the unit, provided the interests of
the workers are protected.”

Sir, does this really fit into our basic
philosophy ? The basic philosophy as
enunticted in the Directive Principles of
our Constitution is to guarantee the right
to work. .

What de we do when a human being
falls sick ? Do we permit him to be
killed either through some mercy-killing or
by the refusal of medicines ? Or do we
try to restore the health of the human
being ? ‘This very policy of restoring the
health of a sick human being should be
adopted 1n the case of sick textile units as
well. Our policy should be to restore the
health of the sick units and not to allow
them to die.

Further, it is in the National Taxtile
_Policy stated that the take over by the
Government of such sick units or nationa-
lisation does not provide any solution to
the problems of sickness and the Govern-
ment would not, as a rule, intervene in
such cases. This part of the Textile Policy
is also not quite appreciable. As I pointed

out, providing employment must be one of
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the main objectives of any plan or policy

and nationalisation as a means to protect

employment potential should not be ruled

out. 1In this connection, I beg to draw the

attention of this august House to the pro-

nouncements of Late Madam Indira Gandhi
on this point.I still take Madama Gandhi’s

India. pronouncement as beacon light for

Indira In course of her speech in Rajya -
Sabha to' a debate on the President’s

Address on March 2, 1970 she says :

“I think that any proposal for
nationalisation should be sub-
jected to two tests. We should
see whether it enables the public
sector to occupy a key position in
the economy of the country.
Seeondly, our approach must be
realistic and practical. At any
moment if any privately owned

. industry is operating against the
national interests or is impeding
social progress, we should not
hesitate to take it over.”

This was the principle enunciated by
Madam Indira Gandhi.

In another speech—that was also in

the Rajya Sabha—in course of Motion of
Thanks on the President’s Address on
March 29, 1972 she'says :
““The.  Government is neither
averse to nor afraid of nationa-
lisation. But nationalisation has
to fit intc our overall scheme of
priorities with reference to the
changing  conditions of our
economy. We shall nationalise an
industry or a unit essentially to
strengthen the control of the
public sector over the economy.
That is why 14 major banks were
nationalised and later the General
Insurance Companies. We shall
also not hesitate to nationalise
any unit or industry when there is
evidence that it is being managed
to the " detriment of national
interest,”’

What has happened in the Textile
;ndustry ? Sickness has penetrated into
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many of the textile units, Gujarat and
Maharashtra are the most affected States
50. per cent of the composite units are
located in Gujarat and Maharashtra alone.
As of today, 135 textile units are closed in
the country. Out of these 135 units, 50
units fall in the composite sector, 27 com-
posite units have been closed down in
Gujarat alone, 16 in my city, i.e.,
Ahmedabad. This has affected the leading
economic sectors in Ahmedabad, Baroda
and Barouch. In these 27 mills which are
closed down in Gujarat, about 40,000
workers were employed as on the date of
the closure. T.uckily for the working class
of QGujarat and elsewhere, the Prime
Minister Shri Rajiv Gandhi has been very
sympathetic to the cause of workers, 1
therefore recall with great sense of grati.
tude the -sanction acccrded by the Prime
Minister and the financial assistance pro-
vided by the Government of India to the
Government of Gujarat in the matter of
taking over of the closed textile mills—12
closed textile milfs—in 1985-86.

Since then, unfortunately 16 maore
private textile mills have been closed down.
The Gujarat Government has also taken
various steps in order to ensure that the
process of closure is arrested and - as many
textile units as possible are revived,

After the nationalisation of 12 closed
textile mills, the Gujarat Government gave
a package of deferment of dues in the
matter of Sales Tax and electricity duty.
Exch unit in Ahmedabad and the rest of
Gujarat has bzen benefited to the extent
of Rs. 30 lakhs to Rs. 60 lakhs. Unfor-
tunately, no payment has been received
since 1984, In view of the land ceiling
legislation the Gujarat Government had
relaxed the question of sale of land at the
disposal of the mills. The Government
itself comes into the picture and sells the
urban land, in difficulty. The proceeds of
the land sold is advanced in turn to the
textile mills so that they can modetnise
their mills and rehabilitate their workers.
Looking to the long span repayments,
these conditions are in the nature of quasi
equity. The State Government has also
stood as a guaranter in view of the losses,
over-drawal in the bank account to the
tune of Rs. 110 crores. The State Govern-
ment has also announced certain paackage
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of concessions in the matter of Sales Tax,
Purchase Tax, Electricity dues, injection
of funds for modernisation and rehabilita-
tion and so on. In spite of this, the diffi-
culty persists.

About 50,000 workers in Gujarat are
unemployed. We see a pathetic plight of
the workers in Gujarat and especially in
my city. Several textile workers have come-
mitted suicide. And others are also not
finding themselves happy at all. Several
women from the family of workers rendered
unemployed are somectimes forced to sell
their honcur in order to make both ends
meet. Such a tragic plight which can
hardly be described by any words spoken
with any amount of forensic ability, has to
be looked into and some way has to be
found to remedy the situation., Why has
this happened, despite the consistent sym-
pathetic approach of the Government
towards the textile industry, despite the
humanitarian approach of the Government
towards the workers; and why, despite
packages after packages and concessions
after concessions given to the textile
industry, including thosc announced in the
last Budget, the textile industry is not res-
ponding ? We have not been able to dis-
ciphne the textile magnates, the textile mill
owners. In the past, throughout they have
tried to derive as much bensfit from- the
Government by way of loans in oider to
gain working capital jn times of difficulties
which, they said, they were facing, The
funds were drawn from the financial insti-
tutions or banks to such an extent that
textile units are mostly managed on the
basis of institutional finance today. Hardly
10% or 15Y, finance is put in the textile
mills by the managements. They have
misused theitr position as managing
directors, as management or as textile mill
owners. They have siphoned off the funds
derived from the Government and institu-
tional finance to their other industries, in
order to diversify them, Seeing that the
textile ibdustry is no more a source of
profit to them, they have opened chemical
units and other units and diversified their
funds in a clandestine or even in an open
manner ; but the State has not been able
to do anything. Why ? There also, the
State is helpless. The Gujarat Govern-
ment has filed 16 prosecutions for the vio-
lation of Section 250 of the Industrial
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Disputes Act. The mill managenments
close down their units without any eco-
nomic justification, and without obtaining
the previous approval of the textile autho-
rities, despite the clear provision to that
effect contained in Section 25(0) of the
Industrial Disputes Act. They do not

even apply. Therefore, the Gujarat Govern-
ment prosecuted them ; but, unfortunately,
they went to the High Court and
the High Court in three cases
granted stay. Any 4th, 5th or 6th mill
owner going to the High Court is bound

to get stay, in view of the precedents set
in the first three cases. This is what
happens. When you are trying to imple-
ment welfare legislation, what comes in
the way 7 No wonder therefore, that some-
one says that vested interests have found a
paradise in the courts.  The Qujarat
Government or for that matter even the
Central Government will be helpless if the
courts go on giving protection to the
offending millowners, The mill owners
who are the culprits, who are the social
enemies, who close down mills without re-
course to the industrial legislation, who

render thousands of workers unemployed
and, therefors, impose unilaterally a sent-
ance of economic death on the workers, go
scot-free on account of the shelter which
they get from the High Courts. Therefore,
something more is requlred to be done,
to bring the mill managements to disci-
pline. Many more things can be contem-
plated. For example. it is time to
consider, for those who are concerned

with Company legislation, whether it is
not possible to impose an unlimited liabi-
lity on the mill managements when the
mills become closed down or when they
become sick. They take advantage of the

limited liability. Even when the company
is sick, the economy of the family of its
management is not sick. They set up pur-
chasing agents and selling agents belonging
to their own kinsmen’s firms. They always
gain at the cost of the health of the units
‘which they are supposed 10 manage.
Therefore, a sort of unlimited liability
should be contemplated against the manage-
ments whose units bappen to be sick, or
who do not respond to economic heaith
programmes.
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i
Similarly, it may be contémplated
whether a provision may not be introduced
in the Companies Act, so that we can
enforce involuntary merger of healthy
textile units with sick textile units, In
fact, in Ahmedabad some units had so
taken over. Arvind Mills has taken over
Lakshmi Mills; and luckily, both the
mills, viz. the parent unit and the foster
unit both are working very well today. But
the Government can well think of enforec-
irg involuntary merger or amalgamation of
companies,

In any case, you should immediately
come forward with a proposal to ban,
merger of textile units with chemical units
and other units the same management or
same company* so that it cannot happen
that the textile units would go sick and
the chemical units or the diversified units
would reap profit at the cost of the parent
textile units.

Several points have been made out by
the parties concerned in course of their
meeting with Mr. Mirdha also had been
who had been gracious enough to listen to
the workers when he came to Ahmedabad
last week. The Prime Minister also gave
a very patient hearing to the workers. The
Prime Minister also promised to set up a
committee, a national level committee to
go into this matter. 1 request the Minister
of Textile to urge upon the Prime Minister
to expedite setting up of this committee
so that all problems can be gone into, But,
notwithstanding all the sympathy of the
Textile Minister, he has to work within the
parameters of the textile policy ; and
unless that paragraph, namely, paragraph
describing taking over of all mills and
allowing the so-called viable units to be
closed down is expunged from the textile
policy, the Textile Minister with all his
sympathy will not be able to help the
workmen, 1, therefore, request a compre-
hensive review of national textile policy
may be taken up as an urgent measure so
that immediate steps can be taken to
restore the health of the textile industry
and to protect employment and employ-
ment potential of the workers.

Rehabilitation measures have been
announced. - They are quite good. But
one thing worries us and that is that mills
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closing down do not even pay terminal
benefits to the workers, retrenchment rclief,
gratuity, notice pay, wages due, leave
wages dues are not paid by the closed
textile units. What to do ? Government
must force them to pay to the workers
their dues. If they refuse to pay, then
governitent must take over the assets of
those units and utilise those assets in order
to pay terminal benefits to the workers,
if it is not possible to keep units in run-
ning conditions, Either run thre mills, if it
is possible ; if it is not possible, then, at
least, do something for the workers. Many
workers are ready to go with golden hand
shake work if they are assured proper
payment of retrenchment relief, terminal
benefits and the benefits of rehabilitation
scheme. Workers think “Sarvnashe
Samutpanne Ardham Tyajayati Ponditah.”’
If, employment is to be lost anyway and
everything else is to be ruined, then, at
least, why not rest content with accepting

retrenchment relief, terminal benefits plus
rehabilitation benefits ; but that should be
lresorted to only when it is found impossi-
lble to run a unit. Otherwise, the first
attempt should be made to run a unit. The
linterests of the industry and the society are
to be protected because textile industry,
ltextile units are public utility concerns ;
‘it is producing cloth and cloth is a public
lutility commodity. Therefore, looking from
this angle, an attempt should be made to
'run the units. In any case, the workers
'should not be denied terminal benefits and
‘the rehabilitation benefits. The trade unions
'of Ahmedabad have suggested that rehabi-
litation benefits should be more liberalised.
Instead of 18 months’ pay which is envi-
saged to be paid to the workers spread
over 3 years, it should be spread over five
'years and a minimum of 30 months’ pay
should be spread over five years to the
workers so that in the meanwhile workers
can get alternative employment,

A still better scheme would be to intro-
duce a pension scheme for those workers
who are affected by closure of miils so that
they can get certain amount of pension
until they reach the age of superannuation.
That would be an ideal thing if the govern-
ment is able to do it. ~ There need not be
any pessimistic note on the textile
industry.
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« The Minister rightly pointed out on
earlier occasions that the production in all
the three sectors has gone up-—handloom,
powerloom and the organised seetor. We
have to utihise our export potential, Mill-
owners have informed the government that
export potential is to the extent of Rs,
8000 crores. The present export being
about Rs. 2,500 crores per year, we can
surely utilise it by invigorating (extile
units. Of course one thing has to be borne
in mind. Giving relief only in the matter
of excise to the textile units will help only
mill-owners and no ope else. Mill-owrers
have not responded to the very good
gesture shown by the government. They
have not passed on the benefits to the
consumers. We have heard about the
advertisement issued by some industrial
house. But informed circles tells us that
it is an eye wash. Prior to the announce-
ment of the budget proposals, immediately
prior to, there was a spurt in the price of
yarn. And now it is sought to be scaled
down in order to restore the status quo
ante and no benefit of the concessions is
thereby intended to be passed on to the
consumers.

You should also strengthen the excise
law in order to ensure that the benefit of
any excise concession is immediately passed
on to the consumers.

I submit tkat so far as my city is con-
ceined, it is put to almost in the condition
of ruins. More than Fifty per cent of
Ahmedabad’s economy is dependant on
textiles. Not only textiles mills but several
processing units are in a very bad condi-
tion and are closed down. Therefore,
something will have to be done in order to
save Abmedabad from further ruin. Some-
thing has to be donme, 1 do not say that
more funds may be advanced to the mill
owners because I am aware that in Gujarat
alone, the bank dues payable by sick units
and SSIs and large industrial units, at the
end of December 1986 amounted to Rs.
420.45 crores. I do not know whether
the occurance of ‘‘420*’ here is a mere
coincidence or it reflects the clause per-
taining to cheating in the IPC, But, any
way, Rs. 420,45 crores are liable to be

gpaid, they are bogged down with sick

gunits, Rs. 537,14 crores, Rs, 29.32 crores
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and Rs 15.63 crores are due to IDBI,
IFCI and IRDB and the Ureak-up shows
that the lion’s share of these dues is from
textiles, The liability of textiles is Rs.
244.64 crores in Gujarat alone to the
banks, and Rs. 35 crores to 1DBI, Rs.
12.69 crores to 1FCI and Rs. 7.54 crores
to IRBI.

You will have to take comprehensive
measures for restoring the health of the
textile industry. The further process of
deterioration in any case will have to be
arrested. And so far as Ahmedabad city
is concerncd, kindly forget that it is in
the position of metropolis. It is also just
like any drought-affected area Please
treat it as a drought aflected or backward
area, and set-up giant public scctor unit
sponsored by the Central Government in
Ahmedabad so that altarnative employ-
ment is available to the workers.

With these words and with a sanguine
hope that the Government of India will
surely look. into the sad plight of the
workers and take somc measures on a war
footing to ensurc that the employment
potential of Ahmedabad textile workers is
not affected, and thosc closcd units are
immediately revived to work and no
further textilc unit is to be closed down,
—with these words and observations—I
support the Demands.

[ Translation)

SHRI ABDUL HANNAN ANSARI
(Madhubaui) :  Mr. Chairman, Sir, T supp-
ort the Demand for Grants of the Ministry
of Textiles presented in the House, but at
the same time, I consider it necessary to say
a few things abcut this policy. Just now,
the hon. Members have spoken a lot about
mill and powerloom sectors but handloom
is the sector, which is neither able to air jts
grievances nor its voice reaches this House
in forceful words. The hon. Members
must have come to know from'the news-

papers that for the first time, the handloonr '

weavers all over the country had to come
on the roads to plead their case before the
people. The facilities which have been
made available to them under this policy,
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have been openly violated, On going thro-
ugh the handloom. ‘policy, it seems that
under 9 point programme, some facilities
have been provided, such as, supply of yarn
or hank yarn which is essential raw material
for the weavers, financial scheme, yarn
depots and cloth reservation. Besides, the
responsibility of making available Jahata
cloth to the poor, has been entrusted to the
handloom sector. Similary, mecntion has
been made about the schemes being run
under modernisation programme and work-
ing hours for the weavers I would like (o
put before the Housc some things in their
entirety.

In 1987, when I came to know about
the large scale cxport of cotton yarn leing
made from the country, I had expresscd my
apprchension in this House through Qucs-
tion No. 2708. In reply to the Questicn,
I was assured that the Government wis
going to export only a small gquantity of
cotton yvarn to other countries. In addition
to this I was also assured that duc to this,
handloom sector would not face any difti-
culty.

The sccond time when 1 raised this
matter under rule 377 in the House on
19-11-87 and cxprecssed my apprchension
about the export of cotton yarn, I was
given the similar assurance and told that
shortage of cotton yarn would not be allo-
wed to be felt by the handloom sector.
But you will be surprised to know that the
cotton yarn which was available earlier at
Rs. 100 is difficult to get even at Rs. 180
and that too is not available at all places
easily. The result is that 3 crore weavers
who were dependent on handloonyare facing
starvation and have been compelled to go
to big cities where they are living in slums in
inhuman conditions, and nobody bothers
for them.

Janata cloth, about which wild claims
are made regarding its production, has been
able to provide work to not more than 20
per cent of the weavers all over the country.
The hon. Minister can himself check up
the figures. The proof of this is that 80
per cent weavers are not engaged in the
manufacture of Janata cloth- The hon.
Minister knows that the handloom industry
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is a big indusiry in the country and it has
got its own history. It has not only met
the domestic demand but has also got a
hold over the markets in forzign counfries.
During the colonial rule, the Britishers had
chopped off the thumbs of the weavers
producing handloom cloth in the country.
But even today the wcavers are being
deprived of their occupation in their own
country. Thc reason for this is that the
weavers neither get raw material nor other
facilities. This is the reason why they are
facing difficultics.

Uader the lanata Cloth Scheme, the
Central Government tried to provide emplo-
yment to 20 per cent unemployed in one
year. Under this scheme also, exploitation
15 being done  This matter has been raised
several times at various forums. All-India
weavers Congrees, of which Prof. Ranga is
the President and myself a humble worker,
had also passed a resolution and piesented
it to the hon. Minister of Textile with the
request {0 look into the problem. But time
and again, it is explained that this matter
is the responsibility of the State Govern-
ments and only they arc competent to deal
with it,

I fail to undcistand that when a large
arnount of funds of the country are pumped
into this sector in the name of uplifting the
poor and providing facilitics to the weavers,
how is it that thc Government is not ablc
to provide work to the weavers. Cotton
yarn quota is lifted on fake names and is
sold in the market  Subsidy is also drawn
on this account. Several of such cases arc
pending in the Ministry. If thi$ system
continues, when the handloom sector will
get work ? )

Mention has been‘made of cotton yarn
depots. There are hardly two depots in the
entire state of Bihar and none in my dist-
rict where about 25 thousand looms  are
there. I can say with confidence that not
even 500 weavers are engaged on them now-
a-days Rest of the weavers are either
pulling rickshaws in big cities or are doing
odd jobs to avoid unemployment. If any-
body has any doubt about this, 1 would
suggest that let a team be-sent there to sce
for themselves the condition of the people
over there I would like to give an
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example. The figures in the official report
indicate that production has been shown
even during the days when northern parts
of Bihar were inundated in devastating
floods, If such things are not inquired
into, T do not think aweful exploitation
being done in the country can be checked.

Similary, people from Maharashtra also
come to me and apprise me of the condi-
tions prevailing there. The conditions are
similar there also  The people who are in
this occupation are coming from all parts
of the country and meeting us. If the
policies announced by Shri Rajiv are imple-
mented and if Government efforts remain
confined to disbursing money, Ido not think
we are faithful to our beloved leader, as it
tant-amounts to violation of policies, which
foster unemployment, This will also mean
misuse of tax payers money. If these
things are not looked into deeply, we are
guilty before the electorate. We must think
over these things.

When Shri Srinivasan introduced power-
loom 1n 1972--a period of rising unemploy-
ment-just for modernisation, at the time
also several weuvers werc rendered jobless.
Mill sector increased the price of cotton
yarn recklessly which resulted in unemploy-
ment among weavers. At that time also,
the same assurance was given that hand-
loom sector will not have to complete with
the powerloom sector, In this report too,
similar guarantee has been given, that
shortage of cotton yarn will not be allowed
to be felt. Today also, we have got the
reply that cotton yarn will be exported. [
fail to undeistand the logic of exporting
cotton yarn by a country where 3 crore
looms have been closed down due to short-
age of cotton yarn. This also raises a
suspicion that some poople might be
involved in the export of cotton yarn. 1
would like to impress upan the Government
that export of such items should be stopped.
About hank yarn also, we are doubtful

whether it will reach the poor or not., -In
strong words I would like to impress upon
the need for the setting up of cotton yarn
shops in all districts so that cotton yarn
could be made available to the weavers at
the prescribed rate. If such an arrangement
is not made, there is no way out to make
available cotton yarn to the weavers and in
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that case some * people will
benefiting from it.

keep on

Similary, there is a need to make mark-
eting arrangement for 80 per cent non-Janata
cloth and to pay proper attention to 20
per cent Janata cloth already being produced
by the handlpom sector. The subsidy given
for this purpose is misused, We are rai-
sing such issues in the House because we
are the representative of the pepole and
have a responsibility towards them. If we
are not able to accomplish this work, the
scheme of the Government will become a
mockery and these helpless pepole will
never be freed from diffiulties. They will
loose their confidence in us.

Mr. Chairman, Sir, handloom sector is
the major employment generalor next only
to agriculture. 3 crore people arc engaged
in it and 5 crores are connected with it.
1 em not against poweiloom or mill sector
but I want that our oldest industry should
not forget the words of Mabatmaji who
said that if protection was not extended
to cottage industries, our freedom would be
in peril. Shrimati Indira Gandhi had also
given the assurance to protect the handloom
industry. 1 most humbly request the Gov-
crnment to do justice to the handloom
sector and to adopt a sympathetic attitude
towards these poo:r and helpless people who
do not know anything and to protect their
interests from the big money lenders, expl-
oiters and the leaders who play with the
lives of the people. With these words [
support these Diemands and conclude my
speech.

| English]

SHRI DIGVIJAYA SINGH (Rajgarh) :
Sir, I rise to support the Demands for
Grants presented by the hon., Textile
Minister. The operative part of the
textile policy says :

“The Government hopes that the
policy framework outlined above
would facilitate the necessary
restructuring of the textile industry
in India” would equip it to make
an increasingly significant con-
tribution to output, employment
and exports and would satisfy the

APRIL 4; 1988

Min. of Textiles 332

clothing meeds of all sectjons of
population,”

If we closely analyse the national
textile policy and if we see the results in
the last two years, we will draw certain
conclusions. First of all, 70% of the
people involved in textile industry eome
from handloom sector and I tctally agree
with the hon. Member who preceded me
that we as a natior have not looked after
the handloom indstury as well as we should
have. The production in the organised
sector has fallen short of our targets ; the
powerloom sector has marginally increased
and the handloom sector has almost remain-
ed stagnant,

As far as employment goes, there has
teen no increase in employment in the
textile industry. On the contrary, our
textile mills have been elosed. 57 textile
nmills have been closed ever since our textile
policy came into being. Handioom sector
also has not yielded any additional job,

16.38 brs

[SHRI SHARAD DIGHE in the
Chair]

On the export front, we can draw
certain satisfaction that we have touched
Rs. 1,000 crore target. But M we have a
closer look at our export targets, then we
find that the cotton goods have increased
from Rs. 311 crores to Rs, 475 crores.
But cotton yarn has increased fiom
Rs. 64 crores, to Rs. 296 crores,
i.e, 4329%  increase. At whose
cost have we increased this export
of cotton yarn? The result has been
the handloom weavers all over the couhtry
are out of job. They are on the street
For the first time, they have come out
openly against the policy. I would request
hon. Minister to have a closer look at this.
If we cannot provide cotton yarn, we
should go at least for polyester fibre yarn
for the handloom industry. But the weavers
of handioom must be provided yarn. If
we see to whom have we cxposted our
cottun yarn, if we analyse that also, we
will find that we have exported our cotton
yarn to non-traditional areas, i.e., Taiwan
and South Korea which are our competitors
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in the garment industry. We have given
them the cotton yarn at cheaper pate, to
raise our exports, at the cost of our local
garment industry and also at the cost of
our handloom weavers. 1 would say that
three 18 a strong case for reconsideration
of this issue. The handloom weavers
must be provided total protection. I would
like to comment on the functioning of
the NTC. The scene at the NTC is
rather poor. They have not been able to
achicve the target in any sector. They
have not been able to fulfil their social
obligations  The controlled cloth, Sulabh
textile production which was propose:! to
Jook after and cater to the needs of weaker
sectrons has not been made. The function-
ing of t.e NTC also has to be improved.
The recruitment policy has to be streamlin-
ed. There have been instances where
people have been appointed Chairman of
the NTC who did not know a single thing
about the textile industry. That has to be
corrected. All such people who are totally
unaware of the textile industry who are
there in the NTC must be thrown out
immediately. Rationalisation and modern-
jsation is being done bhut the losses which
arc accumulating is a matter of serious
concern,

In the organised sector also, a very
pragmatic approach has to be taken,
Most of these closed textile mills are
located on prime land either in Bombhay
or Ahmedabad or Indoie or even 1n Delhi.
If you have to run the textile mills, you
have 1o get money for modernisation.
How long the Goveinment of India can go
on subsidising the organised sector ? The
prime land on which the textile miils are
located has to be soid out and real estate
should be developed on this land and the
money accrued from the sale of this prime
land should be used for modernisation of
sick units. The State Government should
be taken into confidence. The State
Government should not have a closed
outlook as far as this is concerned, Let
there be open outlook.

Let there be a Committee of the
Government of India and the State
Government which can go into each case
but if you want to run the organised
sector, there is no other alternative but to
shift to cheaper land and use the prime
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land sale proceeds for modernisation of
textile mills.

The Powerloom Service Centre which
the Ministry of Textiles has started has
been totally ineffective. Today the power-
loom sector needs protection also In my
view, this is the second priority. The first
priority is khadi and then handloon:.
Khadi should be in the Ministry of
Textiles, Khadi production is the most
important programmes in the country.
Powerloom Service Centres have to be
upgraded and strengthened. They should
concentrate on technical and design inputs.
The powerloom weavers must know what
they have to produce. That kind of input
is totally missing. I come from Madhya
Pradesh., There 1S a concentration of
powerlooms in Burhanpur and Jabalpur,
The powerloom weavers are in a bad state.
There js no facility for the Ministry of
lextiles to give them somé@ kind of input
in the matter of consumer preference or in
the modern fashion designs also. There
should be some kind of a subsidy on the
power iariff also. Owur agriculture is also
being subsidised to some extent in the
power tariffl. Power subsidy should be
given to our powerloem users also in the
decentralised sector.

1 do not know whether there is a
Powerloom Service Centre at Burhanpur
and Jabalpur. If there is no Service
‘Centre in Burhanpur or Jabalpur, there
should be one in both the places. The
Handloom is the backbone of the textile
industry and it needs total protection. As I
have already said, the availability of cotton
varn or v.s.f  (Viscose Staple fibre) yarn
must be assured Better handlooms are
stil not being used and they are still
working the old looms. The product
protection is a must. The Government of
India and the State Governments purchase
textiles worth more than Rs, 600 crores to
Rs. 800 crores but they are all purchasing
textiles from organised sectors. There is
a strong case that if you want to give
protection to weavers of handloom and
khadi sectors, you have to enforc strongly
that all the Government purchases by the
Government of India, the public sector
undertakings and the Stat¢ Governments
must be of Khadi or of handloom.

A
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Unless and until you do that, it is very
difficult to compete in the organised sector,
Fashion design input and consumer prefer-
ence input have also to be there in the
Handloom industry. I feel that we should
concentrate on the house-hold and furnish-
ing textiles, as far as the Handloom
Sector is concerned. More and more
handlooms should be used for the house-
hold and furnishing fabric,

Sir, there is a strong case for increase
in wages of the Handloom weavers,
Although the Government had decided in
their Textile Policy that most of the con-
trolled cloth would be manufactured by
the Handlooms, but unfortnnately it has
not taken off yet. Although in the last
Budget, the subsidy on the Janata Cloth
has been increased from Rs. 2/- per metre
to Rs. 2.75 per metre, this is not adequate
because the priges of yarn have increased
two-fold while the subsidy has been
increased to a very small level. Most of
the cooperative socteties and the Handloom
industry is in a bad shape.

Sir, the Polyester Handloom cloth
goes for processing to the private “sector
because most of the handloom cooperative
socicties do not have processing houses.
They are subjected to the levy of the
excise duty while the handloom cloth is
exempt from excise duty. I would request
the hon. Minister to tal“e up the case with
the Finance Ministry to see that the hand-
loom polyester cloth which goes for
processing to the private houses should
be exempted from excise duty.

Sir, khadi production has to be given
preference, There is no doubt about it.
Although there is a mention of that in the
National Textile Policy but the Textile
Ministry is not looking after it. I would
request §Hon. P.M. through you Sir, hon.
Prime Minister that there is a strong
case for Khadi to be brought under the
‘fold of the Textile Ministry. 1 would
strongly recommend that the yarn of the
Jower countr—say 15 or 20 counts—must
be reserved for Khadi spinning wumber
charkha. If you want to remove unemploy-
.ment Lin this country, in the rural areas,
you have to take up the spinning industry
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down to the remotest corners and you
must put in technical input so that
production of these charkas goes up. The
pedal-operated * charkhas are doing well.
They should be popularised. 1 would
even go to the extent of saying that we
must go in for introduction of half-horse-
power motors in this sotnning unit , and it
would do well  Ultimately, what do we
want ? We want maximum employment
and this is one field which can give
maximum employment in the ural areas.
The subsidy in the Khadi industry on the
spinning and weaving is also faulty. The
ultimate result is that most of the institut-
tons are getting money—I mean the sub-
sidy-but the weaver and the person who is
employed f‘in spinning is not getting the
benefit. I have already requested about
the Ciovernment’s purchase as far as Khadi
and Handloom 1s concerned.

Sir, one of the most neglected sectors
is Sericulture. It is very surprising that
in a country like ours which has a large
labour potential, such a labour-intensive
sector has been totally neglected. It is
one area where there is a very large
potential and a lot of money has to be
pumped into this sector, if we want to
remove unemployment in the rural areas.
Further, I would request the hon. Minister
that an integrated policy on Sericulture
development has to be drawn because
ultimately Sericulture has to bw seen in the
integrated way starting from the planting
stage or rearing the cocoons down to the
marketing of your product. Therefore,
an integrated Sericulture policy of the
Government of India must certainly be
brought out.

Sir, I have read in the papers that
Government of India has gone 1n for a
World Bank loan of Rs. 700 crores., It
is a very good thing I would request that
Madhya Pradesh may kindly be taken up
as a State for intensive development of
Sericulture.  Sericulture and Kosa product-
ion can be very useful in the tribal areas
because it fits into their life-style, it fits
into their economic system also. 1 would,
therefore, suggest that Kosa production,
right from rearing of cocoons down to the
recling, weaving, processing, dyeing and
printing as a whole, should be taken up
as a project in the tribal areas and more
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8o in/those areas where Kosa production
is also there, I would say that the fiscal
policy as per the textile industry has to
be very closely looked into. There should
be total coordination between the Textiles,
Petro-chemicals and the Finance Ministry
before any excise duty or the excise levies
are imposed. I would like tc bring to the
notice of the House the Excise Notification ,
of December 1987 where suddenly levies
were imposed and there was uproar throughs
out the country and wunder pressure
Government had to withdraw those excise
levies. In the first place, there was no
necd for it and when we did that, we
unnecessarily created a situation which
could have been easily avoided. There is
a strong case in all cases of fiscal policy
imposition of excise levies in the Textile
Ministry must be closely looked into,” must
be closely coordinated because it is matter
of serious concern that number of times,
people come out with various insinuations
which, I am sure, are totally incorrect.
But, we have to be very careful as far as
these are concerned.

It is amazing that Rs, 3,000 crores of
textile goods are smuggled into this country
It is not a small thing that the people can
bring in their pockets or something like
that. If Rs, 3,000 crores of textile goods
are smuggled into this country, then they
will have to be curbed, they will have to
be prevented. There has to be a serious
concern on this point. Hon. Minister of
Textiles must take up this with the con-
cerned Ministers.

There is an argument that the excise
duties shoutd be rationalised to check
smuggling. There is a strong case on that.
But it has to be seen in an overall ;manaer
whether this would really check smuggling
or not because we should not fall prey to
the situation where we reduce the levies
and smuggling also is carried on.

To conclude, the composite mills in
the organised sector should confine i'tself,
should concentrate on producing higher
quality fabric required for our garment
industry, exports and leisure markets. I
will be sorry if I offend any of my co}lea-
gues here, But we should not hesxtat.e
in closing down mills with obsolete machi.
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nery which cannot meet the present day
competition. 1 would go to the extent
that it would be better to close down
mills and give them fifty per cent of the
wages till their age of superannuation,
That would be cheaper for you. (Interrup-
tions) 1 think, rehabilitation.. plan is a
must. But the iesources available at the
command of the Government should first
go to the handloom industry because that
incidentally employs the largest number of
people,

I would conciude by saying that there
is a real need for a closer look in the
Textile Policy, fixing up of priorities and
if need be, we should g0 in for mid-course
correction and with greater emphasis on
khadi and handicom production:

DR. DATTA SAMANT (Bombay South
Central) : The textile industry is second
to agriculture in our country involving
about more than one crore labour force in
all the three sectors  But this Government
has, whatsoever. no planning. All the
planning, all the development and all the
help in the textile industry is just for
those who are sick, for those who are not
well. 1t is there just to finish them off.
I am coming to it. And those who are
healthy—I think the healthiest is  Shri
Dhirubhai Ambani of Reliance and then
comes JK and RK—you feed them, give
them concessions, give them assistance and
give them modernisation funds and g0 on
making them more rich at the cost of
textile workers who have literally built up
the economy of this country.

Mr. Chairman, Sir, you are from
Bombay. Three lakh textile workers in
three generations bave buili up Bombay,
Because of that, all the other industries
have come up and because of the hard
work of the textile woikers of Bombay, the
whole of Bombay bas now beautified. The
whole policy of this Government, all your
Acts are leading to such an extent that they
are going to massacre the textile workers
in this city.

Mr. Mehta, who belongs to your party
has repeated the same words, though he
supported it. He said, the textile workers.
in Ahmedabad had to commit svicide,
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Because of poverty women had to indulge
in prostitution and $0% of the economy of
Ahmedabad is ruined. I remember your
‘words, I have noted these words ; these
are the words of a Congress-1 MP ! This
- i$ the textile policy on which this Govern-
ment is moving. 1 will come to it a
little laver.

In the last budget we heard at about
15 places where you have announced vari-
ous concessions to textile owners, There
is no time to enumerate them. For
polyester staple fibres Rs. 10 duty cut,
for polyester yarn Rs. 27 duty cut, etc,
Both these duty concessions amount to
Rs. 266 crores which are given to polyester
magnates ; out of this Rs. 155 crores
will go to Dhirubhai Ambani and his
Reliance. From here you start the whole
planning of the country and then you talk
of the poor. I kuow that we had shouted
at it becausc workers are not in your juris-
diction at all. 1 know the policy of the
Government.

Now let us talk about consvmers. [
think your policy is for consumers, Whle
tatking 1m this House you have said that
these benefits will pass on to the con-
sumers. I got the statement of Mr.
Sharma, the Textile Secretary who called
three times in the last one month all the
textile magnates and told them that ‘we
have given you concessions, you must
monitor it and these concessions must pass
on to the poor people’. [ made a calcu-
lation. Whatever concession you have
given to the top magnates, if they are
passed on to the consumers, the cloth price

of polyester must go down by Rs. 2 per’

metre and 40 n.p on the filament yarn,
Reliance has given in the Press just to
please the Minister that they have reduced
Has that gone to the consumers ? Has it
gone to the people who are purchasing it ?
Do these iraders and the pgople in between
pass on these concessions to the people ?
The price of the polyester saree must go
down by Rs. 10 if these concessions are
passed on to the consumers.
Government is doing for 35 days and
what for is your budget ? Forget about
workers ; you have killed them and mas.
sacred them ; but are you caring for the
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consumers at least by your textile policy ?
T am raising this issue.

How many concessions have been given
by you ! On Nylon you have reduced the
duty by 509, on cotton you have reduced
by 3%, Viscos staple fibre you have re-
duced the-duty. For importing machinery
by these big people you have reduced the
duty from 157 to 10%. Dhirubhai
Ambani and other top people are telling
you and you are dancing like** before
these people and making your textile
policies just to please them. I am accusing
this Government in this House.

If the consumers are not benefited, if
all the people are not benefited, then what
for is your budget ? It is your experience
also, Sir. Prior to this textile policy you
have given concessions.

THE MINISTER OF STEEL AND
MINES (SHRI M L. FOTEDAR): The
Hon Member has mentioned that the
Government is dancing llke"‘* I think it is
unparliamentary.

SHRI MURLI S. DEORA (Bombay
South) : Whatever he talks is unparlia-
mentary !

DR. DATTA SAMANT : Why, you
feel it? 1 have given the calculation to
the naya paisa, let the Minister reply.

MR CHAIRMAN : His reference to
the Government is derogatory, Therefore
1 expung> those remarks.

DR DATTA SAMANT : The benefits
have not gone to the poor people., The
Hon Minister has announced in the Upper
House that they are not bothered about
sick units ; let them die their own death ;
this Government will not take over a single
textile mill. The Minister may correct me,
1 read it in the Press. This is the state-
ment he has made in the Upper House,

THE MINISTER OF TEXTILES
(SHRI RAM NIWAS MIRDHA): No more
nationalisation,

**Expunged as ordered by the Chair.
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DR, DATTA SAMANT : Yes, no
more nationalisation. You have made this
statoment which I have read in the Press,
T am correct by 9v%. If that is so, then
-who i8 going to take care of all these sick
units ? I am not telling youy to také over
them. Why these wunits have gone sick ?
50% machinery of NTC and other sick
units are forty or more years old. You
have taken Tatas and Empress Mills. Tata's
assets have gone up to Rs, 4200 crores.

17.00 hrs.

Two mills
assets have gone up to Rs. 4500 crores
but his old mills have become sick. The
buffaloe has given 13 children. Then 1t has
to be sent to a slaughter house and the
Government bhas to take that buffaloe and
just feed it. Why arc you not punishing
these mill owners who have not moder mis-
ed these units? What they have done in
50 yeats while running the mills nobody
knows | The Government has been sleeping
over and when tbhey make the units sick
and hand it over to you then you say'l am
not going to take it over I think lakhs of
workers—at present 1.5 lakh workers—-
from Bombay, Ahmedabad and Kanpur are
dying and because of such adamant and
pro-employers’ policy this Government is
going to massacre many of my textile
workers. I strongly present the sentiments
of all these workers before the House.

Now what about NTC mills ! One
hundred twenty five NTC mills are there.
They are doing 80 per cent production. I
would like to know what provision you
have made for the NTC mills in the next
five years ? It is only Rs. 117 crores. Out
of this amount Rs. 80 crores are meant
for repairs of the buildings which Tatas
and Birlas did not do, repair of lattrines
and boilers It is big bosses job which they
are doing. This shows your intention
Only Rs. 42 crores arc meant for paying
the dues to the workers. It is the intention
of this Government to close the mills,
throw away the NTC workers and fipish
them off. This is very clear. You have
provided Rs. 759 crores for modernisation
of Century, Birla and Reliance mills and
for NTC mills only Rs. 117 crores for five
years and for repair of the buildings, For
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of Birlas arc closed. His .

NTC mills you have not given a single
paisa for modernisation. How the NTC
mills are going to run ! This government
must feel something. Now see what your
Secretary has written regarding NTC

mills :

“The shortfall in production
in 1986-87, as compared to
targets, is mainly due fto
power shortage, strikes, as
well as factors like labour
abscenteeism and disturbed
conditions in some parts of
the country.”

This has become the fashion to talk of
non-cooperation of labour. They have not
been paid the salaries. They are com.
mitting suicides and your Secretary has
written this, At least the Minister should
have corrected this- Uliimately you blame
the workers, You talk all the policy
matters with Birlas and Tatas whereas the
workers die. It is pro-workers’ govern-
ment ? | am asking all of you here. The
whole attitude of this government is to
close down the mills. You have not made
provision for modernisation. You have
not made the provision for payment of the
workers’ dues  This Government is going
to kill, sabotage and finish off the old
textile mills workers because of no fault
of the workers. The machinery of the NTC
mills is 50 years old. Are the workers’
responsible ? What have the top bosses
done ? Is this government sleeping ?

1 want to suggest one important point.
When VP Singh was the Finance Minister,
the Sick Industries Bill was passed. After
the textile policy was announced 45 mills
all over the countiy have closed down and
13 mills are closed down in Bombay. 1
burnt that textile policy on the roads of
Bombay. I opposed it for one hour in
this House. Now you are saying this is
bad. You cannot look to the interests
of thousands of workers. Now why do
you not apply the provision of Sick
Industries Act ? When share capital is
going down to 50 per cent the hon. Board
can act. Hon. Minister can glve the
instructions. You can change the Director,
If somebody is making the mill sick the
Board has got vast powers. I moved that



343 D.G. 198%-89 of

[Dr. Datta Samant]

amendment and it is in the law. You can
change the director The mills of Tatas,
"Singhanias and Birlas are closed as per
that law., There is provision. 1 am point-
ing out that you can ciub the healthy unit
with the sick mill. Have you got anything
for ‘the workers ? Why are yon talking all
these things ? There is a provision in the
law. I am insisting for the engineering
unit, But this department has not done
anything if the mill is going sick These
are all big bosses. You tell them to remove
the director. You tell them that we are
going to club the sick mill with units like
Century Mills or Birla Cement. Further,
you havs got the power to stop finance and
loan to them. But you-will never stop it.
Now you are stafling some project of Rs,
2,000 crores Those who have cheated
the national cconomy, those who have
deceived the people, such people you are
supporting. This law 1s only for academic
discussion in this House. Why has the
Government not used all the three provi-
sions to avoid the sickness of the indus-
tries ? There is absolutely no thinking.
There is not anything to be implemented
in this matter.

1n Bombay, the people are suffering.
1 am happy you also said that. But how
many sick mills you have to look after ?
Rs. 1,100 crores arc blocked. Hon. Minis-
ter, before you came as a Minister and
before the Textiles Department was tormed,
all the big bosses—textile magnates—all
over the country had cheated Rs 1,500
crores of the nationalised banks. The
maximum cheating is by the textile
magnates. Tor taking over the mills of
NTC, you are in the debt of thousands of
crores of rupées. For such big bosses,
the modernisation fund of Rs 750 crores
has been creuted  They have taken so far
Rs. 150 crores What are the rules for
your modernisation fund ? The healthy and
good mills must get that fund ! But little
sick or bad mills should not be given ?
This shows your attilude regarding the
modernisation fund. :

Mr. Chairman, your neighbour, Century
Mills belonging to Birla, got the maximum,
He exported cotton cloth worth Rs. 67
crores, He is getting the profit of Rs. 13
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crores. But he has removed the workers
He has just kicked them out. Out of
13,000 workers, he is having only 7,000
workers in the mill now. The Government
is now saying : you are a great man; you
are exporting everything. I am giving you
concession in the tax.

Hon. Minister, I can quote thousands
of policies of this Government from which
all these big bosses in the country are
getting the benefits, Your modernisation
fund is being used ih " Bombay by Morarji
Mills, Century Mills, Standard Mills,
Bombay Dveing, which are very good mills.
What is the need for giving modernisation
fund to these mills 7 After  taking tha
modernisation fund, if they import ouc
schlager loom, onc worker would replace
22 workers.-1s it the policy ? Is this the way
to protect the interests cof the workers ?
All the benefits of these looms go to that
owner who has already cheated their
funds. All these 7-8 mills*are doing very
well,

The millowners have adopted the
strategy that a mill is good, take all conce-
ssions, run 1t properly. decide another is
bad. Finish it off. Kill the workmen.
Run away and sell the land. Instead of
teaching these people in Bombay, the Govern:
ment have now come forward with a policy
that we will allow you to sell the land. It
is like gold. The share capital of the
Bombay Textile Mjlls is Rs  60-70 crores.
But by selling the {and, they will get Rs.

1,500 crores. Such temptation is shown from

here. Such concssions are told to them
Gradually, some 7-8 mills=—new, modern,
mills—have been closed during the last two
yearcs. Sadhna mills is closed to the extent
of 15 per cent. Ambica Mills is closed.
What are you doing ? Then, they talk that
Dr. Samant has done it. This is beco-
ming a ‘fashion. The strike in 1982 has
nothing to do now. I have not gone to
Mr. Mehta’s place in Ahmedabad to do
that. You people are creating problems
for the workmen. The Bombay texlie wor-
kers are facing difficulties, They have a
feeling that the Government is working in
close cooperation with the millowners.

For God’s sake, I request.hon. Minister
at least to announce today thai we will not
allow them to sell the land. - On - the con-
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trary, I "am going to put up the proposal.
Your Rs. 1,100 crores are blocked You
are giving them Rs 600 crores concession
for the tax and Rs.750 crores for modern-
isation fund and inspite of giving this
money, I don’t think that clothes will be
cheaper and the workers are going to suffer,
Why not take over all these mills ? Hon.
Dighe has given a very good suggestion and
- I support it. You have got NTC. It is a
white elephant. How many  branc-
hes have you got ? One in Bombay. one in
Ahmedabad and so on. 1 think it is your
responsibility to run them.,  There-
fore, I am putting another proposal that
all these mills should be taken over by the
Government and T think that will sovile the
problem with such type c¢f work the mill
owners are going to cheat (trouble you
more. 13 nationalised mills in 83—you are
still hesitating and 70.000 workers are out
in Bombay. In Kohinoor mill, the judge-
ment given by the High Court to take back
the 1600 workers is not followed by the
Governm:nt. The modernisation of the
mills must be monitored by the Government,
Don’t leave it to the union. [ Lave secn
RMS making settlement with certain people,
I don’t like to go into that controversy
now. Therefore, Srinivas mill Khandesh
mill—these proposals have come (o you two
threc times but subsequently, you are not
bothered and the same policy has gone
there.

The problem is regarding cotion grow-
ers. 87 lakhs bales is this year’s product-
jon. This Government has danced to the
tunes of these mill owners. I am going to
put it again« They ar¢ having their lobby.
They are having praise. 1 am going to ask
the hon.
cotton cloth, do You necd 8 annas worth
cotton ? you raise it by two annas and
make it 4 annas. The man selling the
cloth with Rs. 15 per melre is he going to
suffer ? There is praisc and everybody
supports shouting and Government going to
the rescue of this owner saying tRat we will
allow you to import 5 lakhs bales. 1.5
lakhs mill workers are dying. My friend
has said that they have committed suicide.
You have no sense. Since 5 lakhshave gone
down , you are saying that we will allow
you to import abd we will aot allow you
to export. It is as though you are working
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for the. views and whims and fancies of
these mill owners. It is very bad. You use
CCl when the prices are falling down but
the prices are going up, let the poor far-
mers get some hundred rupees moie, 1
some love and
affection for the colton growers. You know
that in Andhra Pradesh, they have commit-
ted suicide. I will not take much time. -

Regarding smuggled goods, is it your
figure 3000 crores worth goods are smu-
ggled correct ? Because Government record
is not there and I want a categerical reply
because this is as said by Dhirubhai Ambani
in Ahmedabad three years tack and by
Ajanbhi Modi in Bombay. Thcy have a
propaganda. They say that lot of goods
are smuggled and you have concession in
the cxcise duty., What is the Government
seizurc for the last 3 years ? The scizure by
customs is Rs. 16 to Rs. 20 croers and the
reality 1s ten times of it js smuggled.
Propaganda is made in the Press. We also
talk. Therefore, it is the duty of the Govern-
ment to see that it should not be smuggled
but whether 2000 to 3000 crores worth
goods are smuggled is correct or not is
important,

Another point is while giving 100 per
cent concession in the excise duties, again
the mill owners lobby is operating. Smu-
ggling is more. Even if you reduce the
total duty, our cloth is 12 to 15 rupees
higher than what is done in Taiwan or that
area. Therefore, while making any such
calculations, I request this Government not to
dance as per the lobby and I want the reply
as to how much smuggling is really done in
this country. Therefore, with ~all such
textile policies, the textile workers are
literally ruire¢  Our power loom workers
are used as slaves and whatsoever, there is
not any type of attention of this Govern-
ment to them. Your intention of reducing
all the cloth to the consumers’ rate has also
Let the Minister arn-
ounce that [ am scrapping this policy in
this House today. This was my most bitter
speech when the textile policy was approved
here. The workers are prepared to help
and give production and all your moderni-
sation helps are going into the hands of few
top people. I am sure that people may
accommodate but this will not live lone.
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Therefore, you must scrap the National
Textije Policy and nationalise all the textile
mills. The cotton growers should get
good rates and you should not resort to
imports The Bombay textile workels
should be enabled to benefit from the
revised wage policy.

SHRI MURL! DEORA (Bombay
South) Mr. Deputy-Speaker, Sir, it is very
difficult to reply té some of the ridiculous
arguments which my hon. friend, Shri Datta
Samant has advaoced ... (Jnrer uptions).
The Textile Policy was announced in Jupe,
1985 and he is blaming for the closure of
the " textile mils in Bombay, Ahmedabad
and other parts of the country on the
Textile Policy of the Government. The
Textile Policy was announced in June 1985
and the mill strike in Bombay was initiated

by my Icarned friend in Bombay
in 198] and 1982, Tt is really sad if
someone has made the mills . . . (Interrupt-
ions). Thank God he did not go to

Ahmedabad. I must congratulate the Guj-
arat Government that they did not allow
him to go there . . . (Inderruptions)

In 1981, Dr Datta Samant misguided
the workers——I am not saying that he had
any motive. The time was so bad, the
worst recession in the textile industry in the
world was there in 1981, What were the
reasons to have a textile workers strike in
Bombay at that time ? . . . (Juteruptions).

DR. DATTA SAMANT: Were you
paying more than Rs. 4 per day to the
workers ? . . . (Inierruptions).

SHRI MURLI DEORA : 1 did not
disturb you. I am not charging Dr. Datta
Samant for colluding ; though some people
in the textile unions in Bombay have
charged him for collusion with the mill
owners in Bombay.

DR. DATTA SAMANT : On a point
of order. He has rgised this issue against
me personally. It is the biggest crime on
earth. Some two lakhs or five lakh work-
ers were out for two years. This is not
the collusion that my friend and many
employers have been doing. At least for
the sake of sentiments of the workers, you
should withdraw these words.
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MR. DEPUTY - SPEAKER : No per-
sonal accusations.

SHRI MURLI DEORA : [ did not say
that Dr. Datta Samant has c¢olluded . . .
(Interruptions).

DR. DATTA SAMANT : I do not
need your certificate . . . (Interruptions).
SHRI MURLI DEORA : You have

charged the Government with all soits of
things which are not true.

DR. DATTA SAMANT : This Gov-
ernment is working hand in band with the
mill owners. One of the Central Ministers
told me that when the question of interest
comes, they have to take the interest of the
millowncrs, becausc they are funding us . . .
(Interruptions)

THE MINISTER OF TEXTILES (SHRI
RAM NIWAS MIRDHA) : Ycu name the
Minister, We are not going to protect
him . . . (Interruptions). Do not make such

allegations . . . (Interruptions). Name him
right now.

DR. DATTA SAMANT : It was the
ex-Finance Minister . . . (Interruptions).

SHRI RAM NIWAS MIRDHA : Name

him right now, otherwise withdraw the
remarks.

DR. DATTA SAMANT : It is Shri
Pranab Kumar Mukherjee, who was the
Finance Miuister. He told me : “‘You have
to run the union, but ‘I have to run the
party, and for running the party, we have
to see the interest of the mill owners."

You are working hand in hand with the
Bombay mill owners. I know, how much
money you collect for the election funds.
I bave been in the Assembly for the last 28
years. You have massacred the textile work
ers. You have no normal courage to talk
here . . . (Interruptions)

MR. DEPUTY-SPEAKER : No interr-
uptions please,

THE MINISTER OF STEEL AND
MINES (SHRI M.L. FOTEDAR) : |
would tike to tell the hon. Members that
I am speaking herc to ask certain clari-
fications, My hon. colieague has asked him
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to name the Minister, My impression is
that Dr, Datta Samant has not given the
cotrect  information . . . (Interriptions).
Because when Dr. Datta Samant came to
Parliament, Mr. Mukherjee was not the
Finance Minister. That is what I am
saying.

DR. DATTA SAMANT : When the
Textile strike was there when I was not in
the Parliament,

SHRI M L. FOTEDAR : I am asking
the Hon. Member to say correctly, who was
the Finance Minister. <

DR. DATTA SAMANT: Do you
want more details ? I can challenge to
make a statement. I know you were there
with the P.M, [ can give you the detsils
of the talk as to what the Chief Minister
of Maharashtra and the Central Minister
said to me. During the Textile strike they
said just to call off the strike and maintgin
the interests of the Bombay mill owners.
You are ruining the interests of the mill
owners.

SHRI MURLI DEORA : I do not want
my friend to be offended Everyone has
right to talk . . . (Unterruptions).

You have called the Government names.
You seaid the Government are wagging their
tail in front of the mill owners. We are
not going to tolerate that. ‘1 am saying
how can you accuse the Government like
this ?

DR. DATTA SAMANT : The Govern-
ment is behaving like this.

SHRI MURLI DEORA : O. K. that
is your opinion . . . (Interruptions).

What I am trying to say is that -while
oq one side Dr. Datta Samant has accused
‘the Government and the Textile policy of
the Government, I am very. humbly submi-
tting here that the .Textile policy was
announced in June, 1985 while the textile -
strike which really ruined the Bombay city
textile workers—nearly 150 to 250 thomsands
of people were out of job because of the
textile strike the strike which is supposed
to be continued even now—was declared in
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1981, asked about this to Shri Dighe also
and the textile mill strike for which the
call was given is still continning. Thank
god. after suffering for so many years, the
poor workers who were mis.guided . ., .
Unterruptions).

DR. DATTA SAMANT ; You are not
talking about me.

SHRT MURL] DEORA : I am not
talking about you. You can accuse the
Government about anything but you cannot
silow us to speak. What | am trying to
say is that unfortunately some mis-guided
trade union leaders who were not in the
textile union earliery J -am not riaming any.
body mis-guided the workers and that was
the reason which really finished 17 per cent
of the textile mills in Bombay. My learned
friend, Dr. Datta Samarit is an expert, he
is a doctor and I have very high respect
for him. If a textile mill is closed for 3
years then what will happen te the mill, 1
would like to know, What will happen to
the spinning, weaving und processing
machine. You see the Srinivas Mill, the
Sohan Mill, etc. '

DR. DATTA SAMANT : He is talking
Something which is irrelevant. I have not
closed the Srinivas Mill. It is a new mill.
I have not closed it. You very well know
that the electric Bills were not paid by the -
Srinivas Mill . . ., (Interruptions).

MR. DEPUTY SPEAKER :
attacking you.

He is not

SHRI MURLI DEORA : ' To talk rele-.
vance and logic is only the monopoly of
Dr. Datta S8amant . . . (Interruptions),

What I am trying to say in that if any
unit, industrial, textile or engineering or
whatever it is, if it is allowed to close for
3 years, whatever may be the reasons -may
be the legitimate reasons, what will happen
to the unit. The mill's machinery will

-become jammed ; the spindles will become
Jammed. As you have rightly said, after
40 years the spindles have become obsolete,

DR. DATTA SAMANT : What-did
they do in these 40 years ?

SHRI MURLI DEORA : Yes, I am
blaming them also.
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DR. DATTA SAMANT : Prior to me,
4 mills were closed. What did you do ?
(Interraptions).

The Milis were closing every year in
the Bombay city. What your Government
has done ? (Interruptions).

MR. DEPUTY SPEAKER :
you go on interrupting him ?

How can

(Interruptions)

SHR1 MURLI DEORA : Sometimes,
Dr. Datta Samant speaks as if he is speak-
ing outside a mill. Unfortunately, he does
not realise that he is elected to this Parlia-
ment,

ONE HON. MEMBER: Again, you are
provoking him !

SHRI MURLI DEORA : You don't
worry. He is my good friend. He had
been a Congrcss man. He has been mis-
guided. Now, he is again coming back to
the Congress (Interruptions).

Dr. Datta Samant mentioned one very
important point and 1 support him on that
score., When we take the employment
rate in the organised sector, the largest
segment of nearly 174 or 18 per cent of
the gross organised sector’s employment: is
in the textiles industry. But unfortu-
nately, even though the population of our
country has gone by nearly two per cent,
the per capita consumption of cloth has
gone down considerably., Let me quote
some figures in this regard. Aftgr the first
Textile Development Fund was established
in 1975, the woven fabric in the mill
sector was 4267 million meters. In 1984,
the figure stood at 3411 miflion meters.
This shows the steep fall in the textile pro-
duction in India. The real reason has
been given by Shri Digvijay Singh whether
Dr. Datta Samant agrees or not. But Dr
Datta Samant also rightly said that the
manufacturing content of synthetic fibre
has gone up, while the conteni of cotton
has gone down. Due to the increase in
the content of synthetic fibre, the durability
of cloth has gone up and this explains the
fall in the consumption. But the real
factor responsible for decrease in cloth
production is smuggling. Whether it is to
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the tune of Rs. 3000 crores or Rs. 2000
crores or Rs. 1000 crores, the huge quan.
tity of smuggling especially with regard to
synthetic textiles is the real reason for
this fall in production in our couvntry.
When you go to Madras next time, you
please the Indian Airlines’ publication
‘Swagat’. You may note advertisements
for cashmelon sarees in this publication
brought out by a Goverament undertaking
How are they selling these cashmelon
sarees in India, when these are not manu-
factured in the country ?  They are simply
selling smuggled goods. Government must
really do something in regard to such
advertisements and to stop smuggling
completely.

When the June 1975 Textile Policy
was annpounced, one of the objectives was
to redyce the difference tetween indigenous
prices and international prices. What you
get in Taiwan, Hong Kong, South Korea
and Japan for just Rs. 22 a kilo, sells at
Rs. 180 in India. Dr. Daita Samant
knows it. So Sir, the real remedy to this
problem is to reduce the price gap between
the international market and the Indian
market. The price in India is more by
eight or nine times. And the cheap inter-
national prices are the real incentive that
encourage smuggling. Now, I would like
to congragulate the Government because
even after a delay of nearly two years, the
Government is trying its best to reduce
excise, customs and other duties.

DR. DATTA SAMANT: For whose
benefit ? For the benefir of Reliance !

SHRI MURLI DEORA : Please let me
speak. Is Dr. Samant the sole represen-
tative of the Indian working classes ? Can
no one else except Dr. Datta Samant speak
on these issues ? Please allow me to speak
...{Interruptions),

So, I say that this is a correct policy
and the Government must do what they
promised to do in June 1975, The problem
arose because the Government did not
reduce the excisc duties earlier. They
should have done in much earlier in a
phased programme. Dr. Datta Samant

also said very rightly that those who

benefit from thede concessions must pass
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on the benefit to the consumers as well.
If they do not fulfil this, govcrnment must
take stern action against them and they
must be made to pay heavy penalty if they
do not pass on the benefit to the con-
sumers. So, on this point I am one with
Dr. Datta Samant.

On one more small poinl, I support
Dr. Datta Samant. This is in relation to
the BIFR Act. I teally do not know as to
what is the purpose of introducing this
BIFR Act. The BIFR Act provides that
in case a unit is becoming sick, Govern-
ment neced not take it oyer. 1 fecl that
the Government must do something either
to revise or amend this Act. They must
go to the rescue of not only the engineer-
ing units but the textile units as well.
Unforiunately, nothing is being done in
this regard.

On another point too, 1 support” Dr.
Datta Samant. He has said that at the
time of modernisation, Rs. 750 crores has
been given as Textiles Modernisation Fund
set up in 1986 by the IDBL. Not much
money has been taken. But I agree with
you regarding the d.sbursement of textile
modernisation fund to the mills. Whether
it is Morarji mill or any other mill, T am
not against them or for that matter any-
body else. But the Government must
insist that they must not lay off the
workers. Dr. Datta Samant is right that
if a mill has 10 looms and if it imports
one sultzerloom, it will replace 10 looms.
So if 20 workers are going to be replaced
Mr. Minister, you sec that these workers
are not laid off. This can be made as one
condition. You djd not give a suggestion.
You only said laid off. I am giving a
suggestion for you.

DR. DATTA SAMANT : T will give

you one suggestion. You monitor it,

SHRI MURLI DEORA : On October,
1983, 123 mills were taken over. Out of
these mills, nearly 20,000 workers are still
out of job in the Bombay city. So the
Government must see that- the performance
of these mills is improved. Once the mills
are taken over, on the garb of modernisa-
tion and rationalisation, (he workers are
thrown out. This must not be done. This

is a very-very important point.

CHAITRA 15, 1910 (S4KA4)

Min a, Textiles ' 354

Dr. Datta Samant has mentioned that
NTC has become a white elephant. Its
loss has accumulated to Rs. 1100 crores.
It has 125 mills at its disposal. He wants
the entire textile industry to be nationalis-
ed. I am sorry; I am against that. 1 do
not think by nationalising the textile mills
in India, we are going to do service to the
workers. I can assure you this, One side
Dr. Datta Samant is blaming the NTC’s
working. . .

DR. DATTA SAMANT : 1hat is a
sick mill.

SHRT MURLI DEORA : What 1 am
trying to say is that you cannot nationalise
all the mills. The purpose and the real
policy will be to help the mills to be lucra-
tive and to help the mills to makc rcason-
able profit. If therc is a reasonable profit,
expansion will come. If there is a 1cason-
able profit, modernisation will come. If
there is a reasonable profit, the workers
will continue t» make an honest and good
living.

With these words, 1 support the
Dcmand of the Government.

| Translation]

SHRI MADAN PANDEY (Gorakhpur):
Mr. Deputy Speaker, Sir, you have becn
kind enough to call a Bhojpuri to speak
after Shri Samant and another hon, Mem-
ber from Bombay had taken their turn. 1
come from Goraphpur which is the centre
of handloom industry. When the hon.
Members belonging to the treasury benches
and the opposition talk about the Textile
Policy, they only mention about those
industries which are situated in Ahmeda-
bad, ' Sholapur, Kanpur and Bombay.
While discussing the Textile Policy, they
generally ignore the weaver class belonging
to handloom and powerloom sector. The
Members of the ruling party as well as
the Oppdsition should keep it in mind
that the Textile Policy is not being proper-
ly implemented even under the stewardship
of a capable person like Shri Mirdha.
While discussing its shortcomings, we
should also have a glance upon the history
of handloom in India, This is the same
India where there had always been a com-
petition among the foreign powers t9Q
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import the Musiim of Dhaka from India to
their respective countries.  The weavers
of Dhaka had the distinction of weaving
superfine quality of mwuslim, a standard
size piece of which could be slipped
through the circle of a ring. 1t was these
weavers who used (o meet the entire domes-
tic demand of cloth when there was no
m:ll in the countiy  The Britishers des-
troyed the Dhaka industry by chopping off
the thumbs of the hands of weavers.
Thereafter, they destroyed whatever new
and fine thing was manufacturcd. Thisc
was the time when industrialization in our
country was not on a large scale but if
was comparatively at the higher level in
Britain. The DBritishers installed textile
mills in this country by making usc of the
technology which had become outdated in
England. Their aim was to carn profit
by using the cheap labour which was easily
availabre in India. The textile mills of
Bombay and Gujarat, for whom Dr,

Samant has such a high dcgrece of praise,
are using the same obsolete technology for
manufacturing cloth  Due to the adoption
of 100-125 yzars old and obsolete techno-
logy, the mills Jocated in Bombay and
Ahmedabad are incurring losses and
becoming sick. One of the rcasons for
their sickness is the hon. Member Dr.
Datta Samant limself. 1 most humbly
submit that the hon. Member. Shri Datta
Samant has ncither worked in any factory
or a mill, nor did he face any dismissal.
Therefore, he does not know about the
sufferings of labourers better than me
because I happen to be a dismissed
labourer of a sugar mill. 1 very well know
that the leaders who incite the labourers
to go on strike, later on tecome the
Members of Parliamient and the stmking
labourers face a lot of sufferings and
ultimately become jobless. Therefore,
there is no need of sheding crocodile tears
for them (Interruptions).

You please listen to me quietly and
stop giving running commentary. Please
listen to the reply to what you have said.
Merely saying that the Government wants
to protect the private sector through this
Textile Policy is wrong. It is just your
imagination because the Government wants
to see each and every section of the society

APRIL 4, 1988

Min of Textiles 356

strong. We shall have to accept this
obligation of the private sector that when
there was no public sector in India, the
work of industrizlisation was done only
by the private sector. I am not advocat-
ing in favour of the private sector but at
the same tume we cannot think of throttling
the gprivaie sector. The Government’s
Textile Policy is in the interests of labourers
as also all others associated with this
sector Therefore, the hon. Minister
deserves congiatulations.  Several hon.
Members have expressed their vicws abow
the textile mills under the ncw Textile
Policy of the Government but without going
in details about the mill scctor, I want to
restrict myself to the loom sector »r the
handloom sector. Our hon colleague,
Shri Hannan Ansari has made our job
casier. He has correctly said that 10-12
crore pcople of our country depend upon
the handloom sector directly or indirectly.
They eain their livelihood from this. We
have becn growing cotton in our country
since long and the Government has always
tiied to give remuucrative price to the
farmers for their produce. This is the
duty of the Government (o stabilize the

price of cotton. Never before has there
been so much fluctuation in the prices of
cotton and such a wide gap betwecn the
prices of cotton and yarn in the pre-
independent period as also for a very
long time after independence 1 would
like to request ‘he hon. Minister to take
such measures that as soon as cotton is
harvested and brought to the market, the
Government should purchase and store it.
The distribution work should also be done
by the Government itself. Thie will on
the one hand strengthen the distribution
systcm and on the other the farmers will
get remunerative price for their produce.
Only then, the Government would be able
to make yarn and cloth available to the
weavers, and consumers at the same price
throughout the year. This will also help
in checking fluctuation in prices, The
Government should seriously consider
taking measures for the storage of cotton
so that the farmers and consumers could
benefit therefrom and the role of middlemen
is reduced to the minimum.

[

There are no two views about the fact
that the handlcom industry in our country
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did not get an opportunity to keep pace
with the changing times. First of all. the
Britishers harmed this industry by chopp-
ing off the thumbs of weavers and by
setting up mills in this country. [ would
like to request the hon. Minister to bring
about improvements in the system of this
industry so that it may flourish properly.
The weavers do not live in any particular
States ; they live in every part of India.
You have the whole of India before you
and the good and bad of the poor people
all over the couniry will depend wupon the
type of plan you formulate. Therefore,
you should keep the entire country before
you while formulating or implementing any
policy.

Training centres should be opened
wherever there are big weaving centres.
Designs should be made available accord-
ing to the demand for garments in our
country as well as abroad. Besides
opening of training centres, printing and
processing machinery should be made
available at these centres. Production of
cotton thread should be undertaken at
those centres where haulage is rnot needed.
Such centres could be set up in Banaras or
Gorakhpur or in all those areas of the
country where handloom production is
undertaken.

My third sugge:tion relates to market-
ing facilitics, The official machinery will
have to be gearcd up to the needs of the
market. They will have to explore new
markets and pay a reasonable price to
the producers. All these things will have
to be considered lest a Datta Samant
strike should bring the whole textile policy
to nought.

DR. DATTA SAMANT : Why does
the name Datta Samant strike a discordant
note in the hon. Member’s heart ?

SHRI MADAN PANDEY : Who said
s0? In fact I am praising the hon.
Member.

I want to say a few things about the
important role played by sericulture in the
handloom sector. Shri Digvijaya Singh had
also raised this point. I want to draw
the attention of Shri Mirdha towards
sericulture. He has been holding the
charge of this Department for quite some-
time now. The two-tier development

CHAITRA 15, 1910 (S4KA)

" up the development of Uttar

Min of Textiles 358

programme for seriuclture is succeeding
only in Karnataka. We have no complaints
about that. Research centres are function-

ing either in Mysore or Bangdlore but work
is going on at two levels. This means

that the same work is being done by both

the Central and State Government. The

entire grant of Rs, 80 crores received from

the World Bank is diverted for this purpose.
Assam has the potential of becoming a big

centre for a different variety of silk called

‘Moonga’ and, therefore, Governn.ent

should pay attention to it. Similarly a

centre can be cstablished in the Adivasi

area of Bihar, There is a potential for

sericulture in the Terai region of Dehradun

and Gorakhpur in Uttar Pradesh. I have

written Jong let(ers about this But these

letters are processed in Bangalore. How

can one know of the geography of Uttar

Pradesh, the deserts of Rajasthan and

Adivasi areas from a place as distant as

Bangalore. The officials sit in Bangalore

and reject the applications. They have

a well furnished office in Bangalore. The

Research Development Institute is located

in Mysore and the official hope to take-

Pradesh

situatéd 3000 kilometres away by staying

put in Bangalore. North India should

also have centres on the lines of those in

Bangalore. 1t will not make much of a

difference if the Centre withdraws itself

from the scene over there because the State
Government itself has taken over this

work. For this I want to congratulate the

State Government.

I would like to tell Shri Mirdha that
this work should now be undertaken in
Uttar Pradesh, Rajasthan Bihar and Assam.
A research institute and a Silk Board
should be set up exclusively for Northern
India. The Government should make such
arrangements if India's silk needs are to
be met. Our country produces 7000 tonnes
of silk but the Jdemand exceeds by several
thousand tonnes. Banaras alone uses up
2000 tonnes silk while the production in
the whole of Uttar Pradesh totals 23
tonnes I have a humble request to make
to the hon. Minister. If northern India is
to be relieved of its dependence on China
silk, then silk production in the area has
to be expanded on a large scale. There
is only one way to do this. Leave Karna-
taka in the hands of Balasubramaniam and
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open a full-fledged office in Dethi or
Dehradun so that there is no need to fly
300) Kkilometres upto Bangalore. This is
what I suggest.

If we are able to bccome self-reliant in
the field of sericulture, it will save crores
of rupees in foreign exchange being spent
on procuring sitk from Chma. This type
of work has now started in Nhow also.
Weavers in Azamgarh,Mhow and Gorakhpur
are ready to adopt the concepts of pro-
moted technology and alternative job that
we are thinking of.

Demand for silk will increase not only
in India but also in Europe and America
because silk cloth 1s matchless and will
continue to be so in future also, But
supp!y of silk can never match its demand.
Therefore, if my suggestion is accepted, all
the existing problems will be solved, It
will also curb Shri Datta Samant to some
extent as he will find it hatder to engineer
a strike. As of now he is able to force a
strike even when he is in the hosptial. He
becomes instrumental in getting workers
like me thrown out of job and gets him-
self elected to Parliament. In future, he
will have to look for other issues to be
raised in Parliament because he will not
have much to speak on strike, etc.

The cemmunity of textile workers
should succeed in their endeavours. The
problems of weavers shoutd be solved and
sericulture should be expanded in Northern
India.

With regard to the sick mills, T want
to make it clear that workers arc aware of
Shri Datta Samant and private mill-owners
working against them. Funds from p.o-
fitable enterprises are being used elsewhere.
My suggestion with regard to sick indus-
tries is that no other industry should be
set up on that land. For modernisation,
it is essential that mill-owners are asked to
remove scrap machinery. The Government
has burdened the N T.C. with the load of
old and sick mills, To solve this problem
all these mills should be considered as
scrap and all obsolete machinery should be
replaced by the latest machinery. After
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having incurred losses to the tune of Rs.
1000 crores the Government should jgnore
Shri Datta Samant if he insists on investing
more funds. Two or more textile units
could be taken up for planned development
every year. With these words 1 support
these Demands.

SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI (Rajkot) : Mr.
Deputy-Speaker, Sii, through you I want
to say that even after givirg so many con.
cessions in our Textile Policy 131 mills
around the country are 1ying clored. More
than 30 mills are closed in Gujarat. Nearly
2 lakh textile workers in India, 45,000 of
them in Gujarat, are sitting 1dlc.

One of our colleagues said that a dying
flame need not be extinguished bul few
with oil to make 1t glow brighter Rights
of the workers should be¥given to them.
What ate the problcms afflicting the textile
industry ? Labour leaders, experts snd
industrialists are unanimous in their
opinion that the crux of the problem is
smuggling of cloth Rs. 3000 crores worth
of foreign cloth is smuggled into the
country  If this cloth is produced in India
the production capacity in mills will
increase by an additional 2000 crore
metres. Four lakh textile workers will get
a livellhood and six lakh textile workers
will be engaged on powerlooms. Increascd
production will mcan an increased income
to the Government by way of taxes. The
Government is unable to cheek this smug-
gling because cloth, especially polyesters,
burdened with stiff excise duties.

For every kilo of polycster yarn, Rs. §
is charged as excise duty in Pakistan- But
in India, even after a 40%, concession,
excise duty is charged at Rs. 54 per kilo.
This means that in comparison, excise duty
on polyester yarn is 11 times higher in
India than in Pakistan. So is the case
with staple fibre. In Pakistan, the excise
duty per kilo on staple fibre is less by Rs.
2. In India, the excise is Rs 15 which is
7% higher than that of Pakistan. All
these- factors are an open invitation to
smuggling. No other country levies suth
a higher rate of excise duty. In 1965,
excise on polyester was only Rs 3.50 in
India. Today, it has shoupt to Rs. 54.
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This leads to closure of mills and render-
ing of workers jobless which ultimately
affects the country. The problem is so
acute that people in Gujarat are even com-
milting suicides.

Rs. 3000 crores of Indian money is
flows into the foreign countries every year.
If India follows the example of Pakistan
restricting excise duty on polyester and
staple fibre some income on yarn and
fibre may be lost, but many more times
would be the profits on processed cloth
which will greately benefit the Government.
From saris to suitings, polyssters cost
35%-55% more than smuggled cloth.
This is the present day scenario. Such a
state of affairs exists even after Budgetary
concessions on polyester and staple fibre,

It is a matter of regret that smuggling
finds no mention in the Textile Policy.
_ This matter needs serious thought. More
than Rs. 3000 crores worth of synthetic
cloth is smuggled into the country from
Pakistan, Bangladesh, Nepal, Dubai,
Singapore, Hongkong and Thailand.

On the 12th of March our hon. Minis-
ter visited Gandhinagar in Gujarat. Dis-
cussions were held with a delegation from
LN.T.U.C. The State Chief Minister was
also present during the talks. Shri Rajiv
Gandhi accepted the suggestions given by
I.N T.U.C, He said that in order to solve
the problems of the té%ile industry, a com-
mittee would be formed comprising repre-
sentatives from the labour uniouns, industry
and the Government. [ appeal to the Ron.
Minister to announce the formation of this
commiitee in furtherance of i1hc Textile
Policy 1 hope the hon. Minister will
consider my suggestions With these words
I thank you.

SHRI PRAKASH V. PATIL (Sangli) :
Mr. Deputy-Speaker, Sir, 1 support the
Demands of the Ministry of Textiles. There
are nearly 5 lakh powerlooms in Maharash-
tra. But they are not working at their full
capacity as there is no work. The un-
organised sector is suffering due to this
Textile Policy. 50 per cent powerlooms are
lying idle. 7.5 lakh workers who operate
them have no work to do. Nearly 30 lakh
people are dependent on these looms,

CHAITRA 15, 1910 (SAKA)
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" People working in the handleom secter
do a lot of artistic work, This cloth has
a heavy demand in the international
market. In the absence of proper guidance,
they are unable to produce quality cloth.
Therefore, proper guidance to these people
is a must. Today.Japan and Korea export
cloth to the tune of Rs 13000 crores and
Rs. 12500 crores respectively. Inspite of
our country being rich in cotton productien,
we are able to export textiles worth not
more than Rs. 2500 crores. Government
organisations like the S.T.C. se€¢m te ignere
this problem Greater attention on tkeir
part will increase the demand for shs eloth
necessitating an increase in productien and
employment of workers.

Out textile industry is passing through
troubled times. Today, 13000 miktlien
metres of cloth is produced The installed
capacity is 30000 million mewes, but osaly
46% of it is being used. Rest of the
capacity is unutiliscd. There are many
composite mills in Bombay and Ahmedabad
which have powerlooms. I suggest that
powerlooms in comppsite mills sheuld be
used to create self employment as has becn
done in the case of Maharashira where
powerlooms are creating self employmeat
to a level exceeding 5 lakhs. There are
approximately 2 lakh powerleems with
composite mills, Of thegm, 1 lakk 30
thousand workers are productively emgaged
and 70,000 powerlooms alongwith 40,608
The Government shasld

give these * powerlooms (o these
workers in order to create self-empley-
ment, These powerlooms shotd be

used to produce cloth. The compasite
mills should concentrate om productien ef
yarn, and the cloth which was to be pre-
duced in them should be Isfi to powerleoms
in the organised sector angd the handieem
sector. Production should be allecated te
both sectois accordingly, This is what I
would suggest. With these words I suppert
the Demands of the Ministry of Textiés.

[English]

SHRI V. KRISHNA RAO (Chikbal-
lapur) : Hon. Deputy Speaker, Sir, totiles
is a very very important subject. So, I
wanted to speak somgthing about textifes.
In South India, especially in my cemstitu-~
ency, the biggest market is Doddaballapur,
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which is a famous textiles centre in India.
Therc are 16,000 powerlooms there and
they are facing lot of trouble in getting
silk yarn for which there was a representa-
tion from the merchants’ association even
to the Prime Minister Our hon. Minister
also knows the difficulty in getting the
yarn especially at this juncture, the yarn
prices have gone up.
have requested for the supply of imported
China silk also to produce sarces. Power-
loom people are faning great difficulty in
finding the market. Now the Government
has put control over the small powerloom
helders having two or three powerlooms,
just as they have done in the case of hand-
looms. They are producing medium size
of sarees which are useful only for the
middle class people. The Government has
put some control on them. The small
powerloom pholders are required to mix 25
per cent of zari to the sarees, which they
are finding very difficult. They want
hundred per cent pure silk sarees to be
produced. These small powerloom holders
have requested the '‘Government to give
them permission to produce silk sarees in
the range of Rs. 300 to Rs. 400, for the
middle-class people so that these sarees
can be used by small and middle-class

In this respect they’
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1,000, Rs. 1,500 or even Rs, 2,000 will
be purchased only by the so-called big
people.

18.00 brs

But the small and middle class people
will not be in a position to purchase the
costly silk saris. They cannot afford to
purchase these costly saris. Therefore, Sir,
cheap saris could be produced by the small
In my constituency,
they have started small powerlooms and
they will produce these silk saris at cheaper
cost so that the small and middle class
people can afford to buy these saris. I
would therefore request the hon. Minister,
through you, Sir, that he may consider to
give them permission to produce saris 100%
as the handloom weavers could not produce
these silk saris at cheaper cost, The small
and middle class people can afford to buy
these silk saris only when it is within their
reach. 1 hope that the hon Minister
would kindly consider my request and
arrange to issue orders for 100%, produc-
tion of silk saris by the powerloom sector.
Thank you.

18.02 hrs

Tne Lok Sabha then adjourned till
Eleven o the Clock on Tuesday,

people, by farmers and by business people April 5, 1988/Chaitra 16, 1910
also. The handloom sarees worth Rs, (Saka)
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